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. LEGIBLATIVE ASSEMBLY.
Wednesday, 22nd August, 1934, . y

The Assembly met in the Assembly Chamber gt Eleven of the
Mr. President (The Honourable Sir Shanmukham Chetty) in the Ch ll‘

QUESTIONS AND ANSWERS.

TRADE UNIONS IN INDIA CARRYING ON LIFE ASSURANCE BUSINESs,

763. *8ardar G. N. Mujumdar : (¢) Is it & faet that section 14 of
the Indian Trade Unions Act of 1926 lays down that the Provident
Insurance Societies Act of 1912 and the Indian Life Assuranee Compq,mes
Act of 1912 shall not apply to any registered trade union

(b) Are Government aware that several registered Trade Uniong jn
Tndia are carrying on life assurance business ¥ 1f so, what action have
Government taken or propose to take against such Unions ¢ 1f none,
why not {

(¢) Will Government please state the names of the trade amon;
carrying on business as life assurance eompanies ?

(d) Have Government laid down any safeguards similar to tbgse ]t

ife

life assurance companies in the case of trade unions carrying om-
assurance business ? If not, do they propose to do so by amending the

Trade Unions Act ¢ If not, why not 1 ur
The Honourable 8ir Frank Noyce : (a) Yes.

(b) and (c). Government have no information as to which registered
trade unions are carrying on life assurance business, but the Indian Trade:
Unions Aect permits them to do so, so long as policies of assurance aré
restrioted to members.

(d) Bection 28 (1) of the Indian Trade Unions Act, 19286, wlﬂd'l
provides for the submission by registered trade unions of a.nnual state--
ments of reeeipts and expenditure audited in the preseribed manner,
enables every member to ascertain for himself the financial condition of his
Union. Under this section it is also open to the Local Government to.
require the submission of separate accounts in connection with the insurance
business of a registered Trade Union. In the circumstances, Government
do not propose to take any action in the matter until experience shows’
the necessity for further safeguards.

APPOINTMENT OF A GOVERNMENT SERVANT TO A LOWER GRADE PoOST.

764. *Bardar G. N. Mujumdar : Is it a fact that under Fundamental
Rule 15, no Government servant shall be appointed to a lower grade post
carrying less pay than his position in the cadre, save in cases of inefficicney

or misbehaviour 1
{ 1818 )
L34SLAD A



1814 LEGISLATIVE ASSEMBLY. [228D Ava. 1934,

The Honourable 8ir James QGrigg : The position is substantially as
indicated by the Honourable Member, except in the case of a transfer
effected on the written request of the officer concerned.

RepuctioN OF A RaiLway EMPLOYEE TO A I.OWER GRADE.

765. *8ardar G. N, Mujumdar : Is it a fact that under paragraph
300 of the State Railway Open Lines Code, Volume 1I, no Railway
employec may be reduced to a lower grade save as a punishment ?

 Mr. P. R. Rau : The rule runs as follows :

¢ The promotion of persons of all classes may be stopped, or their reduetiom
to a lower grade may be ordered, as a punishment for misconduct or neglect of duty,
at the discretion of the Manager or the Railway Board, according as these authorities
make promotions.’’

ProMOTION TO TRANSPORTATION INSPECTORSHIP.

766. *8ardar G. N. Mujumdar : Is it a fact that under Rule 10,
Section II, of the Rules for the recruitment and training of Subordinate
Staff, only Station Masters, Controllers, or Yard Foremen are eligible
for promotion to Transportation Inspectorship {

Mr. P. R. Rau : No.

DECLARATION OF THE PosT OF TRANSPORTATION INSPECTOR A8 A SELECTION
PosT oN THE EAST INDIAN RAILWAY.

767. *Bardar G. N. Mujumdar : Is it a fact that wunder Rule 2,
Note 1, of the Rules for the recruitment and training of Subordinate Staff,
the Agent, East Indian Railway, in his Circular No. 548,A.E.-2460 of
the lst October, 1932, declared the post of Transportation Inspector a
selection post ?

Mr. P. R. Rau: Yes.

Non-EvriGiBILITY OF THE HOLDER OF A SELECTION PosT IN A SUBSTANTIVE
CapAcITY TO HOLD A LowER PosT.

768. *Bardar G. N. Mujumdar : Is it a fact that the holder of a
selection post in u substantive capacity is not eligible to hold a lower post,
either tempararily, officiating or otherwise, in a non-selection grade *

Mr. P. R. Rau: I am afraid 1 must ask my Fonourable friend to
make his meaning clearer and more definite before I can attempt to answer
his question.

ALLEGATIONS AGAINST THE DIVISIONAL SUPERINTENDENT, MORADABAD.

769. *8ardar G. N. Mujumdar : Is it a fact that the Divisional
Superintendent, Moradabad, always and regularly disobeys the orders
of the Railway Board, and the Agent and defies the rules aud regulations !
31 not, will Government please state :

(a) the authority under which he has in his No. E.T.-3/33/8.M.,
dated the 11th October, 1933, ordered the Transportation
Inspectors (substantive permanent since June, 1922), to
officiate as Station Masters (non-selection posts) ;

(D) the authority under which he has recommended unqualified
clerks of his office for promotion to Transportation
Inspectors ;

, (¢) whether the Head Clerk, Trains Branch, appointed as Trans-

o portation Inspector underwent practical training in Com-

~
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mercial duties ; if so, when and where and when he passed
the higher grade’s examination ; if not, the Bpecial reasons
for his appointment ; ‘ o S '

(d) whether the Controller, appointed as Transportation Imspector
underwent practical training in Commerecial duties ; if so,
when and where and when he passed the higher grade’s
examination ; if not, the special reasons fot his appointment ;

(e) whether the Guard appointed as Transportation Inspector
underwent practical training in Commercial duties ; if so,
when and where, and the special reasons for his promotion
without working as Station Master ; )

(f) the number of Transportation Inspectors who are utilised as
Station Masters, and the reasons for such action against rules
and regulations ;

(g) if there are any subordinates amongst Controllers, Section
Controllers, Station Masters, and Assistant Station Masters,
qualified in Commercial duties and in the Goods Audit
Examination ; if so, why their names were not recommend-
ed and considered for the post of Transportation Inspectors ;
and

(h) when the Selection Board for these appointments was held, and
whether they are prepared to lay a eopy of the proceediugs
of the Selection Board on the table of this House ; if not,
why not ? . )

Mr. P. R. Rau : The reply to the first part of the question is in the
negative. As regards the rest Government have no information and must
leave such matters of detail to the Railway Administration, but I have
sent a copy of the question to the Agent, East Indian Railway, for his
information and such action as he may congider necessary.

ProvisioN or MEDICAL FACILITIES AND POLICE ARRANGEMENTS IN THE AREA
NEAR THE GOVERNMENT OF INDIA PrEsSs, NEW DELHI.

770. *Rao Bahadur M. O. Rajah : (a) Are Government aware that
great inconvenience is being felt by the staff of the Government of India
Press, New Delhi, owing to the absence of medical facilities and inadequate
police arrangements in that area ?

(b) What is the total number of quarters occupied by the staff of the
sbove Press, and how many quarters have now been built on the Minto
and ‘he Circular Roads and allotted to the staff of the Government of
India offices for the ensuing winter season

(¢) How far are the necarest Government hospital and the nearest
Police Station from the Government of India Press quarters ?

(d) Do Government propose to open a dispensary and a police post
and appoint a medical attendant for that area ?
The Honourable 8Sir Frank Noyce : Information has been called for-

and a reply will be laid on the table of the House in due course.
LANDING PLACE FOR AIR SERVICE IN RAMNAD.

771. *Mr. B. Rajaram Pandian : Are Government prepared to
cpen a landing place for air service in Ramnad to connect Ceylon and

India and open a mail service alse ?
L348LAD A2
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The Henourable @ir Framk Mejse ¢ Government already have under
divewnsion with the Ceylon Government a preposal for the extension of
the existing Karachi-Madras Air Mail Service to Ceylon. It has been
provisionally decided to make Trichinopoly the intermediate port of call
between Madras and Colombo when the serviee is extended. It is probable
that additional emergency landing grounds will be required but it is not
vet poagible to say where these, if found necessary, will be located.

My B, Rajaram Pandian : Are Government making any inquiries
on this subject as to the place $

The Honourable 8ir Frank Noyoe : Naturally, Sir,

ProTECTION OF DHANUSHKODI, A SACRED PLACE OF INPORTANCE TO
Hinpus.

+ ¥73. Mr, B. Rajaram Pandian : Are Government aware that the
place, Dhanushkodi, which is not only meant for connecting Ceylon and
Judia but is a sacred place of all-India importance to the Hindus, with a
fleating population of over a lakh annually, is being threatened with
being washed away by the sea ¥ If so, will Government be pleased to
state what protection they propose to give and what steps they propose
to take in order to give due protection to that place ¢

e Honourable 8ir Frank Noyte : No, Sir. I have no doubt that the

Loeal Government are fully aware of the position and will take any steps
that they may consider necessary,

RUNNING OF AN INTERMEDIATE CLASS COMPARTMENT IN THE RAMESHWARAM
- ExPrESS oF THE R0oUTH INDIAN RAILWAY.

"‘743, *Mr B, Rajaram Pandian: Will Government be pleased to
state whether the South Indian Railway is running an intermediate class
compartment in the Rameshwaram Express ?

Mr. P. R. Rau : According to the current time table, intermediate
class accommodation is provided on Nes. 1 and 2 Indo-Ceylon Expresses
only and not on the Dhanushkodi Fast Passengers, which presumably are
the trains the Honourable Member refers to as the Rameshwaram Express.

RETURN OF LABOURERS FROM CEYLON.

774, *Mr. B. Rajeram Pandian : (¢) Will Government be pleased
to state the reasons for the return of labourers in large numbers from
Ceylon in the months of February to April last t

(b) What is the total number of labourers from the beginning of the
year to the end of April ?

(¢) What is the total number of labourers that have gone to Cevion
from 1st of May to the end of July, 1934 ¢ _

Mr. G. 8. Bajpai: (a) The number of Indian labourers returning
from Ceylon to India during February to May is always larger than dur-
ing the other months of the year, The number who returned during Feb-
ruary to April last is not abnormal.

(b) 20,524,

(c) 71,659. R
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Wonkmia oF OrREW SYSTEM ONX THR SoUuTH INDIAN RALWAY.

775. *Mr. B, Bajarmm Pandian : (7)) Will Government be pleased
to state how the crew system is weorking en the South Indian Railway ¥

(b) What is the actual enbanced income the Railway has derived
since the introduetion of this system

(e} Are Government aware that at dead of nights these crew-men
go and disturb the sleeping passengers in the train ¥ If so, do Gavern-
ment propose to issue instruetions to the South Indian Railway adminis-
tration to stop the practice of disturbing the passemgers at night 7

Mr. P. B. Rau : (¢) and (b). I am placing on the table an extract
from the Agent, South Indian Railway’s Annual, Report which gives
all information Government have on the working of the system of ticket
cheoking on that line during 1933-34.

(¢) The reply to the first part is in the negative. As regards the
second part, I am communicating the Honourable Member’s suggestion to
the Agent, South Indian Railway, for such action as he may consider neces-
sar¥, In order to diminish the inconvenience to passengers as far as pos-
sible.

Eztract paragraph 8 from Agent, South Indian Railway’s Annual Report for 1983-34
' Seotion I.
X * * * » » *

({) There are 197 Travelling Ticket Examiners and 14 Travelling Ticket
Tugpectors for checking trains. Of these 20 Travelling Ticket Examinors and 4
Travelling Ticket Inspectors are posted at headquarters, divided into 4 squads of
which onc is a Special Festival Squad while the remainder of the Travclling Ticket
Firaminers and Inspectors are distributed on the districts as umder :—

Travelling Travelling
Ticket Ticket

Madras . . .. 30 2 and 4)
Trichinopoly . .. 35 2 » b )

. Travelling
Madura .. . . 27 2 » 4 | Ticket Exa-

>miners’  to

Tinnevelly .. . .. 17 1 ,» 4| form asquad.
Podanur .. .. 26 2 ,» 6
Caliout .. .. .. 16 1", 4

(i) The Travelling Ticket FExaminers allotted to the Districts check trains
aceording to monthly rosters and about 70 per cent. of the trains are checked daily.
The District Traffic Buperintendents engnge the District Squads to the best ndvantage
for miiior festtvals, ete. R ’

" (i) The 8 Ticket Checking Squads at headquariers are allsttcd to Nérth and
Botith L)ootion_s op the Mefre Gsdg‘é”ﬁ.ﬁd ) the Broad Gaugé. Fach squad is O&
up into 8 hatches who eheck pmenﬁ‘r ‘tickots ont a5 madily traind ad posatble,
Traveling Tidket Examinets: aseist - pum trespass and see that tishetd are
properly soMeofdd at stations. théy “wlse . festivals tu the abeemce .Df the:
Festival Bquad who attend all imperiant festivaly and check fraing fhear stetiens .af
which a festival takes place. Normally their work.is similar to the other squads.

-



1818

LEGISLATIVE ASSEMBLY.

[22ND Ave. 1934.

(iv) Prosecution work continues to be done from headquarters.
() A comparative statement showing the results of working is appended.

ﬂtatcmmt showing Earnings ond Ezpenditure of Ticket Ezamining Staff (runming
and office) from 1st April, 1938 to 31st March, 1934 as compared with the pre-
vious year (1932-33).

P.tM . N
No. Particulars. 1st April, 1932 1st April, 1933
: to 31st to 31st
March, 1933. March, 1934.
1 | No. of passengers travellmg No. 164,220 *104,411
without tickets.
2 | Amount collected—
(a) fare .. .. Ra. 1,06,346 *1,04,598
(b) Penalty .. e 33,302 33,962
Total e w 1,39,648 1,38,560
Under Section Under Section.
112 113 112 113
3 | No. of prosecutions—
(a) Sucoessful .. .. No. 39 1,369 34 1,186
() Unsuccessful e e 13 2,112 8 1,452
Total .. , 52 3481 2 2638
4 | No. of cases detected where lug-
gage was improperly booked—
(a) Number .. .. . 37,367 37,990
1 (b) Amount collected .. Re." 44,656 - 53,337
5 | No. of staff employed on the last
day of the year—
(¢) Travelling Staff .. No. 226 225
(b) Office staff including
Crew Clerks o 28 18
Total e 254 243
6 | Cost of staff employed for the
year—
(a) Travelling Staff .. Rs. 1,44,810 1,47,187
(b) Office Staff including
Crew Clerks e 11,501 6,896
Total .. ,, 156,311 1,574,083

* Includes 946 ngers who volunta.nly paid fares a.mountmg to Ra. 1,996 due
e Company for goumoys beyond the - original destination or in higher olasses owing to
3& inability to prooure the necessdry tickets while commenoing the journey.

NoTa.—1. The decrease under items 5.(b)-and 6 (b) is due to the number and oost of
arew office staff chargeable to the regular office staff of the -Gommeml Depntmont not
having behnmohdadduﬂngtheyeumdernm

2. The figures of cost undet item 8 répresent gross cost. e ‘
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ProvisioN oF SHEDS POR PiLerIMs AT DHANUSARODL.

776. *Mr. B. Rajaram Pandian : Will Government be pleased to
state if the South Indian Railway are prepared to provide pilgrim-
sheds for the pilgrims who visit Dhanushkodi * ‘

Mr. P. R. Rau : With your permission, Sir, I shal] answer questions
Nos. 776 and 777 together. Government have forwarded the suggestions
to the Agent, South Indian Railway, for consideration.

Mr. Gaya Prasad Bingh : Arc Government aware that pilgrims going
to Dhanushkodi are put to a great amount of inconvenience for want of
a shed there, as I myself witnessed a few years ago ¢ :

Mr. P. R. Rau : I shall take my Honourable friend’s word for it.
Mr. Rajaram Pandian : Sir, I may mention that the names of the

two places are given wrongly here. They should be ‘‘ Darbhasayanam *’
and ‘‘ Navapashanam *’.

PurTivg UP OF A BoARD ON THE RAMNAD STATION, SouTH INDIAN RAILWAY.

+777. *Mr. B. Rajaram Pandian: Are Government prepared to
advise the South Indian Railway to put up a board on the Ramanad
Railway Station for pilerims who want to visit Dharbhasmenjanam and
Navajashanam, the two important religious places, in all the languages
which would help a great way to the pilgrims who go from Northern
India to these parts ? .

CONTRACTS GIVEN BY THE DIVISIONAL SUPERINTENDENT, NORTH WESTERN
Ran.way, FEROZEPORE.

778. *8ardar Sant SBingh : (a) How are the contracts given by the

Divisional Superintendent of the North Western Railway, Ferozepore 1

(b) Are such contracts notified in any way and tenders invited ?
If so, how and in which papers ?

(¢) What are the genersl terms of such eontracts offered by him ?

(d) Are Government awarc thai the food stuff sold by these Rail-
way contractors in the F-rozepore Division of the North Western Rail-
way, is of very much inferior quality and the price charged by ‘the
vendors is exorbitant as compared with the bazar rates ? ‘

() Are Government aware of the general dissatisfaction of the
travelling public in this Division over this matter, and if so, how do
Government propose to remove this complaint ?

Mr. P. R. Rau : (¢) By selection of the most suitable local profes-
sional men from among the applicants.

(b) The reply to the first part is in the negative, and the gecond does
not, therefore, arise.

(¢) T am placing in the Library of the House a copy of the contract
form. ‘ ' o
* . (d) No, I understand that the tariff of charges at each station is sent
to the Toeal civil authorities twice a year and that they make thtz _Decessary
&iterations therein according to prives prevailing lodally. v ...uis %

oL ‘.1‘ Ll

1For answer to this queit‘ion,"aee answer to question No. 776.
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(e) The Agent, North Western Railway, reporta that during the last
six months only four complaints have been received. This does not indicate
general dissatisfaction.

PROTECTION OF THE SMALL INDIAN STEAMSHIP COMPANIES,

~T79. *Mr. Gaya Prasad 8ingh: (¢) Will Government be pleased to
staté whether they have received uny representation during the eurremt
year from the association of the small Indian steamship companies, re-
questing them to call a conference of all the Indian shipping interests
edticertied se that all avenues to take the small steamship companies
inte¢ the Conferenee might be explored and they might live and grow as
an integral part of the Indian Mereantile Marine ¢

(¥) ¥ the answer to part (a) be in the affirmative, twill Govern-
ment be pleased to state whether they propose to call a eonference of
g1} the Indian shipping interests to protect the Indian steamship com-
panies from being wiped out of existence ?

The Honourable 8ir Joseph Bhore : (a) Yes.

(b) The matter is receiving the consideration of the Government of
India.
DiSCONTINUANCE BY THE BiBBY LINE OF STEAMERS OF CARRYING DECK
PASSENGERS FROM CoLOMBO TO RANGOON.

780. *Rao Bahadur M. C. Rajah : (¢) Will Government be pleased
to state .

(¢) whether the Bibby Line of steamers are common carriers 6f
goods and passengers ;

(#1) whether they carry cabin passengers from Rangoon to
Colombo and wvice versa ;

(#91) whether they still carry deck passengers from Colombo to
Rangoon ; and
{iv) whether they have disecontinued carrying from Rangoon to
Colombo deck passengers other than the servants of cabin
passengers !
(%) If the reply to part (ag) (iv) be in the affirmative, will Govern-
ment be pleased to state : '

(4) from what date and om what grounds to the knowledge of

" Government such diseontinuance was made ;
(#) whether the discontinuance is permanent or temporaty, &nd
’ if temporary, when it will cease ;

(#14) whether they are aware that the discentinuance is causing
i great inconvenienee, trouble and hardship to passengers
from Rangoon to Colombo, who cannot afford a eabir
passage, as such passengers have now to travel vié¢ Madras,
undergoing quarantine at the Mandapam eamp ; and

~ (#v) whether they are prepared to take steps for the removal of
" ... . thig digerimination at the ggf!iest m§d§i¢ ‘qpportunity 1

~The HonourabM. @it Joséph Bhors : () (). Gavernment are nos, 3
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(#4) and (#3). Yes.

(fv) Fromi representations that they hdve reeeived the Govermment
of India understand that Bibby Line steamers do not now carry deck pas-
sengers from Ratigoon to Colembo,

(b) (i) to (iv). In January, 1932, it was brought to the notice of the
Government of India that Bibby Line steamers sometimhes carried deck
passengors from Rangoen to Colombo although the Board of Trade’s pas-
senger certificates held by them contained no definite provision for the
carriage of deck passengers. After a careful examination of the position,
the Government of India held that the certificates issued to Bibby Line
steamers by the Board of Trade did not authorise the carriage of deck
passengers, however few in number. This decision was ecommunicated to
the agents of the (‘'ompany at Rangoon and they were told at the same time
that their ships would be permitted to carry deck passengers if application
were made for a further survey at Rangoon and the Government Surveyor
was satisfied as to the adequacy of the life saving appliances, sanitary
arrangements and shelter provided for such passengers. Since then, no
deck passengers appear to have been carried in the Company’s steamers
from Rangoon to Colombo. The remedy, however, lies in the Company’s
own hands.

Di1scHARGE oF NINE DEPUTY ASSISTANT CONTROLLERS OF MILITAR Y ACCOUNTS,

781. *Mr. Jagan Nath Aggarwal : (¢) With reference to the
starred question No. 416 (a) of the 9th March, 1934, will Government please
state whether it is not a fact that prior to the instance of the compulsory
retirement of a Deputy Assistant Controller of Military Accounts in 1930
quoted, no such compulsory retirement had been ordered under the Civi
Service Regulation Rule 465A ? In regard to the 1930 instance, will
Government please state whether it related to the Military Accounts De-
partment, and quote their notification concerned ?

(b) Are not the officers retiring in the Military Accounts Department
every year only a few in number and will Government please state why
the information asked for is not available ¢ Are Government now pre-
pared to furnish the same ?

The Honourable 8ir James Grigg : With your permission, Sir, I ptro-
pose to deal with questions Nos. 781 to 791 together.

These relate generally to the retirement in 1933 of nine Deputy
Assistant ‘Controllers of Military Aeccounts under Note 1 of Article 465-A
of the Civil Service Regulations in accordance with which Government
retains an absolute right to retire any officer after he has completed 25
years qualifying service without giving any reasons. The right is not
exercised except when it is in the public interest to dispense with the
further services of an officer. Seven of these officers .were retired on this
gemeral grotnd and after Government had, on a careful examination of
their records hy my predecessor, deeided that they did not reach the
stendard of effleiency which departmental interests required. The res
msining two, whese eases are particularly referred to in these questiops;
were retired, not only en the general ground I have mentioned, but beeanse,
their definite omission to discharge certain duties imposéd en them as Looal.
Andit Officers had facilitated the perpetration at Rawalpindi of two frauds
which {trvolved ' total loss to Government of Rs. 74,600. ‘So far as these
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particular instances of laxity were concerned, they were given the fullest
opportunity to represent their case in accordance with the regulations of
the Department. I have satisfied myself in all the cases that the retire-
ment of these officers was in the public interest and was given effect to after
the most careful consideration and after full compliancc with any
formalities prescribed in this connection. T regret that I am not prepared
to furnish more detailed information on the many points to which the
Honourable Member has referred. It is detrimental to serviece disciplime,
and is, therefore, not in the public interest, that there should be public dis-
cussion of the details of individual cases of this character.

. Mr. Jagan Nath Aggarwal : May I invite the attention of the
Honourable Member to the fact that two persons, the Superintendent and
the Auditor, were put before the ordinary Courts of law in connection
with these frauds and were acquitted and have since been re-instated by
Government ¢ ’

The Honourable Sir James Grigg : Presumably that fact was fully
taken into account in the investigation of these cases that was undertaken
by my predecessor.

Mr. Jagan Nath Aggarwal : But may I point out that this acquittal
has taken place only recently and could not have been taken into considera-
tion then !

The Honourable Sir James Grigg : I do not think the aequittal of
two people who are found to be innocent and are put back presumably after
a full review of their case by the authorities concerned alters the fact that
(ci_on;tributory negligence on the part of other people should be properly

ealt with. '

Mr. Jagan Nath Aggarwal : If persons who were more directly con-
cerned, like the Superintendent and the Auditor, are exonerated by a Court
of law. does it not follow that their superior officers have been unfairly
held liable to punishment which had been meted out to them in advance 1

The Honourable 8ir James Grigg : The cases of these superior officers
were fully inquired into by my predecessor and by myself and the fact that
their negligence facilitated these frauds has been fully established ; and,
therefore. as I said. T think their cases have been dealt with quite equit-
ably and T am not prepared to reopen them.

Mr. Jagan Nath Aggarwal : Does it not look a bit unfair that the
persons to whom punishment was meted out at a particular time are left
to suffer, whereas those who are more directly concerned are exonerated
by a Court of law ¢ Does it not give new material to the Honourable
Memker to look into these cases 1

~ The Honourable 8ir James Grigg : The people who were exonerated
by the Court of law were presumably acquitted of eharges of fraud, and
their cases were presumably reviewed by the authorities concerned and
dealt with in accordance with the regulations. But these people were
found, on departmental investigation, to have contributed by their negli-
gence to the success of the fraud and they have been dealt with in accord-
ance with the requirements of departmental discipline. - o

.. Mr. K. P Thampan : Have these two. people Who. were 'acquit"té@fbx

a Court of law been re-instated in service ?
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-~ The Honourable 8ir James Grigg : As a matter of fact, I was not
aware of the re-instatement of these two people who have been acquitted
by a Court of law. But it seems to me, on the face of it, quite irrelevant
to the questions asked in regard to other people who were negligent and
in regard to whom there was no question of any accusation of fraud.

Mr. K. P. Thampan : Will the Honourable Member kindly inquire
whether these two people have been actually re-instated t

The Honourable 8ir James Grigg : Certainly, Sir, but it does not
seem to be in the least relevant that the people were acquitted of fraud.
That fact by_itself does not acquit other people of negligence, and the
negligent have been dealt with.

Mr. K. P. Thampan : If these two people who were primarily con-
cerned in the offence have been acquitted in a Court of law, have not the
rest, who were departmentally dealt with a cause of action for damages
against the Government ?

The Honourable 8ir James Grigg : I think not. I think there is no
connection between the two cases.

. Mr. Jagan Nath Aggarwal : Were not the Superintendent and the
Auditor below the Military Aeccounts Officers who have been punished ?

The Honourable 8ir James Grigg : Whether they were or not, the
Court of law has decided in their cases. But what is quite indubitable
was that the two people who have been punished were negligent, and,
therefore, the fraud was not discovered.

Bhai Parma Nand : May I know if it is a fact that of these two
persons who were thus dismissed for negligence, one had taken leave for
some months, and, therefore, it was not possible for him to attend to his
duty and detect the fraud !

The Honourable 8ir James Grigg : These people have not been dis-
missed for negligence : they have been retired, one of them on full pen.
sion, and the other on a slightly reduced pension.

Bhai Parma Nand : My point was this, whether it could be called
negligence in case a man had taken leave of absence : would that be
negligence on his part ?

The Honourable 8ir James Grigg : I do not feel called upon to
answer that particular question, because, as I said, these officers have
had every opportunity to advance any considerations on their own
behalf that they felt disposed to make : they have had that opportunity
and their case was fully investigated by my predecessor, and he was
satisfied, as I am, that. they were dealt with properly.

Bhai Parma Nand : But is it a fact that they sent representations
and no answer was given to them in reply—whether the representation
was satisfactory or not ¢ A

The Honourable Sir James Grigg : So far as these particular
instances of laxity were concerned, they were given the fullest opportun-
ity to represent their case in accordance with the regulations of the
Department. ' ! '

Dr. Ziauddin Ahmad : Do T understand that these persons were
responsible for negligence. of a crime which, aecording to a Court o?
law, was never committed ?
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The Honourable Sir James Gtigg + No. The Couxt of law desided
that the fraud was fiot codimitted by two particular people : the fraud
was imdubitably committéd and these people comtributed to the fraud
by their negtigence. ‘

DiscuARGE oF NINE DEPUTY AsststaANT CONTROLLERS OF MILITARY ACGOUNTS.

1182. *Mr. Jagan Nath Ae%m'wal: With reference to the .starred
question No. 417 (b) of the 9th March, 1934, will Government please state
whether the question of compulsory retirement of theé nine Deputy
Amuistant Controllers of Military Accounts referred to was placed before
the Controllers’ Conference for discussion ¥ If not, why not !

DISCHARGE oF NINE DEPUTY ASSISTANT CONTROLLERS OF MILITARY ACCOUNTS.

1783. *Mr. Jagan Nath Aggarwal : (a) With reference to the
starred question No. 417 (¢) of the 9th March, 1934, will Governmeut
please state definitely in how many of the nine cases the Controllers eon-
eerued recommended the action taken ! In which cases did the Military
Accountant General make the recommendation of his own aceord ?

(b) Waa the recommendation made by the Controller of Military

Accounts with reference to the letter to this effect from the Military
Accountant General himself ¢

(¢) Will Government please place on the table a copy of the letter
that the Military Accountant General wrote to the Controllers as an

initiation of the subject of compulsory retirement and state whether he
himself suggested names ¢

DiscrARGE or NINE DEPUTY ASSISTANT CONTROLLERS OF MILITAR Y ACOOUNTS.

1784. *Mr. Jagan Nath Aggarwal : With réference to the ahswer té
starred question No. 417 (d) of the 9th March, 1934, will Government
please state why the nine Deputy Assistant Controllers of Military
Accounts could not be warned beforehand to either retire voluntarily
under the Retrenchment Rules (communicated to all officers for considera-

tion during 1932) or else that they would be compulsorily retired under
‘Artiele 465-A, Civil Service Regulations ?

INTERPRETATION OF ARTICLE 465-A oF THE CiviL SERVICE REGULATRONS.

¥785. *Mr. Jagan Nath Aggarwal : Will Government please lay on
the table a copy of the interpretation of Article 465-A, Civil Service Regu-
lntions, as given by the Finance Department in November, 1933 ¢

D1scHARGE oF NIN: DEPUTY AsSISTANT CONTROLLERS OF MILITARY ACOOUNTS.

1786. *Mr. J Nath Aggatwal : (¢) With referenes to the
answet to star questions Nos. 418 and 4%1 of the 9th Mareh, 1934
regarding the retrenchment of nine Deputy Assistant Controlfers of
Military Accounts in which it was stated that regular apd-‘¥ery full’
enguiries have been made in accordance with rules in the case of offieers
Noa. 8 and 9, will Government please state exactly :

(1) what those enquiries were and which are the

. . . [

rulés referred
z T IFor snswer ts this quevtion, ¢’ anewer 1o qtésties - 'No. 781, - ST

hi
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(#i) who were the ofolals emtrusted with the investigation ;

(#1i) whather the retrenched officers were informed of the forma.
tion of the investigating body ;

(tv) whether they were called upon to appear before this body to
defend theip cases ; and

(v) whether they were given full opportunity, facflity and material
to enable them to tender their defence !

(b) Will Government please explain fully the investigation made ?

(s) Are Government now prepared to furnish complete answers to all
points raiged in the starred question 4138 of the 9th March, 1984 ¢

DisoHARGE OF NINE DEPUTY AsSISTANT CONTROLLERS oOF MILITARY
ACCOUNTS.

{787. *Mr. Jagan Nath Aggarwal : (a) With reference to the
answer to starred question No. 417 (e) of the 9th March, 1934, regarding
the digcherge of nine Deputy Assistant Controllers of Military Acoounts,
will Government please state what considerations. have stood in their way
of furnishing the information required 1

(b) Are Government aware that the information asked for is in
respeet of a short period and are Government now prepared to furnish
the statement required !

Dutms or TEE MaIrArY Accounts DEPARTMENT AND THE DEPUTY
ASSISTANT CONTROLLERS OF MILITARY ACCOUNTS,

*Mr. Jagan Nath Ag al : In answer to the starred questions
419 (ag and 420-A of the 9th March, 1934, it is stated that the ‘‘ Duties "
of the Military Accounts Department and the Deputy Assistant Contvollers
are different from those of the Civil Accounts Ofices and the Assistant
Accounts Offices ¢ Will Government kindly explain the difference ?

ErricieNcY OF THE MILITARY ADCOUNTS DEPARTMENT.

1789. *Mr. Jagan Nath Aggarwal: (g) Is it not a fact that the
Auditor (leneral’s remarks as to the general efficiency or otherwise of
audit in a Department are not necessarily stated in the yearly Audit reports
in all cagses ¥ Are Government prepared to obtain from the Auditor
General an answer to question No. 419 (p) of the 9th March, 1934 ¢

(b)) Is it not a fact that the Auditon General has with reference to
the report on Appropriation Accounts for 1932-33 recently stated that the
efficicncy of the Military Accounts Department has improved ¢

STANDARD OF AUDIT IN THE MILITARY ACCOUNTS DEPARTMENT.

1790. *Mr. Jagan Nath Aggarwal : (g) With reference to the
answer to starred question No. 419 (e) of the 9th March, 1934, regarding
the stendard of audit in the Military Aecounts Department will Govern-
ment, plense furnish a * complete set of Audit HReports of the last ten
years ?

{For smswer te this Gusstion, dec answer to question No. 781,
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(b) Are Government aware that in these yearly reports the irregula-
rities noticed by the Military Accounts Department and by the Army
Test Audit authorities are flot so marked ¥ Will Government therefore
please lay on the table the comparative statement already called for ?

.= (e) With reference to the answer to starred question No. 419 (¢) and
(f) of the 9th March, 1934, will Government please place on the table the
circular issued on the particular point, referred to by me in my original
question some considerable time after the Northern Command order of
the 23rd August, 1929, and state whether it is not a fact that the Military
Accountant General, when Controller of Military Accounts at Rawalpindi,
had piven very striet orders that the issue of the ‘ written’ objection
statcments by the Local Audit Staff should be cut down to the lowest
limit possible, and serious irregularities were detected subsequent to his
transfer from Rawalpindi ¢ ' )

DiscHARGE oF NINE DEPUTY AsSISTANT CONTROLLERS OF MILITARY
ACCOUNTS. :

$791. *Mr, Jagan Nath Aggarwal : With reference to the answer to
starred question No. 420 (¢) and (d) of the 9th March, 1934, will Gov-
ernment please state whether it is not a fact that Sir B. N. Mitra, when
Financial Adviser, Military Finance, kept himself personally in touch
with the Deputy Assistant Controllers, although the pressure of work in his
time was even more and further that cases were thrashed out threadbare
unlike the present system when the Military Accountant General’s dis-
posals of personal cases are simply sent to the Financial Adviser direct
for signature ?

(b) Will Government seriously consider the necessity of having the
cases of the nine officers retired during the absence of permanent Financial
Adviser on leave, reviewed with a view to recalling them to duty, if
possible, or awarding them compensation for premature retirement !

INTRODUCTION OF GROUP SYSTEM IN THE MILITARY ACCOUNTS DEPARTMENT.

792. *Mr, Jagan Nath Aggarwal : (¢) Will Government please
explain the reasons for the introduction in 1929 of the Group System in

the Military Accounts Department !

The Honourable Bir James QGrigg : The ‘‘ Group System ’’ in the
Military Accounts Department was introduced on the amalgamation of
certain Military Accounts offices. It aimed at decentralising work in
the larger offices that were formed as a result of the amalgamation of
offices. The functions of Group Officers are analogous to those of the
old District Controllers of Military Accounts.

INTRODUCTION OF MECHANICAL COMPILATION SYSTEM IN THE MILITARY
: AccouNTs DEPARTMENT.

793. *Mr. Jagan Nath Aggarwal: (a) Will Government ple&se
explain in brief the advantages gained and the savings made by the
mechanical compilation system introduced in the Military Aceounts

Department ? .

tFor answer to this question, sce answer to question No, 781.



QUESTIONS AND ANSWERS. 1827,

. () -Was this system previously tried in the Railway Accounts Service
Lut given up as it did not prove to be advantageous ¢ ‘
~(¢) Are Government aware that clerks and superintendents have to
work long extra hours to avoid mistakes for which they are heavily
punished for each mistake ¢ ‘ :
(d) What is the number and names of the machines used and their
value ¢ .
{¢) What is the amount of monthly hire paid for each machine and
why have the machines not been bought by Government % .

'The Honourable Bir James Grigg :

(a) The advantages gained are in brief :

1. Speed.—The all-India compilation of accounts for each month
can be produced about a month carlier.

2. Accuracy.—Posting and arithmetical errors are almost elimi-
nated.

3. Flexibility.—The superiority of the Hollerith to the manual
system, from the point of view of flexibility, is achieved b
reason of the fact that the Hollerith card and Holleri
machines are so designed as to allow of a vast amount of
information being recorded in the card and only just as
much of it as is required being tabulated on the machine
as and when necessary.

4, Economy.—Tt is anticipated that it will be possible eventually
to effect a saving of at least Rs. 1,17,000 per annum by a
replacement of the manual compilation by the Mechanical
one.

(b) No. The machines are still in use in the Railway Accounts.

(e) No.

(d) Two 45 column Tabulators, 1 Hollerith Mechanical

Two 45 coluinn Horizontal sorters. J Accounting Machines.
As the machines are only hired and not sold by the owning company,
their value is not known to Government.

(e) The hire for the Tabulators and Sorters is Rs. 1.866-10-8 and
Rs. 303-3-4 respectively per mensem. The British Tabulating Com-
pany to whom these machines belong will not sell the machines.

Mr. B. Das : May I inquire, with reference to the answer to
part (b) of the question, if it was not a fact that Mr. Scott who experi-
mented with these machines in the railways had to abandon the use of
those machines ?

The Honourable Sir James Grigg : The answer to part (b) of the

question is :
““ No. The machines are still in use in the Railway Accounts.’’

Mr. B. Das : But may I inquire from the Honourable the Railway
Member if it was not a fact that it was proved before the Public
Accounts Committee that the machines could not do the work and that
they were ;bandoned ¢

The Honourable Bir Joseph Bhore : I shall require notice of that
uestion.
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Promorron or Two DEpPUTY AssieTAte? Covrrotigns or MILITARY
ACCOUNTS.

. T94, *Mr. Jagan Math Aggsewal: (q) Will Government please
state what the system of recruitment in the Superior Accounts Seryiee has
beeu in force since 1910 iu the Civil and in the Military Accounts Depart-
ment, (he changes made therein frem time to time and the reasens for
the same ¢t

- (b) If any of the vacaneies in the Superior Aocounts wers sot aside
for members of the Subordinate Aecounts Bervice, on what basis wes the

selection for promotion made ¢

(c) Will Government please state the special qualifications of the two
Deputy Asgsistant Controllers who have beem selected for promotion
recently, the duration of audit charges held by them, any important
audit work done by them, their standing on the seniority list, their ages
and eduestional qualifications ?

(d) Will Government please lay on the table a statement showing
the Deputy Assistant Controllers in serviee at the time of the promotion
of these officers who had been recommended or held eligible for selection
for this service ¢

[ 4
The Honourable 8ir James Grigg: (a) A statement giving the
required information is placed on the table. Generally speaking, the
changes in the system from time to time have been effected with a view
to accelerate the Indianization of the department.

. (b) and (c). The Honourable Member’s attention is invited to my
predecessor’s reply to starred question No. 681 of the 11th April. 1934,
I regret I am not prepared to supply any further information in this
matter. I am satisfied that on the general record and attainments of
the ‘two officers, their selection for promotion was justified, and it is
detrimental to the iuterests of service discipline that there should be
further public diseussion regarding it.

(d) Government are not prepared to disclose information regarding
any recommendations they mey receive in regard to promotions, or
opinions as to eligibility therefor.

. Military Accounts Department.

Mecthode of reoruitment.—Before December, 1909 the Superior Btaff of the
Military Accounts Department was recruited from British officers of the Indian
Army ; but in that year the Secretary of State decided that it should be recruited
in future solely by Civilians appointed by him in England. Bince then Civilians
wore appointed by the Secretary of State for India at Home except on one occasion
in November, 1912, when a Civilian Gazetted Officer of the Opium Dopartment was,
on the reduetion of that Department, appointed in India with the approval of the

cerotary of State. During the Great War it became diffieult to get vecruits fromn
Home and in 1915 and 1916 six appointments were made in India with the sanction
of the Becretary of State. Of these six appointments, one was filled by an officer
of the B. B. and C. I. Railway and the remainder by promotion of five European
ghzetted officers of the non-superior service of the Department. After this there were
no changes until 1920 when with & view to giving opportunities to qualified Indians
for cmployment in the Superior Staff of the Department the Secretary of State
decided that future vacancies should be filled in the following proportion :—

1/6th by promotion of Deputy Examiners, )
13rd by direct recruitment of Indians, end ' - "
4 by recruitment of Europeans at Home.
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In 1921 the Indian Military Requirements Committge presided over by His
Excellency Tord Rawlinson recomamended tliat vocruitment ia England for ‘the superior
grades of the Department should be gradually stopped and that the system pre-
¥ailing iu the Civil Aceounts Department should be gradumlly introdnced. This recom-
mendation was accepted by the Government of India and in 1882 they propesed
that the direct recruitment of Indians to the BSuperior Bervice of the Ii‘:iilitm'y
Accounts Department should in future be made generally from among the success:
ful candidatés at the examination held for the recruitment’ of Indians for the
Indian Audit and Accounts Service. The proposal was accepted by the Secretary of
State in 1923 pnd gsince then vacgneies in the Department age being filled by the
direct uppointment of Indians and by the promotion of membérs of the Subordinate
Bervice in the propertion of 2 : 1 except one appointment which was filled by the
transfer ¢f an Indian Army Officer with the sanction of the Becretarv of State.

The sysienme of recruitment to the Indian Finance Department (now designated as the
Indian Audit and Accounts Service) since 1909 and the reasons for the changes
cffected in 1920,

The system of recruitment to the Indian Finance Department from 1909—1919
was that one-half of the vacancies in the Department were filled by Indians chiefly
by cxumination in India and the other half by the recruitment of Europeuns in
Eygland,

In 1020 the system was changed because Indians recruited by competitive exami-
nation in India had proved quite satisfactory ; and it was therefore decided that
ordinarily recruits to this Department, i.c., by resruitment on the regular terms at
the bottom of the list, should be carried out in India only. The systewn, which is
atill in force, is as follows :—

1. Sources of recruitment.—(a) Recruitment is made in India and is restricted
to statutory natives of India. Government reserves the right of making special
appointmeunts of Europeans for special work as well as for the ordinary duties of
ihe Department.

" (L) Three posts of Accountant-General are reserved by statute for members of
the Tudian Civil Service and four training posts nominally belonging to Class I are
filled by members of the same service. It has been decided that the obligation to
enploy a limited number of I. C. 8. Officers in the Indian Audit and Accounts Bervice
should be withdrawn.

2, Method of recruitment.—(a) Appointments are gonerally. made on the result
of a competitive examination conducted by the Public Service Commission. Rules
for nomination of candidates for appearing in tho examipation and rules relating
to the examination itself are made by the Governor General in Council in consul-
tutioy with the Public Service Commission,

(b) Posts to the extent of one-fifth of the total eadre are filled by promotion
of wubordinates. The proportion may vary from time to time to suit administrative
convenience. ’

3. The formuls to determine the number of appointments to be made from time
to time is as follows :
The number of officers to be recruited direct, that is, by examination, is :

C+ N+ } (8—C—N)

(C being the number of posts newly created since the lst of August last, less
the nnn;p r of snbordinates whose promotion is rendered possible by
their ‘ci‘e:&i&n, I%' the normal recruitment, and 8 shortage on the Ist
April of the follewing year.) ’

4. Special provision for reservation of posts for minority communitiea.

Tt har been decided to reserve one-third of the total number of vacancies for
members of minority communities. : ’

EXTENSION TO THE PRESENT MILITARY ACCOUNTANT GENERAL.

795. *Mr. Jagan Nath Aggarwal: Has the present Military Ac-
countant General been given an extension § If so, what are the grounds
and services for which he has been given this concession § '

L343LAD B
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The Honourable 8ir James Grigg : (a) Yes.

. (b) The extension was given after the fullest comsideration, and
in the interests of the public service.

Di1scHARGE OF NINE DEPUTY ASSISTANT CONTROLLERS OF MILITARY ACCOUNTS.

796. *Bhai Parma Nand : (a) In answer to the starred question
No. 418 of the 9th March 1934 regarding the discharge of nine Deputy
Assistant Controllers of Military Accounts, it was stated that officers
Nos. 8 and 9 have been retired because of definite acts of neglect of duty.

Will Government please state :

(¢) whether they were held responsible because their auditors
working under the supervision of the superintendents failed
to deteet certain irregularities in the accounts of the two
units, Rest Camp, Rawalpindi and Rations Stand, Chaklala,
which it is alleged the Local Audit Officers ought to have
detected ;

(#t) whether it is a fact that the original papers connected with

i these cases were not shown even when demanded by them,
80 as to enable them to recollect the exact eircumstances of
the case ;

(#71) whether the explanations given by these officers were conse-
quently altogether incomplete on the basis of which the ver-
dict of compulsory retirement was passed by Government ;

(1v) whether these officers were given opportunity to appear before

fad the investigation authority to defend their cases personally
if they so desired to do, as required by the Civil Service
Classification, Control and Appeal Rules ; if not, why not ;

(v) whether it is a fact that as required by the above quoted Rules
no proper charge-sheets were framed against them detailing
fully the manner in which it is alleged that these officers
neglected their duty, quoting orders, rules and vouchers con-
cerned, ete.;

(vi) whether in the ordinary letters calling for explanation there
was no indication to show the particular Civil Services
Rules under which the explanation was called for or the
fact that failing satisfactory explanation disciplinary action
laid down in these rules would be taken so as to distinguish
these disciplinary cases from ordinary cages ;

(vit) whether it is a fact that the explanations were obtained in jreat

hurry and the time generally allowed in similar serious cases
was not given and in one case the explanation was called

for by return of post ; and
(vits) whether the respects in which the explanations were fognd to
be unsatisfactory were pointed out to these officers ; if not,
why not 1
(b) Will Government please lay on the table a’list of the officers who
were on the investigation board with the number of the sittings of the
board and the volume of the proceedings written 1
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(c) Is it a fact that during the period of these cases there were no
rules or instructions existing, by which the Local Audit Officers were held
respousible to the extent blamed for the audit work supervised by the
superintendents, of which the part disputed by the officer commanding was
required to be reviewed by the Local Audit Officer himself as per Controller
of Military Account’s orders of 1929 or 1930 which, should please
be placed on the table ¢

{d) Similarly, is it not a fact that there were no rules or instructions
by which the local audit was held responsible for the audit of quantities
purchased with reference to scales and strength of the units and that this
was the function of the Stores Audit Section of the Controller of Military
Account’s office which section has altogether been given scot-free in these
cases ?

The Honourable 8ir James Grigg : Sir, with your permission, I
propose to deal with questions Nos. 796 and 797 together.

The attention of the Honourable Member is invited to the reply
given to questions Nos. 781 to 791 by the Honourable Mr. Jagan Nath
Aggarwal. The reply to part (e¢) of question No. 797 is in the affirma-
tive. The differentiation in the treatment accorded to the two officers
in question, and the other seven officers pensioned as inefficient, was
based on the particular laxity shown by the two officers in the fraud
cases referred to in the reply to questions Nos. 781 to 791.

Bhai Parma Nand : With reference to part (a) (4) of question
No. 796, were these local audit officers given an opportunity to come
and answer the allegations made against them and be present on the
occasion {

The Honourable 8ir James Grigg : Yes ; if the Honourable Mem-
ber will recollect the passage I read out from my original answer, 80
far as these particular instances of laxity were concerned, they were
given the fullest opportunity to represent their case in accordance with
the regulations of the Department.

Bhai Parma Nand : Were they given the reasons why their re-
presentations were not found to be satisfactory ?

The Honourable 8ir James Grigg : They were given the fullest
opportunity of defending themselves,

FrAUDS AT REST CAMP, RAWALPINDI, AND RATIONS STAND, CHAKLALA..

$797. *Bbai Parma Nand : (a) Will Government please statc whether
there was a conference held at Rawalpindi after the frauds at Rest Camp,
Rawulpindi and Rations Stand, Chaklala, had been detected to determine
the respective responsibilities of the auditors, superintendents and officers
both in the Stores Audit section and on the Local Audit side ? _If 80,
;vill Government please lay on the table a copy of the findings of this con-
erence ?

(b) Is it not a fact that the Controller of Military Accounts, Northern
Command, reported to the Military Accountant General that after careful
investigation he had come to the conclusion that the frauds referred to had
been committed by manipulating accounts in the units after the audit had

been conducted 1

+For answer to this question, see answer to question No. 796.
L843LAD 82
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(c) Is it not a fact that the Controller of Military Accoun orthern
?d. dx?) Aot iecommend the’ disclplma?ry action ?aken at:mﬁ‘st these .
ngai udit ‘Officers ' and no disciplinary action has been taken aguinst
other . oﬂicers responsible, including the Controller of Mlhtary Accowity
and the supermtendents concerned ! If taken, will Government please,’
define the action taken with the names of persons concerned ?

(d) Is it a fact that there were more than a dozen Army officers who
were involved in these frauds and that no such disciplinary action has been
taften against them ? Is it also a fact that every actlon against them was
postponed until after the result of the prosecution in Court had been seen ¢
If so, why was action in the case of these officers delayed and why in the
case of Local Audit Officers, was so immediate and drastic an action taken
by Government ?

~ (e) Is it also a fact that the Local Audit Officers referred to were not
only punished by premature retirement coupled with a reduction in the
ordinary pension admissible in one case but they have been deprived of
the full leave due to them which has been given to other seven officers
pénsioned as inefficient 1

(f) Is it not a fact that no reduction in pension is required to be

e if the service of the officer is on the whole satisfactory and full quah-
fymg emount of service has been put in ¥ Will Government pleas: lay on
the table a list of officers of the Department whose pensions have similarly
bheen reduced in the past and the cases in which the officers have been
x{hred on account of neglect of duty as in these two cases !

Murreg HosprraL CoaL FrauD.,

798. *Bhai Parma Nand : (a) Is it a Tact that in the first {raud case
detected after the present Mlhtary Accountant General left the Northern
(foramand, known by the ‘‘ Murree Hospital Coal fraud ’’ the irregular
jsstie was 'noticed by the Local Audit Officer but the point was dropped
b#¥ ‘the Group officer in the Controller of Military Account’s office who
was an European and who had been selected for the Superior Accounts
Service ? Why was no disciplinary action taken against this European
officer I

(b) Is it not a fact that the High Court passed very adversc remarks
against the Army officers in this case holding them to be chiefly responsible
for the fraud, but no disciplinary action haq been taken against Army
officers coneerned beyond expression of ¢‘ severe displeasure of His
Excellency the Commander-in-Chief ? Was such displeasure eveu not
recorded with the officer’s documents in one case ?

() Will Government please state why distinctions have beer made
between officers of the Army and the Audit Department, 1.¢., the former
have been let off with practically no punishment while the Audlt ofﬁcerb, :
Nes. 8 and 9 have been severely punished for ‘‘ neglect of duty 3 :

The Honourable 8ir James Grigg : (¢) Yes. No fault could be
found with the officer referred to as the objection was dropped: on receipt
of an explanation which appeared, on the face of it, to be satisfactory .
from the administrative officer concerned.

" (b) and (c). The High Court commented adversely on the aetion of’
one Army Officer concerned in the Murree Fraud Case. The severe dis-
pléasure of His Excellency the Commander-in-Chief was eonveyed to this
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“offfcer and recorded in his documents, This is a grave fiéasire 6f di¥eiplip-
ary action, especially in the present case where the officer had otherwidé a
distinguished and unblemished record as it has to te considered in eotifec-
tion with the officer’s promotion which it may seriously affect. In regard

- to the other officer concerned, the High Court made no comment. Though
he was found to have been sufficiently neglectful in hig duty, as to -have
made the fraud easier, he was not held to be responsible for it, and while an
expression of 1lis Excellency’s severe displeasure was intimated to him,
it was not recorded in his documents. The circumstances in which the
two andit officers Nos. 8 and Y were compulsorily retired have been
“indicated in my reply to questions Nos. 781 to 791 by my Honourable
friend, Mr. Jagan Nath Aggarwal. On the reviewing the two cadés
-Government are satisfied that they disclose no undue disparity of
treatment.

PREVENTION 0¥ IRREGULARITIES IN THE ARMY ACCOUNTS,

799. *Bhai Parma Nand : Is it not a fact that the Army Test Audit
authorities working under the Auditor General have complained in con-
nection with the Report on the Appropriation Accounts for 1932-33 that
the Arny officers are not infrequently blind to their own initial respon
sibilities and that these officers have pleaded that they had been labouring
-under a wrong impression that the Audit authorities alone were respon-
sible for *‘ prevention of irregularities '’ ? ,

The Honourable 8ir James QGrigg : The Honourable Member pre-
sumbably refers to paragraph 11 of the Report of the Director of
Army Audit on the Appropriation Accounts for 1932-33. His attention
is invited to the observations on this subject of the Military Accounts
.Commiftee contained in Annexure ‘“ A’ to the Report of the Public
Accounts Committee, which I am presenting to the House in a few

minutes time.

RAILWAY FREIGHT AGREEMENT BETWEEN THE TATA IRON AND BTEEL
COMPANY AND THE BENGAL NAGPUR RaILwAY.

800. *Mr. G. Morgan : (e) Is it a fact that there was a RailWay
freight agreement between the Tata Iron and Steel Company and the
‘Bengal Nagpur Railway which terminated on the 30th June, 1933 {

(b) Is it a fact that new and increased rates of freight came into
force from 1st July, 1933 ¢!

_ (¢) Will Government be pleased to lay on the table a statement
showing the rates of freight in force during the agreement ending 80th
June, 1933 ¢ ‘ »

(d) Will Government be pleased to lay on the table a statement
showing the rates of freight now in force under the new nm-eemenv
. (e) Is it a fact that rebates on the current rates of freight are given
1o the Tata Iron and Steel Company by the Bengal-Nagpur Raijlway !

1f 80, are Government in a position to state the amount of rebate given ?

(f) 1s it a fact that the extra amount of freight now pa%:}:lli

by the Tata Iron and Steel Company ,since lst July, 1983
‘,'lynriﬁ'-' Board’s Report on_the Iron and _Ste'qi Industry, page 70, Note
_g,t,foot after paragraph 122) less rebate, if any, will bring the net utci

.

o conformity with rates in foree on otlier comsnodities !



1834 LEGISLATIVE ASSEMBLY. [225D Avc. 1934,

Mr. P. R. Rau : (a) to (e). I would refer.the Honourable Member
to the reply I gave to Mr. Thampan’s question No. 518 on the 13th

August, 1934.

(f) There is no definite standard proportion between the freight
rates for one commodity and those for another, and a comparison such
as that suggested by my Honourable friend is not practicable.

PROMOTION TO THE PERMANENT WAY INsPECTORS’ POsTS ON THE NORTH
WESTERN RAILWAY.

801. *Mr. 8. Q. Jog : (a) With reference to the reply given to
Mr. Piracha’s question No. 354, will Government state why preferential
treatment is given to the outsiders for the promotion to the P, W. Is.
posts on the North Western Railway when the latter are considered also fit
for this post ?

(0) Is the training given in T. (10) course in the Walton Training
School given to the A. W. Is., grade 1 not equivalent to that given to the
A.P. W, Is. ¢ 1If the reply is in the negative, why are A. W. Is,, grade I
considered fit to hold charge of a section ¢

(¢) If the reply to part (b) be in the affirmative, why are equal rights
refused to A. W. Is, grade I for promotion in pay and grade, etec. ?

Mr. P. R. Rau: (a) T regret I have been unable to understand
who are the outsiders referred to and what is the preferential treatment
alleged.

(b) and (¢). The reply to the first part is in the negative. Govern-
ment are informed that A. W. Is,, Grade T, are given such training as
is considered sufficient to enable them to qualify to hold charge of a sec-
tion as a P. W. Inspector. The courses for A. W. Is. and apprentice
P. W. Is. are different as the former who are practical men with long
experience are required to undergo an examination to ¢nalify for pro-
motion to higher posts and the latter are under training on reeruit-
ment.

RECRUITMENT OF PERMANENT WA Y INSPECTORS ON THE NORTH WRSTERN
Ramwway.

§02. *Mr. 8. G. Jog : (a) How many posts of P. W, Is. were likely
to be vacated on the North Western Railway during 1927-—1933

(0) How many A. W. Is. who had passed the P. W. Is. Examination
were available during that period and how many outsiders were reeruited
a8 apprentices for the P. W. TIs. posts ?

(e) If sufficient number of A. W. Is., who were qualified P, W.Is,,
were available, why did the Railway Administration take about 80
apprentices and thus waste public money by giving them training to
qualify them as . W. 1s. at Railway expense ? Did Government consider
that the former class of men could come out during this pericd after
gettil;ng proper training in the Walton Training School as is being done
now- :

. Mr. P. Rau: Government have no information. The appointment
of. the staff referred to in the question is entirely avithin the competence
of the Agent, North Western Railway, and Government. are not pre-
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pared to interfere, but I have sent a copy of the question to the Agent,
North Western Railway, for his information.

RECRUITMENT OF PERMANENT WaY INsPECTORS ON THE NORTH WESTERN
RALwAY.

803. *Mr. 8. G. Jog : (a) What is the number of A. W. Is., grade I
passed P. W. Is. who are available on the list of North Western Rail-
way ¢ If the number is sufficient why are the apprentices allowed to
continue at heavy expense to the Railway ¢ Could they not be discharg-
ed as per their agreement ! Have Government considered that if this
class of apprentices is discharged, they can be replaced with the men now
qualified in T. (II) which will save huge amount to the Railway now
disbursed on these apprentices ¥ Are the latter qualified from any
FEngineering College 1

(b) Why is there a big difference in pay of A. W. I, grade I and grade
II ¢ Is it not a fact that the latter class of men have to perform the
same duties and hold the same responsibility and have little service and
less experience in P. Way in comparison to the former ?

(¢) Is it a fact that these apprentices were getting training under
P. W. Is. grade 1 at the time of their officiating as P. W. 1. and were
given special allowance for this purpose ? If so, is it not a fact
that the same apprentice becomes Incharge of the scetion after few years
and the man under whom he got training is working as his assistant 1

(d) Do Government propose to reconsider the present system of
recruitment to the posts of P. W. Is. and fix a larger percentage thereof to.
be filled up from amongst the old Assistant Way Inspectors ?

Mr. P. R. Rau : These questions are all within the competence of the
Agent, North Western Railway, to decide, and T have sent these ques-
tions to him for consideration of the suggestion therein,

DEBT LEGISLATION IN THE MADRAS LEGISLATIVE COUNOIL,

804. *Mr. J. Ramsay Scott: (a) Are Government aware that in
the Madras Legislative Council on Thursday, August 2, the Honourable
the T.aw Member for Madras during the debate said :

¢¢ Apart from the difficultics of enforeing this provision (Interest (,‘.l:uose).' his
main objection to it was that the Government of Indin was intenfiin;’; to treat this as
an All-India question and contemplating legislation on this basis '’ 1

(b) 1s there any truth in the statement above made by the Madras
Law Member ¢

(¢) Has the ‘‘ Debtors Protection Bill”’ been withdrawn in the
Madras Couneil in consequence of the above statement by the Law
Member ¢

The Honourable Sir Nripendra 8ircar : (¢) The Government of
India have been informed hy the Government of Madras that the
actual words used by the Madras Taw Member were as follows :

¢ The Government of India have intimated to us that they are taking up the
quention which is covered by this clause as an Tndian question applienble to 11l the
provinces and that they are contemplating legislation. Therefore we arc unable to

approve of this clause.’’
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(b) The Law Menibwr's statement correctly reproduced the sub-
stance of an intimation conveyed to the Local Government ‘at a time
when the initiation of All-India legislation on the subject was under
thé active consideration of the Government of India. The position has
since been changed as the result of the relevant conclusions reached by
the Provincial Economic Conference for a statemént of which the
Honourable Member is referred to paragraph 5 of the Resolution of the

Government of India in the Finance Department No. F.16-1-F.|34,
dated the 5th May, 1934.

(¢) No. In the course of the consideration stage the Couneil
¢arried an amendment moved by Government for the omission of the
felevant clause and the third reading of the Bill was postponed to the
next session which commences on the 22nd October.

DEBT LEGIsLATION IN THE UNITED PROVINCES LEGISLATIVE COUNCIL.

8056. *Mr. J. Ramsay 8cott: (a) Will Government please state
what Bili or Bills have been passed, or will be, before the September

Session of the United Provinces Legislative Council relating to *‘ Rural
Indebtedness ’ ¢

(b) Are there any Bills before His Excellency the Governor General
‘for consent $

(¢) Are Government prepared to examine all such Bills to aee
that the economic stability of the country is not seriously disturbed 1

.The Homnourable 8ir Nripendra 8ircar : (¢) Unless the Honourable
Member classes the Bill enacted as the Agriculturists Loans (United
Provinces Amendment) Act, 1934, as a Bill relating to rural indebted-
ness, no such Bill has been passed by the United Provinces Legislative
Council. The Government of India understand that, if previous sanction
is granted by the Governor General, the United Provinces (Government
may decide to proceed with a United Provinees Encumbered Estates
Bill, a United Provinces Temporary Regulation of Execution Bill, a
Usurious Loans (United Provinces Amendment) Bill and a United Pro-

vinces Regulation of Sales Bill at the September session of the Protincial
Legislative Council.

(b) If, by consent, the Honourable Member means previous sanec-
tion, the answer is in the affirmative.

. (¢) Government are prepared to, and do, examine all Bills sub-
mitted for the previous sanction or for the assent of the Governor
@General from this and all other relevant points of view.

EsTABLISHMENT OF LAND MORTGAGE BANKS.

806. *Mr. J. Ramsay 8cott: (¢) Will Government please make
a statement of their action with regard to Land Mortgage Banks, as pro-
" mised by the Honourable the Finance Member on August 6, when answer-
fiig a supplementary question to question No. 877 1
(b) Will Government please state what progress has been made and
outline their plan of action for the near future ?

The Honourable Sir Jawmies Grigg : Sir, the promise which T gave
on the 6th instant, in answer to a supplementary question to question
No. 877, referred not to Land Mortgage Banks but to the Rural Credit
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Department of the Reserve Bank. The scope and fuiictions of the Agri-
gultural Credit Department must be left to the decision of the autho-
rities of the Bank, but a preliminary enquiry into some aspects of the
question is being undertaken by Mr. M. L. Darling, C.LE. I.C.8., who
has been placed on special duty under the Finance Department.

Dr. Ziauddin Ahmad : Is the inquiry going to be limited to rural
eredit or it will be extended to land mortgage bank questions as well {

The Honourable 8ir James Grigg : T should have thought that land
mortgage banks and rural credit were inextricably bound up together.

MARKETING OF FRUITS.

807. ‘*Mr. G. Morgan : (a) Will Government please state whether
Mr, Livingstone, the Marketing Expert, is preparing any scheme for the
marketing of fruit ¢ ‘

{b) Are Government aware that the competition of imported fruit is
proving a wmenace to the fruit-growers in India ¢

(¢) Are Government aware that Railway freights and higher parcel
post rates are hampering the indigenous fruit trade ¢

{d) Do (overnment propose to inquire into these matters with a view
to helping fruit-growers in India to obtain markets for their produce 1

Mr. G. 8. Bajpai: (a) Yes.

(b) Government have no figures showing the amount of fruit pro-
duced in India, and are, therefore, unable to say how the fruit growers
in Jndia have been affected by the import of foreign fruit. Statistics
show, however, that the imports of fruit were less in 1933-34 than in the
two preceding years.

(¢) The rates for fruit carried by passenger trains are half the
ordinary rates for parcels traffic. Several of the prineipal Railways are
also quoting special rates substantially below the half parcel rates for
the carriage of fruit in wagon loads, and have under consideration pro-
posals for further reductions. As the Honourable Member is probably
aware, parcel rates have been increased, since 14th June, 1931, only for
parcels exceeding 20 tolas and upto 440 tolas. Government have no
reason to believe that these higher rates are hampering the indigenous
fruit trade.

(d) This will be one of the matters to be examined by the market-
ing organisation proposed by the Imperial Council of Agricultural
Research.

Mr. G. Morgan : Is it & faet that fruit transport from Kulu has to
go through the Mandi State ?

~ Mr, G. 8. Bajpai: I am afraid T could not say whether fruit coming
from Kulu has to go through the Mandi State. .

Dr. Ziauddin Ahmad : What was the reply to part (a) about the
scheme for the marketing of fruit ?

Wr. G B. Bujpal : I said, Sir, that they have already prepared a
Schiéme, but it has to go to the Standing Finarice Commiittee. o

Dr. Ziauddin Ahmad : Will it be laid on the table, and will it be
open to Members to exadiine it !



1838 LEGISLATIVE ASSEMBLY. [228D Ava. 1934.

Mr. @. 8. Bajpai : We will consider that suggestion.

Mr. Jagan Nath Aggarwal : Is the Honourable Member aware that
the import of foreign fruit has been making considerable progress in
this country at the expense of Kulu and other places where fruit is
grown in India ¢

__Mr. G. 8. Bajpai : Well, Sir, I have just answered that question and
said that statistics showed that the value of fruit imported into India
during the year 1933-34 was less than in 1931-32 and 1932-33.

Mr. Jagan Nath Aggarwal : The imports in 1932-33 were several
times more than those of the previous year ¢ Ts that so ?

Mr. G. 8. Bajpai : The imports in 1932-33 were certainly not higher
than in 1930-31.

APPOINTMENT OF AN INDIAN WOMAN ON T4E ADVISORY COMMITIZE OF THE
LEAGUE oF NATIONS FOR TAE PPROTECTION AND WELFARE OF CAILDREN.

808. *Bir Hari 8ingh Gour : (e¢) Is it a fact that three Indian
‘Women’s Organisations (the all-Tndia Women’s (Conference, the Wormen'’s
Indian Association and the National Council of Women in India; had
moved the League of Nations to appoint a woman on the advisory com-
mittee for the protection and welfare of children and young people, and
that upon their request ths League decided to appoint ¢ne such
woman ?

(b) Tf the reply to part (a) be in the affirmative, did Government
consult any of the all-Tndia Women’s Organisations on the choice of a
suitable Indian representative ? If not, why not ?

! (¢) Is it a fact that the all-Tndia Women’s Conference, the Women'’s
Indian Association and the National Council of Women in India sent in
a panel of names with a request that one of them should be sent to represent
‘them ¢ If s¢, what action did Government take in response to this
request ¢

(d) Is it a fact that the representative chosen by Government was
not one of those so recommended and no organisation of the Women in
India was even consulted before making the appointment ¢

(e) Will Government please state whether the delegate chosen by
them was to represent the Government or the women of India ?

The Honourable 8ir Henry Oraik : (g¢) The position is not quite
as stated by the Honourable Member. A delegation from the Indian
Women’s Organisation which was reecived last year by the President
of the Council of the League of Nations drew his attention to the
interest taken by Indian women in the League’s social work and their
anxiety to take an effective part in it. Subsequently, the League
invited the Government of India to appoint a delegate to represent
that Government on the Advisory Commission for the Protection and
Welfare of Children and Young People, the object of the invitation
being to include national groups not represented and to strengthen the
representation of extra-European countries. There was no suggestion
by the League that the representative of the Government of India
should be a woman. The Government of India, however, thought it
desirable that they should be represented by a woman.
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() Does not arise.

(¢c) The answer to the first part is in the affrmative. As regards
the second part, the names submitted were duly taken into considera-
tion in making a choice of a representative.

(d) Yes.

(e) The invitation was to appoint a delegate to re];resent the Gov-
ernment of India, not the women of India.

. B8ir Hari Singh Gour : What were the special qualifications’ that
the Government of India thought necessary for the representative to
the League of Nations ¢

The Honourable Sir Henry Oraik : Does the Honourable Member
mean what were the special qualifications of the delegate selected !

8ir Hari 8ingh Gour : Yes.

The Honourable 8ir Henry Craik : The delegate selected is the
Chairman of the Madras Presidency Maternity and Chill Welfare
Association. She is also a member of the Syndicate of the University
of Madras and a member of her local District Board. She went to
London as a delegate to the Round Table Conference in 1930 and 1931,
and she was a Member of the Round Table Conference Franchise Com-

mittee. She is believed to be deeply interested in the welfare of
women and children.

8ir Hari 8ingh Gour : Do T understand that the Government of
India considered the names of the persons submitted by the three
women’s organisations and did not consider any of the members
recommended by the organisation as suitable for representation {

The Honourable 8ir Henry Craik : The names of the panel recom-
mended by the women’s organisations were considered, but the delegate
selected was thought to be more suitable than any of the names on the
panel.

AUDIT OF THE ACCOUNTS OF THE SHAHDARA NOTIFIED AREA COMMITTEE.

809. *Mr. Bhupnut 8ing : (a) Is it a fact that the Secretary,
Notified Area Committee, Delhi, Shahdara, was granted two years’

leave ¢

(b) Is it also a fact that after a week the President accepted the
Secretary’s resignation ?

{¢) Te it a fact that he has heen settled up within two days and
the President is satisfied with the accounts and has duly taken over the
charge ¢

(d) Do Government propose to get the Committee’s accounts audited
in the interest of the publie ?

Mr. @. 8. Bajpai : Information has been called for and will be
ldid on the table in due course. '
. Mr. Gaya Prasad 8ingh: Is it a fact that a European gentleman
is'going to be appointed as Secretary of this Committee 1
' Mr. G 8. Bajpai: I have no information, Sir. about that.
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GRIEVANCES OF THE HINDU PUBLIC OF SHAHDARA,

810. *Mr. Bhuput 8ing : (¢) Will Government kihdly stite if
Mr. Waugh, President, Notified Area Committee, Delhi, Shahdara, Wals
asked to resign his post, or he voluntarily submitted his resignation ¢

(b) Do Government contemplate reinstating him in his formér post
after some time { :

(¢) Are Government aware that the grievances of the Ilindu public
of Shahdara have not yet been redressed, as one of their chief demand
of returning the stray cows and bulls possessed by Mr. Waugh has not
vet becn acceeded to ?

The Honourable 8ir Henry Craik : (a) I would refer the Ilonour-
able Member to the reply given by me on the 31st July to part (c) of
Pandit Satyendra Nath Sen’s question No. 311 on the same point.

(b) No.

. (¢) The stray cattle referred to are ownerless and have done much
damage to crops in the villages in the Shahdara locality where they

ave been wandering about for years past. If they are released, it is
certain they will again do considerable damage.

RECRUITMENT IN RatLway Accounts OFFICES.

811. *Sardar Sant 8ingh: (v) Is it a fact that while heads of
offices subordinate to the Auditor General can ordinarily reernit men from
the provinee in which the respective offices are situated, there is no similar
rule for Railway accounts offices ¢

(1) If the reply to part (a) be in the affirmative, will Government
please state :

(#) why the principle underlying the restriction mentioned above,
which is considered to be equitable for civil accounts offices,
has not been applied to the Railway accounts offices, and

(#t) whether they now propose to lay down that recruitment in
Railway accounts offices should be confined to the provinces
through which the respective Railways pass ?

~ Mr. P. R. Rau: Government have not hitherto laid down any
restrictions on a territorial basis for recruitment to railway service and
sée no reason to do so.

RECRUITMENT OF THE CHIEF INSPECTOR OF EXPLOSIVES.

812. *Mr. Bhuput 8ing : (a) Is it a fact that the post of Chief
Inspector of Explosives, has been advertised in England ¥ If so, what
are the reasons therefor ¢ ' :

{b) Will Government please state the qualifications and experience
reqaired for the post of Chief Inspector of Bxplosives ¢

(¢) Will Government please state the present number of
Inspectors of Explosives and their periods of bervice t Were tlhiey
recruited through the Public Service Commission or through any other
selection board ¢ ;

(d) Does any of the Ingpectors of E;ploaivgs podsess fore,igﬁ eggq,ha
{icatu,ms in chemistry and training in explosives and petroleum techno-
ogy » S ' A
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(e) Are. there no officers in the Explosives Department with thq
requsite qualifications and experience, from whom a selection for the.
post of Chief Inspector of Explosives could be made !

(f)_ Will Government please state the technical ezperience in G%Dhli
sives and petroleum technology of the last incumbent of the post of Chiel
Inspector of Explosives ¢ . o

(g) Are Government satisfied that none of the Inspectors had the
experience in explosives and petroleum technology, which were possessed
by the last incumbent of the post of Chief Inspector of Explosives, who
was recruited from outside the Department ¢

(h) Is it a fact that one of the recommendations of the Retrenchment
Jommittee was that ‘‘ when the present Chief Inspector of Explosives
veures by super-annuation in May, 1932, one of the Inspeetors should be
sént abroad for further training and, if suitable, appointed to the post '’ ?
What action, if any, have Government taken ir the matter, or propose to
take in the matter in view of the existing vacancy 1

The Homourable 8ir Frank Noyce: (a), (¢) and (g). Yes. The
post was advertised in England on the advice of the Public Service
Commission as it was considered that no one sufficiently qualified for
the post was. available in India.

(b) No qualifications are laid down, but Government consider that
experience in the manufacture and storage of explosives, chemical
training of a specialized kind, and capacity to advise on the form of
technical rules relating to explosives and (if possible) to petroleum,
and to administer the Explosives Department are necessary. The
duties of the post involve a considerable amount of touring and close
relations with large commercial interests, and a man of tact and physical
energy is required.

(¢) Four, two of whom were brought on to the permanent caire
as recently as March last. Their periods of service range from three
vears and four months to ten years and eight months. Of the four
Inspectors, one only was recruited with the assistance of a specially
constituted selection committee. T may, however, add that recruitment
through the Public Service Commission is now compulsory.

(d) Two possess foreign qualifications in chemistry. Two had
training in explosives before entering the Department. All officers
in the Department naturally acquire a working knowledge of petro-
leum. One of them has undergone a practical course of training in
England.

(f) The last incumbent of the post of Chief Inspector had four
vears’ experience in the Government Chemist’s Laboratory in Eng}anc’l,
followed by ten months in the Chemical Warfare Department, King’s
College, London. Ile was Assistant Works Manager in the Cordite
Factory, Aruvankadu, from March 1929 until he joined the Depart-
ment in September 1932. ‘ ' .

(k) The reply to the first part of this guestion is in the affirmative.
Government have not beén able to accept this recommendation for the
present and have already selected a candidate from outside the Depart-
ment to fill the vacancy. .

Mr. Gaya Prasad Singh : With regard to the answer to part (a) of
the question, may I know the reasons which were ggslgpeg }m"the



1842 LEGISLATIVE ASSEMBLY, (228D Aua. 1934,

Public Service Commission in recommending that the - advertisement
should be made in England only and not in this country ¢

The Honourable 8ir Frank Noyce : The reason was that the Publie
Service Commission was of opinion that no one sufficiently qualified
for the post was available in India.

Mr. Gaya Prasad 8ingh : What steps did the Public Service Com-
mission take to find out whether suitable candldates were available m
India or not ?

The Honourable 8ir Frank Noyce : The Public Service Commis-
sion reported that they had very great experience of the candidates
applying for chemical posts and that, in their view it was no use
advertising the appointment in this country as none of those applica-
tions showed possessive of the qualifications necessary for this particu-
lar appointment.

Mr. Gaya Prasad Singh: What harm would have ensued if the
advertisement had been made in India, and may I know what special
qualifications the members of the Public Service Commission had in the
matter of explosives ! (Some Honourable Members : ‘‘ Hear, hear’’.)

The Honourable 8ir Frank Noyce : I think that if my Honourable
friend calls to mind the personnel of the Public Service Commission,
he will realise that the Chairman of that Commission has considerable
experience in matters of this kind.

Sardar S8ant 8ingh : Did not the Public Service Commission look
for one in the detenu camp at Deoli ?

The Honourable 8ir Frank Noyce : I ‘am sorry 1 did not catch the
Honourable Member’s question.

Mr. 8. C. Mitra : Is it not a fact that he has no knowledge of
Chemistry and he is not a Doctor of Science, and that he was merely
a Police Officer ?

The Honourable 8ir Frank Noyce : But he knows a great deal
about explosives.

Mr. 8. C. Mitra: How ?* Does the HHonourable Member mean,
when he says that the Chairman of the Public Service Commission is
an expert in chemical explosives, merely from the fact that he was a
Police Officer and that he derived all knowledge from police cases and
no study of the Chemical Science is necessary at all ¢

The Honourable 8ir Frank Noyce : Obviously, Sir, it would_be no
use appointing to a post of this character any one who has not got a
special knowledge of explosives.

Mr. 8. C. Mitra : Does the Honourable Member seriously contend
that a Police Officer has all information sbout chemical analysis of
explosives, merely because he was a Police Officer ¢

The Honourable 8ir Frank Noyce : No, but I do contend that the
Chairman of the Public Service Commission is in a special position to
judge the qualifications of candidates......

Mr. 8 O. Mitra : On chemistry and explosives $
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The Honourable 8ir Frank Noyce : No, but in regard to knowledge
of explosives. That is the real point. He knows perfectly well the
field for selection of candidates with special knowledge of explosives.

Mr. Vidya Bagar Pandya: May I enquire whether the advertise-
ment was mgex:ted In any papers in other countries in Europe and in
America, or is it the monopoly of England to send such experts to this

country ?
The Honourable 8ir Frank Noyce : As far as I know, the appoint-
ment was advertised in England only.

Mr. K C. Neogy : The Honourable Member stated that the Chair-
man of the Public Service Commission is quite competent to judge of
the qualifications of candidates. But did the Public Service Com-
mission have any opportunity to judge of the qualifications of any
candidates for this appointment before they gave their opinion %

The Honourable Sir Frank Noyce: I can only repeat that the
Public Service Commission reported that in their view it would be
mere waste of time to advertise this appointment in India. I have
nothing to add to that.

Mr. K. C. Neogy : That is to say, they went upon their general
information about people in India who might be supposed to possess
such qualifications ¥ Is that what it comes to ¢

The Honourable 8ir Frank Noyce : Exactly.
~ Mr. K. C. Neogy : May I take it that they had no definite informa-
tion before them as to whether there were any Indians with suitable
qualifications when they gave that opinion ?

The Honourable 8ir Frank Noyce : I can only say that they had
knowledge of the qualifications required for this appointment, and
that they had a very wide knowledge of the range of candidates likely
to be suitable for it. .

Mr. K. C. Neogy : Does the Honourable Member know that, of the
present Inspectors, at least one already possessed foreign qualifications
before he was chosen by the Selection Committee to which the Honour-
able Member has referred, and that after such selection that officer was
sent to England at Government expense to specialise in all matters
relating to explosives f

The Honourable Sir Frank Noyce : I nced hardly say that the
qualifications of the officers at present in the Department were carefully
considered before it was decided to obtain an officer from outside the

Department.

Mr. K. O. Neogy : That is not the snswer to my question. 1
would like my Honourable friend to tell me whether it is not a fact
that oue of the Inspectors, I believe he is the seniormost Inspector now,
who was selected by the Selection Committee—I may tell my Honour-
able friend that I was a member of that special Selection Committec--
was sent to England at Government expense for special training in

explosives !
The Honourable 8ir Frank Noyce : That, I think, is true except
that it is not the case that he is the seniormost Inspector in the De-

partment.
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Mr. §. O. Neogy : It may be he is the next seniormost. But is it
not a fact that the question about the physical capacity of the officer,
who was to undertake tours Lhroug;l)xout India, also taken iuig
account by the Selection Committee when they made the particular
Selection ¢ . \

The Honourable §ir Frank Noyce : I can only say once more that
this is a matter which has to be decided by Government after due
consideration of the claims of all officers in the Department and that
it was so decided. In the opinion of Government, no officer at present
in the department was sufficiently well qualified to hold the post of
Chief Inspector of Explosives. I may mention for the information of
the House that the candidate, who has been appointed Chief Inspector,
has been appointed on a five year contract, and it may be that, at the
end of that time, an officer in the Department, in the opinion of (he
Government of the time, may be considered sufficiently well qualified
to hold the post. That is a question which can only be decided in
course of time.

Mr. K. C. Neogy : My last question related to the physical capacity
to which my Honourable friend referred as one of the qualifications
looked for. I want to know from my Honourable friend as to whether
he is in a position to say that that was not one of the qualifications
looked for in the candidate who had to be selected by the special
Selection Committee.

The Honourable 8ir Frank Noyce : Physical capacity is only one
of the many qualifications that are required. ‘

Mr. K. C. Neogy : My lonourable friend referred to that subject.

The Honourable 8ir Frank Noyce : Naturally I referred to all the
qualifications of which physical capacity is only one, and I may say,
certainly not the most important, thought it is a very desirable one.

Mr. 8. C. Mitra : Will the Honourable Member please explain how
the Public Service Commission was in a position to know that in the
whole of India there are no qualified men to occupy this post without
e ndvertisement here in India ¢

The Honourable Bir Frank Noyce : 1 have nothing to add to the
answer I have already given on that point. I am obviously not in a
position to discuss the qualifications of the Public Service Commission.

Mr. 8. C. Mitra : The Honourable Member has not understood my
question. T shonld like the Honourable Member to explain to the
Houge how the Public Service Commission was in a position to say that
in the whole of India there is not a single qualified man to occupy this
post without due advertisement in India or without trying in any way
to ascertain whether there are qualified men here.

Mr. K. C. Neogy : The Chairman is a policeman. Therefore, he is
expected to know. |

The Honourable 8ir Frank Noyoe : I have nothing to add to the
reply I have already given.

_8ir Oowasji Jehangir : May I ask one question f Supposing there
in no suitable candidatt in India, way T know why the Government
have turned down the Retrenchment Committee’s recommendation of
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sending men for training in this line ! If the Government think,
and I take it that it is correct, that there is nobody in India, then I
should think it was a very good argument for accepting the Retrench-
l1;1ent Committee’s recommendation for the next appointment, five years
ence.
The Homourable 8ir Frank Noyce : That is a ‘point which will
doubtless be most carefully considered five years hence. It was not
worth while sending a candidate home at this juncture for training
when it was not intended to appoint him in this vacancy. When the
next vacancy ocecurs, the point raised by my Honourable friend will
doubtless receive the most careful consideration.

8ir Cowasji Jehangir : In other Departments, when Government
send men to England for education, they are not supposed to take the
post at the top of the tree. They get their training in England, come
back and serve at'the bottom or somewhere in the middle, till they are
fit to come to the top. So the time is ripe for somebody to go to
England for training in this line so as to enable him five years henee
to have a chance of getting this post.

The Honourable 8ir Frank Noyce : That is a point which I shall

certainly consider.
Mr. B. R. Puri: What is the salary of this post, please ¢ )

The Honourable 8ir Frank Noyce : 1 may mention for the informa-
tion of the Honourable Member and of the House that one recom-
mendation of the Retrenchment Committee has at any rate been
accepted. The salary of this post up to the present has been
Rs. 1,450—50—2,000. The new candidate has been recruited on the
reduced scale of pay which will -apply to the future incumbents of
the post recruited from outside the Department, namely, Rs, 1,300.

Mr. B. R. Puri: What are the scientific qualifications which are
absolutely essential for a job of this kind ?

The Honourable 8ir Frank Noyce : I mentioned them in my reply
to the question.

Mr. K. 0. Neogy : How many of the present Inspectors of Explo-
sives were sent abroad at Government expense for Bpecial training in

Chemistry relating to explosives ?

The Honourable Sir Frank Noyce : I should like to have notice of
that question. My Honourable friend has referred to one at least.

Mr. K. C. Neogy : Will the Honourable Member look into his papers
and tell this House as to whether it is not a fact that the reason why that
particular candidate, to whom I referred and in the selection of whom T
had some hand, was sent abroad for special training. in spite of tl)e
fact that he possessed first class chemical qualifications both in India
and in England already, was that when the occasion arose he could

take the place of the Chief Inspector of Explosives !

The Honourable Bir Frank Noyce : I am not certain about that.
In any case, I have already said that the present appointment is pelng
made on a five years’ contract basis, and his claims to the post will he
duly considered when the time comes. I would mention that he has
at present only eight years’ service.
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Mr. K. 0. Neogy : Will the physical capacity of this officer improve
after five years ?

The Honourable flir Frank Noyce : I do not know why my Honour-
able friend is harping on physical capacity.

Mr. K. 0. Neogy : The Honourable Member referred to it. I did
not.

The Honourable 8ir Frank Noyce : I mentioned it as one only of
the qualifications required. As I have already stated, I do not regard
it as the most important qualification. Obviously sclentlﬁc knowledge
and ability to administer the Department are of even greater importance.

TNRORTE OF STANDARD CUT-PrECHS FROM JAPAN.

813. *Lala Rameshwar Prasad Bagla: (o) Will Government
please staté if they have received any representation as to excessive imports
of standard eut-pieces from Japan ¢ If so, from whom ?

(b) Will Government be also pleased to state the total .yardage of
standard cut-pieces so far importéd from Japan ¢

(¢) Do Government propose to take steps to restrict the excessive
imports of standard cut-pieces from Japan ?

_ The Homnourable 8ir Joseph Bhore : (a) and (¢). The Honourable
Member is referred to my reply to question No. 413, by Mr. B. Das on the
subject.

(b) Presumably by standard cut-pieces the Honourable Member
-means bona fide remnants not exceeding four yards in length as defiued in
the Indian Tariff (Textile Protection) Amendment Aet, 1934. Imports
of such goods into India from Japan during May and June 1934, amgunted
to 4.801,379 yards. Imports of cut-pieces of four yards and below were
not recorded separately prior to May, 1934.

INDIANS EMPLOYED AS POLITICAL AGENTS OR RESIDENTS OF INDIAN STATES.

814. *Lala Rameshwar Prasad Bagla : Will Government be pleased
{o state the number of Indians employed during each of the previous fiye
years, separately, as Political Agents or Remdents of Indian States within
their own jurisdiction ? .

Mr.  H. A F. Metcalfe : No Indian officer has been appointed as
Poiitical Agent or Resident in Indian States during the last five years.
So. far there has been no officer in the Political Department of requisite
seniority and experience, except one who has been employed as Adminis-
trator, Nabha, since 1932.

DispPosAL oF LAND ATTACHED TO THE Pusa AGRICULTURAL INSTITUTE.

815. *Mr. Gaya Prasad Singh: (q) Is it a fact that the Pusa
Estate comprised of Khas-Mahal lands of the Government of Bengal,
Bihar and Orissa before partition, and the Estate was, under their instrue.
tions, transferred to the Inspector General of Agriculture in India in’
1902-03, by the District Magistraté ‘and Colleéctor of Durbhangs, for the-
establishment of the Pusa Agricultufal Thstitiite 1 -
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(b) Will Government kindly lay on the table 8 copy of this deed of
transfer, or any other instrument, by virtue of which they claim owner-
ship over the lands ?

{¢) Is it a fact that the lands comprising the Puse Estate was trans-
ferred to the Government of India by the then Local Government of
Bengal, Bihar and Orissa, on certain conditions ¥ If so, what are those
conditions ¥

(d) 1s it a fact that the then Government of Bengal, Bihar and
Orissa, paid an annual subsidy for the upkeep of the Institute of Pusa
for a number of years ¥ If so, what was the total amount subsidised !

(e) In the event of the Institute being transferred from Pusa, dd
Government propose to restore the larids to the original donor ¥

(f) Is it a fact that the Government of India propose to sell the
Estate to private individuals ¥ Can they produce the instrument or deed
to support their claim ? y

Mr. G. 8. Bajpai : (a) The Pusa Hstate consists of aboiit 1,617 acres,
of which roughly 1,340 acres are held under a permanent lease and were
transferred by the Government of Bengal in 1903, and 207 acres were
acquired by the Government of India under the Land Acquisition Act.

(b) There is no deed of transfer.
(¢) No.

(d) An annual subsidy of Rs. 50,000 was promised by the Govern-
ment of Bengal but never paid. '

(¢) and (f). The lands will be disposed of in accordance with the
rules regulating the transfer of State lands set out in the Finance Depart-
ment Resolution No. D.|3428-A., dated the 10th December, 1925, and letter
No. D.|3009-A., dated the 28th October, 1929, copies of which have been
placed in the Library of the House. :

Mr. B. Das : With reference to the reply to part (f), in the even-
tuality of the transfer of the Pusa Institute to Delhi, will not the Gov-
ernment of India consider the transfer of part of the farm and the
Researeh Institute to the Government' of Bihar and Orissa ! N

M+, @. 8. Bajpai : The Government of India have already asked the
Government of Bihar and Orissa to submit suggestions as regards the
disposal of land in the event of transfer. ' _

Mr. Gays Prasad Bingh: Will Government consider the desir-
ability of at least retaining some section of the Agricultural Institute at
Pusa, such as botanical or horticulture or whatever it may be, eveu if
the transfer of the other sections of the Institute may be eventually
decided upon 1 _

Mr. G. 8. Bajpai : I am answering that point in a separate question
later on.

Mr. B. Das : In case the Government of Bihar and Orissa ask the
Government of India to transfer to them a portion of the farm and
Research Institute, will the Government of India make a presen;‘of it
to the Government of Bihar and Orissa, or will they ask for payment ?

Mr. G. 8. Bajpai : I am afraid I cannot anticipate what will be the
terms upon svvhi‘bﬁg;he Government of India will be prepared to give the
lands or any part thereof to the Government of Bihar. .
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‘Mr.-B. Das : Is it not fair that stricken Bibar should get it as a
present from the Government of India ?.

Mr. G. 8. Bajpai : It might be all right from the point of view of
the Government of Bihar, but the tax-payers in the rest of India have
also got to be considered.

TRANSFER OF THE RESEARCH INSTITUTE FROM PUsa To DELHI.

.816. *Mr. Gaya Prasad 8ingh : (a) With reference to the following
opinion of the Royal Commission of Agriculture, regarding the Pusa
Institute, will Government kindly lay on the table, the opinions of the
Directors of Agriculture of Provinces, who have supported the proposed
transfer of the Institute from Pusa to Delhi :

‘‘ The climate is good, and the soil fertile, and well-suited to growi‘ng most of
the importunt Indian crops. A District chosen by man with a good eye for country,
such us the -early .Dutch and English planters, is not lightly to be abandoned ’’ ¢

(b) Do Government propose to consider the scheme of retaining the
Institute at Pusa, and establishing agricultural sub-stations at suitable
centres in the country, as recommended by the Royal Commission of Agri-
culture ¥ If not, why not ¢

(¢) Have Government given a chance to the Public Works Depart-
ment of the Government of Bihar and Orissa to examine the extent of
damage done to the buildings at Pusa by the earthquake and the cost of
repairs * If so, with what result ?

Mr. G. B. Bajpai: (a) The Directors of Agriculture discussed tbe
question with the Vice-Chairman of the Imperial Council of Agricul-
tural Research who conveyed their views to Government. The discus-
sion was not recorded in writing.

(b} The Honourable Member is already aware that Government pro-
pose to remove the main Institute from Pusa. The question whether a
Botanical sub-station should be retained there is under consideration.

(¢) Government were informed that, owing to the extensive damage
in ‘North Bihar the Public Works Department officers of the Local Gov-
ernment could not conveniently be spared to examine the damage done at
Pusa for some time. The task was, therefore, entrusted to the Central
Pudlic Works Department. .

Mr. Gaya Prasad 8ingh : May I know if the Government of Bihar
and Orissa informed the Government of India that the Public Works
Department officers of the Local Government were not.in a position to
examine the damage done to this Institute by the earthquake !

Mr. G. 8. Bajpai : I am informed that at the time when the Govern-
ment of India first wished to have the damage at Pusa assessed, the
Public Works Department of Bihar and Orissa, through the Chief
Engineer presumably, informed the Government of India in the Certral
Public Works Department that it would be more convenient to them if
somebody were sent down from Delhi.

Maulvi Muhammad Shafee Daoodi : So I take it that there is no
authoritative report on the question of the damage done to the building ¢
Mr. G. 8. Bajpai: I do not see how that‘arises from my answer.
;l‘here is no doubt a very authoritative report on the extent of the
amage.
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Maulvi Muhammad Shafee Daoodi : And what is that report .

Mg G. B. Bajpai : The report is an authoritative report.

Mr. Gaya Pmsad-singh : Are you in a position to place it ou the
tab!e, or at le..ast.to make it available to such Members of the House as
desire ?to see it, if you are unwilling to place it on the table for all to
see it ! '

Mr. G. 8. Bajpai : I have no objection whatsoever to making the
report of the Public Works Department Chief Engineer available for
inspection by any Member of this House who is interested in the ques-
tion.
Maulvi Muhammad 8hafee Daoodi : Why has it not been laid on the
table up till now ¢

Mr. G. 8. Bajpai : I do not remember a single request so far made
in this House that a copy of the report of the Chief Engineer should be
laid on the table of the House. My Honourable friend, who is a Mem-
ber of the Standing Finance Committee, made a request that I should
obtain from the Engineer a statement of the damage done to the build-
ing. I undertook to supply that information, and my Honourable friend
may rest assured that he will get it.

Mr. K. P. Thampan : May I know whether Government has consi-
dered the desirability of shifting this Institute to Coimbatore {

Mr. G. 8. Bajpai : Sir, if Government had considered the wishes of
Members from ail parts of India, then there would not be one institute
but the disjecta membra of it scattered all over India.

. Mr. Gaya Prasad 8ingh: In view of the fact that Coimbatore is
situated at one extremity of the Indian Peninsula, do Government pro-
pose to bring that institution also to a site near Delhi ? (Laughter.)

Mr. G. 8. Bajpai : No, Sir, the reason being that there is an essential
difference between fundamental research such as that done at Pusa and
field research, which is done by means of field stations, of which
Coimbatore is one.

Mr. K. P, Thampan : May I ask whether it is not a fact that the
principle involved in selecting a site for establishing such an institute
is the natural conditions and facilities for carrying on researches and
experiments obtained at the site selected rather than the institute being
at a central place § According to the latter consideration, a place some-
where near Nagpur ought to be selected.

Mr. @. 8. Bajpai : My friend is raising a point which would have
been better raised if this Resolution had been discussed on the last
occasion. My point is that there is no part of India of which it can be
said that it is typical of the agricultural conditions of the sub-continent
of India as a whole. One has to make a distinction between an investi-
gation into the soil and climatic conditions, which is done by means of
field stations such as those which exist at Coimbatore and Karnal, and
fundamental research, for which it is not necessary really to locate such
an institute at a place in the geographical centre of India but anywhere
that normal eclimatic conditions are suitable.

Mr, Gaya Prasad 8ingh : Do the Government propose to send the

Karnal Institute to Pusa in that event !
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Mr. G.'8. Bajpai : I have already said, 8ir, that what exists at
Karnal is a botanical sub-station, and the question, in the event of the
institute being moved up to Delhi, of the botanical sub-station at Karaal
being amalgamated with the Institute at Delhi and of the existing
botanical station at Pusa being continued on the present footing is under
consideration. '

TRANSFER OF THE RESEARCH INSTITUTE FROM Pusa 10 DaLui.

817. *Mr. Gaya Prasad Bingh : (¢) Are Government aware that in
the area near Delhi, which is going to be acquired for the location of the
Agricultural Institute on its transfer from Pusa, the water of the wells
(as stated in the petition filed by the villagers ih the Court of the
Collector, or Deputy Commissioner, Delhi) ‘‘is extremely saltish, and
unpalatable for taste. Its drinking is not conducive to health, and its
use for agricultural purposes is sure to cause disappointment '’ {

(b) Has the attention of Government been drawn to the fact that
‘¢ the soil of the village is not fitted for the purpose for which village lands
are being acquired. It is neither fertile mor productive ’’, and ‘‘ can
very well be tested by a scientific examination of the soil ’’ ¢

(¢) Is it a fact that ‘‘ the area of the village consists of low lands,
whicl, for the most part of the year, especially during the rainy season,
remain under water and are rendered unfit for cultivation ’’, and that
the climate is ‘‘ damp and malarial ’’, and ‘‘ unsuited to health >’ ¢

(d) Is it a fact that last year land revenue of villages Gheora, and
Tikl. Kalan had to be wholly and partially remitted, respectively, on
account of the sufferings due to heavy flood, and that the Deputy Com-
missioner of Delhi had to reconnoitre the area on an seroplane ?

(e) Ts it a fact that in the area which is sought to be acquired,
“ Tikli Kalan is purely a Hindu village. It contains two old and ancient
temples ”’, that ‘‘ the temples have attached to them dohli lands, which
according to law and custom is inalienable ’’,' and that ‘‘ the acquisition
of these dohli lands would entail injury to the feelings and religious sus-
ceptibilities >’ of the people concerned

(f) Have Government made any enquiry into the above allegations ?
If go, when, and by whom ! Were the villagers given any opportunity
of being present, to state their case !

(g) Can a copy of the enquiry report be laid on the table ?

(h) Is it a fact that the Seeretary Gramrakshni Sabha, Delhi, has
recently written to Mr. Burt, Agricultural Expert, stating that the water of
the wells is ‘‘ heavy and saltish ’’; that the fields that were watered by
those wells have become barren, and they are producing nothing but
gand ’’; and inviting Mr. Burt to ‘hold a scientific .examination by
boring into the soil {

Mr. G. 8. Bajpai : (a) Government have not seen the petition re-
ferred to by the Honourable Member. They, however, took the necessary
precaution of having the water in the area intended for acquisition
analysed and have satisfied themselves that the requirement of the
Institute in respect of water for irrigation angd drinking can be adc-
quately met from the canal and from tube-wells. o
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(b) ang (c). No. On the other hand the climate and soil of the area
are good and suitable for an even greater range of crops than Pusa. Its
partial flooding, during the recent severe floods, was due to the neglect of
the Najafgarh drain and its tributaries. The question of repairing and
cleaning these is now under consideration.

(d) Information is being obtained and will be furnished as soon as
possible. .

(e) So far as Government are aware, one temple is included in the
land preliminarily notified for acquisition. Every endeavour will be mnade
to exclude this from the area that may ultimately be acquired,

. (f) I would refer the Honourable Member to the answers I have
given to parts (a)—(c) and (e). It is the intention of Government that
the officers concerned with acquisition should work in close touch with the
villagers.

(g) There is no enquiry report.

(h) Yes. T have already stated that water and soil analyses were
made before the preliminary notification was issued.

Mr. Gaya Prasad 8ingh : With reference to the answer which the
Honourable Member has just now given in part (g) that there was no
inquiry made and that the Government have satisfied themselves as
regards the nature of the water, and so on, I presume the report must
have been submitted to the Government by the officer who held the
inquiry. Can that copy of the report be made available to us {

Mr. G. 8. Bajpai: Reading the question as a whole, 8Sir, I thougiit
my Honourable friend was referring to a sort of general inquiry made
as regards the various allegations which are said to have been made
by the villagers. If he is really referring only to the results of the
analysis of soil and water, I shall certainly endeavour to obtain the report
and make it available to my Honourable friend.

TRANSFER OF THE RESEARCH INSTITUTE FROM PUSA 10 DELHI

818. *Mr. Gaya Prasad Singh : Will Government kindly lay on the
table the scheme prepared by the Director of the Pusa Agricultural Insti-
tute, in ‘regard to its transfer to the nexgl}boprhood of Delhi, . aud
referred to by the Honourable Sir Fazl-i-Husain in the Council of State,
in the course of the debate on the adjournment motion in this connection 1

" Mr. G 8. Bajpai: The ‘ Scheme’ referred to by the Honourable
Member is a departmental note which, in‘accordance with the acceptled
procedure, must be treated as confidential and cannot, therefore, be
laid on the table of the Ilousc. The substance of the note has been
incorporated in the memorandum laid before the Standing Finance
Committee, a copy of which has already been placed in the Library of

the House. ,

" Mr. Gaye Prasad Singh: May I know—as I understand the
Honourable Sir Fazl-i-Husain made a reference to this report 1n the
course of the debate in the Council of Btate—whether it is permissible
for a Member to make a reference to a report which is withheld from
e I::}.lul’:aident (The Honourable Sir Shanmukham Chetty) : Ordir,
order. The Chair cannot allow the Honourable Member to diseuss the

propriety of what has taken place in another place.
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Mr. Gaya Prasad Singh : I am merely asking, Sir, whether Govern-
ment have any objection to laying that report on the table, in view of
the fact that the Honourable Member in charge of this Department made
a reference to it publicly in the course of the debate in the other House.

Dr. Ziauddin Ahmad : On a point of order, Sir. Are we not in
order when we are merely asking a question about anything that hap-.
pened in the Council of State ?

8everal Honourable Members : Why not ¥  Why not ?

Mr. President (The Honourable Sir Shanmukham Chetty) : Order,
order.

Mr. @. B. Bajpai : Sir, I took care to examine the exact words. used
by the Honourable Sir Fazl-i-Husain in another place before I came to
answer this question here this morning. The Honourable Member did
not mention any report. He merely said that the scheme for the
transfer of the Institute at Pusa to Delhi had been drawn up by Dr.
Macrae, the former Director, the present Director and the Agricultural

Expert of the Government of India. No mention was made of any
report.

Mr. Gaya Prasad 8Singh: That scheme must be contained in &
report : will that scheme be made available to us ?

Mr. G. 8. Bajpai : The proposals of these officers are contained in a
departmental note which it is not customary to place on the table and
which is in fact treated as confidential. The substance of the recom-
mendations made by these officers has already been incorporated in a
memorandum presented to the Standing Finance Committee and a copy
of which is available in the Library of the House, and the experts are
there available to answer any questions which the Honourable Members
of the Standing Finance Committee might care to ask.

MortioN PassEDp BY THE BURMA LEGISBLATIVE COUNCIL TO REMOVE ITS
PRESIDENT.

819. *Mr, Gaya Prasad 8ingh : Has there been any correspondence
between the Government of India and the Government of Burma, regard-
ing the motion passed hy the Burma Legislative Council to remove the
Honourable Rir Oscar de Glanvile from the office of the President of the

Burma Legislative Council * If so, can the correspondence be laid on the
table ¢ ‘

The Honourable 8ir Henry Craik : The answer to the first part is
in the negative. The second part does not arise.

Mr. Gaya Prasad 8ingh : Are Government aware that on a similar
oceasion U Chit Hlang, who was formerly the President of the Burma
Legislative Council, at once resigned his appointment ¢

Mr. President (The Honourable Sir Shanmukham Chetty) : Order,
order. It does not concern the Governor General in. Council. .

U Ba Maung : Has not the Governor General in Couneil got
responsibility in settling the dispute that is going on t - (Laughter.)

The Honourable 8ir Henry Oraik : I think the matter is entirely one
for the Local Government. s ‘
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PROPOSED TRANSFER OF MR. Vibva BHUSHAN, A PRISONER DETAINED UNDER
Recuration 111, FROM THE DELHT JAIL TO THE ANDAMANS.

820. *Mr. Gaya..Praud 8ingh : (a) Is it intended that Mr. Vidya
Bhushan, who was interned under Regulation III of 1818, following his
discharge from the Delhi conspiracy case, is to be transferred from the
Delhi District Jail to the Andamans ! 1f g0, when ¢

(b) On what date was he discharged, and when was he arrested
under Regulation IIT of 1818 ¢

The Honourable 8ir Henry Oraik : (a) No.

(b) The 4th February, 1933.

ProrosEDp TRANSFER OF MR. ViDYA BHUSHAN, A PRISONER DETAINED
UNDER REGULATION III, FROM THE DELHT JAIL TO THE ANDAMANS.

821. *Mr. Bhuput 8ing : Will Government be pleased to state :

(a) if it is a fact that Mr. Vidya Bhushan was arrested in connec-
tion with the Delhi conspiracy case and subsequently dis-
charged ;

(b) whether the said Mr. Vidya Bhushan after his discharge was
detained under the Regulation IIT of 1818 ; if so (i) whe-
ther in connection with civil disobedience movement. or (it)
in connection with the terrorist activities ;

“¢) if it is a fact that he is going to be transferred from the Delhi
district jail to the Andaman penal settlement ; and

(d) the number of prisoners under Regulation III of 1818, that are
transferred to Andaman penal settlement ?

The Honourable 8ir Henry Craik : (a) and (c). I would refer the
Honourable Member to the replies I have just given to Mr. Gaya Prasad
Singh’s question on the same subject.

(b) He was detained as a State Prisoner because of his terrorist
activities.

(d) None,
RULES GOVERNING THE GRANTS FROM THE ARMY BENEVOLENT FUND.

822 *Maulvi Muhammad Shafee Daoodi : (s) What nre the rules
governing the grants from the Indian Army Benevolent Fund ?

(b) Are the grants made quarterly or half-yearly 1

(c) How long does it generally take to issue grants to applicants 1

(d) Are Government aware that delay is caused in aetually making
the grants ! _
.. (e) Are Government aware that most of the applicants are illiterate
widows of deceased Indian Other Ranks t If so, what facilities are given
to such persons to have their claims settlgd early '

(f) Will Government please state whether the widow Lalan Bi, wife
of the late LJNK, No. 805, Ghulam Muhammad, has been applying for a
grant from the Imdian Army Benevolent Fund, etc., for more than a year,



1854 L¥GISLATIVE ASSEMBLY. 228D Ave. 1934,

wide letter No. R.|23|1019, dated the 16th August, 1933, from the Com-
mandant, Mountain Artillery Training Centre, Ambala Cantonment, to
the President, District Soldiers’ Board, Rawalpindi ¢ If so, how long
will it take to settle her ease ! ' K -

Lieut.-Cologel A. F. R. Lumby : (a) The rules governing the grants
from the Indian Army Benevolent Fund are contained in Appendix IV
to the Report on the working of the Indian Soldiers’ Board for the year
ending the 81st March, 1933, a copy of which is in the Library of the
House. -

(b) The grants are made half-yearly.

(¢) About three months from the last date fixed for receiving appli-
cations by the Indian Soldiers’ Board.

(d) Not so far as the Central Board\is concerned, but a few cases
have come to notice in which delays have occurred because the local
civil or military authorities to whom the grants were gent for distribution
found difficulty in tracing the individnals to whom the money was to be
given.

(e) The answer to the first question is in the affirmative. With
regard to the second question, the Honourable Member’s attention is
invited to rules 3 and 4 of the rules quoted in the answer to part (a).

(f) Government have no information. An enquiry is being made

from the Distriet Soldiers’ Board, Rawalpindi. The Honourable Member
will be informed of the result in due course.

MusLiM AsSISTANT SURGEONS ON THE NORTH WESTERN RATLWAY.

823. *Mr. M. Maswood Ahmad : Will Government be pleased to state
what steps are being taken for increasing the number of Muslim Assistant
Surgeons on the North Western Railway ?

Mr. P. R. Rau : T would refer the Honourable Member to the reply

12 Noox given to his unstarred question No. 77 on the 20th
’ August, 1934.

SERVICES ON DIFFERENT RAT1.WAY SYSTEMS ON TERRITORIAL BASIs,
824. *Mr. M. Maswood Ahmad : (a) Is it a fact tht;t services on
different Railway systems are not restricted on territorigl basis

(») Do Government propose to inform the Agents and the appointing
authorities to consider the claims of all the applicants in the light of the
recent Government Resolution, No. F.-14{17-B.|33 and not to give pre-
ference to any candidate on territorial basis ?

Mr. P. R. Rau: (a) Yes.
(b) I would refer the Honourable Member to the reply I have just
given to question No. 811 put by Sardar Sant Singh.
APPOINTMENT OF A Binarl MusLiM ASsiSTANT SURGEON ON THE NORTH
WESTERN RAILWAY.

825. *Mr. M. Maswood Abhmad : Will Government be pleased to state
whether a Behari. Muslim Assistant Surgeon can be appoipted on the
gw&h Western Railway !

Mr. P. BR. Bau : There is nothing to preveht such appointment.
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NoN-PAYMENT 10 PiEcE-HAND EMPLOYERS OF THE GOVERNMENT oF INDIA
PrEsses ForR Work oN HoLIDAYS.

96. Mr. 8. G. Jog: (a) Is it a fact that the piece-hand employees
of the Madras Government Press are paid for the gazetted holidays at
their respective class rates 1

() Is it a fact that the piece-hand employees of the Government
of India Presses are not paid for the holidays $

(c) If the replies to the preceding parts are in the afirmative, will Gov-
ernment please state the reasons why the piece-hand employees of the
Government of India Presses are not paid for the gazetted holidays, and
d(i1 Gov:r:ment propose to reconsider their decision about it ! If not,
why no

The Honourable Bir Frank Noyce : (4) Government have no infor-
mation. S :

o« b) The attention of the Honourable Member is invited to the reply
given by me on the 19th September, 1932, to part (¢) of unstarred ques-
tion No. 50 by Mr. S. C. Mitra.

(¢) Does not arise.

COMPENBATION LEAVE FOR ATTENDANCE ON GAZETTED HOLIDAYS TO CERTAIN
EMPLOYEES OF THE GOVERNMENT OF INDIA PRESSES.

97. Mr. 8. G. Jog : (a) Is it a fact that the employees of the Gov-
ernment of India Presses confirmed and appointed in and after 1929
are not granted compensation leave for attendance on gazetted holidays ?

(b) Is it a fact that the employees who are booked to work the
whole day on such holidays are paid for only two hours ¢ If so, why t

(¢) Is it a fact that the concession of casual leave has been with-
drawn from the employees confirmed and appointed in and after 1929 f
1 so, what are the reasons for this withdrawal 1

The Honourable 8ir Frank Noyce : (q) Compensation leave for
attendance on gazetted holidays which do not fall on Sundays has been
abolished with effect from the 1st July, 1928, in the case of all piece-work
employees and of those salaried employees who have been appointed on
or after the 1st July, 1928,

(b) Piece-work employees, who work on a closed gazetted holiday,
receive both their ordinary rates of pay for that day and 25 per cent.
extra. Piece-work employees, who work on a non-closed gazetted holi-
day receive only their pay for that day at ordinary rates. Salaried em-
ployees who work on a closed gazetted holiday are paid 25 per cent. 6f
a day’s wage for that day in addition to their monthly pay. They
:ieceive no extra payment for work done on non-closed gazetted holi-

ays. \
(¢c) Yes. The grant of casual leave to industrial employees is con-
sidered administratively inconvenient. I

( 1855 )
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INCREASE oF PRINTING WORK IN THR GOVERNMENT OF INDIA PRrESS,
New DELa1.

98. Mr. 8. @ Jog : (a) Is it a fact that in the Government of India
Press, New Delhi the pnntmg work has increased eonsiderably ¢ -

(b) Is it a fact that a section has been abolished there ?

(¢) Isit a fact that the employees of the above section have been dis-
tributed to four other sections ? Is it a fact that due to the increase of men
in other sections the Section Holders work has also considerably increased f

(d) If the replies to the above parts are in the affirmative, do Gov-
ernment propose to reconsider their decision about the abolition of the
section ?

The Honourable 8ir Frank Noyce : (q) The printing work in the
Government of India Press, New Delhi, tends to increase as work is
diverted to it from the Calecuttd Press. At the same time staff is
increased, whenever necessary, to cope with the additional work.

(b) The hand composition section has recently been abolished in the
interests of efficiency.

(¢) The employees in the section in question have been distributed
among the other sections, the section holders of which, where necessary,
have been given extra assistance to enable them to cope with the in-
crease of the staff under them and the additional work.

(d) No.

PRINTING OF CERTAIN PUBLICATIONS IN THE GOVERNMENT OF INDIA Priss,
New DELHI.

99. Mr. 8. G. Jog.: (a) Is it a fact that the following publica-
tions which used to be printed at the Government of India Press, Calcutta
have been transferred to New Delhi Press :

1. Army List, 2. Blue Books, 3. Postal Guide, 4. Gazette of India
Parts II, 1IA, III and——-supplementary and other pub-
- licatioms, correction lists, ete. !

(b) Is it a fact that due to the above printing, work at the Dellu
Press has increased by more than 50 per cent. ?

(e) If the replies to the above parts are in the affirmative, will Gov-
ernment please state the number of staff that has been increased in the
following branches 1

Clerical, Reading Section, Composing, Lino, Mono, Printing
Machme Section Holders Assistant Sectlon Holders, Bind-
mg and Ware House Branches

The Honourable 8ir Frank Noyoe (@) Yes..

(b) The work has increased but the percentage of increase cannot
be readily estimated.
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(c¢) The increase of staff in the branches is as follows :

Clerical (including Computing) Branch .. .. . 13
Reading Branch . .. .

Composing Branch .. . . . .. 1
Lino Branch ‘

Mono Branch .. .. .. .. .

Machine and Press Branch .. .. . 14
Section Holders .. .. .. .. .. Nil
Asgistant.Section Holders . .. .e . Nd
Binding and Warehouse Branches . . .. 14

ProvisioN oF PROPER MEDICAL FACILITIES FOR THE EMPLOYEES OF THE
GOVERNMENT oF INDIA PRESS, NEW DELHI.

100. Mr. 8. G. Jog: (a) Is it a fact that a Sub-Assistant-Surgeen
daily attends the Government of India Press, Delhi, in the morning for an
hour only ?

(b) Is it a fact that there is no arrangement to attend to the serious
cases during the remaining hours of the day or night 1

(¢) Are Government aware that last year a daughter of the Binding
Jemadar had suddenly a severe attack of fever at about 1 a.m.

(d) Is it a fact that the Press doctor was requested on the telephone
from the Manager’s bungalow to attend on the patient ?

(e) Is it a fact that according to the Factories Act, the doctor should
remain near the Factory all the 24 hours !

(f) Is it a fact that the Doctor refused to attend on her at that time
saying lLe could not come as there was no conveyance available ¢

(g) If the replies to the above parts are in the affirmative, do (Gov-
ernment propose to make such arrangements that employees may secure
necessary medical aid in gmergencies without the least delay ?

‘The Honourable 8ir Frank Noyoe : (q) No, but I am informed that
a Sub-Assistant Surgeon attends for about an hour daily at a dispensary
maintained by the New Delhi Municipality in the Press area.

(b) The employees of the Government of India Press, New Delhi,
like other Government servamts in Delhi, can, in the case of their own
illness or that of any members of their family, send for the medical
officer of Government, to whose services they are entitled under the
rules, '

(¢), (d) and (f). Government have no information.

(e) No.
(g) Does not arise.

ATTENDANCE OF FACTORY INSPECTORS AT THE GOVERNMENT OF IND1A PRESSES,
101. Mr. B. G. Jog: (a) Is it a fact that according to the rules

framed by Local Government about the Factories Act, Factory Inspectors

should attend the factories at least once a year to ‘enquire about the diffi-
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culties and take the ballot in his presence about the working hours of the
factories ¥

(b) If the reply to part (a) is in the affirmative, will Government
please state how many times the Factory Inspectors attended the Presses
at Calcutta, Simla, New Delhi and Aligarh during the last three years,
and place their reports on the table of the House 1

The Honourable 8ir Frank Noyce : (q) No.
(b) Does not arise.

REPRESENTATION OF MUSLIMS IN THR SERVICES.

102. Mr. M. Maswood Ahmad : (¢)' Are Government aware of the
following resolutions passed at a meeting of the Muslim League, Munltan,
held on the 15th July, 1934 1 :

1. That this League welcomes the decision of the Government of India resolution
fixing the represemtation of minority communities, in Central Services. Although
fixation of 25 cent. representation for the Muslim community falls Bhort of the
38.3 per cent. due on legislature basis, yet the community viéws with equanimity thik
fixation, as this is a step forward, and takes this opportunity to thank Lord Willingdon’s
@Gevernment in general and Sir Harry Haig in particular, for this courageous action.

2. That Government of India be approached to put this resolution to.offect, in
the matter of I. C. 8. recruitment (where out of 20 Indians accepted this year,
only 4 Muslims have been taken), by nomimating a few more Muslims, before the
present batch of selected candidates, leaves for England in Sbeptember, 1934, ao
that the incquality of Muslim representation complained of, is not further exaggerated.

3. That Government of India be requested to detail an offieer to watch recruit-
ment in different services, and see that the trepresentution of minoritics does not
£all shiort of the quota fixed.

(b) Do Government propose to take any action in connection with
the sccond and third resolutions ¥

The Honourable 8ir Henry Craik :-(a) The reply is in the affirma-
tive,

(b) As regards the second Resolution, Muslims have secured five
out of the 22 vacancies in the Indian Civil Service filled by Indians in
the recruitment year 1933-34 (London Examination of 1983 and Delhi
Examination and nominations in 1934), 1.e., as nearly 25 per cent. of
vacancies as is practicable. Government, therefore, do not propose to
take any further action in the matter. .

As regards the third Resohition, the Government have already
decided to appoint temporarily an adcﬁti’oh‘al Députy Secretary in thé
Home Department, one of whose main duties will be to frame detailed
instructions designed to ensure that the new orders are effectiveM’

implemented.

STATE PRISONERS DETAINED UNDER REcuLaTiON III OF 1818,

103. Mr. 8. €. Mitra : (a) Will Government please place a state-
ment on the table of this House regarding the State prisoners under Regu-
lation IIT of 1818, giving (i) their names, () the date and the period of
detention, (47) classification showing how thany ‘of them -are detained for
acting against (1), ¢ dite maintenatice of ‘alliances formed by *the- British
Government with foreign péwers *’, (2) ““ Preservation of tranguillity in



UNSTARRED QURSTIONS AND ANSWERS. 1859

the territories of Indian Prinees entitled to proteetion *’, (3) ** the secu-
ricy of tle British Dominion from foreign hostility ’’, and (4) ‘ the
security from intérmal vommotion 7 ¢

() Huw many of the State prisoriers have been reléased during the
last 12 monthe, and under which category of the classifieation of (itf) do
they come ? :

The Honourable Bir Henry Oraik : (a), (), (). I would refer the

Honourable Member to the answer given by me to Mr. Sitakanta Maha-
patra’s question No. 555 on the 14th August, 1934.

(#9) (1)

(55) (2)

@) 3) .. Nil.
(%) () .. . . = . . 20

(b) Ten. All of them were detained under the fourth category.

STRENGTH OF THE OFFICE OF THE MILITARY SECRETARY TO THE VICEROY
AND CERTAIN OTHER OFFICES. ‘

104. Maulvi Badi-uz-Zaman : What is the total strength of the
following offices :

(i) Military Secretary to the Viceroy ;
(4¢) Comptroller, Viceregal ousechold ; and
(#2) Invitation Office ?
The Honourable 8ir Henry Oraik : The total strength of the staff

in the Military Secretary’s office is 21. Of these, five are in the Com-
troller’s office and three in the Invitation office.

FURNITURE ISSUED TO CERTAIN PERSONNEL OF THE VICEREGAL ESTATE.

105. Mauwlvi Badi-uz:-Zaman : Will Government kindly lay on the
1able a rongh statement showing the amount of furniture issued to the:
following personnel of the Viceregal Estate :

(¢) European clerks,

(#1) Indian clerks, and

(iti) Bandsmen 1
Why are the Indian clerks not igsued furniture in the same scale as the
Europeans ? ‘

The Homourable 8ir Frank Noyce : No scale of furniture is laid
down for the quarters allotted to personnel serving on the ch'ere_gs..l
Estates. Quarters are, so far as possible, furnished to meet the indlvi-
dual needs of each Family. No distinction is made in furnishing quar-
ters allotted.to Europeans and Indians except in respeet of certain items
which are special either to Indian or to European houses agld are us_ually
stpplied “at’ the ' request of the oceupant. All reasonable: demands. for
évfra furnitureare carefully considered and cemplied with whex pos/
sible. R S e R et
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EarNINGS PROM JLLIOIT TRAVELLING ON THE NORTH. WRSTERN RAILWA Y.

106. SBardar S8ant 8ingh : Will Government be pleased to lay on
the table of this House a statement showing the figures of earnings made
during 1931—34 from illicit travelling by the Special Ticket Examiners
of the North Western Railway under each of the following heads :

Amount
-On Guards Without Guards
No. of Passangers. l‘?gom ‘ cartificate. Cartificate.

Without Tickets
Higher class
Halves unbooked
Unbooked baggage
‘Wrong route
Over-age

Animals

Mr. P. R. Rau : No. The collection of the information required will
involve a considerable amount of time and labour not commensurate
with the use to which the figures could be put.

EXPENDITURE ON CONTINGENCIES IN THE CENTRAL PUBLICATIQN BRANOH.

107. Mr, D. K. Lahiri Chaudhury : (a) Will Government state
the actual expenditure on acconunt of contingencies during the last financial
year in the Central Publication Branch 1

(b) Will Government furnish comparative statisties of expenditure on
this account during the last three financial years ?

The Honourable 8ir Frank Noyce : (a) and (b).

Rs.
1931-32 .. .. .. .. .. 28,851
1932-33 . . . .. . 71,930
1933-34 .. .. .. .. .. 54,148 (approximately).

THE INDIAN INCOME-TAX (AMENDMENT) BILL.

PrESENTATION OF THE REPORT or THER SErEoT COMMITIEE,

~ Bir Hari 8ingh Gour (Central Provinces’ Hindi Divisions : Non-
Muhammadan) : Sir, I beg to present the Report. of the Selest Committee
on the Bill further to amend the Indian Income tax Aect, 1922,



MESSAGE FROM H. E. THE GOVERNOR GENERAL.

Mr. President (The Honourable Sir Shanmukham Chetty) :
I have received a Message from His Excellency the Governor General :

(The Message was received by the Assembly standing.)

‘‘ In pursuance of sub-section (3) of Bection 68B of the Government of India
Act, I, Freeman, Earl of Willingdon, hereby require the attendance of the Members
of the Legislative Assembly in the Assembly Chamber at Simla, at 11 o’clock on
Weduesday, the 29th August, 1934. '

WILLINGDON,

SIMLA, Vioeroy and Governor General.’’

The 21st August, 1334.

PRESENTATION OF THE REPORT OF THE PUBLIC ACCOUNTS
: ’ COMMITTEE.

The Honourable 8ir James Grigg (Finance Member) : Sir, I beg to
present the report of the Public Accounts Committee on the aceounts of
1931-32—Part II—Railways, the report of the Public Accounts Com-
mittee on the accounts of 1932-33 —Part I—Civil, Military and Posts and
Telegraphs and the report of the Public Accounts Committee on the
accounts of 1932-33—Part II—Railways.

Report of the Public Accounts Committee on the Accounts of
1981-32. ’

PART O—RAILWAY ACCOUNTS.

Position as regards estimating.

1. The following table compares the original estimates made before the
beginning of the year, the revised estimates prepared near its end, and the

actual results :
(Lokhs of Rupoes.)
Budget. Revised.  Actuals,

(1) Traffio receipts (less refunds) . . .. 1,01,00 86,75 86,63
(2) Miscellaneous receipte .. .. e . 1,68 1,30 1,20
(3) Working Expenses .- . - .. 6843 62,83 62,71
(4) Miscellaneous Expenditure . . .. 6l 58 - 88
(8) Burplus Profits .. .. . . 75 83 64
- (6) Interest charges .. .. . .. 3351 3328 83,07
(7) Surplus (+) or deficit (—) . . .. 1,22 —947 —920
(8) Contribution to general revenues . 5,36 .. e
(9) Payment to (+) withdrawal from (—) Reserve .. ~—414 —-:,:: —:,::,

(10) Loans from the Depreciation Fund .. .. . 2

2. The budget estimate anticipated a net surplus of Rs. 1,22 lakhs which
with a withdrawal of Rs. 4,14 lakhs from the Reserve Fund was to be ut:hged
to meet the contribution of Rs. 5,36 lakhs to general revenues. In framing

( 1861 )
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tHig édtimate’tt hall been assutned thit fhe Year would show s mtodet improve-
menit in ‘traffic over the abnormally low figures of the previous yedr dnfl ‘at
allowance was mufe fur'intremsed seceipts from siverations of retes und fares
#hwady given effect toror under iwrvestigation atithe time. Far from improv-
fiig, ‘the traffic showed & considersble decline and the revised ‘estimste ‘pointedl
to a deficit of Rs. 9,47 Takhs which was to be met by transfer of the whols
balance of the Reserve Fund (Rs. 4,95 lakhs) and a loan of Rs. 4,52 lakhs from
the Depreciation Fund. The actuals proved to be slightly better than the
revised and a Toan of Rs: 4,25 lakhs only from the Depreciation Fund was neces-
sary. The large deterioration as compared with the original estimate wes
mainly due to the continued economic depression, the low level of prices and
the decreased spending power of the people. Increasing road motor competi-
fisn wus dlso probubly an important contributory cause. Compsred with
the revised estimate the actual receipts were Rs. 22 lakhs less and the actual
expenditure Rs. 49 lakhs less with the result that the deficit on the working
df thie railways during the year was less'by Rs. 27 lakhs. ‘But for'a'saving of
Rs. 21 'lakhs in the interest charges due to the actual rate of interest ‘b‘éing
iliﬁh‘ﬂy lower than that assumed in the revised estimate the net deficit woul

have been only Rs. 6 lakhs less than what was assumed in the revised estimate.

Position as regards control of expenditure.
8. The following table-conipares the final voted grants with the empendi-
ture against those grants :

(Lakhs of Rupees.)

Original  Supple- Final Actual Exoess -
wrkdt. 'metary igrent. expendi- Saving —.
grant. ture.

Ezxpenditure charged to Revenue.

4. ‘Railway Board .. .. 1080 . 1050 10-26 —i2¢
2. Inspection .. .. . <90 .. -90 -80 —l0
3. Aadiy . . .. 14-20 . 14.20  13-78 —42
¢. Working Ppenses, Administration 13,00-00 .. 13,00-00 12,99-78 —22
8. fﬁoptiu. Hiaintenance and opera-  37,54-00 .. 37,54:00 839450 —3,50-41
on.
6. "Pwyment'df siirplus profils .. 175-00 7-76 . 82-76 64:19 —18-56
o..mnpmtion to Defmreciation 13,00-00 .. 13,00°00 13,08-49 +8-40
d.
l}.<&mllam9mexpenditm .. 10-76 -26 11-00 3:38 —17-62
14. Strategiolines .. .. 1,97-50 .. 1,750 18013 —17-37

Ezxpenditure charged-to Capital and Depreciatiow and Reserve Fundx,
7. New construction .. .. 2,86'80 .. 286:80 2,75:87  '—10:08
8. Open line works . .. 83840 .. 83840 38,0803 —430-¢7
30. Appropristion from Depréciation . 8,25:00 4,52:08 12,77-02 12,62-12 —24-90 .
P8, Appropiation frét ReserveFind 4,14767 80789  4,06:08 ‘£95.06 T
15. Btretegic lines Capital .. 19460 .. .. 1700 -—8:28 —2023
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A. The non-wated appropriations sanctioned by the Govemnmens of Tndi
and the expenditure.qgainst hhose,a_ppromtion;é,m:given ‘bedow 2 o m
-  (Kiadehs of Rupees.) :

Original Supple-  Fipal  Aovwal  Fxpem-

appro-  mentery  appro- expendi- Saving—
priation, appro-  priation. :‘1:; T

. pristion.
Expenditwre charged to Revenue.
1. Railway Board . .. 4-60. —.25 4-35 4-39 + 04
2. Inapyctlon .. . e 3-10 —-11 2-99 2:96 —-08
8. Audlt. .. R 5-60 —2p 5-36 5-34 —-01
4. \:_’orkmg Expenses, Admitistra-  1,00:00 4948 1,09-43 107-82 —1-61
ion,
5. I:ppgm.,M&intename and Qpera- 1:00 + 80 120 1-20 + 09
ion.
11. MIIWMOPUB Expenditure .. 1075 —-32 10-43 9-97 —-46
14. Strategic lines .. 6-00 -*72 528 A-5) 4 23
Expenditure charged to Capital.
7. New oonstruotion .. 2:20 -+-61 2-81 2:-72 —-09
8. Open line works .. .. -60 +-70 1-30 1-38 + 03
15. Strategic lines . .. . .. . 01 +-+01!
Interest on debt .. o 32,2128 —31.00 31,80-19 31,75:50 vlid 69
Interest on Capital contributed 1,35-92 +1-98 1,37-90 1,81-14 —8-76

by Companies.

‘5. We give in paragraph 6 below the reason for the excess over voted,grant.
No. 9 which requires the vote of the Legislative Assembly. There was only
one excess in the year under report against six and four in 1930-31 and 1929-30
respectively. The excesses over non-voted approp:iations numbered five in
1931-32 against four in 1930-31 and five in 1929-30. The percentage of indivi-
dual excesses, votable and non-votable, varied from 27 per cept. to 7-89 pe¥
oent. emder-headls of expenditure charged to Revenue. The excess under-cap'-
tal expenditure was small.

As regards savings, they varied from -02 per cent. to 118-99 par.cent.
under individual heads the biggest savings occurring under the revepue grants
2,5, 6, 11 and 14 and the capital grants 8 and 15. Taking the total railway
expenditure both voted and non-voted, there was a saving of 4,24 lakhs or 418
per cent. under expenditure charged to revenue aad a saving of 4,95 lakh: or
16-96 per cent. under capital expenditure. Thz position in this respeat com-
‘pares as follows with the last two years :

Exzpenditure charged to Revenue.
(Excluding appropriations to and from the Beserve Fund.)
(Lakhs of Bupees.)

Final grant Perocentago of
Year, and ‘Savings.  columa (3) to
appropriation. column (2).
i1 3 3
1029-30 . . e . 1,00,85 —48 -84
1930.31 e . . . l0m11 —2,08 2-83
1931.32 .- e " . LoL88 —4,24 418
Ezxpend.turecharged to Capital.
1929.30 - . . 45,03 —3,08 6:84
1930.81 . . . . 25,74 —L4 4-39
1031.32 e . .. . 29.18 —4,95 16-08

L345LAD n2
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We agree with the Auditor General that the conditions of the year 1931-32
were such as not to afford a fair test of budgeting on railways, that railway
administrations are making real attempts to control expenditure despite he
difficulties connected with the present unsuitable system of units of appropria-
tions and that a high standard of efficiency and control cannot be expected
until the form of the demands for grants is altered to conform more to the
structure of the initial accounts. We shall deal in later paragraphs with the
question of the alteration of the form of demands for grants.

Excess over voted grants.

6. There was only one excess over a voted grant which requires to be
regularised by an excess vote of the Legislative Assembly :

Final Actual
_— grant.  Expenditure. Excess.
Rs. Res. Res.

Demand No. 9—Appropriation to Depreciation
Fund . . .

.. 13,00,00,000 13,03,49,498  3,49,498

The excess was mainly due to the fact that a typographical error in the Revised
- Estimates of the East Indian Railway involving a sum of Rs. 3 lakhs escaped
detection. We recommend that the Assembly should assent to the excess

grant which the Governor General in Council will place before them in due
course,

Reappropriations not made in aceordance with prescribed Rules.

7. Under Rule 52 (2) (¢%) of the Indian Legislative Rules we are required to
bring to the notice of the Legislative Assembly every appropriation within a
ﬁt which is not in accordance with such rules as may be prescribed by the

inance Department. We give below with our comments the cases brought
to our notice by the Director of Railway Audit :

(¢) The Railway Department communicated to the Agent, Burma Rail-
ways, a grant of Rs. 57-85 lakhs for expenditure in India and of
Rs, 5-80 lakhs for expenditure in England. The Agent sanc-
tioned a reappropriation of Rs. 1-37 lakhs from the English
provision to the Indian provision which was beyond his powers.
The matter was virtually regularised by the Railway Board in
their final appropriation orders.

(%) The total appropriations made by the Railway Board under the
voted portion of grant 11 aggregated Rs. 11,25,000 against a sum
of Rs. 11,00,000 voted by the Assembly. The practice of over-
allotment under this grant is not covered by the convention
established with the previous Public Accounts Committees and set
forth in paragraph 23 of their Report on the accounts of the year
1928-29. The Railway Department' explained that this was
done in expectation of certain credits accruing on the Kastern
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Bengal and East Indian Railways under Burveys ” a sub-
head of this grant but that no formal withdrawal of funds was
made from those two railways on the ground that originally
no allotment had been made to them under this head.

. We agree with the Auditor General that none of the above irregularities
is important from our point of view. .

Comments on matters outstanding from previous Reports.

8. Special concessions for military traffic.—The Financial Commissioner
explained that the Railway Department were endeavouring to come to some
agreement with the Army Department and that a memorandum would be
circulated to the members of the Commiittee as soon as possible.

9. Remodelling of the form of demands for grants for railways.—The main
difficulty in the proper control ot railway expenditure is that the present form
of the demands for grants is entirely different from the structure of the railway
accounts. For example, under the present system, the total working expenses
of railways are shown under two demands and under each demand there
are a large number of sub-heads. These sub-heads do not correspond.to the
heads under which accounts are kept and consequently the Railway Admini-
strations have to re-arrange all the figures in their accounts in order to enable
them to compare expenditure with the grants. This not only involves a lot
of unnecessary labour but also makes it very difficult for the Railway Admini-
strations to watch the progress of expenditure against the grants, In order
to meet this difficulty the Public Accounts (‘ommittee which examined the
accounts of 1930-31 recommended that it was imperatively necessary that the
arrangement of the working accounts and the sub-divisions of the demands
should correspond so that administrative and executive authorities may have
no difficulty in carrying out the wishes of the legislature. In accordance with
these recommendations the Financial Commissioner has made certain pro-
posals regarding the alteration in the form of demands. We accept these
proposals. As regards the division of working expenses of railways into
the various demands there are two alternatives (1) to make each railway
a separate demand and the various accounts abstracts into sub-heads under
the demand or (2) to make each abstract a separate demand and each rail-
way a sub-head under the demands. The Financial Commissioner favours
the second alternative subject to a convention being established that a saving
under one demand should be considered as a set off against an excess in an-
other. We agree with the Financial Commissioner. We are glad to note that
these changes have been given effect to in the demands for grants for 1934-
1936.

10. Allocation of expenditure to capital, Depreciation Fund and to Revenve.
~—The Financial Commissioner intimated to us that the matter was still under
the consideration of the Government. The Auditor General explained that
the problems involved were exceedingly difficult and what he feared was that
if they were postponed further, decisions might have to be taken hurriedly
in connection with the drafting of the Bill relating to the Statutory Railwa,
Board. He therefore suggested that the matter should be expedited. We
endorse the Auditor General’s suggestion. - i
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1}, Delay in the apportionment of joint station expenses.—The Financial
Commissioner informed us that the question of devising a simpler system
of apportioning joint station expenses had been referred to the Railway Con-
ference Association whose recommendations had been received and that a
decision would be reached without avoidable delay. We desire that a memo-
randum should be placed before the Comrittee next year explaining the action
taken.

Comments on matters arising out of the accounts for 1931-32.

12. Date of issue of the Financial Commissioner’s Review.—In paragraph
11 of the Report on the accounts for 1930-31, Part II, the Public Accounts
Committee expressed the opinion that the Financial Commissioner’s Review
of the Appropriation Accounts should be in the hands of the Director of Rail-
way Audit before the latter wrote his report in order that he might be able to
Sakre into account all the material furnished by the Financial Commissioner
and thus minimise duplication in the presentation of results. To meet the
desire of the Committee the Financial Commissioner undertook to endeavour
to send his Appropriation Accounts with his Review to the Director by the
middle of April each year 8o as to enable the Director to submit his report to
tho Auditor General by the middle of May. The Financial Commissioner
explained to us the difficulties involved in preparing the Review by the middle
of April and stated that he would try to give it by the end of May. We re-
eepnise the difficulties pointed out by the Financial Commissioner but desire
thdt he should try to have his Review ready in time for consideration hy
the Auditor General before he wrote his letter on the Appropriation Accounts.

13. Utilisation of unanticipated credits to cover excess expenditure.—We
adhere to the recommendation already made in paragraph 11 of the first part
aof the Report on the Accounts of 1931-32, viz., that in cases where sukstantial
unanticipated credits are to be utilised to incur fresh expenditure, which would
not have been incurred but for such credits, the approval of the Standing
Finance Committee should be obtained in the same way as for items of
supplementary grants.

14. Pokicy of overallotment—The Auditor General explained to us that
under the convention agreed to by the previous Committees overaliotment
was allowed only in respect of grants Nos. 4, 5 and 6, but in 1931-32 the
Railway Board had extended the convention to other grants. After careful
consideration of the explanation given by the Financial Commissioner (vide
paragraph 12 of the Proceedings) we do not see any reason for agreeing to the
extension of the convention to other grants. We recognise, however, that it
may be necessary in very exceptional cases to depart from the convention and
im sach eases the Public Aceounts Coramitter: should eomsider the matter when
it reviews the accounts of the year. '

13, New Service.—The Auditor General has brought t¢ our notice two
doubtful cases of new service in the acoounts of 1931-32 (Appendix VI), namely
(T} additions and alterations to the losomotive running shed at Bhusawal an’é
(2) installation of wireless sets on railweys, On fhe asnmption that the
additions and alterations to the locomotive running shed involve merely an
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‘extension of the- facilities for cerrying out mumning vepairs, it is dehstelle
whether the item should be classified as an item of new service but in, view of
-the amount invelved we.consider that.it should be treated as an item of new
service, The sacand item should be treatod ag an ibem. of new service,

16. Utilisation of the Reserve provision for an item of new servio:.—da
accordance with the recommendation of the Public Acoounts Commitbee. in
them Keport on the accounts of 1928-29 a reserve provision is being included
in the railway estimates to meet unforeseen emergencies. The Auditor
General raised the question whether the Railway Board could utilise such
provision to meet expenditure on au item of new service without obtaining a
specific vote from the Assembly as required by the rules. We copsider that
the existence .of this provision does not absolve the Railway Board from
obtaining a specific vote from the Assembly as required by the Statutory Ruies
for expenditure on a new service. In cases of real emergency, however, ‘..,
where delay in executing a work is.likely to affect the public interest seriously
the Railway Board could utilise this provision for an item of new service but
should bring the matter to the notice of the Assemhly as. soop as
possible. In other cases the Railway Board should obtain the specific wotq
from the Assembly for every item of new service (possibly by a tokem, vote)
even if expenditure could be met from the emergency provision.

¥7. Balance Shests of Reslways.—The Director of Railway Audit in para-
graph 115 of his report has offered certain criticisms regarding the present form
of the balance sheets and has suggested that in order to get over these diffi-
oulties the double sccount system should be used for preparing these balance
sheets, i.c., capital and assets should be omitted from the balance sheets and
constituted into a separate capital statement giving greater details of the
assets. We understand that this system has been introduced in England to
exhibit the expenditure of monies obtained by the creation of fixed liabilities
and is applied generally to bodies that have been incorporated by a special
Act of Parliament to work public undertakings such as railways, We
generally accept the proposals in the Financial Commissioner’s Review regard-
ing the introduction of this system but leave the details to be settled by the
Director of Railway Audit in consultation with the Financial Commissioner.

The Director of Railway Audit also raised the question whether in view
of the difficulties involved in preparing accurate balance sheets and profit and
loss accounts of individual railways such accounts should continue to bg, pre-
pared. We agree with the Auditor General and the Financial Comunissioner
that profit and loss accounts of individual railways should consinne to be
prepared as accurately as possible, as the Public Accounts Committee is much
interested in the fimancial results of the working of individual railways and
such accounts would afford it some basis for comparing efficiency of work.
The preparation of balance sheets of individual railways is not so important

but the same treatment may be spplied to them.

18. Delay in the ezecution of agreements.—The Director of Railway Audit
has brought to our netice a case in which the negotiation of an agreement about
cemtain aollionies had besn pamding ox over 30 esss. Tn arder to avoid euch
delays we desire that the Railwap: Board should-consider whether thag-could,
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not obtain an annual report from all the railways showing agreements the
oonclusion of which was outstanding.

19. We append to our report minutes of the proceedings which we consider
should be treated as part of the report. We assume that in accordance with the
established practice action will be taken by the Department as necessary on
the observations and recommendations contained in these paragraphs.

T. N. RAMAKRISHNA REDDI.

I. ALIKHAN.
R.D. DALAL.
K. SANJIVA ROW, M. C. RAJAH.
(Secretary). J. RAMSAY SCOTT.
Dated the 6th August, 1934. 8. C. MITRA.

K. P. THAMPAN.

As the Chairman of the Committee which examined the Railway Accounts
of 1931-32 has left India it has not been possible to obtain his signature to the

Report.
A. A. L. PARSONS,

Secretary to the Government of Indsa.

PROCEEDINGS OF THE COMMITTEE.

Proceedings of the Tenth* Meeting of tho Public Accounts Committee held on
Wednesday, the 8th August 1933, at 2-30 P.M.

PRESENT :
The Hon’ble Mr. A. H. LLoyn, Finance Member, Chairman.

Rao Bahadur M. C. Rajan. h
Mr. T. N. RaMakKRrISHNA REDDI.
Kunwer Hajee ISMAIFL ALIKHAN.
Mr. 8. C. MiTRA.

Mr. K. P. THAMPAN. }Membere,
Mr. MUHAMMAD ANWAR-UL-AZIM,
Mr. Ramsay Scotr.

Dr. R.D. DaraL. e
Mr. A, C. Bapxnocn, Auditor General.
Mr. J. C. Nixon, Director of Railway Audit. Were also present.

The Hon’ble Mr. J. B, TavLOR, Financial Secretary. J

Mr. P. R. Ravu, Financial Commissioner, Railways.
Mr. V. 8. Sunvaram, Direotor of Finance. Witnesses.
Mr. L. 8. DEang, Controller of Railway Accounts.

~  ® The first nine meetings were held in oonneotion with the Appropﬁstlon Aoooum
selating to Civil, Military and Poste and Telographs..
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The Committee took up the further consideration of Appendix XIX*
regarding the amendment of the rules relating to the constitution of the Pubtic
Accounts Committee. The Committee agreed that if the life of the Assembly
was extended beyond the normal period of three years a fresh Committes
should be elected.

2. The Committee decided to proceed with the examinatign of the Railway
Appropriation Accounts on the understanding that the question of the coal
purchase policy of the Government of India, the Railway Board’s summary of
the working of Railways during 1932-33 and any other matters which the
members might bring forward should be discussed at a meeting to be held later
in the year.

3. The Committee then took up the consideration of the items shown in
the Quarterly List of Outstandings (Appendix I) and accepted the action taken
and the explanation given in regard to items subject to the following remarks :

Item 2. Special concessions for military traffic.—The Financial Commis-
sioner explained that the Railway Department were endeavouring to come to
some sort of agreement with the Army Department and that a memorandum
would be circulated to the members of the Committee as soon as possible.

Item 4. Financial results of Railway electrification scheme.—The Com-
mittee was informed that a notet was under preparation and would be circulated
to the Committee shortly.

Items 5 and 6.—Remodelling of form of demands for grants for Raslways.—
These two items were reserved for consideration at the meeting to be held on
the 11th August at 2-30 p.M.

Item 7. Allocation of expenditure to capital depreciation fund and fo
revenue.—The matter was reported to be under the consideration of the Govern-
ment of India. The Auditor General explained that the problems involved
were exceedingly difficult and what Sir Ernest Burdon feared was thatif they
were postponed further, decisions might have to be taken hurriedly in connection
with the drafting of the Bill relating to the Statutory Railway Board. He
therefore suggested that the matter should be expedited. Tho Committee
endorsed the Auditor General’s suggestion.

Item 9. Delay in the apportionment of joint station expenses.—The
Financial Commissioner informed the Committee that the question of devising
a simpler system of apportioning joint station expenses had been referred to the
Railway Conference Association whese recommendations had been rece'lved
and a decision would be reached without avoidable delay. The Committee
desired to have a memorandum placed before it next year stating the action
taken. A
Item 10. FEarlier submission of monthly accounts.—The question was
reported to be still under consideration}.

4. Paragraph 8 of the Auditor General’s letler (Appendiz 11-A)—Date of
: —The Financial Commwsnoner‘

s8sue of the Finansial Commissioner’s Review. oner
" # Printed in Part I of Report:
tMomomndumoiqud.ddoAppendK.IV. L
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explained the difficulties involved in preparing the Review earlier and stated
shat he would try to give it before the end of May. The Committee
vecognised the difficulties pointed out by the. Financial Commissioner- but
ssgived that the Financial Commissioner should try to have his Review ready
in time for consideration by the Auditor General before he wrote his letter on
the Appropriation Accounts. ‘

5. Paragraphs 20 and 22 of the Report of the Director of Raslway Audit.—
The Committee examined the reasons for the excesses in voted grants and non-
voted appropriations and decided to recommend that the excess in the voted
grant be voted by the Legislative Assembly and that the excesses in non-voted
appropriations be sanctioned by the Government of India.

6. Paragraph 24 of the Direator’s Report.—The Director raised the question
whether Annexure IT to the Report which gives a list of misclassifications

detected during the year should be continued. The Committee desired that it
should be continued. '

7. The Committee then adjourned till 11 ax. on Thursday, the 1Gth
August 1933.

Bsecoedings of the Eleventh Meeting of the Public Accounts Committes held
on Thursday, the 10th August 1933, at 11 A.M.

PRESENT :

The Hon’ble Mr. A. H. LroYp, Finance Member, Chairman.

Rao Bahadur M. C. Rasas.

Mr. T. N. RamakrisaNa REpDIL

Kunwer Hajee ISMAIEL ALIKTAN,

Mr. 8. C. MiTRA. Members.
Mr. K. P. THAMPAN.

Mr. MUHAMMA D ANWAR-UL-AZIM.

Mr. Ramsay Scotr.

Dr. R. D. Darat.

Mr. A. C. BapenocH, Auditor General. }Were also, pre-

Mr. J. C. N1xoN, Director of Railway Audit.
sent.

The Hon’ble Mr. J. B. Tavior, Financial Secretary.

Mr. V. S. Sunparam, Director of Finance.
Mr. L. S. Deanz, Controller of Railway Accounts.

. 8. Paragraph 30 of the Director's Report—Unanticipabed Credits.—After
copsiderable discussion, the Committee decided to adhere ta the suggestion
already made by them, tiz., that in cases, where substantial unanficipated
credits were to be utilised to incur fresh expenditwre which would not have been
incurred but for such crediks, the approval of the Spanding Finance Committee
should be obtained in the sams way s for fterns of supplementary grants.

Mr. P. R. Rav, Financial Commissioner, Railways,
Witnesses.
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X Ay Puragraphs 31 and 35 of the Director’s Report.—The Financial Commis-
sioner ‘gave the following explanation :

N

Under the present arrangements the Demand is sub-divided into a large

number of sub-heads based on different categories of expenditure,
and the provision made for each sub-head is distributed among
the individual railways. This fimal detailed distribution is, owing
to the inadequate information available to the Railway Board
a8 to the detailed requirements of each administration, very
often imperfect ; it cannot naturally be considered as having
any finality and the Agent has to be empowered to make what-
ever redistribution he feels necessary between these sub-hecads.
Further he is expected to do whatever he can to ensure by re-
appropriation that the total sum allotted to him s utilised to the
best advantage and that there are no excesses under any of
these sub-heads while there are savings under others. For
this reason the Railway Board have also found themselves unable
to distribute supplementary grants obtained from the Asserbly
about the close of the year between the various sub-heads. Their
opinion is that for the purposes of their general control it is most
important that the additional grant to he placed at the disposal
of an administration under each separat¢ Demand should ba
definitely fixed and that the administrations should be left ta
distribute these among the various sub-heads as required,
because they have in their possession much later information,
than the Railway Board have as to actual requirements, and,
whatever allotments are made by the Railway Board, they
not only can but should change them if and as soon as
necessary, even though it is immediately after they are in-
formed of these allotments. The Audit Department point out
that (@) a grant should be cousidered as voted according to
the distribution in the Pink Baoks and (b) a supplementary grant
should be distributed in the same detail as an original grant.
From the strict theory of appropriation audit they may be right,
but from the practical standpoint a formal redistribution by the
Railway Board according to the Agent’s redistribution would
be an unnecessary waste of time. A reconciliation of these
points of view in relation to supplementary grants will be achieved
by making the distribution a division by railways, but this will
not settle the question of the original distribution. In the case
of supplementary grants if the Railways are taken as sub-heads
the Railway Board would be in a position to satisfy constitutional

quirement ou which emphasis is laid by the Audit Depart-
ment, by distributing the supplementary grant by sub-heads.

At the same time they would not have to face the practical

-

. abswrdity of making detailed distribations whioh would be liable
10 bo modifed immediately theveafter. '
Audivor Genernl concurred fn this view in sofar as supplementary

.'35"»:: LT mj ere Cﬂm bﬂt ﬂidw ﬁhe deci‘ion rega.rdlng the
LRt ' w A

‘deperided on how far the Piok Books were
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considered as receiving the imprimatur of the legislature. Audit
must have some authoritative distribution against which to
exercise a check.

It was explained that it would be sufficient if the Agent’s redistri-
bution were assumed to have Railway Board authority, the
Pink Books being considered merely explanatory memoranda,
and the Committee agreed that this course should be followed.

10. Paragraphs 43 and 44 of the Director’s Report—Railway Schools.—
The Financial Commissioner informed the Committee that the matter was
receiving attention but that he was unable to say when it would be settled.
The Committee desired to have a report next year.

11, Paragraph 56 of the Director’s Report—Postponement of Adjustment
Jor want of funds.—The Committee was informed that this was not a post-
ponement for want of funds but that when the Agent was asked for sanction
to write off Rs. 85,000 on account of ohsolete stores he issued instructions to
find out whether they could not be utilised elsewhere. As a result of this, the
major portion of these stores was utilised elsewhere and the amount that had
actually to be written off ultimately was only Rs. 14,000.

. 12. Paragraph 73 of the Director’s Report—Quer-allotment.—The Auditor
Qeneral explained to the Committee that under the convention agreed to by
the Public Accounts Committee over-allotment was allowed only in respect of
grants 4, 5 and 6, but in 1931-32 the Railway Board had extended the con-
vention to other grants. The Financial Commissioner gave the following
explanation to the Committee :

‘“ About the end of the year 1931-32 certain orders were issued by the
Railway Board authorising certain railways to incur expenditure
up to a definite maximum in excess of sums orginally allotted
to them. The Railway Board were satisfied from the progress
of the actual expenditure that the total grant would not be
exceeded, and that there would be savings in the same grant
on other railways to cover the extra expenditure incurred on
the authority of these orders. While it was probable that in the
particular railways in question additional funds would be neces-
sary, it was at the same time difficult to say where exactly the
savings would occur. Apart from the fact that it was at the
time practically too late: to ask the Assembly to vote a sup-
plementary grant, it was considered that it would be improper
to ask for such a grant when it was fairly certain it would
not be required. It might be objected that the course of
action taken by the Railway Board practically amounted to
allotment of funds in excess of the total granted by the
- Assembly, or at least to authorisation of expenditure beyond
what was permitted by the Assembly. The only other course
open to the Railway Board, apart from asking for an additional
unneceasary grant, was to take no action on therequest of the
railway administrations. In my wiew, this would have been
open to serious objection, and would have bean tantamount to
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the Railway Board abdicating their functions. If railway
administrations are expected to obtain the sanction of the
Railway Board for additional expenditure when they cannot,
by the exercise of all possible economy, keep within their
original grant, it is obvious that any such demand must receive
careful consideration ; and if the Railway Boatd are satisfied
that a certain amount of additional expenditure is inevitable
on a particular railway, but that, taking railways as a whole,
no additional expenditure is likely, it seems to me that the only
proper and practically correct course for the Railway Board
i8 to authorise whatever additional expenditure they consider
necessary, holding themselves responsible to the Assembly if the
total is thereby exceeded. Such orders can, if considered neces-
sary, be brought to the notice of the Public Accounts Committee.
While the consolidated appropriation account would take no
cognizance of such an order, as any formal over-allotment of
funds is nltra vires, the appropriation account of the individual
railway concerned should take note of it, as it is the authority
for the railway administration to spend the money. Such an
authorization is, however, quite distinct from an additional
allotment and will not be treated as affecting the grants; but
against any expenditure in excess of the formal allotments made
a note will be recorded showing to what extent the excess was
authorized by the Railway Board. In 1931-32, the grants
affected and the amounts are as follows :

Rs.
Grant No. 4 .. .. 16,28,000
Grant No. 6 .. .. 1,17,000
Grant No. 10 . .. .. 37,42,000
Grant No. 11 . .. .. 25,000

The last is special, because the Railway Board were aware
at the time of issuing the orders of the existence of credité
due to the transfer of survey expenditure to capital on the
commencement of construction; but these credits were in
railways in which no expenditure was expected and no grants
had been allotted ; and partly in deference to what was sup-
posed to be the audit point of view that .n'egative appro-
priation was per se objectionable, the orders did not mention
these credits. There was not in this case even a technical
over-allotment. ”’

The Committee did not see any reasons for agreeing to the extension
of the convention to the other grants, but recognised that it might be necessary
in very exceptional cases to depart from the convention and that in such cases
the Committee would consider the matter when it reviewed the accounts

of the year.

18, ‘The Cominittee then adjourned till 2-30 P.x.
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Proosedings of the Tweltth Meeting of the Public Acoeunts Gommittee held
* on Thursday, the 10th August 1938, at 2-30 P.ML.’

"PRESENT :
The Hon’ble Mr. A. H. Lrovp, Finance Member, Chairman.
Mr. T. N. Ramaxrisana Reppr. ]
Kunwer Hajee IsMATEL ALIKHAN.
Mr. 8. C MrTRaA.
Mr. K. P. THAMPAN. \ Members.

Mr. MUHAMMAD ANWAR-UL-AZIM.
Mr. RamMsay SBeoTr.

Br. R. D. Davar. J

Mr. A. C. BapENOCEH, Auditor General.

M. J. C. N1xon, Director of Railway Audit. Were also
The Hon’ble Mr. J. B.'TavLOR, Financia! Secretury, ]  present.

Mr. V. S. Sunparan, Director of Finance.
Mr. L. 8. DEanE, Controller of Railway Accounts.

14. The Commtttee took up-the Auditor General’'s Memorandum of doubt
ful cases of  new service ’ appearing: in the accounts of 1931-32 (Appendix VI).
The Auditor General hud included in the Memorandum two cases, viz. (1)
atiditions and alterations to the locomotive running shed at Bhusawal and
{2) ‘installation of wireless sets on railways. After full discussion the Com-
mittee considered that, on the assumption that the additions and alterations
involved merely an extension of the facilities for carrying out running repairs,
it was debatable whether the first item should be classified as an ‘tem of
‘new terv.ce ’, but in view of the amount involved they decided that it
should be treated as an item of ‘new service’. As regards the second item
also the Committee decided that it should be treated as a ‘ new service ’.

15. Tn accordance with the recommendations of the Pub'ic Accounts
Committee in their Report on the accounts of 1928-29, a reserve provision
is being included in the Railway estimates to meet unforeseen emergencies.
The Auditor General raised the question whether the Railway Board could
utilise such provision to meet expenditure on an item of ‘ new service ’ without
obtaining a specific note from the Assembly as required by the rules. The
Committee decided that the existence of this provision did not absolve the
Rai'way Board from obtaining a specific vote from the Assembly as required
by the Statutory rules for expenditure on a ‘ new service . In cases of real
emergency, however, i.e, where delay in executing a work was I'kely to affect
the public intereat seriously, the Railway Board could utilise this provision
‘or an item of ‘ new service ' but should bring the matter to the notice of the
Ascembly as soon as possible. In other cases the Railway erd ahould
obtain a gpecific vote from the Assembly for every item of ‘ new senwice’
(possibly by:a.token vote) even.il expenditure could be met from:the emerganay
Jrovision.

16. Paragraphs 96—98 of the Direc'or’s Repor—Defective Rules-of H8oon-
{ton.—The Financial Couunmsxoner .mformed the Committee. that, s mted

Mr. P. R. Rav. Financial Commissioner, Railways.
Witnesses
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&t the previous meebing, the general question was ‘still eonsideratic
but that cestaim nflividual pomte had ‘been settled. r?ndor =

17. Paragraphs 102 and 103 of the Director’s Report—Allocation of: ex-
pentiture on rolling ‘stock.—The Committee was infor}:no:d that the que{tion'
was under the ‘consideration of the Railway Board. The ‘Committee desired
to have ‘a report next year. ’

18. Paragraphs 105 and 113 of the Director's Repor'.—The Committee
desired to discuss these paragraphs with the Director of Mechanical Engineering
Ra‘lway Board. '

19 Paragraph 107 of the Director's Report and paragraph 9 of the Auditor
General's letter—The Auditer General raised the issxﬂa:)fghofv far fny expendi-
ture incurred as a matter of policy but admitted to be unjustified financially
should be left at the debit of capital. The Financial Secretary explained that
the main question was whether expenditure which was unjustified financially
was to be incurred at all. If it had to be incurred the question whether it.should
be debited to capital or revenue should follow the ordinary rules of classifi-
cation. Animpossible situation would arise if it was held that only expenditure
which ‘was later found to be financiaily remunerative should be debited to
cxpital as a logical sequence of this would be the valuation of the total railway
susets ‘according ‘to their earning capacity. The Committee generally agreed
with the Financial Secretary.

~ 20. The Committee then adjourned till11 a.M. on Friday, the 11th August
1983.

Prooeedings of the Thirteenth Meeting of the Public Aocounts Committee he'd
.on Friday, the 11th August 1933, at 11 A.M.

‘PRESENT :

The Hon'ble Mr. A. H. LLoxD, Finance Memter, Chasrman.
Mr. T. 'N. RAMAKRISENA REDDI. 9
Kunwer Hajee ISMAIEL ALIKHAN.
‘Mr. 8. C. MiTrA.

Mr. K. P. THAMPAN. rMembm.
Mr. MUHAMMAD ANWAR-UL-AZIM.
Mr. RaMsay Scorrt.

Dr. R. D. DavaL,

o
Mr. A. C. BapenocH, Auditor General.
Mr. J. C. Nixon, Director of Railway Audit. }W""’ also present.
Mr. P. R. Rav, Financial Commissioner, Railways.
Mz. V. 8. SunparaM, Director of Finance.
Mr. L. 8. DEANE, Controller of Railway Accounts. Witnesses

‘Mr. J. M. D. WreNcE, Director, Mechanical Engineering,

and Chief Controller, Btandards.

91, {Paragraph 105 of the Direstor’s Report.—The 'Committee discussed with
the Pirector of Mechanical Engineering, Railway Board, the case relating to
fhe velaying of the Parbatipur Siligari Section with 80 pound rails. When
this line was converted from metre gauge to broad gauge in 1926, new 75 pound




1876 LEGISLATIVE ASSEMBLY. [228D Ava. 1934,

rails were used, but within three years the track showed signs of weakmess and
at places the rails fractured. It had been suggested that the principal reason
for the failure of the track, was the introduction of a heavier type of engine
which the 75 pound rails could not carry; but the Director of Mechanical
Engineering explained to the Committee in detail that this was not the true
reason, as in the case of the XB type of engines used on this section the stress
on the rail was actually less than in the case of the older type of engines. He
stated that the actual causes of deterioration of the track were increase in traffip
and the nature of ballast.

22. Paragraph 113 of the Director’s Report.—Another case which the
Committee discussed with Mr. Wrench was the purchase of a large number of
YT class engines in 1929 for use on certain branch lines. The Committee was
informed that this type of engine was purchased as the railways wanted an
engine with a wide fire box 8o as to use low grade fuels. Though the engines
initially proved defective and derailments occurred in some instances, the
Railway Board had recently been able to remedy the defects at a small cost and
the engines were now reported to be working quite satisfactorily.

23. Paragraph 116 of the Director’s Report and paragraph 10 of the Auditor
General’s letter-——Balance Sheets of Railways.—The Director of Railway
Audit proposed that the double account system should be used for preparing
the balance sheets of the railways, i.e., capital and assets should be omitted from
the balonce sheets and constituted into a separate capital statement giving
greater details of the assets. The Committee generally accepted the proposals
in the Financial Commissioner’s Review but left the details to be settled by the
Director of Railway Audit in consultation with the Financial Commissioner.

24. Paragraphs 117-123 of the Director’s Report.—The Director of Rail-
way Audit also raised the question whether in view of the difficulties involved
in preparing accurate balance sheets and profit and loss accounts of individual
ruilway: such accounts should continue to be prepared. The Committee agreed
with the Auditor General and the Financial Commissioner that profit and
loss accounts of individual railways should continue to be prepared as accurately
a8 practicable as the Committee was much interested in the financial results
of the working of individual railways and such accounts would afford them
some basis for comparing efficiency of work. The preparation of balance
sheets of individual railways was not so important but the same treatment
might be applied to them.

25. Paragraph 128 of the Director’s Report and paragraph 11 (a) of the
Auditor General’s letter—Contracts.—The Committee was informed that detailed
instructions embodying all the important principles had been issued some time
ago.

26. Paragraph 138 of the Director’s Report and paragraph 11 (b) of the Audstor
General’s letter—Recovery of cost of stone supplied to a contractor.—As the
Director of Railway Audit was of opinion that the Legal Adviser would not
have advised payment if he had been consulted before the payment was made,
the Committee desired that the Railway Board should now consult* the Legal
Adviser as to whether, if he had been ponsulted at the proper time, he would
have been able to advise that the amount was not payable under the contract

*Vide Appendix X1 since circulated.
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and in that case whether a successful attempt could be made to recover it
from the contractor. The Committee also desired that, if the Legal Adviser was
prepared to give a clear opinion on the case, a description of the facts of the
case should be circulated* to Railway Administrations for guidance.

27. Paragruphs 169-172 of the Director’s Report and paragraph 11 (c) of the
Auditor General’s letter—Stores balances.—The Committee Was informed that
the increase in the percentage of closing balance to issue in 1931-32 was mainly
due to the stoppage of a number of works as a result of the economy campaign.
The Coramittee noted with satisfaction that the stores balances had been reduc-
ed from 23,67 lakhs in 1921-22 to 11,82 lakhs in 1932-33.

28. Paragraph 177 of the Director’s Report— Periodical revaluation of stores.—
As the Railway Board was not yet in a position to express an opinion on the
points raised in this paragraph, the Committee desired that it should be
incladed in the next year’s report together with the report of the further
action taken in the matter.

29. Paragraph 233 of the Darector’s Report and paragraph 11 (d) of the
Auditor General’s letter—Defalcation by a olerk on the North Western Raslway.—
The Financial Commissioner promised to circulatet a memorandum to the
members of the Committee before the next meeting.

30. Paragraph 242 of the Director’s Report.—In this paragraph the Director
of Railway Audit has brought to notice a case in which the negotiation of an
agreement about certain collieries had been pending for over 20 years. The
Committee desired that in order to avoid such delays the Railway Board
should consider whether they could not obtain an annual report from all the
railways showing agreements the conclusion of which was outstanding.

31. The Committee then adjourned till 2 p. M.

Prooeedings of the Fourteenth Meeting of the Public Acoounts Committee held
on Friday, the 11th August 1983, at 2 P.M,

PRESENT :
The Hon’b'e Mr. A. H. Lrovp, Finance Member, Chairman.

Mr. T. N. Ramagrisana ReppI.
1ﬁrunwo:u: Hajee IsMAIEL ALIKHAN.
. S. C. MrTRA.
Mr. K. P. THAMPAN. Mombers.
Mr. MUBAMMAD ANWAR-UL-AZIM.
Mr. Ramsay Scorr. j
Dr. R. D. DaraL.

T —

* Vide Appendix XI since circulated.
t Vide Appendix X, sinoe circulated.
L848LAD ‘
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Mr. A. C. BapeNoca, Auditor General.
Mr. J. C. Nixon, Director of Railway Audit. Were also pre-
The Hon’ble Mr. J. B. TavLoR, Financial Secretary. sent.

Mr. W. M. Bravsray, Chief Commissioner, Railways.

Mr. P. R. Rav, Financia' Commissioner, Railways. Witnesse
Mr. V. S. SunparaMm, Director of Finance. 5
Mr. L. 8. DEANE, Controller of Railway Accounts.

382. Paragraph 11 (g) of the Auditor General's letter—Unsatisfactory state of
stores accounting on the East Indian Railway.

Paragraph 275 (1) of the Director’s Report.—The Director of Railway Audit
desired that consideration of this paragraph should be postponed as he wanted
to go into greater detail and explain the matter in the next year’s report.

88. Paragraph 275 (2) and 275 (3) of the Director’s Report.—The Committee
was informed that steps had been taken to improve matters.

34. Form of Demands for Grants.—The Financial Commissioner explained
to the Committee that under the present system the total working expenses of
railways were shown under two demands and under each demand there were a
large number of sub-heads. These sub-heads did not correspond to the heads
under which accounts were kept and consequently the railway administrations
had to rearrange all the figures in their accounts in order to enable them
to compare the expenditure with the grants. This not only involved a lot of
unnecessary labour but also made it very difficult for the railway administra-
tions to watch the progress of expenditure against the grant. It was therefore
necessary to recast the demands eo as to improve the current control of ex-

diture. He stated that the present system should be considered to have
broken down and that a change was necessary but left it to the Committee to
decide whether in view of the impending constitutional changes a change in
the form of demands should be effected now or should be left over till the new
constitution came into force. The Committee decided that the change should
be introduced immediately.

85. The Committee generally accepted the proposals of the Financial
Commissioner as regards the form of the demands which it was explained had
yet to be considered by the Government of India.

36. Asregards the division of working expenses of railways into the various
demands, there were two alternatives: (1) to make each railway a separate
demand and the various accounts abstracts into sub-heads under the demands
or (2) to make each abstract a separate demand and each railway a sub-head
under the demands. The Financial Commissioner favoured the second alterna-
tive subject to a convention being established that a saving under one demand
ghould be considered as a set-off against an excess in another. After consider-
able discussion the Committee agreed with the Financial Commissioner.

87. The Committee adjourned till 11 A.M. on Saturday, the 12th August
1933.*

»

® The meeting held on the 12th August did not relate to Railways.




‘Repert of the Public Accounts Comamittee on the accounts of
1932-33 other than Railways.

1. Excess Votes.

1. General Summary.—The following table compares the total grants voted
by the Legislative Assembly with the total expenditure against those grants :

(In lakhs of rupees.)

Original | Supple- Final " Actual
grant. mentary | grant. expendi-
grant. ture.

Expenditure charged to revenue 27,21 94 28,18 26,35
Expenditure charged to oapital 1,33 9 1,42 1,24
28,54 1,03 29,67 | 27,49

Disbursements of loans and advances .. 13,38 . 13,38 8,41
41,92 1,03 42,95 35,90

2. The following tables compare the non-voted appropriations sanctioned
by the Government of India with the total expenditure against such appropria-

tions :
(In lakbs of rupees.)
Original | Supple- Final Aotual
—_— grant. mentary grant. | expendi-
grant. | ture.
Expenditure charged to revenue 80,19 —1,27 78,92 78,13
Expenditure charged to capital 17 10 27 31
80,36 —117 79,19 70,04

3. The position regarding total expendituze, voted and non-voted, is as

follows :
_(In lakhs of rupees.)
—_— Original | Final Actual
graat. grant.  jexpenditure.
Expenditure oharged to revenue .| 10740 1,07,07 1,04,08
Expenditure o::ged to capital . 1,60 1,69 1,56
i 53
Total expenditure 1,08,90 1,08,76 1,08,
Disbursements of loans and advanoes 13,38 13,38 8,41
Total 1,22,28 1,22,14 1,14,94
1879
¢ ) 5

L343LAD
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4. Savings.—There was thus a saving ofﬂ7,20 hkhs or 5:9 per cent. in
the final grant. The percentage compares as follows with the results of previous
years : ‘

1928-20. 1920-30. 1930-31. 1931-32. 1932-33-

Expenditure charged to Revenue 11 7 -3 3.2 1-9

Expenditure charged to Capital 20-2 12-9 15-9 11-4 8-3

Disbursements of loans and ad- —3 —3 —20-3 10-8 37-1
vanoes.

Combined percentage .. 1-4 ‘9 —17 43 5-9

5. The following table compares the percentage of savings under voted
grants for expenditure proper (i.e., exclusive of disbursements of loans and
advances) with that of savings under non-voted appropriations :

Year. Voted. Non-voted.
1028-29 .. .. .. .. .. 5-7 ]
1020-30 .. .. .. .. .o -8 1-1
1030-31 .. . . e . 39 —-2
1081-32 .. .. .. . .o .. 9-6 1-0
1032-33 .. .. .. . .o .. 70 -2

6. Excesses—In the following cases the actual expenditure exceeds the
voted grants and an excess vote of the Assembly is accordingly required :

|

Ttem Amount Actual
No. Number of Grant. voted by the | expenditure. | Exocess.
Assembly.
| Rs. Rs. Res.
1 | 22.—Irrigation, etc.,—charged to Revenue 3,84,000 4,36,133 | 52,133
2 | 26.—Interest on Misocellaneous Obhgatlons 49,49,000 50,93,368 | 1,44,368
8 | 48.—8urvey of India 15,79,000 16,39,402 | 60,402
4 | 63.—Aviation .. .. 9,05,000 9,31,939 26,939
5| 67 —Emtgntlon——Ex‘tem&l .o .. 1,93,000 2,21,876 28,876
6 | 70.—Indian Stores Department 6,681,000 7,44,153 83,153
7| 74. —Supennmntlon Allowances and Pen- 73,99,000 76,60,394 | 2,681,304
sions.
8 | 76-B.—Misocellaneous Adjustments between 22,000 22,845 3456
the Central and Provinoial Govemments.
9 | 77.—Refunds . 94,77,000 | 1,08,77,228 12,00,228
10 | 82.—Andamans and Nloobn' Islands .. 31,49,000 31,50,207 1,207
11 | 96.—Commuted value of Pensions . 40,61,000 49,84,730 | 9,23,730

7. A brief explanation of each excess is given below :

Item 1.—The excess was mainly due to the absence of provision for expen-
diture in the North-West Frontier Province for the first seventeen days of April
1932,

Item 2.—The voted charges under this Grant represent mainly payments
to the Posts and Telegraphs Department for Savings Bank and Cash
Certificate work. The excess was due to an increase in the pumber of S8avings
Bank and Cash Certificate transactions beyond that anticipated when the sup-
plementary grant was obtained under this head.
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Item 3.—The excess was due to smaller recoveries owing to the fall in the
demand for mathematical instruments.

Item 4.—The excess was mainly due to the late receipt of debits from the
Posts and Telegraphs Department on account of wireless facilities.

. Item 5.—The excess wag due to the fact that provision for l:)sses by exchange
on advances to the South Africa Agency resulting from the abandonment
of the gold standard by England could not be made for want of defirite infor-
mation.’

Item 6.—The excess was due to smaller recoveries from indenting depart-
ments on account of the purchase and inspection of stores owing to the financial
depression and downward trend of prices.

Item 7.—The excess was mainly due to heavier retirements than antioi-
pated under the retrenchment terms.

Item 9.—The excess occurred mainly under customs refunds and is due to
the late adjustment of debits on account of the refunds of excise duty on motor
spirit and kerosene in Burma.

Ttem 11.—'The excess was due to the abnormal increase in the amount of
pensions commuted, as the result of a large number of individuals retiring on
account of retrenchment coupled with economic pressure affecting pensioners.

8. We recommend that the Assembly asscnt to the excess grants detailed
in paragraph 6 above, which the Governor-General in Council will place before

them in due course.

9. Rule 52 (2) of the Indian Legislative Rules requires that we should
bring to the notice of the Assembly every reappropriation from one grant to
another, every reappropriation within a grant which is not made in accordance
with such rriles as may be prescribed by the Finance Department and all expen-
diture which the Finance Department have requested should be brought to the
notice of the Asscmbly. During the year there was only one reappropriation
which was not made in accordance with the rules prescribed by the Finance
Department. A Colleotor of Customs sanctioned, under a misapprehension,
a reappropriation of Rs. 1,900 from the sub-head “ Pay of officers under
Grant No. 16-Customs, which under the rules required the previous approval

of the Finance Department.

IL Important Comments on matters arising out of the acoounts for
1932-83,

10. Acouracy of budgeting control over ezpenditure, etc.—From the point of
view of accur:ctz fstm;lﬁtmy;g and efficient control of expenditure the year
1932-33, like its predecessor, was one of difficulties. A good deal of the savings
of the year was due to the favt that in many cases further retrenchment was
effected after the budget estimates were framed. In some cases, such as n;p:;—
sions and commuted value of pensions, there were particular difficulties in mak-
ing acourate estimates even during the course of the year. Taking all these
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faotors into consideration, the results of the year do not seem to be as a whole
unsatisfactory. We consider it, however, desmrable that, as suggested by the
Aocountant General, particular attention of the various Departments should be
drawn to the detailed results of the 1932-33 Appropriation Accounts in con-
nection with the current control of expenditure.

In the Posts and Telegraphs Department, although we recognise that some
progress bas been made, there is still room for considerable improvement. We
were furnished with a memorandum (Annexure B to the Procecdings of the
third meeting) on the subject which explains the various steps taken, or
under contemplation, to remedy the defects noticed, and to effect improve-
ments in the procedure concerning budgeting and control of expenditure.
We are glad to hear from the Auditor General that he has definitely gained
the impression that the Posts and Telegraphs authorities are now going much
more deeply and in much more detail into these matters, and that he is
satisfied with what they are doing and what they propose to do in future.

11. Financial results of trrigation systems, residential buildings, etc.—We
went through the very interesting and lucid review furnished by the Account-
ant General, Central Revenues, of the financial results of irrigation systems,
the administration of residential buildings, the financial prospects of the Vizaga-
patam Harbour Project, and the analysis of loans and advances bearing interest.
The last item has been included in the report for the first time this year, and we
hope that its value will be still further enhanced when it is supplemented by
certain further important information regarding the variousloans and advances
a8 promised by the Auditor General.

12. Trading results of Government of .India commercial concerns.—The
Accountant General, Central Revenues, has in paragraphs 20 to 29 of the
Commercial Appendix given a comprehensive review of the financial results of
all the Central Government commereial concerns and indicated in a clear form
and comparatively brief compass the special features of the accounts of these
concerns. We entirely agree with the following remarks of the Auditor General
regarding the presentation of the accounts of these concerns :

“I am specially struck on this occasion with the improvement which
has been effected in the presentation of the accounts of Govern-
ment commercial concerns contained in the Accountant General,
Central Revenues’ Commercial Appendix to his report. In
my opinion the Financial Reviews of the various accounting
officers have, in general, now reached a higher standard than
before, both in the fullness and the suitability of the information
supplied ; and the work of my Auditors has thus been correspond-
ingly simplified. I note also that, in general, despite agvem
circumstances the financial administration of a number of the
concerns has, in the commercial sense, been more successful than
for some years past.”

In this connection, the Auditor General raised the question whether, in
view of the considerable improvement in the commercial accounts presented
to the Committee and in view of the fact that the Committee had before them
at present figures of a number of years for purposes of comparison, advance
roviewn of the subsequent year based on unaudited figures should be continued.
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He expressed the opinion that these reviews should be discontinued, as they
were, on the whole, objectionable from the Auditor’s point of view, being based
on unaudited figures. We agree with the Auditor General that these advance
reviews may be discontinued, but the departmental witnesses should, if re-
quired by the Committee, be in a position to furnish information regarding
the working of any particular commercial concern in the subsequent year.

13. Financial position of the Indian Posts and Telegraphs Department.—We
have perused the memorandum furnished by the Director General, Posts and
Telegraphs (Annexure A to the Proceedings of the third meeting), on the future
commercial prospects of the Indian Posts and Telegraphs Department and on
the various measures taken to reduce the expenditure of the Department.
We are glad to note that the loss in the working of the Department has been
reduced from about a crore in 1931-32 to about 15 lakhs in 1934-35, which may
rise to about } a crore if thecut in pay is restored. We hope that, with the
various measures, which the Department propose to take to reduce the loss
further, the department will be in a position to present a balanced budget in
the near future.

14. Creation of unauthorised excluded funds in the North-West Fromtier
Province.—The Auditor General brought to our notice that certain excluded
funds were created by the local Administration in the North-West Frontier
Province without proper sanction. One such fund is the khassadar’s fund
which is financed by money drawn from Government treasury on monthly

(1) contingent bills at the rate of 1/12th of the annual provision made
.in the sanctioned budget on account of khassadar contingencies,

and

(2) establishment bills prepared on the basis of the sanctioned strength
of the khassadars irrespective of the fact whether the persons for
whom pay was drawn were actually in Government service or not.

Out of the amounts thus drawn and credited to the funds, payments are made
as and when occasion arises. Another such fund is the motor lorry deprecia-
tion fund, which has been created by drawing from the treasury 25 per cent. of
the estimate of the annual cost of upkeep and crediting it to the fund. After
going into the matter fully we have come to the conclusion that these funds
should be abolished immediately. We also consider it desirable that a list
of all excluded funds maintained in the Frovince should be obtained as
quickly as possible and examination should be made to see whether all, or any

of them, should not be abolished.

16. Report of the Military Accounts Commitiee—We append the report
submitted by the Military Accounts Committee (Annexure A) constituted to
make a preliminary examination of the Military Appropriation Accounts and
connected doouments. We endorse the recommendations and observations of
the Committee, both in its report and in the accompanying proceedings of its

meetings.
III. Mi.cellaneous obzervations.

1. As in the previous years, we append to our report minutes of our pro-
ceedings which wr::onsider should be treated as part of the report. We assurhe
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that in accordance with the established practice action will be taken by
Departments as necessary on the observations and recommendations contained
in these proceedings.

17. We wish to thank the Auditor General for his lucid comments on the
various Appropriation Accounts and specially the “ key statement " attached
to his letter for the first time this year which greatly facilitated our work, and
also for the assistance which he rendered to us throughout the proceedings. We
also desire to record that the Appropriation Report of the Accountant General,
Central Revenues, was very lucid and informative.

P. J. GRIGG.

M. C. RAJAH

T. N. RAMAKRISHNA REDDI.
S. C. MITRA.

K. UPPIL

ISMAIEL ALIKHAN.

B. DAS.

SHER MOHD. KHAN.

R. D. DALAL.
K. SANJIVA ROW.

Dated the 20th August, 1934.

ANNEXURE A.
Report of the Military Accounts Committee.

We were constituted in pursuance of the recommendations of the Public
Accounts Committee of the year 1931-32 in paragraph 31 of their report to
make a preliminary examination of the Military Appropriation Accounts and
connected documents. In our task we received great assistance not only {rom
the Auditor General and the Financial Adviser, Military Finance, but also from
the Army Secretary and the Engineer-in-Chief.

2. The results of our examination of the Appropriation Accounts and
connected documents are as usual embodied in the proceedings of our meetings
(Annexure I) which should be treated as a part of our report, and it is un-
necessary for us here to do more than to refer to the more important points.

3. We are glad to observe that in the Auditor General’s view the financial
administration of the year, so far as the control of expenditure in bulk is con-
cerned, was active and alert and that the control exercised was commendably
successful in its results. In this view we fully concur; and in our judgment
there is ample evidence of the obvious desire of the Army authorities to secure
every possible economy and strict control of expenditure and of the efficacy
of the action which they have taken to this end.

On the other hand, the Director of Army Audit has deemed it necessary
to call our attention toa number of ingtances of financial irregularity which,
as the Auditor General has pointed out, reveal considerable laxity of view
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and an insufficient sense of responsibility in financial matters on the part of
individuals. Though many of those instances are in themselves trivial, we agree
with the Auditor General’s view, and we are glad to be informed that it is generally
accepted by His Excellency the Commander-in-Chief. But we have to recog-
nise that in an organisation of the size of the Defence Services of India there is

bound to be every year a certain number of irregularities ; they must be viewed
with a due sense of proportion, and should not necessarily be taken as indicating
that there is anything radically wrong in the financial administration as & whole.

4. Authorised War reserves of stores—The Quartermaster General and
the Master General of the Ordnance have furnished the necessary certificates
in regard to the existence in stock of the authorised war reserves of stores on
the 31st March 1933. Copies of these certificates are attached to our proceed-
ings (Annexures IV and V).

5. Review of Military Engineer Services expenditure.—We have been
through the lucid and informative review of expenditure on Military Engineer
Services prepared by the Financial Adviser for the second year in succession.
We agree with the Auditor General that while a certain measure of reform has
been devised, there is scope for considerable improvement in the administration
of the Military Engineer Services expenditure, especially in the matter of
defining more exactly the scope of the original demand for the expenditure and
conforming more closely to the scope of the demand as so defined. We had
the assistance of the Engineer-in-Chief in examining some of the specific
points raised in the review and in the report of the Director of Army Audit
regarding Military Engineer Services expenditure. The varioussteps which
the Army authorities propose to take in order to remedy the defects noticed
and to improve the position as regards control of expenditure, regulation of
contracts, etc., are mentioned in paragraphs 28—31 of our proceedings.

6. Medical Store Depots.—We understand that the cost of the Stores
Section of the office of the Director General, Indian Medical Service, which
is employed solely on work in connection with the Medical Stores Depots is
not at present taken into account in calculating the cost of the drugs, eto.
We entirely agree with the Auditor General that the cost of this Section
should be taken into account, since otherwise the cost of d.rng, ete.,
will not be correctly evaluated. It does not of course follow, and is in fact
unlikely, that as a result it will be possible to increase the prices charged
to Provincial Governments, etc. Those must depend on market prices.

1. Financial irreqularities.—The most serious cases of in(.lividus! irre-
gularity mentioned in the Report of the Director of Army Audit are, in our
opinion, those in which false or misleading certificates were recorded, or in-
correct information was supplied to audit in other ways. Insome of these cases
the offence was deliberate in order to conceal an irregularity already committed ;
in one case the object was to enable the administration to spend money before
the 31st of March. The correct recording of original facts in bills. acquittances,
vouchers, measurement books, certificates, etc., is essentially an a.dmlmstra.tlve
requirement and it is the duty of the responsible departmental officers to ensure
the strict accuracy of these departinental reoords Audit is not in direct
contact with the original facts and has to depend in the execution of its func-
tions on the accuracy of these departmental records; and it becomes almost
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impossible for audit, unless supperted by administrative co-operation, to
detect irregularities if these docaments are not in accordance with the facts or
if false eertificates are recorded. For example, we were told that in one of the
cases referred to it was due to a pure accident that audit happened to obtain
evidence which proved that an explanation furnished by the executive for cer-
tain heavy expenditure was not in accordance with the facte and that a fraud
had taken place. We view with grave concern the fact that such false certi-
ficates were furnished deliberately in some cases, and we therefore welcome
orders to the following effect which, we were informed by the Army Secretary,
are being issued under the direction of His Excellency the Commander-in-
Chief :—

(@) Improvement of supervision.—It will be impressed on all senior officers
that it is their duty to see that their juniors realise their financial responsibilities
and exercise them properly.

(b) Proper haison with finance.—The attention of all officers acting in an
administrative capacity will be drawn to the importance of maintaining close
and cordial relations with the accounts authorities throughout all stages of a
financial transaction. They will also be made to realise the limitations of audit
in detecting fraud without the co-operation of the Army authorities.

We fully agree with the Auditor General that such additions should be
made to the orders to be issued as will ensure more effective co-operation with
the statutory audit conducted by the Auditor General’s department, as well as
with the accounts authorities. We think it most important that every one
concerned, Military Accounts and Audit authorities, should recognise that
they are complementary parts of a single organisation whose duty it is
to render mutual assistance to each other, so that the organisation as a whole
may function with the greatest possible efficiency.

8. It is our usual practice to restrict our comments to general types of
irregularity that are brought to our notice and our recommendations to the
action required to prevent their recurrence ; but one case has occurred in the
year under report of so serious a character that we consider it necessary to
refer to it specially. The facts are not disputed. A field officer signed a series-
of false certificates over a period of a year, some of them to the effect that he
had not been provided with quarters when actually he was living in quarters
provided for him, and others to the effect that his family was residing with
him when it was found that his family was not residing with him during the
period in question, in order to obtain for himself a small personal advantage
of approximately Rs. 240 in lodging allowance and compensation for inferior
accommodation. Similar action by a Civil officer would, so far as we can
judge, have justified a criminal prosecution for cheating under Section 420
of the Indian Penal Code. No disciplinary action of any kind was taken
against this officer ; he was merely required to refund the sum of which, by
his deliberately false statements, he had defrauded Government.

We were informed that so far as the field officer himself is concerned,
it is held, as a matter of administrative principle, that no further action could
be taken, since the order of the General Officer Commanding-in-Chief of the
Command must be considered a final order. We do not wish to dispute that
this is so, but, so far as we have been able to ascertain, Army Headquarters
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have, up to the present at any rate, refrained from commenting to the General
Officer (:}om_!llant}xng\-ln-Chief of the Command on his failure to take discipli-
nary action in this case. We strongly recommend that they should do so.

9. We desire to record eur warm appreciation of the work of Mr. Macleod
who has been extremely helpful to the Committee during the period he was
Financial Adviser. :

P. J. GRIGG.
A. A. L. PARSONS.
S. C. MITRA.
K. UPPL
K. SANJIVA ROW.
Bated the 18th August, 1934.
ANNEXURE 1

Proceedings of the Military Accounts Committee.

Proceedings of the First Meeting of the Military Accounts Committee
held on Monday, the 25th June 1934, at 11 A M.

PRESENT :
The Hon’ble Sir JaMes GRice, Finance Member, Chairman,

The Hon’ble Sir AraN Parsons, Finance Secretary.
Mr. S. C. Mirra. Members
Mr. K. Urp1 SaHEB BAHADUR.

Sir Ernmsr BurpoN, Auditor General. ]
Lt.-Col. A. F. R. LumBYy, Army Secretary.

Mr. A. MaAcLEop, Financial Adviser, Military
Finance. - " Were also present.

Mr. J. R. Horg, Deputy Financial Adviser, -
Military Finance.

Lt.-Col. R. PrRINCE, Military Accountant General.

Mr. L. J. Peck, Director of Army Audit. J

The Committee took up the examination of Appendix A to the
Appropriation Accounts prepared by the Financial Adviser, Military
Finance. The Committee accepted the explanation given or the action
taken in regard to the cases mentioned in the Appendix subject to the
following remarks :—

2. Item 1. Revision of Army Regulations.—The Army Secretary
explained that draft Defence Services (Classification, Control and Appeal)
Rules had been framed to govern on the disciplinary §1de all _cmlwlns
serving under the Army Department, and that, in addition, Basic Ru euii
had been prepared in draft both for ecivilian personnel and personne

subjeet to the Indian Army Act and the Indian Air Force Act 1o setve
as a foundation for the revision of the various existing Army Regula-

tiuns, The. Principal Staff Officers and the Military Finance authorities
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should complete their preliminary review of the Basic Rules by the end
of July 1934, when it is intended to begin the revision of each book of
regulations in the light of the general principles the rules contain. The
question of a code of regulations to govern civilians under the Army
Department in matters other than those covered by the Classification,
Control and Appeal rules is under separate consideration.

3. Item 2 (1). Ezhibstion of losses due to sale of surplus and obsolete
stores.—The Auditor General presented a Memorandum (Annexure II)
explaining the progress of the investigation of this subject and the steps
that are being taken during the current year for the compilation of statis-
ties and for their examination by the financial control authorities and the
Director of Army Audit and stated that any conclusions that might be
drawn from the current year’s experiment would be intimated to the Com-
mittee next year.

Item 2 (#). Losses on sale of waste and scrap m Ordnance and
Clothing Factories—It was agreed that this subject should be treated on
its merits in striect accordance with the orthodox procedure relative to the
preparation of commercial accounts and that, therefore, it should not be
combined¢ with item 2 (¢) above,

4. Item 3.  Method of Costing tn Medical Store Depots.—The item
was postponed for oconsideration with paragraph 4 (1) of the Auditor
General’s letter on the commerecial accounts of Army manufacturing con-
cerns

5. Item 4. Items to be debited to the Civil Grant for the expansion
of the Tervitorial Forces—The Army Secretary explained to the Com-
mittee that orders have Leen issued that.the entire cost of Units of a
certain (lass, namely University Training Corps and Urban Battalions,
shall be debited to the so-called ‘‘ Civil Grant’’. As regards the out-
standings in respect of previous years, no disagreement remains on any
points of principle and the amount to be refunded to Civil is being cal-
culated in consultation with the Director of Army Audit.

6. Item 7. Correct cxhibition Of stores, apparatus and plant in the
dooks of the holders—The Financial Adviser explained that the procedure
regarding the cxhibition of stores in all departménts was examined and
found quite suitable. The particular case which gave rise to this recom-
mendation was an exceptional one.

7. Item 9. Question of the reduction of the total estimate of expendi-
ture on special programme measures in view of the fall in prices—~The
Army Secretary explained that it now seemed that the programme could
be completed for about Rs. 9,75 lakhs against the original Rs. 10 crores.
In fact if Government were in a position to complete the programme or &
substantial part of the outstanding items while prices were still .ruling
low and if it were possible to obtain the balance of the equipment regnired
within the same time, even larger reduction might be made, but at present
there was no indication of either of these possﬁ)ilities, vide Annexure ITI
which explains the position more fully. _

The Committee took up the consideration of paragraph 4 of the
Auditor General’s letter along with the above item. The Auditor General
explained that it ‘'was agreéd that a formal progressive aceount of the
transactions of the Defence Reserve Fund supplemented by an analysis of
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balavces would be included in the next year's Appropriation Accounts.
As regards the extension of the Fund to serve other purposes, the Finan-
cial Adviser stated that certain equalisation allotments were at present
included in the Defence Reserve Fund, but an analysis of the balances
would show these items separately. The suggestion that all the reserves
for unforeseen expenditure should be unified and held in the Defenece
Rescrve Fund was not accepted. The Committee agreed’ with the Auditor
General that the Military Engineer Services Reserve should be included
in the budget under the appropriate service head, but that its control
should be vested in the Army Authorities responsible for the general
control over Army expenditure as a whole.

8. Item 11. Rewision of rules for the Depreciation Reserve Fund of
Ordnance and Clothing Factories—The Auditor General explamed that
this involved intricate and technical questions of accounting requiring very
careful examination and that for this he required further time.

9. Paragraph 3 of the Auditor General’s letter—~The Committee
agreed with the Auditor General that, so far as the control of Army ex-
penditure in bulk was concerned, the Financial administration of the
year was active and alert and that the control exercised was commendably
suceessful in its results.

10. Paragraph 5 of the Auditor General’s letter—It was explained to
the Committee that items 11 and 12 in the list of items of expenditure
which had so far nct received the sanction of competent authority were
still under investigation and a further report would, if necessary, be made
to the Committee next year. As regards the inability of audit to exercise
an effective check over the balances of stores held on charge by units, the
Army Secretary explained that steps had been taken to revise the present
Eqguipment Tables.

11. Paragraph 6 of the Auditor General’s letter—Review of Military
Engineer Services Ezpenditure—The Committee agreed with the Aunditor
General that, while a certain measure of reform had been devised, there
was scope for considerable improvement in the administration of the
Military Engineer Services expenditure especially in the matter of defining
more cxactly the scope of the original demand for the expenditure and
conforming more closely to the scope of the demand as so defined. The Com-
mitiee desired, however, to examine the Engineer-in-Chief in regard to
Military Engineer Services expenditure in general and also in regard to
certain specific matters, e.g., the regulation ~f contracts, brought to notice
by the Financial Adviser and the Director of Army Audit.

12. Paragraph 7 of the Auditor General’s lcttef—Ezpemic‘tura on
special programme measwres.—The Committee was informed that the
Militury authorities accepted the correctness of the facts embodied in this
account and in the supplementary information furnished by the Financial
Adviser. . )

13. Paragraph 8 of the Audstor General’s letier—Stores Transactions.
—The Oom:gttez agr{eed with the Auditor General that the Army
Adminietration were not at present in a position to assess what should be
regarded as the normal level of stores consumption and balances as they had
been passing through a period of disturbed conditions which had not yet
come to an end. As regards the accounting difficulties in the way Og.pro-
ducing accurate and easily verifiable figures for the statement, the Finan-
cial Adviser explained that certain suggestions of his to get over these
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difficulties had been accepted by the Auditor General. The Committee
agreed with the Auditor General that it was desirable (a) that the in-
formation should include a reference to the corresponding figures given
in connection with the estimates of the year and (b) that there should be
@& presentation in parallel eolumns of the figures relating to each heading
for a number of years. He suggested that such a presentation of the
stores position would be extremely valuable when normal conditions are
again reached, especially if the notable variations between particalar
years were explained in suitable foot-notes by the Financial Adviser.

14. Paragraph 9 of the Auditor General’s letter—Account of special
expenditure for the expansion of the Territorial Force—This is already
dealt with in paragraph 5 preceding as a separate matter. Mr. Mitra
desired to draw attention to the faet that the Army Authorities were not
able to spend the sum (commonly called the ‘¢ Civil Grant ’’) appropriates
annually for the expansion of the Territorial Force.

16. Paragraph 10 of the Auditor General’s letter.—Financial Irregu-
larities. The Army Secretary read to the Committee a statement pre-
pared by the Military authorities at Army Headquarters giving the views
of His Excellency the Commander-in-Chief on the various points brought,
out by the Auditor General and the steps he proposed to take in connee-
tion with them. His Excellency regretfully acknowledged that there was
cause for the Auditor General’s main criticisms, but was not prepared to
agree that ‘ laxity of view ' and ‘ insufficient sense of responsibility ’ in
financinl matters were as wide-spread as the Auditor General’s remarks
might be held to imply.

His Excellency has given orders that the serious attention of local
Military authorities shall be drawn to the two following directions in which
he considers improvement is most necessary :—

(¢) Improvement of Supervision. It is being impressed on all
senior officers that it is their duty to see that their juniors
realise their financial respongsibilities and exercise them
properly.

(b) Proper Liaison with Finance. The attention of all officers
acting in an administrative capacity will be drawn to the
importance of maintaining close and cordial relations with
the accounts authorities throughout all stages of a financial
transaction. They will also be made to realise the limitations
of audit in detecting fraud wihout the co-operation of the
Army authorities.

Steps ure also being taken to accelerate the revision and simplifieation
of Army regulations, the intricacy of which leads at present to much
misunderstanding between the financial and administrative authorities.

In connection with (b) above, the Auditor General asked the Army
Secretary if he would be willing to arrange for the addition to the orders
to be issued of such additional instructions as would ensure more effective
co-operation with the Statutory Audit conducted by the Auditor General’s
Department as well as with the Accounts authorities. The Army Sec-
retary agreed to bring the Auditor General’s wish to the notice of the
Adjutant General.

The Army Secretary also suggested that the Report of the Director of
Army Audit might make some- distinction betwetn irregularities belonging
to the year under review and those which are legacies of previous years.
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The Committee after considerable discussion did not accept the suggestion
as all cases are not included in the Report but only & few typical ones
and it would therefore be misleading to judge from the number of cases
included in the Report in any particular year. The Committee desired
that the Report should include cases cleared up in time for inclusion
in the Audit Report but really bad cases might be mentioned though they
were not completed. .

16. Paragraph 20 of the Report of the Director of Army Audit—
Over-issue of marriage allowance.—The Financial Adviser explained that
this was a very rare case. It was also stated that a new fact had recently
come to light which had necessitated the re-opening of the case and the
further consideration of its disciplinary aspeet.

17. Paragraph 24 of the Report of the Director of Army Audit—
Irregular employment of an Engine Cleaner —The Auditor General raised
the gemeral question whether adequate machinery had even now been
adopted for the internal check of sanctions and the scrutiny of original
claims in the case of recurring payments. The Military Accountant
General explained that he had gone into the position thoroughly and, so far
as he could see, the checks at present exercised were as perfect as they
could be. In the particular case referred to by the Director of Army
Audit, the Engine Cleaner was originally employed by the Military Engi-
neer Services who were competent to accord sanction, but he was subse-
quently transferred to the Medical Branch, who were not competent to
employ him without the sanction of the Government of India.

18. Paragraph 27 of the Report of the Director of Army Audil—
Failure to raise debits against His Majesty’s Qovernment sn respect of
certain pensions—The Military Accountant General explained that the
original pension orders had to be issued within a certain limit of time with
the result that the accounts authorities ecould not go in detail into the
history of each pensioner. The Government of India realised at the time
that there was a certain risk of wrong debits. Every pension was now
being audited and he hoped to complete the work in about two years’ time.

19. Paragraph 40 of the Report of the Director of Army Audil—
Irrcgular disposal of fees for testing water—The Financial Adviser ex-
plained that under the rules a fee of Rs. 5 could be levied for each analysis
and this was to be credited to Government. In addition, the Medical
Officer-in-charge may, if he thinks fit, make an extra charge against ncn-
Army auathorities and distribute this extra amount among .the staff. The
Auditor General suggested that the new rules should make it clear that all
the fees recovered should first be credited to Government and any portion
to be paid to the staff should be drawn on a payment voucher. The
Committee agreed to this suggestion.

Proceedings of the Second Meeting of the Military Accounts Committee held on
Tuesday, the 26th June 1934, at 2-30 P.M.

PRESENT :
The Hon’ble Sir James Grice, Finance Member, Chatrman.

The Hon’ble Sir ALaN Pagsoxs, Finance Secretary.
Mr. 8. C. M1TRA. Members.
Mr. K. Upp1 SarEB Bahadur. .
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Sir ErNEsT BUrRDON, Auditor General.

Lt.-Col. A. F. R. LumBy, Army Becretary.

Mr A. Macieop, Financial Adviser, Military
Finance. Were also

Mr. J. R. Hopg, Deputy Financial Adviser, r present.
Military Finance.

Lt.-Col. R. PrincE, Military Accountant General.

Mr. L. J. PECK, Director of Army Audit.

20. Paragraphs 43 to 47 and 60 of the Report of the Director of Army Audit.
—In these cases false or misleading certificates were recorded and in one
case incorrect entries were made in the accounts and an incorrect reply given
to Audit. In some cases the offence was deliberate in order to conceal an
irregularity already committed; in one case the object was to enable the
administration to spend money before the 31st of March. The correct record-
ing of original facts in bills, acquittances, vouchers, measurement books,
certificates, etc., is essentially an administrative requirement, and itis the
duty of the responsible departmental officers to ensure the strict accuracy
of these departmental records. Audit i8 not in direct contact with the
original facts and has to depend, in the execution of its functions on the
accuracy of these departmental records; and it becomes almost impossible
for Audit, unless supported by administrative co-operation, to detect irregu-
larities if these documents are not in accordance with the facts or if false
certificates are recorded. For example, we were told that, in one of the cases
referred to in these paragraphs it was due to a pure accident that Audit
happened to obtain evidence which proved that an explanation furnished by
the Executive for certain heavy expenditure was not in accordance with the
facts and that a fraud had taken place. The Committee viewed with grave
concern the fact that such false certificates had been furnished deliberately
in some cases. They also desired to record their opinion that the punish-
ment awarded in some cases was entirely inadequate and that the adminis-
trative authorities appeared to take a far too lenient view of cases where the
furnishing of false certificates was deliberate.

21. Paragraph 62 of the Report of the Director of Army Audit—Irregularities
tn the allotment and hiring of quarters.—The Committee was informed that the
first and the third of the cases mentioned were due to faulty administration
and the second to force of eircumstances and that the rules had since been
amended to permit the local authorities to take, in future, action of the kind

taken in the second case.

22. Paragraph 64 of the Report of the Director of Army Audit—Non-
recovery or short recovery of rent, water and electric charges and conservancy
taz.—The Committee was informed that certain improvements in procedure
had already been given effect to and other improvements were under consider-
ation.

23 Paragraph 67 of the Report of the Director of Army Audit—Contracts.—
The Committee desired to discuss this with the Engineer-in-Chief.

24, Paragraph 11 of the Auditor General's letter and paragraph 50 of the
Reyort of the Director of Army Audit—Rulings of the Judge Advocate
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Heneral. ~—The Committee was informed that, while. the individual cages
quoted by the Dircctor of Army Audit were regarded :as finally settled,
the rulings given by the Judge Advocate General in connection with them
were being carefully re-examined in consultation with the Legislative
Department and that the final conclusions reached would be intimated to
Audit and a statement placed before the Committee next year.

Army Manufacturing Concerns.

26. Paragraph 2 of the Auditor General's letter.—The Financial Adviser
informed the Committee that the Reviews of the departmental officers on
the trading accounts would in future be furnished to the Director of Army
Audit by the 1st of March. The general review of the Financial Adviser on
the commercial accounts as a whole would be furnished a little later. The
Committee agreed with the Auditor General that the accounts would be more
informative if they were presented, as is already done in the case of the
Commercial Accounts of the Central Government (Civil), with two parallel
money columns showing the figures of the preceding year and the current
year side by side. They also agreed that the departmental review in res-
p:ct of the current year's accounts was sufficient for their purpose, and that

the review of the preceding year need not be reprinted.

26. Paragraph 4 of the Auditor General's letter—The Auditor General in-
formed the Committee that—
(1) the cost of the Stores Section of the office of the Director Ge.neml
Indian Medical Service, was at present included correctly in the
Profit and Loss accounts of the Medical Stores Depots though it
was debited to the Civil budget and not to the Army budget,
and
(2) the cost of this Section was not taken into account in caloulating the
cost of the drugs, etc.
As regards (1), the Committee was given to understand that the question of the
transfer of the cost to the Army Budget was at present under consideration. - As
regards (2), the Committee consider that it should be taken into account i
calculating the cost of the drugs, eto. The Financial Adviser explained
to the Committee that if this item were taken into account the cost of drugs,
ete., would show a rise. The Auditor Genel('lal contemplates m?:lat th:h 0:::1{::
. luated and & comparison e wi
drugs, etc., should be correctly evalua g? 0 T ves o that

prices in respect of important representative items _store A
the whole matter should then be further considered. The Financial Adviser

intimated that, if the cost of drugs,etc., a8 so valued ghould rise, a corres-
ponding increase could not be macgle in the prices actually charged to the Plz
vincial Governments, etc., as this would almost certainly drive the customers
go elsewhere for their requirements. The Committee acoepted this.

27. The Committee desired that in the ** Statement comparing the cost o’f
important items of manufacture with Home priced vocabulary stores rates
the cost of manufacture for two years should be given. .

L343LAD
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Proceedings of the Third Meeting of the Military Accounits Committee held on

Mr. S. C. MiTRA.
Mr. K. Urpi SAREB BAHADUR.

Sir ErnesT BurpoN, Auditor General. _ h
‘Lieutenant-Colonel A. F. R. LuMBy, Army Secretary.

Mr. A. MacLEOD, Financial Adviser, Military Finance.

Mr. J. R. HopE, Deputy Financial Adviser, Military Fi-

Wednesday, the 27th June 1834, at 11 AM,
PRESENT :

The Hon’ble Sir James Griae, Finance Member, Chairman.
The Hon’ble Sir ALaN Parsons, Finance Secretary. }

Members.

nance. \ Were also

Lieutenant-Colonel R. Prince, Military Accountant General. |  present.
Mr. L. J. PEcK, Director of Army Audit.
Masjor General G. H. ApD1soN, Engineer-in-Chief. )

28. Mr. Mitra asked the Emgineer-in-Chief why tenders other than the
lowest continued to be accepted in some cases without assigning any reasons
and why it was not possible to accept the lowest tender in all cases when there
was an approved list of contractors. The Engineer-in-Chief explained that,
under the revised edition of the regulations for the Military Engineer Services
issued in 1933, the officer who receives the tenders is bound to record, his rea-
sons in a case where he recommends acceptance of other than the lowest tender.
As regards the acceptance of the lowest tender in all cases, the Engineer-in-
Chief referred to a note in which he had explained that they were aiming at
that ideal but there were certain difficulties mentioned below which they were
trying to overcome : —

(1) Contractors in India are not really contractors in the sense in which

the term is understood elsewhere. In some places the approved
list of contractors consists mostly of a number of local banias
who are not in a position to understand the technical side of the
work. At the same time, it is not advisable to exclude them
altogether from the approved list, as this would reduce competi-
tion and raise prices. Some of the contractors on the approved
list are good for some jobs but they may not be equally good for
others. Regulations are being revised, one of the objects being
that contractors shall be educated up to requirements so that
ultimately there would be nobody on the approved list who will not
be considered capable of carrying out any contract and the accep-
tance of the lowest tender will become largely automatic.

(2) Quantity Burveyors expert in the preparation of accurate specifica-

tions and bills of quantities had not been available in India
hitherto. The Becretary of State had recently ,b(p,ppo,ved a scheme
providing for these and in pursuance thereof, a senior Engineer

- Officer who had just completed his tenure of the appointment of

Chief Technical Examiner at the War Office and who possessed
considerable Indian experience had . arrived .in . India snd
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he : hoped that the remaining surveyors would arrive early in
the next trooping season. ‘

(3) A detailed gxnmination of the present regulations is being undertaken
to consider where amendments are necessary, and this will take
time to complete.

74) Im order to get a really efficient contract, detailed and accurate docu-
ments would have to be produced but where at a moment’s notice
accommodation for a large number of troops is needed or a similar
urgent work had to be undertaken there would be no time to go
into such detail. v

29. Asregards the Engineer-in-Chief’s apparently depreciatory estimate of
the quality and competence of contractors in India, the Auditor General re-
marked that the Public Works Reorganisation Committee of 1917 recommended
that efforts should be made to stimulate the creation of a class of contractors
who would be reliable and who would be able to undertake large works. The
Public Works Department have since done their best to stimulate the growth
of competent contractors, and it was his information that in many places, e.g.,
Delhi, there were a number of perfectly competent contractors to whom it
would not be fair to apply the deseription given by the Engineer-in-Chief.
One other recommendation of that Committee was that firms taking large
Engineering contracts should be required to employ competent Engmeering
staff and contractors employed by the Public Works Department do actually
conform to this requirement. He added that it was his experience that the
Civil Public Works Department, who have to work under rather more restrip-
tive conditions than the Military Engineer Services because they deal with
expenditure which is subject to the vote of the Assembly, have not experienced
the same difficulty in observing financial rules as the Military Engineer Services.
The Engineer-in-Chief remarked that his note was not meant to be a general
condemnation of contractors in India but that it applied only to certain I?um-
cularly difficult areas, such as the tribal areas, and that t'hough t!:g Civil Public
Works Department worked under more restrictive financial canditions than the
Military Engineer Services, the latter owingto the unavoidable vegiations in
Army policy, even in peace time, found it very difficult to bring the regula-
tion of Military Engineer Services expenditure to a state of greater stability.

30. In reply to a question from the Auditor General the Engineer-in-Chief
agreed that it was right to impress on all concerned, as suggested b_y the
Financial Adviser, Military Finance, in the last sentence of paragr_aph 237 of the
Appropriation Accounts, that the conditions to be complied with under the
rules before a work is started are not mere  formalities ”” but should be observed
before the work is actually put in hand in all but cases of the utmost urgency.
It is, of course, a different matter when the. conditions are waived by the
Government of India themselves and in such cases objection should not be raised
by Audit against the Military Engineer Services. e

31. In paragraph 239 of the Appropriation Accounts the Finanoia viser
had broughil;) to notil;e two important points. The first is that, when Enginear
Officers exercise the authority given to them by the regulations to extend
contracts without calling for fresh tenders, particular vigilance is negesn:&v;:
a time like the present to ensure that advantage 18 taken of falling P"“’“-'2

L3843LAD
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seoond point relates to a tendency to revise particularclauses incontracts onre-
presentations from contractors. The Financial Adviser observes that, while it is

admitted that there may be exceptional cases in which unforeseen developments

| may necessitate the revision of a single clause.of a contract, the power to revise
is clearly one the exercise of which calls for discretion and if agreements are pro-
perly drawn occasions for using that power should be rare. The Engineer-in-
Chief in reply to a question from the Auditor General statéd  tHat' he accepted
the views expressed in the whole of paragraph 239.

32. Paragraph 67 of the Report-of the Director of Army Audit—The Engi-
neer-in-Chief informed the Committee that in this particular case the work
was not given to the first contractor as he was in financial difficulties at the time,
Subsequently when he got sufficient financial backing he was given a similar

- work. The Committee noted that in this particular case the reasons given to
Audit for not giving the work to the first contractor were not the real reasons.

33. The Military Accountant General informed the Committee that the
Military Engineer Services’ Audit was at present conducted by non-technical
men with the result that the objections raised during the period under review
were in some cases very irritating to the Engineer Officers. In this oconnection
the Auditor General raised the question why it was not possible to have trained
‘Works Aocountants as on the Civil side. The Committee desired that the Mili-
tary Accountant General and the Auditor General should examine this ques-
tion and make joint recommendations.

34. Mr. Mitra invited the attention of the Army Secretary to the point
made in paragraph 11 of the Director of Army Audit’s Report, v12., that Audit
cannot relieve an executive authority of at least part of his responsibilities for
the prevention and dotection of irregularities. The Army Secretary quoted
from the statement giving the views of His Excellency the Commander-in-
Chief on paragraph 10 of the Auditor General's letter to show that His Excel-
lency was in sympathy with the views expressed by the Director of Army
Audit and had ordered instructions to be issued to bring the point raised by
him prominently to the notice of subordinate military authorities.

35. Mr. Mitra drew attention to paragraph 16 C of the Director of Army
Audit’s Report which dealt with the recording of certificates otherwise than in
aoccordance with the facts. The Army Secretary pointed out that it was only
natural that a report which dealt almost entirely with mistakes committed
should give the impression that cases of this nature were more prevalent than the
facts actually warranted. He assured Mr. Mitra, however, that the Military
authorities were fully alive to the seriousness of offences of the kind brought
to notice. -

36. In answer to enquiries arising out of paragraph 16-D of the Report
regarding the loss and premature destruction of documents, it was stated that
there was no such evidence as would justify an inference that such action was
deliberate or intentional. In response to a request, the Army Becretary under-
“took to farnish a statement™ in respect of the three cases of loss mentioned in
- paragraph 61 of the Audit Report.

87. Certificates furnished by the Quartermaster General and the Master
General of the Ordnance (Annevuses IV and V) regarding the existence in stock

* Since furnished.
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of the auth.orised War Reserve of stoves ou the-31st March 1934 were read out to
the Committee. N

38. Mr. Mitra and Mr. Uppi Suhib Bahadur expressed their appreciation
of @]}g_woxk of the Financial Adviser who has been very helpful to the Committee
during the last three years. The Chairman and Sir Alan Parsons desired to
gssqgiatq themselves with the remarks of Mr. Mitra and Mz, Uppi Saheb Baha-

ANNEXURE IL.
(Vide paragraph 3 of Proceedings.)

Memorandum furnished by the Auditor General regarding the prepara.
tion of statistics relating to surplus and obsolet-egs;to:'zf of the Army,
" Maririe and Military Engineer Services ; vide item 2 of Appendix A

to the Army Appropriation Accounts.

As expressed in paragraph 32 of their Report on the Accounts of
1929-30, Volume I, the Public Accounts Committec agreed to the abolition
of priced store accounts on the understanding that certain statistical infor-
mation would be given to them, which would in some form replace the
information whieh was previously at their disposal through consolidated
statements hased on the priced store accounts. The figures shown in
Appendix ‘‘ E’’ to the Army Appropriation Accounts for 1932-33° ave
intended to fulfil in part the undertaking given in this connection ; while
it would be consistent with the undertaking, or at any rate with the desire
underlying the Committee’s request, that certain further information
should he given, viz., on the financial aspeect of the periodical disposals of
surplus and obsolete stores.

2. The Auditor General, through the Director of Army Audit, is still
examining in consultation with the Military Finance authorities the most
suitable method of examining, co-ordinating, and exhibiting the relevant
material.

3. Tt may be explained, at once, however that, if a pra.cticable and
reliable means can be devised of exhibiting such figures, the primary object
will be not to add to the enumeration of formal ‘‘ losses ’’ but to provide
an additional test of the efficiency of financial administration and
control. In this conncetion it is of interest to mnote that.
in the United: Kingdom, the difference between the book value and the sale
value of surplus and obsolete stores of the Army and Royal Air Force i8
not exhibited as a formal ** loss ', expressed in terms of money, The
reason for this is that in many cases stores become surplus or obsolete as &
result of deliberate and. necessary changes of pelicy and_alterations in
design. So long as moncy has been expended  in accordance with the
decisions of Parliament, the question of policy is not subjected to review
as a matter of Accéunt, while as a general rule the accounting records
do mnot furnish sufficient information to enable a correct judgment to blt:
formed on the economi¢ results of policy. In the case of the Navy, tholln‘gw
the details of the procedure are not exactly known, the Accounts s

figures of ‘* depreciation and loss '’ which appear to include the writing

down of such stoves to sale value. e
il ints Committee was adopted by

M&mﬁ M':Ziﬁmﬁ., ot the meeting held on Satunday, the

18th August 1084, at 3 P.M.
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ANNEXURE I
(Vide paragraph 7 of Proceedings.)

Note on the question of reduction in the ocost of the Re-equipment
Programme, furniched by the Army Department with reference to para-
graph 6 of the Report of the Military Acoounts Committes on the accounts
of 1981-32.

The Military Accounts Committee in their report on the Appropriastion
Accounts of the Defence Services for 1931-32 raised the question whether the
cost of the re-equipment programme should not be reduced in view of the
fall in world prices.

2. The most careful possible caloulations have been made and it now seems
probable that the programme can be completed for about Rs. 975 against the
original Rs. 10 crores. In fact if Government were in a position to complete
the programme, or a substantial part of the outstanding items, while prices
are still ruling low and if it were possible to obtain the balance of the equip-
ment required within the same time, an even larger reduction might be made.
At present however there is no indication of either of these possibilities and the
matter is therefore more of academic than of practical interest. The fullest
possible advantage has already been taken of the fall in prices, and if a further
reduction should prove possible, it will be made. The Committee may rest
assured that Government will not be asked to provide more money than is
actually required.

3. Although the Committee’s main point has been met by the above
statement, some further explanation may be thought desirable, both to bring
out the difficulty of giving an absolutely firm answer to their question and also,
perhaps, to show why a larger reduction than the Rs. 25 lakhs mentioned
above is not likely to be secured.

4. The original programme was no more than a statement of deficiencies
with a rough estimate against each item of the cost of making good the defici-
ency. It was not a schedule of fully costed items of future expenditure. The
provisional nature of the original estimates was fully recognised from the
outset both by the Government of India and by the Secretary of State ; and
it was accepted that alterations and modifications must take place from time
to time in accordance with the results of further experience. Moreover, in
the Army as in every other department of Government, a margin above the
normal standing charges has always to be provided for New Demands. The
stabilised budget arrangement in the Army did away with the procedure
of budgeting for standing charges plus new demands and, therefore, the pro-
gramime had necessarily to include a fairly large margin for unforeseen expendi-
ture which would otherwise have been met under the New Demands procedure.
There was, however, always the stipulation that, whatever variations might
take place in the execution of the programme, there should be no large alteration
in the total cost and that the purposes for which the programme was intended
should remain substantially the same.

B. Defimite ‘ costing ' as pregramme developed.—As money became available
the programme was taken up by sections in the order of urgency and, ss each
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section was taken up, it was converted from a roughly valued statement of a
deficiency into a concrete and regularly costed proposal for expenditure. It
was originally hoped to complete the programme, in four years, but the process
deaopbed has already been spread over six years and there still remains a subs-
tantial balance of the programme which has been only roughly costed.

6. Prices have varied greatly since the .programme was initiated and a
close approximation to the original rough estimates of cost was never to be
expected. If, however, the Committee are disposed to think that larger reduc-
tions might have been made, they must bear the following facts in mind.

7. In the first place, the goods purchased in pursuance of the re-equip-
ment programme have not been raw materials but, for the most part, highly
finished manufactured articles, among which may be mentioned aeroplanes,
.m]lery tractors, light tanks, motor transport vehicles, machine guns, wireless
equipment and other scientific apparatus. Into the price of such articles the
cost of skilled labour enters largely and the cost of the materials is, in varying
degrees, of minor importance. Consequently the effect of the fall in world
prices on the cost of such articles is less marked and slower in maturing. More-
over, owing to improvements in design or to other causes, the prices of certain
articles have aotually increased.

8. In the second place, of the total expenditure up to date amounting
roundly to Rs. 7-50 crores, about 5 crores was spent before the fall in prices
became effective. The financial stringency caused by the fall in prices of primary
products was itself the cause of a drastic restriction of the funds available for
expenditure on the programme. In the three years 1932-33, 1933-34 and
1934-35 together, the total amount spent or to be spent on the programme is
only about one crore. Thus, while it is believed that full advantage has been
taken, where possible, of such fall as has occurred in the prices of the articles
purchased, it will be seen that the volume of expenditure on which such advan-
tage could be taken is a relatively small proportion of the total.

9. Remasinder of programme only roughly costed.—The remainder of the pro-
gramme which has to be financed is still only roughly costed and it would
serve no useful purpose to make a detailed estimate now in an attempt to obtain
a firm revised figure for the cost of completion. To mention one point only,
it would almost certainly be misleading to base a detailed estimate on present
prices, because it is probably correct to say that a general rise in prices must
occur before Government will be in a position to provide funds to finance the
remainder of the programme. The further expenditure required to complete
after allowing for the amount provided in the budget for 1934-35 is roughly
estimated at Rs. 195 lakhs.

10. No nson o amme has been made.—If behind this question
raised by thfpgommtu{engre is the desire to be assured that advantage
has not been taken of the fall in prices to expand the programme by including
jtems not covered by the ariginal list, it may be of interest to detail the safe-
guards provided to prevent any such addition. In the terms of the agreement
for the stabilization of the Defence Budget it was laid upon the Fmsncpl
Adviser, Military Finance, ss & specific duty that he was to bring to the notice
of the: Nimmos - Mesnber any proposst far expenditwre which seemed to him



‘1900 LEGISLATIVE ASSEMBLY. [22nD Ave. 1934,

to be a departure from the terms of the agreement. As might naturally be
-antieipated since conditions are not static, and, as was in fact accepted in advance
by the Gavernment of India and the Secretary of State (vide patagraph 4 dbove),
the measures put into force have not corresponded exactly to the ongmal inten-
tions. In other words, when an item was included in the original * statement
of deficiencies’ it was intended to make good the deficiency in a certain way :
in some cases further cxamination or experience has shown that better results
‘would be obtained by applying a somewhat different remedy. The points of
doubt, which the Financial Adviser has had occasion to report for orders in
the exercise of the responsibility laid on him, have been of this nature, viz.,
not substantive additions to the original list but variations from the letter of
the original proposals. Since such variations.involved no departure from: the
spirit of the original agreement, Government sanction has been freely accorded,
provided that the new remedy did not involve greater expenditure than the
original one. In point of fact the association of the Finanve Department
with the execution of the programme has been closer than was originally
stipulated : in recent years, owing to the restriction of the resources available
for financing the programme, the practice has grown up of referring to the
Finance Member for his specific consent a list of the items for which it is pro-
posed to make provision in each year’s budget. In view of these safeguards
the Committee may rest assured that advantage has not been taken of the fall
in prices or other similar factors to make any alterations in the programme which
depart from the spirit of the original agreement.

ANNEXURE IV.
(Vide paragraph 37 of Proceedings.)
Indian Certificate s
I certify that, on 31st March 1934, the War Reserves of stores authorised
by the Government of India to be held at that date for the mobilization of the
Army in India and detailed in the published War Equipment Tables, or provi-
ded for under specific sanctions, for the provisien and maintenance of which I
am responsible, were complete to the extent to which the quantities required
have been calculated, with the exception of fluctuations normal to the main-
tenance of such reserves, or to shortage and deficiencies due to sanctioned
alterations in such reserves, the adjustment of which is in hand, and with the
exceptions shown in the attached Annexure.

E. TRONSIDE,
Lieutenant-General,
The 26th May 1934. Quartermaster General in India.

Aunexure to certificate, dated 31st March 1934.
Deficiencies in the authorised numbers of M. T. Vehicles' to be held in
mobilization reserve :

(¢) I motor cyde, solo, authorised to be held by the 15t D. A. c. Cemp-
bellpore. This deficienoy hae been- accepted: by all comcerned in
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7 . Visw of the proposed replacement of thi# t¥pe of unit by Divi-
y sional Ammunition Unit in the near future.

() 4 kashop lorries, authorised to be held towards the commitments”
entailed by the raising of new M. T, Conipiahies on mobilization.
This deficiency will be made good if and when the 6-wheeled
workshop type chassis ordered from the United Kingdom against
‘the *1932-33 Mechanisation Programme are converted* and
issued to units, in replacement of 4-whecled workshop lorries,
which will be put in a fit mechanical condition and held as mobi-
lization reserve vehicles. “

(145) (@) 14 store lorries, authorised to be held for the use of extra 2nd
line M. T. artificers on mobilization and towards commitments
entailed by the raising of new M. T. Companies. o

(b) 7 breakdown lorries, authorised to be held for the purpose as at
(127) (a) above. )

The vehicles, equipment, etc., required to complete the defiviencies of
the above vehicles arc available in the country, but the conver-
sion has not been completed. - : :

(iv) 4 Foden disinfector lorries. Against the authorised establish-
ment of 11 of this type of vehicles, only 7 are held. To meet the
Lo deficiency of 4 vehicles, a like number of Albion A-10 type, 3-ton,
: 4-wheeled chassis is available. These vehicles are at present
unallotted and held in mobilization reserve pending a decision as

to their abolition.

—_—

ANNEXURE V.
(Vide paragraph 37 of Proceedings.)

I certify that, on 31st March 1934, the War Reserves of stores qnthoriséd
by the Government of India to be held at that date for the mobilization of the
army in India and detailed in the published War Equipment Tables, or provid-
ed for under specific sanctions, for the provision and manufacture of which I
am responsible, were complete to the extent to which the quantities required
have heen calculated, with the exception of fluctuations normal to the main-

tenance of such reserves, or to shortage and de{iciepcjes due to sanctioned
slterations in such reserves, the adjustment of which is in hand.

H. E. a» RHYS PRYCE,
Lieutenant-General,
The 11th May 1934. - Master General of -the Ordnance in India.

L e Werk mdér suspenaion owing to recrganization of the I.A. 8. O. (M. T),



1902 LEGISLATIVE ASSEMBLY. {22nD Ava. 1934,
IV.—PROCEEDINGS OF THE PUBLIC AOCCOUNTS COMMITTEE.

Prooeedings of the First Moeeting of the Public Accounts Committee held on
Friday, the 20th June 1834, at 11 A.M.

PRESENT :
_The Hon’ble Sir JaMEs Grige, Finance Memher, Chatrman.
Mr. 8. C. MiTRA. )
Mr. K. Upp1 SAHEB BAHADUR.
Kunwer Hajee IsMAIEL ALIKHAN.

\ Members.
Mr. B. Das.
Captain SEER MorAMMAD KHAN,
Maulvi Sir MorAMMAD YAKUB. J
Sir ErRNEST BURDON, Auditor General.
Were also
Mr. M. BUTLER, Accountant General, Central Revenues. present.

The Hon’ble Sir ALAN PArsoNs, Finance Secretary, Witness.

1. The Committee took up the consideration of the items shown against
the Finance Department and the Auditor General in the Quarterly List of
outstandings (Appendix I) and accepted the action taken and the explana-
tions given in regard to the various items.

2. The Committee then went through paragraphs 11—20 of the Appro-
priation Accounts. In view of the fact that the receipts from the residential
buildings in New Delhi did not cover the interest charges on the capital expendi-
ture Mr. Das desired that the Finance Department should not in future sanc-
tion any capital expenditure or give advances to Provincial Governments
from the Provincial Loans Fund for such expenditure if the schemes were not
likely to be remunerative. As regards the financial prospects of the Vizaga-
patam Harbour, the Auditor General suggested that the Committee might
consider the question after the first commercial accounts of the Harbour are
available next year. The Auditor General referring to the statement giving
an analysis of loans and advances bearing interest said that if the Committee
considered it desirable, he would supplement the statement in future years
by giving certain further important information regarding the various loans
and advances. The Committee considered the statement a very useful one
and desired that the Auditor General should continue it with such improve-
ments as he might consider necessary.

3. The Committee next examined the general results of Appropriation
Audit during the year 1932-33. The Committee agreed with the Accountant
General that from the point of view of acourate estimating and efficient control
of expenditure the year 1932-33 like the previous year was ene of difficulties.
A goed deal of the savings of the year wes due to.the fact that in many cases
further retrenchment was. ;efiected. after the. budget estimates were. framed.



REPORT OF THE PUBLIC ACCOUNTS COMMITTRE. 1808

The Committee however considered it desirable that, as suggested by the Ac-

ountant General, particular attention of the various departments should be
drawn to the detailed results of 1932-33 Appropriation Accounts in connection
with the current control of expenditure. The Finance Secretary agreed to issue
necessary instruotions. He explained that even now the estimates of the various
departments were very carefully sorutinised by the Finance’Department and
lump cuts for probable savings were made when they were justified by previous
experience.

-4. The Committee then adjourned till 2 p. M.

Prooeedings of the Second Mesting of the Public Accounts Committee held on

Friday, the 29th June 1684, at 2 P. M.

PRESENT :
The Hon’ble Sir James Grics, Finance Member, Chairman.

Mr. 8. C. MrTRaA.

Mr. K. Upp1 SAHEB BAHADUR.
Kunwer Hajee ISMATEL ALIKHAN.
Mr. B. Das. .
Captain SHER MoHAMMAD KHAN.
Maalvi Sir MoHAMMAD YUKUB.

Members.

Sir ErnesT BUurDON, Auditor General.
Mr. M. BUTLER, Accountant General, Central Revenues. :Z:::e also pre-
The Hon’ble Sir ALAN Parsons, Finance Secretary. '

Mr. M. S. A. Hypani, Joint Secretary, Department of
Education, Health and Lands.
Mr. R. H. Hutcrings, Deputy Secretary, Department
of Education, Health and Lands.
The Hon’ble Mr. D. G. MiTcHELL, Secretary, Department
of Industries and Labour.
Mr. E. W. Perry, Joint Secretary, Department of Indus-
tries and Labour. %Witneuec.
Mr. E. M. Jenkins, Deputy Secretary, Department of
Industries and Labour.
Mr. M. IkramuLLa4, Under Secretary, Department of
Industries and Labour.
Mr. A. Brzengr, Chief Engineer, Central Public
. Works Department, New Delhi.
Mr. C. T. LerroN, Controller of Printing and Stationery.
Mr. F. Tyams, Director of Civil Aviation. J

5. The Cnmmittee took up the consideration of the Appropriation Accounts
and conmeoted doouments relating to the Department

of Education, Haslth and

Lands
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6. Item 4 of the Quarterly Statement—Surplus stocks of qusnine.~The Com--
mittee was informed that out of the surplus of 1bs. 130,000, Ibs. 20,000 have been
manufactured into the form of trade quinine-and of the latter lbs. 4,000 have
aotually been sold. The Department was algso. at present conducting certain.
negotiations with the repregentative of: the Kina Burcau for the sale of the,
surplus. The Corumittee hoped that.the Department would be able to report:
considerable reduction in the surplus stock next year.

7. Item 6 of the Quarterly Statement—Plates for the Sanchi Monograph.—
The Committee was informed that the remaining 12 plates were expected to he
received by October next. e

8. The Copunittee congidered; i t.he (,xplanatmns,glven for the excesses under:
Grants Nos. 21, 35, 48, 58; 61, 67 and 82 %o be adequate;. -

9. Commercial accounts of the Mathematical Instrument Office, Caleutta. —
It was admitted that the present state of affairs in the Mathematical Instrument
Office is not satisfactory but that the Department could not take steps towards
further retrenchment as their chief customer, the Army Department, had not
been able to tell them definitely what their requu'ements were. The Committee
was informed that a definite reply from the Army Department had since been
received and that steps would be taken as soon as possible to adjust the estab-
lishment to the new conditions.

10. Central Museum.—The Committee observed that from the statément
of receipts and expenditure of the Central Museum given on page 136 of the
Appropriation Accountsit wasnot clear how the expenditure in excess of about
Rs. 44,000 contributed by the Government of Bengal and the Government of
India was met. The Committee desired that in the future Appropriation
Accounts the position should be explained more clearly.

11. The Committee then took up the consideration of the Appropriation
Accounts and connected documents relating to the Department of Industries
and Labour.

12. Item 13 of the Quarterly List—Outstanding Balances in the Central
Publication Branch.—The Committee was informed that the money was actually
received but was not properly adjusted in the Jedgers.

13. The Committee accepted the explanations given for the excesses under
Grants Nos. 22, 40, 49, 50, 54 and 63.

14. The Auditor .General brought to notice the large closing balance of
paper and binding material at the Aligarh Press which represented about six
or seven months’ consumption against three or four months’ consumption pro-
vided for in other Presses. The Controller of Printing and Stationery informed
the Committee that it was necegsary to maintain a larger stock at Aligarh to
provide against st¥ikes, etc., in view of the large amountof work done there
for the Posts and Telegraphs Department. Hestated that the question of reduc-
tion of stocks was under his consideration and he hOped to reduce them to a
lower figure next year.

15. The Auditor General ulso pointed out that it was suggested at a mesting
of the Public Accounts Committee two or three years ago thas the value of the
work done by the Government of India Preases for each paying and non-paying
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- Department of the Gevernment of India should be exhibited in the commercial

.aocounts. The Committee desired that these figures should be included in the
commercial accounts from next year as they would be of great use in comparing
the expenditure incurred by each department on printing from year to year.

. .16. The Auditor General also enquired whether the certificate of veri-
fication of -stock in the Central Publication Branch in paragraph 297 of the
Commercial Appendix did not require revision. The Controller informed the
Committee that the verification had not, yet been completed and that when it
was completed a fresh certificate would be furnished.

. 17. Paragraph 105 of the Appropriation Accounts.—In reply to a question
‘from the Auditor General whether a decision had been reached as to the terms
on which certain assets had been handed over to the New Delhi Municipal Comi-
mittee, the Committee was informed that no decision had yet been reached.
-The Auditor General and the Finance Secretary stated that it was very import-
ant to come to a conclusion as quickly as possible as delay would make the
‘case more complicated and there was a danger of the assets passing on to the
municipality without any sort of control by Government.

18. The Committee then adjourned till 11 A.M. on Saturday, the 30th June
1934.

Proceedings of the Third Meeting of the Public Accounts Commitiee held on
~ Saturday, the 80th June 1834, at 11 A.M.

PRESENT :
The Hon’ble Sir JAMES Grice, Finance Member, Chairman,

Mr. T. N. Ramakrisana Reppl.
Mr. 8. C. MiTRA.

Mr. K. Uprr Saheb Bahadur.
Kunwer Hajee ISMAIEL ALIKHAN. Members.
Mr. B. Das.

Captain SHER MoEAMMAD KHAN.

Dr. R. D. DaraL.

Maulvi Sir MoEAMMAD YAKUB. J

Sir ErNesT BURDON, Auditor General. )

Sir ALaN Parsons, Finance Secretary.
Mr. M. BuTLER, Accountant General, Central Revenues. »Were also

Mr. E. T. Coates, Accountant General, Posts and Tele- present.
graphs. /

Mr. G, V. BEwoor, Director General, Posts and
Telegraphs. o ) .

‘Mr. GruLaM MoraMMAD, Officiating Finsnoial Adviser, f Witnesses.

.-

Poste and Telegraphs.
Mr. 8. P. VARMA.

19. The Committee took up the examination of the Appropriation
Accounts :hdp connected documents relating to the Posts and Telegraphs
Department.



1906 LEGISLATIVE ASSBMBLY. [82nD Avc. 1984.

20. Paragraph 3 of the Auditor General's letter—Fvnanoial position of the
.—A memorandum was furnished to the Committee (mde Annexure
A) in which it is explained—
(1) The loss in the working of the department was reduced from about
94 lakhs in 1931-32 to about 42 lakhs in 1932-33, but it rose to about 52 lakhs
in 1933-34 of which about 27} lakhs was due to the reduction of the cut in
pay with effect from the 1st April 1933. The estimambes for the current year
anticipate a loss of about 14} lakhs only which may rise to about half a erore
if the cut in pay is restaped.

(2) Efiorts were being continued to reduce the loss further by the following
measures : ’

“ The retrenchment concessions have been extended so far as the Posts
and Telegraphs department is concerned up to the 31st March 1935. The
retrenchment of surplus staff is being carried out wherever justified and the
policy of employing cheaper agencies wherever possible is being consistently
pursued. The recommendations of the Telegraph Establishment Enquiry
Committee are at present under the consideration of Government. A Postal
Enquiry Committee has been appointed in order to examine and simplify the
procedures in the post office and some economy may be anticipated as a result
of the recommendations of this Committee. New reduced scales of pay for
the non-gasetted subordinate staff of the department are expected to be
introduced shortly. On the receipt side, attempts are being made to secure
more revenue by a reduction in the telephone rates. Government have also
under consideration the introduction of & new method of remittance in the
form of Indian Postal Orders on the lines of British Postal Orders. The
activities of the department are being advertised in the public press so as
to attract more traffic. In order to ascertain whether it is really the high
rates of postal and telegraph charges that are preventing an increase in
traffic, the rates have been reduced this year and the response of traffic to
these reduced rates is being carefully watched. The figures for revenue and
expenditure for April 1934 and approximates for May 1934 do not give
sufficient indication to base any conclusions but the situation is being carefully
watched and efforts will continue to be made to reduce” expenditure and
to secure an increase in revenue.”

21. Paragraph 4 of the Auditor General’s letter—Accuracy of budgeting and
efficiency of cantrol over expenditure.—The Committee was furnished with the
Memorandum on this subject also (vide Annexure B) which explains the various
steps taken or under contemplation to remedy the defects noticed and to effect
improvements in the procedure concerning budgeting and control of expenditure,
The Auditor General also informed the Committee that he had definitély gained
the impression that the posts and telegraphs authorities were now going mush
more deeply and in muoh more detail into these matters and that he was satis-
fied with what they were doing and what they propesed to do in future.

22. Paragraph 80 of the Appropriation Accounts.—The Auditor General
stated that in this paragraph a sum of Rs. 9,568,000 was shown as the value of
certain surplus obsolete and unserviceable stores. :He desired that an analysis
should be furnished showing how mueh of this represents surplus and how mwsch
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obsolete and unserviceable stores. As regards the remark of the Accountans
General that the balance in stock was still on the high side, the Committee was
informed that this wasbased on the assumption of the correctness of certain
orders issued that only six months’ stock should be maintained in the case of
stores to be obtained from abroad, and two months’ stock in the case of stores
available locally. The adequacy of this amount of stock was at present under
examination by the department.

23. The Committee then took up the memorandum on the system of appor-
tionment between the constituent Branches of the Indian Posts and Telegraphs
Department of receipts and expenditure which relate to more than one branch
(Appendix XI). After some discussion it was agreed that the consideration of
this memorandum should be postponed as some of the members desired to
make a further study and obtain some further information. In this connection
the Chairman raised the point whether it would not be possible to devise a
simpler method of apportioning the cost which might be revised periodically.
The Auditor General promised to consider the matter.

24. The Committee then took up the consideration of some of the items
left over relating to the Finance Department. The Finance Secretary explained
that the non-voted excesses in Grants 20—Stamps and 71—Currenoy and the
large voted savings under Grant No. 93—Capital Outlay on Currency Note
Press were due to a change in the method of accounting of the Currency Note
and Becurity Printing Presses, orders about which were issued after the close
of the year.

25. The Committee accepted the explanations given for the excesses under
Grants Nos. 25 and 26.

26. The Committee then adjourned till 11 A.M. on Monday, the 2nd
July 1934.

ANNEXURE A.

(Vide paragraph 20 of these Proceedings.)

Memorandum on the Financial Position of the Indian Posts and Telegraphs
Department, furnished by the Director-General, Posts and Telegraphs.

Nore—Figures are vn thousands of rupees.
1931-32.

1. The accounts for the year 1931-32 closed with a loss of 93,84, the
expenditure charged to reverue being 11,58,44, while the revenue was
only 10,64,60.

1932-33.

2. The budget estimate for this year provided for a revenue of
11,50,73. As the year advanced it was found that the expectation of
revenue was not likely to be realised and in the revised estlmatg the
figure of 10,56,88 was adopted.. The actual revenue of the department
amounted to 10,5540. The expenditure provided in the budget was
11,66,92, but the results from the economy campaign and the various
decisions on the recommendations of the Posts and Telegraphs Accounts



1008 LEGISLATIVE  ABSEMBLY. {22nD Ave, 1934.

Enquiry Committee enabled the provision for expenditure to be reduced
in the revised estimate to 11,04,61. - The actual expenditure charged to
revenue including interest on capital outlay amounted to 10,97,28, The
loss on the year’s working, therefore, amounted to 41,89 as compared with
93,84 during the previous year. In spite of the enhanced postal and
telegraph tariff the revenue continued to fall and but for the vigorous
campaign of economy and retrenchments and the recommendations of
the Accounts Enquiry Committee the loss would have been much
greater, . -

1933-34,

- 3. The budget estimates for 1933-34 provided for a revenue of
10,81,34, or an improvement of 25,94 over the actuals for 1932-33. Of
this improvement 16,16 represented interest on the balance of the depart-
ment’s depreciation fund which is being operated on the straight line
basis from - 1933-34 in pursuance of the recommendation of the Posts
and Telegraphs Accounts Enquiry Committee. This increase in revenue,
however, is off-set by a corresponding increase in the annual comtribu-
tion to the depreciation fund which amounted to 45,27 in the budget
estimates for 1933-34 against 23,30 in the accounts for 1932-33. The
real improvement in revenue estimated in the budget was thus 9,78. As
the year advanced it became apparent that the expectation of increased
revenue would not be realised in full and consequently in the revised
estimate the lower figure of 10,7534 was adopted.

4. The expenditure provided in the budget for 1933-34 Waé 11,3854
or an increase of 41,25 over the actuals of 1932-33. This increase was
due to the following causes :—

(a) the general rate of deduction from pay which

was 10 per cent. on pay earned to the end
of March 1933, was reduced to 5 per cent.

This accounts for an .increase of . 217,50
(b) Increase in contribution to the -depreciation
fund, vide previous paragraph .. 21,97
(¢) Annual increments‘in the pay of staff .. 16,20
(d) Increase in the interest charges on lasses of
" the department .. . i 6,52
Total .. 72,19

The gross increase under the above items comes to 72,19, but mainly due
to counterbalancing economies, an increase of 41,25 only was provided
for.

5. The budget estimates anticipated a loss of 57,20 on the year’s
working. As a result of continued efforts of economy it was possible to
reduce the provision for expenditure in the revised estimates to 11,2"7,46
or a saving of 11,08. Appreciable as the saving waa it was insufficient
to cover the gap caused by decline in the revenue and it was anticipated
in the revised budget that the department would be working at a loss
of 51,72. )

6. From the aecounts up to March 1934 (preliminary) it is estimated
that revente is likely to bé less by 1,40 than in the revised estimate and



REPORT OF THE PUBLIC ACCOUNTS COMMITTEE. 1909

a f_ur',cjher saving of 90 is likely to occur on the expenditure side. The
estimated loss of 51,72 referred to above is thus likely to be increased by
50 ouly. '
R Prospects for - 1934-35.
"7 The budget estimate for 1984-35 ‘provides for'a revenue of
10,71,26 or _4,48 lgss than the revised estimated revenue for 1983-34.
The expend:tu;e is estimated”to,be 10,85,73. The decrease in revenue is
due to the estimated loss consequént on the reduction in postage and

telograph rates. The gross decreage in revenue due to these changes is
estimated at 27,00 which is partly counterbalanced by an increase of
22,00 nunder other heads.

. 8. The total expenditure provides for a reduction of 41,73 as com-
parcd with the revised estimates for 1983-34. This reduction is made
up as follows :—

(a) Contribution to the depreciation fund. Since the organisa-
tion of the department on commercial lines the annual
allocation for depreciation has been very much higher thin
the ‘amount annually spent on renewals so that the balance
to the credit of the depreciation fund has been mounting
up rapidly. Pending a review of the provision under this
hegd amd having regard to the large balance in the fund
the contribution to the depreciation fund during 1934-36
has been reduced to 8.72 being the amount estimated to hr
required for the actual renewal and reconstruction of assets
This accounts for a reduection of 35,00.

(b) Increase in the credits received for services rendered to other
- departments 2,00. o

(s) Reduetion in payments to retrenched personnel 10,00. {

"(d) Economiies and other items 7,00. '

‘ Total 54,00.
Phis is counterbalanced by a provision of 12,00 to meet charges on
account of anmmal ihcrements. ' v e
" 9. From the dctual ' figires for - revenue' and expenditure for _April
1934, and approkimates for May 1984, aviilable at the moment 1t is not
possible to formulate any conclusions to justify a departure from these
figures. - S ' '

¢ 10. The revenue and loss on the working of the department as a
whole has been as follows :

Year. Revenue. Losa.
198182 .. . . . 10,64,80 93,84
1032.83 .. .. .. . .. 10,5540 41789
1933-34 B. E. . . . . .. 108134 'bv.::
1983-34R.B.. .. e . .. 10,1584 51,
l:::z:ip.%dm . .. 10,7464 5822

- .. 10,71,26 1447

1034-35 B. E. . .. °t N de to improve
- : . i3 bei TOV:

It will be seen from the above that every effort is being made to Imp

the financial position of the department. Unfortunately the reveu:e of

L.343LAD
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the department is not showing signs of recovery. On the expenditure
side every effort is being made to reduce the cost .of working, The pay
of personnel which constitutes the great bulk 'of the expenditire in the
department has always a tendency to increase owing to the annual
increments. TIn spite of this tendeney it has been possible to secure a
definite reduction in the expenditure in the. pay bill of the depértment.
The. figures given below will .indicate the ecanomies secured : - .. =~ -~

Ad&itio,i;ﬁl h
) savings from ~ Yearly

— Actnals. émergenoy Total. increase or

‘ deduttfon. * ' dbcrease.
1024-26 . Gigeo T
1025:26 PR XX L ¥

1926-27 .. 6,57,00 34000 -
192728 . . .. 6,90,00 +33,00
1928-29 . . 7,34,00 +44,00
1920.30 .. . e 7,866,060 432,00
1630-31. .. .. .. . 7,80,00 +24,00
1931-32 .. 188,00 15,00 8,08,00 +13,00
1932-33 .. .. 1,19,00 60,00 7,79,00 —24,00
1933.84 (up to March . 7,26,00 32,60 7.58,60 —20,50

preliminary).

“11. EffGr¥ts are being continued to secure further edonomies in the
working of the department. The retrenchment ‘concessions have been
extended §o far as:the Posts and Telegraphs Department is eoncerned up
to the 31st March 1935. The. gq{;epghﬂx,enﬁ of gqrpl'ugi,staﬁ?_ is being
carried out wherever justified and’the poli¢cy.of émploying cheaper agen-
cies wherever possible is being consistently pursued. :The recommenda-
tions of the Telegraph' Establishment Enquiry Committde are:at presént
under the congideration of Government. A Postal Enguniry Committee
‘has been appointed in: order to examine and simplify the procedures in
the post office and some economy may be anticipated as'a result of the
reconmendations, of this Committee. New reduced scales of péy for the
non-gazetted subordinate staff of the department are expected to be
introduced shortly... On the ,l;eceipii side, attempts are being made to
secure more revente by a reduction'in’the’ telephbné rates. '(Fovernment
have also under consideration the introductidn bf' a new 'method of
remittance in thé form of Indian Postal Orders on the lines of British
Postal’ Orders. The activities of the department are being advertised in
the public press.so as to attract more traffic. Tn order to ascertain
whether it is really the high rates of postal and telerraph charges that
are preventing an increase in traffic the rates have been reductd’ this
year And the rekponse of traffic to these reduced rates. is being. ‘carefully
watéhied. As already’'stated above, the figures for revenne. and expendi-
ture. for April 1934,.and approximates for May 1934, do not. give guffi-
cient indication to base any conclusions but the situation is being care-

1illy watehed and ‘efforts will continue to be tnade it}o";tfédl'lde""expeqditn‘r'e

and to secure an increase in reventid. '
ki
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. (Vide paragraph 21 of these Proceedings.)

ﬁemorandum on the accuracy of budgeting, efficiency of control over
etndlture, a:;ores balalx:scesin ?iad gmculence of Ithe cost of establish-

_Inen oyed on worl e Posts and Te eg-raphs Department,

furpisheﬁ;!b - the Dn'ector-deneral Posts and 'l‘elegrap 8.

Attention' 14" intvited’ to 'paragraphs: 50-—-54 58, 69, 61 -and 80 of the
Repovrt of the Accountant Gemeral, Posts and Telegraphs on the, Appro-
priation Accounts of the Posts and Telegraphs Department: for the year
1932-33 dealing with the accuracy of budgeting, efficiency of control over
expenditure ‘gl certain connected questions also, referred to in para-
graph 4.of the Auditor General’s coyering letter No. 91-Rep.|6-34, dated
the 17th of April 1934 (Appendlx IV). This. memorandum has been
;b-gawn p to brm to the notice of the Pubjic Acecounts Commxttee the

at Have' b’een ‘either taken' "dlready or are’ comtemplated to remedy
tge defec?t tiotited atid to effect improvemerits in the procedure concern-
bu gb g ‘and conttol of expendlture The tull effect of ‘the measures
adopt'ed will begin ‘to ‘appear from' the accourts of 1934-35." Efforts are
m bdibp rélaxed io eﬂ'e\!t fu!'thér improvmnents in the hght of'experience.
Broadly spea.hng the maasures fall under the follomng heads :—
v+ (1) Beconosleation: of depertmental figures for Pasial fluctuating
g .charges with those hooked in the Audit Office.—As a result
- of ‘detailed examination the defects in- procedure notxoed
dm'mg the last few years hate been removed and provision
is made to enable . Heads of Circles to effect reconciliation by
each subordinate controlling officer under his jurisdiction.
Detailed instructions drawn .up. in ecollaboration with the
Accountant General, Posts and Téelegraphs, will issue shortly.
(2) Credtts to Captial or working expenses from sale of assets.—
A peviséd - procedurs, ' ‘devised in ' ‘bomsidtation with the:
Accouniant-Generdl, Posts ind ‘Telegmaphs, £o remove the basic
defects responsible for the divergences between actuals and
estimates under the heads’ “'other veredlts 7 is bemg intro-

~dueeds .0 L :
(8) Control over re-appropnatwm ——The ee'ntralwed control- by the
Director General’s office over re-appropriatiens is being re-
laxed to a large extent. The, revuwd proced re ;ne%:loned

3l

in paragraph 60 of, the above Re ort could, only par-
tially mduceﬂ in 1938-34 and’ wﬂl ‘be bra di ought Hilly into
force from 1934-35. This procedure will mmnnise ‘varia-
tions between expenditure "gnd “firial g’rantd h}'”respéct of
fluctuating expenditure.

(4) Credits for services rendeved to other departments.—Estimates
under thls head: were hitherto: based- on actuals which are
several months old. These estimates are now based on the
‘latest figures regar@ing;the number of transactions atid pre-
‘pared, whﬁre necessary, in consultation. with .the Finance
Department, who are .in a befter position to anticipate the
probable effects on Savings Bank and Cash Certificate

L343LAD . a2
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business of the issue and discharge of loans and the condi-
tions ru.lmg in the money market.

(5) The exlstmg methods of framing the budget and controlhng
the expenditure in workshops and the stores yard is under
consideration and steps will be taken in the near future to
effect necessary improvements. ' Considerable improvements
are expected to be carried out during the current year as a
result of the detailed examirnation 'of the' existing methods

" in the Budget'Section of the Director-General’s office.

(6) Level of stores balances—The balance of stores on:31st March

1934 was as follows :—

Rs.
(@) Mobllmatxon stores . .. 20,15,774
(b) 'Surplus, obsolete or unserviceable stores. . 9,58,000
(c) General stores .. 31,30,000 °

The balanoe of stores ‘been consxderably redm;ed during the last
few years and efforts are still being ma,de to effect further
reductions. The question of fixing more practlca.l limits for
maximum permissible stock of stares is under examination. ~

(7) Incidence .of the cost of establiskment smployed on woris.—
The various methods to determine a reliable ratio between
¢ost of establishments in the Telegraph Branch of the Depart-
ment and the cost of works. expenditure tried hitherto having
been found unsnitable, statistics were obtained last year by
keeping certain works under observation and maintaining
actual records. These unfortunately have not been found
of much practical value and no reliable conclusions could be
drawn therefrom. The matter is being further investigated
and the results will be placed before the Public Accounts
Committee in due course.

mammmammuwmmmmmmdon

Mr. 8.C.MTrd. ' !

Hmht the 2ad July 1934, at 11. A M.

: . Pnnsm
The Hon’ble 8ir James Griae, Finance Member, Chasrman.
Mr.T.N. anmsnm Repor. )

Mr. K. Urt1 SahelBahadur. ' o
XunWer Hajoe IsMAIEL AuxeaN. 5 Members.
Mr.'B. Das. "' -
Captain SR Momaumap Kuaw,
Dr. R. D. DaraL.

Sir ERnEsT BURDON, Auditor Genonl. P
'l.'he Hon’ble 8ir AraN Pansons, Finanoe N

Beoretary.
Mr. M. Buriex; Accountant General, Oentn.l > Were aleo present.
" "Reveftues. '
Mr. M. K. Sgx Gupra, Audit Officer, Indnn
8tores Department. ' J
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The Hon’ble Mr. D. G. MitcHELL, Secretary, )
~ Department of Industries and Labour,
. 8ir JaMEs PrrreATHLY, Chief Controller, Indian
. Btores Department. '
Mr. C. M. vaE D1, Joint Secretary, Home Depart- » Witnesses.
. ment,
Mr. C. F. V. WiLLiams, Deputy Secretary,
Home Department.
Rai Sahib BisHAN SWARUP from the Delhi Adminis-
tration.
27. The Committee took up the examination of the Appropriation
Accounts and connected documents relating to the Indian Stores Depart-
ment.

i . 28 Voted excess.—There was an exocess of Rs. 83,153 on the voted Grant
due to-smaller recoveries of departmental charges owing. to continued financial
depression ‘and downward ‘trend of prices. The Auditor General informed the
Committee that he had acespted the suggestion made to him that these recovar-
ies'which were not really expenditure incurred on bebalf of other Governments
or departments, but only a percentage of the value of stores purchased, should be
shown as receipts and not as. deductions from expenditure.

29. Note 1 on page 175 of the Appropriation Accounts—Waiving of a
recovery of Rs. 21,995 on account of charges for tensile and other tests—The Com-
mittee wag informed that these. chasges were pot. regoverable jn equity'byﬁ
owing to the defective warding of the schedule they werg tachnically recoverable
and that steps had since been taken to redraft the schedule.

30. In reply to a question from Mr. Das as to what progress had been
made as regards the various Dopartments of the Government of India making
greater use of the Indian ‘Stores Department, the Committee was informed that
the Railway Department was at present making greater use of the Indian
Stores Department and that, as regards the Army Department, the matter
was at present being examined by the Finance Secretary..

31. Mr. Das desired that in view of the large drop in the value of stores
purchased from the Indian Stores Department, London, the question of re-
ducing the strength of that Department and of making it a part of the Indian
Stores Department in India should be considered. '

32. The Committee then took up the examination of the Appropriation
Accounts relating to the Reforms Office and the Home Department.

33. Important comment on page 235 of the Appropriation Accounts—Theft
of a cash boz.—The Finance Secretary agreed that the cashiers of Committees
should always be persons in the permanent service of Government and that a
standard set of self-contained instructions for the guidance of Committees
and Commissions should be issued.

34. Item 11 of the Quarterly List—Appendiz I—Necessity for maintaining
a dairy in the 4 ns.—The Committee was informed that it was not possible
to close down the Dairy but strenuous efforts' were being made to reduce the

o
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loss. It wasstated thata proposal was at present under consl&erstfon ‘to' depute
one of the officers of the Military Da.u'y' Farms in India to go into the question.
In view of the small améuit 6f loss in the workmg of the Dalry the Committee
considered that it Wwa unnecessary to incur the expense of def uting an_officer
to go into the question but that the Depa.rtment should consider whether they
could not make up the loss by slightly increasing the sellmg prices of the pro-
ducts of the Dairy.

35. Posting of a tratmed Accoutits officer to the Andamans to assist.the Chief
Commissioner.—The Committee desired that the proposal which was held in
abeyance for various reasons should be revived as soon as possible, .

* 86. The Committee then took up the examination of the remaining items
relating to the Finance Department. e

= 8. Treaswry Defalcations.—There was a serious increase in the number
dnd amount of ‘treasury defaloations dealt with in the report of the yearand 4
ooinihon featureof all the casés was a laxity of supervision whith facilitated thée
frads. The ‘Committee desired that the Government of India should press
upon Provincial Goveraments the necessity of puttmg proper officers in. olnrge
of tremsaries :and: seeing that there is proper supervision.

38. The Committee then adjourned till 2-30 p.n.
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- The Hon' ble Sir JaMEs Grieg, Finance Member, Chairman.

Mr. T. N. Ramaxrignna Repor. )
‘Mr.'8. C. MitRa. / :
Mr. K. Upp1 S8ahebBahadur.
JKunwer Hajee 1sMA1EL ALIKHAN. »Members.
Mr.B.Das.

Captain SHER Monammap KHaN.
Dr. R. D. Davar. S

1

's[‘lli EpNEsT BurDON, Auditor General. v ar
e Hon’ble Sir ALAN Parsons, Finance Secretary.
Mr. M. BuTLER, Accountant General, Centra] ( ‘Were aleo present.

Rev enues. . ,J

Mr. H.A.F. METCALW. Secretary Fore:gn and’
Political Department. © . '

Mr. V. Nararart Rao, Additional Depnty Secre-/| .
tary, Foreign and. Pohtlcal Department. o Witnesses,
Rai_Bahadur Cwoni Lai,’ Financjal | Seorztarv, I
' ‘ ortil Wmt rontxer Provmce o 1 '
L. Sunpag Das, Financial Assistant, Baluchmtan j
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""" 9. The Comittee took up the examiristion of the Appropridtioti Aotounts
and connected documents relating to thé Foréigir and Political Department,

40. Creation of unauthorised excluded funds.—The Auditor General brought
to the notice of the Committee that certain unauthorised excluded fungds were
created by the local Administration without proper sanctioft.' ~OHe uéh fund
was the Khassadar’s fund which was financed by money drawn from Govern-
ment treasury on monthly N .

(%) contingent bills at the rate of 1/12th of the annual provision made in
th((a1 sanctioned budget on account of Khassadar contingencies,
an i

() establishment bills prepared on the basis of the sanctioned strength
of the Khassadars jrrespective of the fact whether the petsons for
whom pay was d were actually in Government service or
not. Out of the amounts thus deawn and credited to the funds

" . payments were made ug and when occasion arose.

Another such fund is the motor lorry depreciation fund which was created
by drawing ‘rom the treasury 25 per cent. of the éstimate 6f the annual cost of
upkeep and crediting it to the fiind. ' The Coniinittee after discussion came to
the conclusion that these fundsshould be dbolishéd immediatley. They also
considered it desirable that a list of all excluded funds maintdined in the Pro-
vince should be obtained as qdickly'as possible and an examination shiéuld be
made to'see whetheér all of them'should not be abolished.. The Auditor General
also mentioned twoother appatently legitimate funds; viz., the 8couts Fund and
the Frontier Constabulary Fund, which he stated had been brought under his
&udit. ' I ¢ . [ Vore

Y Pinancial powers of His' Fxcellency the Governor of North-West Frontier
Provice in respect of erpendibure in' Tribal a¥eas.—-The Auditor General m-
fofmet the Committee that one of the difficulties 6f the Comptroller, North-
West Frontier Province, at présent was that thé powers of' His:Excellency ‘the
Govertior 'in regird to expenditure oh behalf of the Central Government had not
beéén'éledrly defined and that it was necessary that definite rales shotld'be laid
doWn as'quickly &s possible. The Committée was informed that the matter was
at present under the ¢onsideration of the Government of India and that orders
were likely to/issne shortly. . s S

149, 'The Cothm ttee then tcok up the remaining items relating to the
Finance Department. ' :

-43. The Committee accepted thc explanations for the excesses under

Grants Nos. 42, 74, .76-B and 96. . , C

- 44, Report on the 'working of the Provincial Loans Fund.—The Auditor
General mentioned that suspension of repayment of ihstalments of principal to
the Fund by the Bompay Government in 1932-33 was not mentioned in the
Report and desired that all such special features of the year should be included
in the Report.. The Finance Secretary agreed. .

45. "The Committee adjourned till 11 A4, on Tuesday, the 3rd July 1934,
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Proceedings of the Sixth Meeting of the Public Aocounts Committee held on
Tueaday, the 8rd July 1834, at 11 A.M.

PRESENT :
The Hon’ble Sir JaMEs GRriGa, Finance Member, Chairman.

Mr. T. N. RaMaxRrisENA REDDI. h

Mr. K. Upp1 Saheb Bahadur.

Kunwer Hajee ISMAIEL ALIKHAN.

Mr. B. Das. 4 Members.

Captain SEER MonaMmMaD KHAN.

Maulvi Sir MOEAMMAD YAKUB.

Dr. R. D. DavraL. .

Sir Ernest BUurpON, Auditor General.

The Hon’ble Sir ALAN Pagsons, Finan#€ Secretary.

Mr. M. BUTLER, Accountant General, Central Revenues. »Were also

Mr. M. K. SEN GuPTa, Audit Officer, Indian Stores De- present.
partment.

Mr. A. RaismaN, Member, Central Board of Revenue.

Mr. W. W. Ninp, Member, Central Board of Revenue. . » ‘

Mr. F. C. King, Commissioner, Northern India Salt Witnesses.
Revenue.

Mr. N. R. Pirral, Joint Secretary, Commerce Department.

46. The Committee took up the examination of the Appropriation
Accounts and connected documents relating to the Commerce Department. . .

47. The Bengal Pilot Service Widows and Family Pension Fund.—The
Auditor General brought to the special notice of the Committee the figures
given in paragraph 208 of the Commercial Accounts which showed that during
the last five years the expenditure on account of the Fund largely exceeded
the receipts every year. Mr. Raisman explained to the Committee that in
the case of a Family Pension Fund the receipts and disbursements of a few years
were not a proper test:but after close examination of the position the Commerce
Department had come to the conclusion that the Fund was not sound from an
actuarial point of view and it had therefore been decided that future recruits
to the Bengal Pilot Service should not be eligible to subscribe to the Fund.

48. Inadequate current control of expenditure in the Lighthouse Department.—
The Committee was informed that the question was under the consideration
of the Commerce Department at present and that it was proposed to allow
the Superintendents of Lighthouses to exercise some powers of reappropria-
tion and also to amalgamate some of the unnecessary sub-heads. The matter
would be settled in consultation with the Accountants General. '

- 49. Accounts of Government Commercial Concerns.—In paragraph 5 of his
letter the Auditor General has stated as follows : —

“I am especially struck on this occasion with the improvement which
has been effected in the presentation of the accounts of Govern-
ment Commercial concerns contained in the Accountant General,
Central Revenues’ Commercial Appendix to his Report. . In
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my opinion the financial reviews of the various acoounting offi-
cers have, in general, now reached a higher standard than befare,
both in the fullness and the suitability of the information sup-
plied ; and the work of my auditors has thus been correspondingly
simplified. I note also that in general, despite adverse cir-
cumstances, the financial administration of a number of the
concerns has in the commercial sense been more successful than
for some years past.”
The Auditor General mentioned that the account of the Lighthouse Department
was one of the accounts which was responsible for the above comment in his
letter. In this connection the Auditor General raised the question whether
in, view of the considerable improvement in the commercial accounts pre-
sented to the Committee and in view of the fact that the Committee had before
them at present figures of a number of years for purposes ¢f comparison, ad-
vance reviews of the subsequent year based on unaudited figures should be
continued. He expressed the opinion that these reviews should be dis~onti-
nued as they were on the whole objectionable from phe,a.:%ig,grﬁ’ point of view,
being based on unaudited figures. Any itefbrtﬁé,tion" ich the Committee
desired regarding the working of any particular commercial concern in the
subsequent year could, if necessary, be obtained by the Committee during the
course of the examination of the witnesses, The Committee agreed to the
discontinuance . of these advance reviews. , The question of discontinuing
the advance review in the case of Railways was reserved for separate consi-
deration when the Railway accounts are taken up. P

50. The Committee then took up the examination of the Appropriation
Accounts and the connected documents relating to the Central Board of Re-
venue, ‘ : L
61. New system of audit of Customs Revenue.—The, Committee was glad
to note that the Central Board of Revenue has expressed its satisfaction of the
smooth and harmonious working of the new system and its appreciation of the
results achieved. , o Co.

52. Irregular Appropriations.—A sum of Rs. 1,900 was reappropriated
by a Collector of Customs from the sub-head *“ Pay of Officers *’ which required
the previous approval of the Finance Department. The Committee was in-
formed that this was done by the Collector under a misapprehension and that
his attention had been drawn to it. -

- 53. Supply of Khewra salt for Bengal.—In reply to a question by Mr. Das,
the Committee was informed that a wagon of Khewra salt and one of Sambhar
salt had been sent to the Bengal market ag an experiment, but owing to the
low prices of imported salt at present Khewra salt could not compe.¢ with the
imported salt unless the former was sold at a price below cost.

54. Large stock of salt at the Madras Depot.—The Committee was informed
that the question was at present being examined on the spot by one of the
members of the Central Board. =~ ¢

86. Large stocks of Malwa opium and increase in the cost of manufacture of
Provision oprum.—In view of the increasing stocks of Malwa opium the Com-
mittee desired* to have an appreciation of the position a8 regards the stock of

ST T resweT < ———— :
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Malwa opium and the production of opium in general, with pa.rtlcular reference

to ﬁnanclal .aspects and prospects. ’ghey desired* to know inter alic why the
cost of manufacture of provision opium had gone up in 1932-33 although the
sales of provision opium to Foreign Governments were being reduced.

, B6. Fizcess under refunds.—The Committee was informed that till 1931
qll the excise duty on kerosene and motor spirit made in Burma was actually
paid in Burma and when shipments were made out of India the Collector of
Customs instead of making a refund merely deducted the amount from the
duty Payable 80 that no provision uséd to bé made under refunds. 'In'1931
the. Government of Tndia agreed to pefrol and kerosene being sh.npped ‘from
Burma to ports like Bombay and Karachi in bond. "When refunds were given
at these ports they were actually paid in cash'but intimation of these payments
wab received by the Collector of Customs after the close of the year. He could

“not therefore apply for additionsl funds. ~

57, The Committee then adjourned till 2:30f p. . et

Report of the Public Accounts Committee on the Accounts of
. 1932-38.
-PART II—RAILWAY ACOOUNTS.
- Position as regards estimating. -
" 1. The following table compares the driginal estimates rmiade' befdte the

beginning of the year, the revised estimates prepared near its end and the
actual results :

(Lakhbs of rupees.)

: Budget. Revised. Actuals.
(1) Tra.ﬂio reoelpts (less refunds) .. .. 89,00 86,50 85,62
2) M mmpts .- .. .. 1,10 . L07 1,03
{3) Working x - e 62,70 62,85 62,85
(4) ‘Misoellaneous Expenditure .. .. . 47 &7 47
(8) Burplusprofits ..; - _ .. - .. .80 65 . Bb
(6) Interest charges . .. .. 33,72 32,94 32,91

(7) Surplus (+) or doﬁclt (——) : .. .. —17,59 —9,34 —10,23

{8) Contribution to general revonues .. e e ..

(9) Payment to (+ ) withdrawal from. (—) Reservo ‘e - ‘e
-(10) Loans from the Depreciation Fund .. .. 7,69 9,34 10,23
‘2. The budget estimate for 1033-33 anticipated a net deficit of Rs. 7,69
lakhs which was increased to 9,34 lakhs in the revised cstimate. The actuals
" proved to be still worse resulting in a deficit of Rs. 10,23 lakhs which was met
by 8 loan from the Depreciation Fund. As in 1931-32, the prescribed contri-
bution to general revenues could not be paid during the’ year under review.
The deterioration as compared with the estimates was due to the continued
economic depression, the low tevel of prices and the decreased spcndmg pq#ver
of the people. The ﬁgures in the above table show that while the receipts
varied widely from' the original estxmabes jthe total expenditure, ' excluding
interest but including all other ‘& endature, i.e., ordinary working expenses
depreciation, miscellaneous expenﬁpture and surplus profits, was exac tly the
same in the budge‘b tevised estlmate and actua!s ’
® vide Appondxx XIIL ’ ) L

4 This mecting was held in connection with Rdfway Appro tion Aocourits:

Tho draft Repo:t of the Public Acocounts Committee Was'8 dopted by the -Committee ut
the meeting held on Saturday, the 18th Angust 1934, at'3 ».x.

TRy ahad
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Position as regards control of expenditure.
3. The following table compares the final voted grants with the expenditure
against those grants : —
(Lakhs of rupees.)

Original  Supple-  Final  Actusl Excess +
grant. mentary . grant. expendi- Saving —

grant. .

, E’m&ddurcchargedtoﬁevme -

L Rulw.yBom 1 40 813 7-95  +-20
2. Inspection o0 0 T C4 4408
3. Aud1t . 12400 24 1224 ' 12.53 +%0

b ,W;rkéng E;pamu Adzmm (98,9700 1250 10,00-50 9,98-08 —I1-43
ation. ’

8. Repairs, maintenarice and 36,7600 .. 8676:00 35,72:72 —3:28
operation. .
6. Payment of surplus profits .. 80-00 . 80-00 65-21 —14-79

9. Appropriation to Deprecia- 13,25-00 6-:00 13,31:00 13,33-16 +2-16
tion Fund.' " '

11. Miscellaneous expenditure . . 6-50 .. 6-50 3-.82 —2-68
14. Btrategiclines .. .. 1,85:00 2-60 1,87-60 18495 —2-74
) ; Expenditure charged to Capital and Depreciation FM.
7. New oconstruotion .. .. 1,00-60 .. 10060 5550 —45-01
8. Openlineworks .. .. 8,05-50 .. 30550 —25-10 —3,30-60
10. Appropristion from Depre- 13,18:79  1,75-37 14,94:16 16,57-64 +1,63-48
ciation Fund.
15. Btrategio lines capital - .. 8:00 .. 8:00 —22-60 —30-60

*4. The non-voted appropriations sanctioned by the Government of India

and the expenditure against those appropriations are given below : —
(Lakhs of ripecs.)
Bupple‘ R SATYY
Original mentary Final  Aotual Excess 4
appro- appro- appro- expendi- Saving —
pnatlon priation. priation. ture.

Emmredmedlom
I. Railway Board .. .. 425 —-13 412 416 +-04
2. In‘apeotlon . s 2-25 -568 2.8 2:78 —-05
3. Auwdit . .- . .. 445 40 485 489  +-04
4. ’Work.ing orpauu. Admnm- 94-00 8-18 10218 1,01-20. —-98
tration. .
5. Repairs, Masintenance md 1-00 -40 1-40 1-37 —-03
Operation. T ‘
11. ‘Misoellanieous expenditure . 8-80 -89 9-39 951, +-12
14. Strategic lines .. . 4-50 -84 53 - 6548  +-14
Ezpenditure charged jo Capital.
7. New construction . 40 <17 1-17 1-19 + 02
8. Openlmeworks -, +80 73 1-23 1-77 + 54
15. Strategiclines .. -01 -01 -01 .
Discharge of Debentures .. . 432 4432 2062 —23:80
Intereston Debt .. .. 82,33:48 1-72:83 31,60-60 31,56-04 3766

Interest on. Capital- oontnbuted 1,38:21  —4-51 '1,8870 13888 - —12
by Companies.
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5. We give in paragraph 6 below the reasons for the excesses over voted
grants Nos. 2, 8, 9 and 10 which require the vote of the Legislative Assembly.
There were four excesses in the year under report against one and six in 1931-32
and 1930-31 respectively. The excesses over non-voted appropriations. nug-
bered six in 1932-33 against five in 1931-32 and four in 1930-31. The percent-
age of individual excesses, votable and non-votable, varied from -16 per cent
to 4-24 per cent under heads of expenditure charged to Revenue and from
1-99 per cent to 4352 per cent under heads of expenditure charged to Capital.

As regards savings, they varied from -09 per cent to 382-50 per cent under
mdlvxdunl heads, the biggest sa.vmgs occurring under the revenue gra.nts‘
4 and 6 and the capityl grants 7, 4 and 15. Taking the total railway expen-
diture both votad and non-voted, there was a sa.vmg of 37 lakhs or - 38 per cent'
under expenditure charged to revenue and a saving "of 4,66 lakhs or 13:6 per
cent under capital expenditure. The position in this respect comparep a8
follows with the last two years :—

Ezpenditure charged to Revenue.
{Excluding appropnatlons to and from the Reserve Fund. )

; ¢{Lakhs of rupees.)
Fmo,l Percentage
grant of
Year. and  Savings. column (3)
) ' -&ppro- to -
priation. oolumn-(2),
1 2 3. 4
1830-31 .. .. 105,11 —2,88 -2+83
1931 32 .. .. LOL38 —4,24 - 4-1B
1932-33 .. .. 97,86 —37 -88
) Expenditure chargéd to Capitaf.
193031 .. . .. .. .. 2,74 —L14 439
193132 .. .. .. .. .. 29,18 —4,95 16-96
1932.33 .. 19,56 —2,66 13-60

We agree with the Audltor Genera.l that as the conditions of the year
were abnormal-—large departures from the budget programme were necessitated
by financial difficulties—and as the demands for grants continued in the year
in a form which has been condemned and has been superseded in- 1934-35,
no definite conclusions can be drawn from the results of the appropriation
audit of the year. We are glad to note that in spite of these difficulties the
Director of Railway Audit has not reported any important failure o

Excesses over voted grants.

6. The excesses over voted grants which require te be regnlamed by exceas
votes of the Legislative Assembly are shown below :

" Demand No. Final grant. Actual Exoess.
expenditure., o

Rs. Rs. Ra..

2. Inspection .. . .. 71,000 74,008 3,008
3. Andit . .. 1224000 1252640 28,840
9. AppropnatwntoDopmoutmn Fund ° 13,31,00,000, 13,33,15,627 12,15,627

10. Approprmtxou from Dpp];gohtlon e )
Fund J. 0 14,894,18,000 16,57;63,635 - 1,68,47,035
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‘The eéxcedses under demands Nos. 2 and 3 were mainly due to larger payments
of gratuities and leave salaries.’ The expenditure under Demand No. 9 is not
controllable and the excess is very small being less than one-sixth of 1 per cent.
It is due to special difficulties met with in framing a proper estimate. The
exoess under Demand No. 10 was due to the fact that the actual works
éxpenditure "debitable to the Depreciation Fund and the-temporary loan
from the Fund to meet the deficit were more than anticipated.

'Reappropriations not made in accordance with prescribed rules.
7. Under rule 52 (2) (i) of the Indian Legislative Rules we are required to

bring to the notice of the Legislative Assembly every reappropriation within a
grant which is not in accordance with such rules as may be prescribed by the
Fitiance Department. We give below the cases brought to our notice by the
Director of Railway Audit: . . '

(1) On the South Indian Railway and the Great Indian Peninsula Rail-
way certain reappropriations were sanctioned from the sub-head
“ Payment to the Income-tax Department ”’ which required the
previous approval of the Railway Board.

2) On the same two railways as well as on the Madras and Southern
Mahratta Railway reappropriations were sanctioned from the
sub-head “ Track Renewals ” which also required the previous
approval of the Railway Board.

(3) On the South Indian Railway a reappropriation was sanctioned to
meet expenditure which had not been sanctioned by the Railway
Board. ‘

(4) The Assam Bengal Railway, the Bengal Nagpur Railway, the Bengal
and North-Western Railway, the Burma Railways, the Jodhpur
Railway and the Madras and Southern Mahratta Railway
assumed that certain authorisations of expenditure sanctioned
by the Railway Board in excess of the allotment were actual
additional allotments sanctioned by the Railway Board and
made formal reappropriations which were irregular.

Oomments on matters arising out of the scoounts for 1988-83.

8. Date of sssue of the Financial Commissioner’s Review.—In paragraph 12
of the Report on the accounts for 1931-32, the Public Aecounts Committee
agreed that in view of the diffioulties pointed out by the Financial Commissioner
it was enough if his Review was ready in time for consideration by the Auditor
General before he wrote his letter on the Appropriation Acoounts. The ques-
tion has again been raised by the Auditor General in his letter on the Appro-
priation Aocounts (Appendix.I) where he says that “ to promote materially
the convenience and efficiency of the Publio Accounts Committee ’ and in order
to avoid overlapping it is absolutely necessary that the report of the Directar
of Railway Audit should be written only after the Financial Commissioner’s
Review is available to him. The Financial Commissioner agreed that he would
try to give the Review to the Director of Railway Audit by the middle of April
from next year.
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In ttis connection the Auditor General raised the question whether the
summary,of the financial results and the provisional balancq sheets of colb,enes
of the sucooodmg yoar prepared by the Financia] | Comlmsalonor for prqeentat}on
to the Commlttoe might not be dbc?ntmu a8 tl}py ed the pp
£o; w they were ongumlly designed. We_accept L e udltcr :Ite
{opoaal but tﬁe Fmanqm Comm,lgswner shquld whxle gwmg evid ence%

e Committee, he in a position to,give the Committee any. uﬁormstlon wh
they might require regarding the results of the subsequent year.

9. General: guestion, of the srastment of the Depreciation Fund,—We were
mformed that there were two quest,lons involved :

(1) the. qliooatlon of expendltgre to oapxtal Deprecmtxon Fu.nd and to
., fevenup, and
(2) t.he method of calculatmg the contnbutxon to the Deprecmtwn Fundv

We understand from the Financial Commissioner that noe conclusion has -yué
been arrived at as regards the first question, but, as regands the second question,
the present method, though theoretically proba'bly justifiable, in practice it
cannot be ‘considered’ as leading to accurate results, and, the time utilised for
keepmg up the reglsters, ete,, appesared to. ‘be_ .an absolute waste. Without
entering into the question as to whether the present contribution to the Depre-
éiﬁ,hon "Fund ‘is adequate or inadequate it has been sy, ggested that the method
of calciilation should bé simplifiéd, and that it should be based, as recommended
By the Auditor Genetal two years ago, on the capital at charge of the Railways.
We recommend that the proposal should be formally put to the Auditor General
in writing as desired by him, and he should be given an opportunity of examin-
ing exactly what chenges are involved and whether he could accept them, and
if he is satisfied with the proposed change, effect should be given to it without
fyrther refprence to the Public Accounts Committee ; but a report should be
m\ad to them

- 10. Alloaatum of ea:pend'mre on roll'my stock on cmnpany-mnaged rasl-
ways —-A memprmdum 1A pend.Lx IV) was circulated to us by the Railway
Bosrd, in which it has been explpined tﬁat g draft convention on the subject
was forwarded to. all company-manag ways inJ une 1932 and that they
were asked to, obtun the concurrence of t] oprd of Diiregtorg, but most of the
companies had not yet accepted it. We wcept the Auditor General 8 suggestion
that at the next annual meeting of the Agents the Railway Board sheuld try
and get as great a measure of agreement as posslble, and if they fail, the Agents
of company railways should be permitted to make: their own pruposa,la a8

allécation which the Governnmient Examiner would examine, and if he

thought that the preposed allocation did not satisfy the general conditions laid
dewn by the Railway Board, the matter shounld be reported to the latter who:
would determme the questlon with refereme to the <ontraots mth t.he individual’
mlwsys :
11, New Serotce.~~We have on:refully examined the tvm rtems of doubtful
cases of new service metmoned in the- memora.ndum furmshed by the Auditor '
General iz, G S
(l) constmct:mn of'a nng bund at Damnkdm and"" s Sl

(2) r%ermg the track of the Dglhl Jymps. Bnd,ge on the North

3

DA

estern Railway. de g
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‘We consider that beth the items should not be treated as items of new service.

In this conneation the Auditor General raised the question whether the
practice of furnishing the Committee with a memorandum of doubtful cases of
new service, which was initiated in order to build up a certain amount of case
law, need not be discontinued. He informed us that all his principal Auditors
throughout India had most meticulous instructions as to how* to 1dent1fy cases
of new service and if the accounts of any year included items of new ‘service,
which were undertaken without, obtaining a specific vote from the: legxslature,
such items would in the ordinary course be'included in the Audit Report. In
.the circumstanceg, we agree to the discontinuance of a separate memorandum
on the subject.

12. We append to our report mmutes of the proceedings, which we consider
should be treated as part of the report. ‘We assume that, in accordance with the
established pra;ctwc, action will be taken by the department as necessary on the
oi),servapons and’ rebommendatlons contamed in these procnedmgs

P. J. GRIGG.
M. C. RAJAH.
T. N. RAMAKRISHNA REDDI.
8. C. MITRA. ’
K. UPPL
ISMAIEL ALIKHAN.
B. DAS.
SHER MOHD. KHAN.
, R..D. DALAL.
. K. SANJIVA ROW,

Dated the 20th August, 1934.

PROCEEDINGS OF THE COMMITTEE.

Prooeedings ot‘ the Elxhth"‘ Moetim of the l’nbﬁc Aooountl ‘Oommlﬁephald on
Wednesday, the 4th July 1834, .at 11 AM. . .. . .. .,
osve o " PRESENT : =

The Hon’ble Su' JAMES Grraa,, Finance Member Chastman.

Mr. T. N. RAMAKRISHNA REDDI..
Mr. K. Upp1 SAHEB Bshadur

ﬁ:nv];erDI-IAA:nﬁ ;sgnnn ALI‘.KHAN i Members.
Maulvi Sir Mohaumip Fakis.
,QrRD DataL. ©
* The first six ueetmge were hold in oonnwtion with the A, iation Accounts relating
“to Civil, fﬁhtor and Posts and Telegraphs. the Beﬂnﬂl held on Tuesday, ‘the
3rd’ J'!ﬂy, at 2.80 ‘.M., the draﬂ Report on: tho mmm Of 1931 et 1L (Railways), was

udophdbytho@omm TRt
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Sir ErnrsT Bukpox, Auditor General.

The Hon’ble 8ir Auan Parsons, Finance Secretary.

Mr. T. K. Rasacopaan, Director of Railway [* ' ere also present.
Audit,

Mr. P. R. Rav, Financial Commissioner, Railways.

Mr. T. S. SaANKARA A1YAR, Director of Finance, .
Railway Board. Witnesses.

Mr. B. N. MiTra, Contzoller of Railway Accounts.

1. The Committee took up the examination of the Appropriation
Accounts and connected documents relating to the Railway Department.

2. Date of issue of Financial Commissioner’s Review.—The question
of the date of issue of the Review by the Financial Commissioner was
oonsidered by the Committee last year when, in view of the difficulties
explained by the Financial Commissioner, the Committee agreed that it
would be enough if the ' Review was ready in time for consideration by the
Auditor General before he wrote his letter on the Appropriation Accounts.
The question was again raised by the Auditor General this year and for
the reasons given by him in paragraphs 3 and 4 of his letter (Appendiz 1)
he considers that it is absolutely necessary that the Report of the
Director of Railway Audit should be written only after the Financial Com-
missioner’s Review is available to him. The Financial Commissioner
agreed that he would try to give the Review to the Director of Railway Audit
by the middle of April from pext year. The Committee also agreed to the
suggestion of the Auditor General that the summary of the financial results
and the provisional balance sheets of collieries of the succeeding year need
not in future be prepared by the Financial Commissioner for presentation
to the Committee as they have fulfilled the purpose for which they ‘were
originally designed, but the Financial Commissioner should, while giving his
evidence, be in a position to give the Committee any information which they
might require regarding the results of the subsequent year.

3. Paragraphe 93 ‘and 96 of 'the * Pindstial “Cbikiskidher's Review—
Excesses requiring regularisation.—The Committee accepted the explanations for
the ¥oted' excesses in Gratits Nos. 2, 3,9 snd 10 and non-voted exoesses in
Grants Nos. 1, 2,9,.8, 11.and.14. . ... S,

4. Irreqular Re-appropriations.—The Committee went through the
irregular re-appropriations mentioned in paragraph 28 of the Report of the
Direotor of Railway Audit and came to the conclusion that none of them was
important from the point of view of the Committee. .

5. Paragraph'5 (2) of the Auditor General’s letter—General question of the
treatment of Depréeciation Fund.—The Committee was informed that there were
two questions involved (1) the allocation between the Depreciation Fund and
capital in the case of renewals and replacements, and (2) the exact method of
‘caleulnting the-contribution to the Depresiation Fund. No conclusion had yet
been arrived at as regards thé'first' question, but,  as regards - the second
question, the Fimancial Commissioner explained fhat the presént method,
though theoretically probably justifiable, in practice could not be considered
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as leading to accurate results and the time utilised for keeping up the regis-
ters, t_atc., appeared to be an absolute waste. Without entering into the
question as to whether the present contribution to the Depreciation Fund was
adequate or inadequate it was suggested that the method of calculation should
be simplified and that it should be based, as recommended by the Auditor
General two years ago, on the capital at charge of the Railways. The Auditor
General desired that the proposal, which he heard for the first time in the
Committee, should be formally put to him in writing and that he should be
given an opportunity of examining, in consultation with the Director of
Railway Audit and the Controller of Railway Accounts, exactly what changes
are going to be involved and whether he could conscientiously accept them
a8 Auditor General. The Committee after considerable discussion agreed
that if the Auditor General was satisfied with the proposed change, effect
should be given to it without further reference to the Committee, but that a
report should be made to them.

6. Paragraph 5 (3) of the Auditor General’s letter—Allocation of ewpendi-
ture on rolling stock on Company-managed Ratlways.—A memorandum (4Appen-
diz IV) was circulated to the Committee by the Railway Board in which it
was explained that a draft convention on the subject was forwarded to all
Company-managed Railways in June 1932 and that they were asked to obtain
the concurrence of their Board of Directors but most of the Companies bad
not yet agreed to it. The Auditor General suggested that, at the next annual
meeting of the Agents, the Railway Board should try and get as great a
meagure of agreement as possible and if they failed, the Agents of Company-
managed Railways might be permitted to make their own proposals as regards
allocation, which the Government Examiner would examine, and, if he thought
that the proposed allocation did not satisfy the general conditions laid down
by the Railway Board, the matter should be reported to the latter who would
determine the question with reference to the contracts of individual Railways.

7. The Committee then adjourned till 2-30 p.u.

Proceedings of the Ninth Meeting of the Public Accounts Gommittee held on
Wednesday, the 4th July 1934, at 2-30 P.M. >

PRESENT :

The Hon’ble Sir James Griaa, Finance Member, Chairman.
‘Rao Bahadur M. C. RaJan. * )
Mr. T. N. RAMARRISENA REDDI.

Mr. K. Upr1 Saheb Bahadur. ’

Mr. B. Das. > Members.
Captain SEER MoHAMMAD KHAN,
Maulvi. Sir MoHAMMAD YAKUB.
Dr. R. D. Darar. J

Sir ErNEsT BURDON, Auditor General.
The Hon’ble Sir ALAN PArsoNs, Finance Secretary. Were also present.
Mr. T. K. Rasagoravar, Director of Railway Audit.

L343LAD ' ‘ ' :
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Sir GurariE Russern, Chief Commissioner of
Railways.

Mr. P. R. Rav, Financial Commisssioner, Railways. .

Mr. T. 8. SANKARA Arvar, Director of Finance, Wnesses.
Railway Board.

Mr. B. N. Mrrra, Controller of Railway Accounts.

8. Paragraph 5 (4) of the Auditor General's letter—Question of products-
vity of Railway expenditure and the comparison of the financial results actually
achieved with those anticipated.—The Committee was informed that (1) the
Railway Board, after discussion with Agents, have instructed them that
tests to judge the productivity of capital expenditure should be applied to
projects undertaken with the object of increasing earnings or reducing
expenditure and that the duty of making these tests could be entrusted, under
the general direction of the Agent, to the Accounts Department of the Railway
which would work in consultation with other Departments of the Railway,
(2) they have asked Railways to lay down definite principles as far as possible
regarding the method to be employed in carrying out such tests and also in
regard to the form in which schemes shonld be prepared so that the various
items of expenditure thereon could be readily decided as to their productivity
and (3) they have also circulated to Railway Administrations ecertain
informatian in regard to the method adopted on the London Midland and

Seottish Railway of testing the results obtained from capital expenditure
on new works. :

9. Paragraph 5 (5) of the Auditor General’s letter—The Committee
agreed with the Financial Commissioner that the suggestion of the Director
of Railway Audit that certain items of capital represented by asséts not in
uge or by no tangible assets should be written off was hardly a praetical pro-
position, The Committee was also of opinion that there was no point in
writing off some of the items which had become valueléss if simultaneously
those assets, which had become more valuable, were not written up.

10. Paragraph 5 (6) of the Auditor General’s letter and paragraph 160 of the
Report of the Director of Railway Audit—Apparent delay in the reduction of
scheadule of rates an the Eastern Bengal Raslwsy.—The Chief Commissioner
explained that the ehanging of rates was & very complicated matter and a
period of six months did not appear to him to be unreasonably long.

11. Paragraph 5 (7) of the Auditor General’s letter and paragraph 161 ,of the
Report of the Diveclor of Rawlivay Audit—Apparently excessive rates paid for
pawnt work on the Eastern Bengal Railway.—The Chief Commissioner in-
formed the Committee that no comparison could be made between the two
rates as they were for two entirely different kinds of work. It was purely a
matter of opinion as to which kind of work was cheaper in the long run.

12. Paragraph 5 (8) of the Auditor General’s letter and paragraph 162 of the
Report of the Direcior of Railway Audit.—The Committee was informed that
in this case there was no modification of the terms of the contraet but only
in the original tender terms. The original tender documents specified
English cement to be supplied by the Bailway at a certain price but on a re-
presentation from the contragtor he was allowed to use Indian cement. It
was admitted that thé contractor gained by the concession but contended
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that, even 8o, the contract as a whole was an advantageous one from the
peint-of view of Gngemmont. The position has been fully explaimed in the
memorandum furnished to the Committee by the Railway Board (dppendiz V).

13. Paragraph 5 (12) of the Auditor Gemeral's lelier and paragraph 211
of the Report of Director of Railway Audit.—The Financial Commissioner
agreed to exhibit separately in the Appropriation Accounts figures for ordinary
xggres, lstores for special works and surplus stores, as desired by the Auditor

neral.

14. Paragraph 5 (13) of the Auditor General’s lotter and paragraphs 244
and 250 of the Report of Director of Railway Audit—Overpayments to establish-
ment,—The Committee was informed that the Railway Board had issued
instructions impressing on all Railway Administrations the necessity of taking
special care to see that the orders issued from time to time were properly
studied and correctly applied by the staff concerned.

18. New Servnce.—The Committee then took up the Memorandum (4p-
pendsc 11) of doubtful cases of ““ new service ”’ appesring in the accounts for
1932-33, furnished by the Auditor General. After considerable discussion
the Commrittee came to the conclusion that the two items mentioned in the:
Memorandum, wiz., (1) construction of a ring bund at Damukdia and (2}
regindering the track of the Delhi Jumna Bridge on the North Western Rail-
way were not items of new service. The Auditor Gemeral then raised the
guestion whether the practice of furnishing the Committee with a Memorandum
of doubtful cases of new service, which was. initiated in arder to build up a
certain amount of case law, should not be discontinued. He informed the Com-
tiittee that all his principal Auditors throughout India had most meticuloug
iftatructions as to how to identify cases of new service and if the sccounts
of any year included items of new service, which was undert.akeg without
obtaining a specific vote from the legislature, such items womld in the ordinary
eousse be included in the Audit Reports. In the cireuinstances; the Commit-
tee agreed to the diseontimuance of a sepsrate meraorsndum on the subject.

16. The Committee then adjourned till 11 4.u. on Thursdsy, the Gth
July 1934.

Prooeedings of the Tenth Meeting of the Public Acoounts Commitiee held on
Thureday, the Sth July 1834, as 11 AM.

. PREEENT ;
The Hor’ble Sir Jamms Griac, Findnce Member, CRairman,
Rao Bahadur M. C. Rasan. h)
Mr. T. N. RAMAXRISHNA REDDI.
Mr. K. Urr1 Sakeb Bahadur.
Kunwer HaJ1 ISMAIEL ALIKHAN, Mdmbers.
Mr. B. Das.

Captain SHER MoHAMMAD KHAN.
Maulvi Sir MogAMMAD YARUB.
Dr. R. D. Darax.
1.343LAD e
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Sir ErNgsT BUurDON, Auditor General.

The Hon’ble Sir ALan Parsons, Finance Secretary. Were also present.
Mr. T. K. RajacopaLAN, Director of Railway Audit.

Sir- Gurerie Russirn, Chief Commissioner of 1
Railways.
Mr. P. R. Rav, Financial Commissioner, Railways. Witnesses.
Mr. T. S. SANKARA ArvARr, Director of Finance,
Railway Board.
Mr. B. N. MiTra, Controller of Railway Accounts.

17. Memorandum on the Financial Results of the Bombay Electrification
Schemes.—The Committee after considerable discussion came to the conclu-
sion that in view of the present depression no definite conclusions could be
drawn but noted that at present the percentage of net savings on the G. I. P.
Railway did not cover the interest charges on the net capital outlay, but that
in the case of the B. B. and C. I. Railway the net savings were more than
the interest charges on the net capital outlay. They desired that the figures
in the Memorandum (4ppendiz XII to P. A. C.’s Report for 1931-32, Part

IT) should be revised every year and placed before the Committee at least
for the next two or three years.

18. Mr. Das desired that the statistics at present given in Appendix C
to the Summary of the Results of working of Indian Railways for 1933-34,
which would be discontinued from next year, should be included in the
Financial - Commissioner’s Review.

19. The Committee then discussed with the Chief Commissioner the
Administration of Railways in general and some of the recommendations
of the Pope Committee.

20. The Committee agreed to the suggestion of the Finance Secretary
that the Appropriation Accounts of individual Railways need not in future
be printed and circulated to the members of the Committee.

21. The Committee then adjourned and decided to meet some time
during the session of the legislature to consider the draft report of the Military
Accounts Committee and the draft report of the Public Accounts Com-
mittee®.

e al

THE INDIAN IRON AND STEEL DUTIES BILL.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
House will now resume consideration of the Indian Iron and Steel Duties
Bill. It will be perhaps convenient if the House first takes up clause 4
which levies an excise duty on steel. Clause 2 gives power for imposing
an additional duty and clause 3 simply relates to the Schedule. There-

fore, if the Honourable the Commeree Member has no objection,
clause 4 may. be taken up first. :

The Honourable 8ir Joseph Bhore (Member for Commerce and
Railways) : I have no objection, Sir.

* The draft Reports of the Military Accounts Committee and the Public Accounts Com-

m'gteo were adopted by the latter at its meeting held on Séturday, the I8th August 1934,
at 8 Pom. R
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Mr. President (The Honourable Sir Shanmukham Chetty) : Has
the Leader of the Opposition any objection ? 4

8ir Abdur Rahim (Calcutta and Suburbs : Muhammadan Urban) : I
have no objection. :

Mr. lfteiident (The Honourable Sir Shanmukham Chetty) : The
question is : - s

““ That clause 4 stand part of the Bill.”’
Dr. Ziauddin Ahmad. .Amendment No, 10.

Mr. Bitakanta Mahapatra (Orissa ' Division : Non-Muhammadan) :
May ‘I just raise a point, Sir# In the Select Committee, ‘we took up
first the Schedule and then clause 4, because the genera] opinion in the
Committee was that after discussing the Schedule they would he able
to khow what would be the loss to the Government revenue and then we
could settle what should be the incidence of duty. ’ '

Mr. President (The Honourable -Sir Shanmukham Chetty) : The
Schedule contains duties to offset the excise duty, and unless the House
takes a decision whether there should be an execise duty or not, there
is no point in taking up the Schedule.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions:
Muhammadan Rural) : Sir, I beg to move :

‘‘ That clause 4 of the Bill be omitted and the subsequent clauses be re-
numbered accordingly and consequentinl amendments be made in the Bill as well as

in the Rcbedule.’’

My intention in moving this amendment is that there should be no
confusion between the revenue duties and the protective duties. We
should consider the protection business as a distinet proposition and
quite apart from the revenue duty which is levied for revenue purposes.
There ought to be an entirely separate Bill for the revenue duty and we
should consider the position from the revenue point of view alune. In
this Bill there has been a great deal of confusion by mixing the revenue
and protection together. We know very well that the revenue duty can
be utilised for the purpose of protection as well. Therefore, in the first
instance, we give a full protection duty and then we put down a revenue
duty for revenue purposes alone, and this, to my mind, leads to a con-
fusion. We should take up the question of protection by itself and see
what protection we are prepared to give to this industry. If, after
giving the protection, the Finance Member is of opinion that for general
expenditure some revenue should be collected from this particular source,
then let him come forward with a separate Bill and propose this
revenue duty. The usual time for a revenue duty is the 28th of Febrn-
ary and I think we are now departing from the well-established prin-
ciple by putting this revenue duty at all times of the year. Therefore,
my submission is that we should remove the question of revenue duty
from this Bill altogether and consider it in a distinct and separate Bill
and then probably the Finance Member will be able to show why le needs
that money. For that Bill the Finance Meinber alone should be vespon-
sible and not the Commerce Member. He should lay before us an estimate.
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of expenditure and also an estimate of income and he should show that so
mach meney is whsolutely necessary im erder $o meet the. expemdituee and
such and such revenue duty is essential. That is a thing which we onght
to consider. Here we have come to'the process of protection. We know
{hst this Iloyse eapnot pefuse protection to the steel indistry and Gov-
ernment have taken advantage of this fact by mixing up with it a mew
Bill which is entirely for revenue purposes and I think this is not justi-
fiable. I do not wish to argue at the present moment on the intrinsic
value of the proposition whether the excise duty of rupees four per ton
is or is not necessary for revente purposés. That is a point which we can
consider gepaxstely. But I do object and ohject very stramgly that we
oueht not Jo mix in this particylar Bill the protection and the revenue
3uties together. We should first of all consider and decide defnitely what
protection we should give to the steel industry. It is a proposition by
aself. 1f, after giving this protection, the Finance Member thinks that a
duty should be levied for revenue purposes, then let him come forward
with some definite proposition separalely and then we will consider that
proposition om ity merits as to whether the country meeds it and whether an
sdditional taxation en the somsumers of this country for revemue purposes
38 justifiable. It is essential that such duties should be both on home
products and on imports. But, in the present instanee, all the respon-
gibility of the Finance Member has been shoved on the Commerce Member
and no case has been mede out that this additional duty is required.
Therefore, 1 should have very meh liked that this revenue duty should be
1evied in a separate Bill so that we may be justified in levying a new duty
on the imports and a corresponding excise duty on the articles manufac-
tured in this country. That would really be the right way of doing
things, but as the Government was in a great hurry they had absolutely
no time to swallow and digest all the faects, and that is evident from the
manner in which proposals have been rushed through. It is also clear from
the fact that they never examined even the balance-sheet of the Tata Com-
pany for this protection and it is also evident from the fact that they
have not succeeded in laying even before the Select Committee the
volume of evidence on which the Tariff Board has come to this conclusion.
They are hurrying this measure very much. S8ir, it would have been very
much better if they had continued the operation of the old Act for another
six months as they did last time in 1933. In this way they would have
ot time to digest the whole thing and then they would have been in a
'getter position to come before the Assembly with some definite conclu-
gions. They could then have come before us with two Bills—one provid-
ing for protection and the other levying duties for revenue purposes. With
these words, Sir, I beg to move my amendment. '

Mr. President (The Honourable Sir Shanmukham Chetty) :
Amendment moved : 8

¢ Phat clauso 4 of ‘the Bill be omitted and the subscquent clauses be re-
numhered hecordingly amd consequentinl ‘amendments be made in the Bill as well us
in the Behedule.’’ ‘

Mr. T. I.,Itmﬁh'lshm Reddd (Madras ceded Distriets and Chittear :
Non:Muhammaden Rurdl) : 8ir, 4s one who has given notiee of a simidar
amendment, T have 2reat pleasure in supporting the amendment moved by
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my ilonourable friend, Dr. Ziauddin Abmad. Sir, I entirely agree with
the remarks made by my Honourable friend on the question that, on prin-
ciple, the Government ought not to introduce the excise duty in a protec-
tion Bill. It is entirely a finance measure and it must come only in the
shape of a Finance Bill. Sir, I also support the amendment on the merits
of the proposal itself. The object of the Government is to levy an excise
duty on steel ingots made in this country. Steel ingots is a raw product for
the manufacture of so many other articles of iron and steel. So, even
according to the Fiscal Commission recommendation, raw products ought
not to be taxed with excise duty. It is really a hurdle for the Indian in-
dustry to develop and to compete with other foreign industries. It cannot
be said that there is over-production of this particular item of produet.
The excise duty can be justified only when there is over-production of a
particular product or when there the industry brings excess profits. The
other day, the House passed a measure lor excise duty on sugar on the
consideration that there was over-production of sugar in a short time, and
also that large profits were being made by the industry and also because of
the special consideration that 25 per cent. surcharge over and above the
protection duty wes imposed. The Government got back by way of exoise
duty the excess of protection that is given under the surcharge over the
protective duty recommended by the Taviff Board. That is all what
was meant by the sugar excise duty. But here no such considerations
prevail. The industry is in a nascent condition and there is not over-
production nor over-profiteering nor is the particular item a thing which
ought to be prohibited. The Government might say that they have got
proposed countervailing import duties to off-set this extra amount of
burden. But that countervailing duty according to the Bill as drafted—I
am not talking of what the Bill will be after it has been amended—this
countervailing duty does not affect the most important articles, the im-
ported articles such as galvanized sheets and structurals. This will not
affect these things at all, For all these reasons, T have great pleasure in
supporting this amendment that the excise duty ought to be removed from
the Bill.

Raja Bahadur G. Krishnamachariar (Tanjore cum Trichinopoly : Non-
Muhammadan Ruaral) : Sir T had also tabled an amendment similar to
the one moved by my Honourable friend. Dr. Ziauddin Ahmad, and I,
therefore, heartily support this amendment. The reason assigned for
the imposition of this excise duty is that there is a loss of revenue
consequent upon the adoption of the proponsals contained in the Tariff
Board report and that revenue must be made up somehow or other and
the excise duty is the only way of doing it. I say the only way of doing
it, hecause the Ionourable the Finance Meinber the other day said that
this excise duty forms a vital part of this Bill which, interpreted by
the Honourahle the T.eader of the Opposition, was that, if this excise
duty is not passed by this House, the Bill itself will be dropped. The
first and the most important thing is how much revenue has bheen lost
which they want to make up by means of this excise duty. So far as
T remembher. the Tariff Board reported that the deflciency will be 60
lakhs. But the Finance Department has reduced it to 30 lakhs. How
much is the actual loss no one knows except the ipse dirits of these two
bodies. Where are the materials upon which they have come to this
conclusion that the loss caused hy the proposals in the Tariff Board
report would be 30 lakhs and would not be 10 lakhs or wonld not be
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anything less than that, so that the incidence of the exclse duty may be
determined with reference to the actual amount that is required to be
made up. Ordmanly excise duties and other duties of this sort should
have been made in the course of the Budget proposals, but in this case
no doubt there is a speclal circumstance, because this thing did not come
into existence at the time when' the Budgo‘t was_presented. The diffi-
culty is this. At present you have no idea of the whole picture and of the
resources and of the demands made upon the revenues of the Government of
India in order to be able to conclude as to whether this excise duty is tem-
porarily required, and, if so, what should be the rate at which that duty
should be levied. It has been said—and T do not want to repeat it—that
there are no materials upon which we should go on ; my Honourable friend,
the Member in-charge of the Bill, said that this duty will not be continued
for one day longer than is absolutely necessary and until the resources
of the Government of India allow the abolition of this duty. 8ir, I do
not know when the Government of India resources are going to allow
the abolition of this duty, but I know this, that once a duty is imposed
some how or other, that duty is never wiped out. I have lived long
enough to remember the first initiation of the Income-tax Aet during the
Viceroyalty of Lord Dufferin when it was stated that the income-tax was
imposed in order to make up for the deficit caused by the Burmese War
and we have travelled a long way out of that. I can well remember
when I was in college, Lord Dufferin visited Trichinopoly and triumphal
arches with the slogan ‘‘ cannot income-tax be abolished ™’ greeted him
all along the route from Trichinopoly to Srirangam. That was in 1887
or 1888 and today we are in 1934, only four years more to make up
half a century. What is the result ? '1{ me after time, the Income-tax
Act was revised and the chord was drawn tighter and tighter round the
neck of the Indian people, and whenever the Government wanted funds
they thought that this twoe thousand limit was too high, and, therefore,
they said that we will have one thousand. I know at one time we had
the limit up to Rs. 500 and it was a mercy that it was raised to Rs. 2,000.
Now. again, it has come to Rs. 1,000. The surtax and all those adjuncts
of the income-tax, together with the extraordinary procedure adopted
by the Income-tax Act, we have now experienced. ‘We all know that
once an Income-tax Officer imposes a duty, there is absolutely no power
on earth which would help the assessee to get out of the grip of the
assessment. That is the way in which the promlse of Government that
it shall not continue one day longer than is absolutely necessary is ac-
tually fulfilled. I do not say there is any wrong intention in that. I
do not say that the Government wilfully make a false statement or a
statement which they knew could not be fulfilled. What I do say is a
fact which is patent in the annals of the tax-imposing history and
record of the Governmnent of India. Where is there any guarantee that
this excise duty will be abolished even if the resources of the Govern-
ment of India happen to clear up on one side. Sir, the Government
of India’s resources are perpetually on tlie wrong side. (Hear, hear.)
Sir George Schuster, in one of his speeches, I think it was the Budget
speech, said referring to the return of prosperity to this country that
we have turned round the corner. 1 am afraid we have not turned
round the corner. I am afraid we are now looking towards the corner
and trying to look round the corner and I do not think we have defi-
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nitely turned, and, so far as circumstances go, I do mot want to be a
prophet, unless yon know the whole thing you cannoet judge of the
future from the existing circumstances and conditions. There is abso-
lutely no chance for this duty being wiped at least for the next 18
months, and, after that, we do not know what will happen ¢ /¢ Suffi-
cient unto the day is the evil thereof ’. I would, therefore, respect-
fully submit that until this House is satisfied that they want this excise
duty by reason of the fall in the revenue, until all the materials are
placed before us and until this:House is in a position to determine for
itself that such a thing is ahsolutely necessary, it is not right, and I will
ask this House not to accede to the proposals made by Government.

8ir, I heard that during the discussions in the Select Committee in
order to determine whether it is necessary to impose this excise duty or
not, they first looked up the Schedules and tried to find out if they
could not scrape off a few lakhs of rupees in order at least to reduce
the incidence of this excise if theéy could not completely wipe it out. I
do not know what happened ; it is not possible for me to know what
items of the Schedule were examined and what is the result of the whole
thing. The fact is that they had made up their minds to say that if this
excise duty were not agreed to, the protection would not be given. That
is not the way to treat this House. You must tell us why you want this
and what attempts you have made in order to recoup your revenue by
other means before you impose fresh taxation. That procedure has
not been followed, and 1 say that in the abscnee of that procedure or in
the absence of any information regarding the same, I respectfully submit
that this excise duty ought to go out of this Bill, and I ask the House to
reject this proposal.

Mr. Jagan Nath Aggarwal (Jullundur Division : Non-Muhamma-
dan) : Sir, I have great pleasure in supporting this amendment. In
fact, Sir, one feels that we are having excise after excise and that has become
the order of the day. We had an excise on sugar, we had an excise on
matches, we had an excise on mechanical lighters and now we have an
excise on steel. One has to examine the justification for this measure.
The odd combination which this Bill presents to the House is at once
apparent. Un the one hand it is said that this iron and steel industry
is such a national concern that 'we must protect it from cheap goods
from outside and that we must see to it thut this industry is allowed to
grow up for the benefit of the country at large. Well, Sir, protection
in a fairly large measure has been granted to the iron and steel industry
during the last six or seven years, and we propose to continue that pro-
tection for the next few years to come. Then, Sir, what is the justifi-
cation of the excise ¥ Excise is, 80 to say, levied on the produects of
this very concern for whom the taxpayer is asked to pay as a measure
of protection a good deal of bounty. The two are, from my way of look-
ing at it, inconsistent. " If the thing is worth protecting and you erect
a tariff wall for its protection, there should be some point in levying
an excise on this very concern. There ecan be three alternatives. You
might say vou levy an excise betause protection has led to profiteering.
From the report of the Tariff Board and other material available to
us—and I suppose my Honourable friend, Mr. Mody, will be able to
say whether they are busy in profiteering or they are only getting on,—
it is not beeause of profiteering fhat this excise is levied. Then, Sir,
the two other alternativas are either political eonsiderations or the de-
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mands of the revenue. So far as the demands of the revenue are con-
cerned, the resources of the Government of India and the various direc-
fions in which they can expand are so meny and so various that this
little impost of a sum of 30 lakhs of rupees is certainly not one of those
important avenues for raising revemue which would be looked to for
filling any gaps in the revenues of the Government of India. All that
one can say is that this excise has beem put in as a countervailing duty
to the impost of ten per cent. on British steel. Well, Bir, it reminds
me of a long forgotten duty, the countervailing excise duty on textiles.
In the early nineties when that countervailing excise duty on Indian
made cloth was levied, it was the result of a duty levied on British
cotton goods imported into this country. The argument was like this.
Ordinarily cotton goods are entitled to come into this country duty
free. If you are going to levy a duty on British goods, you should not
leave the Indian mills free to make money in this country, regardless
of the fact that Indian mills exist for India and other mills do not exist
for India. Well, Sir, this argument appealed, and since Lancashire had
the ear of the Secretary of State in the matter of directing operations
from abroad, that duty remained, much against the wishes of the
Indian people, till ultimately when the mill industry was in a very sad
plight, that duty was removed.

Diwan Bahadur A. Ramaswami Mudaliar (Madras city : Non-Muham.-
madan Urban) : And that is now coming back.

Mr. Jagan Nath Aggarwal : As a result of the Round Table Con-
ference or what ? Anyway, Sir, whether it is coming back or not ‘we
shall see ; in fact it is a part of the system of excise duties that are
coming up every day. But one would like to see the justification for
this measure. I would say that it is an odd combination of putting
in excise and putting in protection at the same time ; and all that the
Select Committee has been able to do is to tinker with the position, be-
cause it had been made fairly clear that if you want protection you
shall have to swallow the excise, If that is so, all that we can do is to
register our protest against this inequitable impost and we say that no
occasion has arisen for levying this excise duty, and the juxtaposition of
these two duties in this Bill is very unfair.

8ir Oowasji Jehangir (Bombay City : Non-Muhammadan [rban) :
Sir, there is just one remark that fell from my Honourable friend, Dr.
Zianddin, with which T am not in complete agreement, and that was
when he said that this Bill has been considered in haste and was hurried
through this House. Perhaps the Honourable Member, Dr. Ziaud-
din........

Dr. Ziauddin Ahmad : T am sorry, but I never said it was hurried

by this House ; T said it was hurried by Government themselves with-
out giving us the necessary material.

8ir Cowasji Jehangir : My Honourable friend, Dr. Ziauddin, will
remember that Government extended the present Act to enable them to
consider their proposals with the greatest care and the greatest preci-
sion. Therefore, I do not think it is possible to either accuse Govern-
ment or the Select Committee or enybody of undue. haste. It was re-
freshing to find another Honourable Member who ‘supported tlns .amend-
sent informing the House that there was no profiteering with regard to
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the Steel Company. My Honourable friend, Dr. Ziauddin, who occupi-
ed over 50 minutes yesterday, tried to make out that there were in-
visible profits which were only visible to himself but, I am glad to find,
are not visible to other Members. But there is just one point about this
excise duty which I should like to emphasise. A great deal has been
said in this House about the burden on the consumer. When an industry
is protected necessarily some burden does fall upon the’consumer and
the consumer and the country are prepared to bear that burden in the
hope of getting a handsome return in the future in more than one
direetion. As regards the excise duty, this burden has been increased
not -for the purpose of protecting the industry : the public must clearly
understand that. I hope that there will be nobody in this House or
in the country at large who believes that the price they will have to pay
for their steel in India in future is necessary in order to protect the steel
industry. Government found that protection to the steel industry inm
the past ‘was a gold mine for themselves, and not desiring to lose that
gold mine when lesser protection was required, they have found ways
and means of increasing the burden on the consumer for their own pur-
poses ; and, therefore, when the people of this country in the future
will be called upon to bear certain burdens, let them clearly understand
that the whole burden is not paid for the protection of the industry.
A part is paid for the protection of the industry and a part is paid
to increase the revenues of this country. That is a point--which must
be made perfectly clear in this House and to the public at large. I
do not want to go into the question of this excise duty on its merits.
T understand that a large majority of the Select Committee agreed
to this excise duty as a compromise (An Honourable Member : ‘* Not a
large majority ’’), and I am prepared to stand by any compromise that
my friends may have made in the Select Committee. I must state that
T am connected with the Steel Company, T am one of those unfortunate
beings whom my Honourable friend, the Doctor, damned yesterday—TI
am a shareholder,—I am prepared, as far as I am concerned, to stand by
any compromise which the Select Committee may have arrived at, and,
therefore, personally I am not going into the question of this excise duty
on itgs merits. But I will repeat that the House and the public must
clearly understand that the price they will pay for steel in future will
not be due only on aceount of protection.

My Honourable friend, the Doctor, who always studies questions {hat
come before this House with great care, is sometimes given to postpon-
ing the study of those questions till the night before, when with his
usual energy he burns the midnight oil and comes forth the next morn-
ing having had a sleepless night, with figures galore and with facts.
may 1 state, sometimes rather confused. He will excuse me if T tell
him that these questions require a little deeper study, and even a
mathematician of his standing and reputation requires a little more
than twelve hours to study the whole question, and, therefore, during
the remeaining part of the debate on this Bill, T trust the Doctor will
spare us faets and figures : he has given us ample facts and figures, and
I hope he will spare us any more. -

‘Mr. Vidya Sagar Pandya (Madras : Indian’ Commerce) : Sir, the
question has been raised whether it is proper to put excise duty in a
Bill for protection. My friend, the Honourable Dr..Ziauddin Ahmad,
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says that, if this had come after protectlon had been granted, probably
he would have agreed to the excise duty.....

Dr. Ziauddin Ahmad : No, I did not say that. I said I would have
probably agreed: if the Finance Member had been able to make out a case
that additional mcome was needed

Mr. Vidya - Saga.r Pandya : My friend, the Honourable Su' Cowas;n
Jehangir, has spoken about certain ecompromises : - I do not know. where
those compromises were made and what were the terms of the compromises.
But 1 have heard of certain stories<~—or rather newspaper reperts some-
where, that if the Members of the Selest Committee agreed to the imposi-
tion: of the exeise duty, then the (Government. would agree to put a ten
per cent. duty on British steel products.. ‘I would like to know if this
Iouse, by any fluke of voting, happens to rejeot the excise duty, is the
Government also going to bring forward an amendment to remove the ten
per cent. duty on British goods, proposed by the Select Committee ¥ Are
they bound by the eompromise and was any compromise entered into ¢ If
any such compromise was even contemplated it would amount to politieal
corruption (Opposition Cheers)..

8ir Abdur Rahim : May I give the information to the Honourable
Member as I was a Member of the Select Committee that there was no
compromise and no bargain ?

Mr. Vidya Bagar Pandya : I am very glad to learn from my Honour-
able friend, the Leader of the Opposition, that there was no compromise.
I do not know how the newspapers got the mformatlon-—probably they
are busy-bodies and they must find something to write about ; and, because
there was no such compromise, I have nothing further to say

Maulvi Muhammad Shafee Daoodi (Tirhut Division : Muhammadan) :
Sir, I have also been watching the proceedings on this Bill. At the first
stage, we heard a lot against the imposition of the excise duty on the pro-
ducts of the Steel Company ; but T find that in the Select Committee there
was no such opposition to the imposition of that excise duty. On the
other hand what we find is that upon British produets the protection has
been, by some arrangement, raised to an appreciable extent. That gives
rise to a suspicion in our minds as to why this change has taken place in
the attitude of those who were opposing the excise duty. Just now our
Honourable fnend Sir Cowasji Jehangir, has told us that there was
some compromise in the Seleet Committee ; but it appears that this com-
promise was not made to the knowledge of Honourable Members of the

Select Committee as our esteemed Leader, Sir Abdur Rahim, has just put
it... .

8ir Cowasji Jehangir : May I just point out that I said I under-
stood there was some compromise ¥ T was not a Member of the Select
Committee nor was I here : T said, I understood that was the case. and I
trust the contradiction will be accepted by the House.

Mr. N. N. Anklesaria (Bombay Northern Divisiop : Non-Muham-

madan Rural) : On. a point of mfoa-matxon 8ir. ‘'Will Government say
exactly what happened H .
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Mr. President (The Honourable Sir Shanmukham Chetty) : So far
as the Hpuse 1s concerned, it cannot take note of any compromise that has
been arrived at.

Maulvi Muhammad 8hafee Daoodi ;: But that is what appears from
the report of the Select Committee as I have just now shown to the House.
It appears that any arrangement that was made between the imposition of
the excise duty and the raising of the protection duty was’done with the
consent of some Members of the Select Committee, not with the consent
of all. That is the inference that can reasonably be drawn from the facts
on record. Now, could we see that yesterday also, in the course of the discus-
sion on this Bill, save a few gentlemen, those who had spoken against the
excise duty in the first instance did not open their lips against it. They
did not even suggest whether this excise duty was wrong in principle. It
appears, Sir, that there seems to have been some understanding, if not a
compromise, arrived at between the Government and the Tatas. If this
understanding had been to the benefit of the people at large, I would have
had no objection at all. But I find that by this understanding the con-
sumers are going to be hit and greatly hit, and that is the reason why I
take the strongest exception to this sort of understanding. It is obvious
that the consumer would have to pay the excise duty as well as the protec-
tion duty which has been raised to ten or 20 per cent. in some cases,—le
will have to pay those ten per cent. or 20 per cent. in some. This attitude
of the Government is not at all satisfactory and, therefore, I take very
strong exception to it, and I hope that the House will see that the attempt
of the Government or of Tatas which is going to impose a heavy burden
on the consumers is frustrated.

8ir Abdur Rahim : S8ir, after what has fallen from the previous
speaker, it has become necessary for me to intervene in the debate and say
a few words to clear up the position. The House will remember that
when the motion for reference to Select Committee was before the House, I
raised the question whether it would be open to the Select Committee to
deal with this question of excise and report against this duty, and, second-
ly, what would be the attitude of the Government with reference to this
excise duty, and both the Honourable the Leader of the House and the
Finance Member made it clear that they would stand by the excise duty,
and if the excise duty was to be removed, then, so far as the Government
were concerned, it would mean dropping the Bill altogether. That was
made absolutely clear, .and with that understanding we went into the
8elect Committee. There was no question, so far as the Members of the
Select Committee other than representatives of the Tatas were concerned,
of any bargaining. We were not concerned as members of the public to
bargain with the Government about this matter, and, therefore, I can
inform this House that in the Select Committee, so far as we were con-
cerned, we did not give any countenance to any idea of any kind of bar-
gaining or compromise. Our position was perfectly clear, that we were
to deal with all the questions. raised as fairly as possible and to the best
of our judgment, and the decision of the Select Committee would depend
entirely on the merits, and it was not a question of bargaining at all. Bir,
-we had to take into consideration the fact that the Government were not
prepared to give any protection to the Tatas unless we agreed to the impo-
qition of excise. ' That was a very important fact, which not only the Select
Coommnittee but this House itself had to take into consideration. That
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could not be said to be & question of bargaining at all. When any measures
are brought forward before the House, we have to consider how far we can
go and how far we cannot go. That was exactly the position with refer-
ence to this matter and nothing more. That is all 1 have to say.

Mr. K. P. Thampan (West Coast and Nilgiris : Non-Muhammadan
Rural) : Sir, after listening to what my esteemed friend, the Leader of
the Opposition, just said, 1 am in a position to understand the attitude
of my friend, Mr. Mody, who has not raised his voice against this proposi-
tion. If I were he, I would have hurled all the anathemas on the heads
of the Government Members sitting opposite. Sir, I am neither a share-
holder nor have I any other interest in the Tatas than that of an ordinary
consumer. I do not want to repeat the arguments that have been already
advanced by the previous speakers, but I do want to point out one
serious difficulty which might arise in the working of this measure, and I
would like to know what the Government are going to do in that matter,
‘We lLave heard, Sir, that the Government of Mysore have decided, in their
budget proposals for the next year, to provide 21 lakhs of rupees with a
view to improving their iron works at Bhadravati to start the manufacture
of steel. When they do that, will not this levy be a tremendous lever in
the hands of the Mysore Government to oust the Tatas from the fleld ¢
If it were a private industrial concern, the Mysore Government could
co-operate by levying an excise duty on their steel, but inasmuch as it is a
Government concern, the Government of Mysore cannot levy an excise
duty on their own works, and, therefore, there will be a distinet margin
of advantage in favour of the steel produced in Mysore. That aspect of
the question has to be considered by the Government. I support the weotion.

Mr. H. P. Mody (Bombay Millowners’ Association : Indian Com-
merce) : Mr. President, the remarks which have just fallen from my
friend, Mr. Thapman, make it necessary for me to intervene in the debate,
though 1 should have very much liked to avoid doing so. Mr. Thampan
reproached me for not hurling,—I do not know whether he meant bombs,—
(Laughter),—anathemas at my friends on the opposite Benches. My
position is very plain. So far as the excise is concerned, it is to me Jike
a dose of medicine. My friends might as well ask me whether I like a
dose of medicine ; my answer is, if T am faced with the alternative of
either suffering an illness or taking a bottle of medicine, naturally as a
prudent man, I woul take the bottle of medicine, particalarly if I was
assured by my doctor that beyond one bottle of the mixture I would
not be compelled to take any of the stuff. (Laughter.) Now, Sir, some
misunderstanding seems to have been created by a remark which fell from
my friend, Sir Cowasji Jehangir. He was not a member of the Seleet
Committee, and, therefore, he could not say anything from his own
personal knowledge. I de not understand why there should be any reom
for misunderstanding on this question. We were faced with this pesition.
The Government showed their goodwill by making a few concessions.
They. at the same time, made it clear that they would insist upon the
excise duty, and that if the duty was done away with by the Select Com-
niittee or in the open House, they would have to reconsider the whole
position, and might even have to go the length of withdrawing the Bill.
In these cireumstances, Sir, like prudent practical men, most of the Mem-
bers of the Select Committee took the position that they would not press
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for the deletion of the excise duty, and that is why my friend, the Leader
of the Oppositicn, and most of us did not put in any dissenting minute
on the excise, and that is precisely why, we who have been parties to the
Sclect Committee’s Report, do not want to make any trouble over the
question in the House. I hope, Sir, that the assurance given by the Gov-
ernient Benches that the excise duty will be removed at as early a date
as possible will be implemented in every possible way, and that they will
not leave the matter with just a vague assurance. I hope that the Govern-
ment mean something when they say that at the earliest moment this duty
would be removed. With that position, Sir, I am content for the present.

Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran : Non-
Muhammadan) : Sir, my Honourable friend, Mr. Mody, has, in the few
remarks which he has made, put the ‘position of the Tatas clearly, and it
isﬁ' this,dthey want protection even if the consumer’s interest is adversely
affected.. ...

Mr. H P. Mody : It is not a question of the position of the Tatas.
It is a question of the position of the Select Committee.

Mr. Gaya Prasad 8ingh : I am not bound by what transpired in the
Select Committee. I was not a Member of the Select Comunittee.

Mr. President (The Honourable Sir Shanmukham Chetty) : Order,
order. What the Honourable Member, Mr. Mody, says here in his speech
must be taken as an expression of his opinion as a Member of this House
and as a member of the Select Committee, and not as the representative
of the Tatas in this House.

Mr. Gaya Prasad B8ingh : Whatever that may be, we know Mr.
Mody’s position when he was a Director of the textile industry of Bombay
in which capacity he visited Lancashire and gave us the benefit of his
results.

Mr. H. P. Mody : I am glad you appreciate them. (Laughter.)

Mr. Gaya Prasad Bingh : However, I understand that the Tatas are
willing to swallow this dose of medicine which has been administered in
the shape of an excise duty provided they get this scheme of protection.

Mr. H. P, Mody : I strongly object to these remarks.

Mr. President (The Honourable Sir Shanmukham Chetty) : Order,
order. The Chair would like to draw the attention of Honourable Mem-
bers to the undesirability of making a reference of that nature. It is for
this House, as representing the public, to decide whether protection is
‘to be given to an industry, and under what conditions it should be given.
They might take the advice of the representatives of the industry if they
so choose, but they need not at all be influenced by what the representa-
tives of the industry themselves think about it

Mr. Gaya Prasad 8ingh : That is what I am submitting. I am
suhbmitting that I am in favour of giving protection to the Indian steel
industry of thie country, but at the same time, I am here to guard the
interests, the legitimate interests of the consumer, and the imposition of
this exeise duty will mean a heavy burden on the consumer. Wheu we
innugurated in 1924 a scheme of protection to the Tatas, we thereby
threw a burden on the consumers in the shape of increased prices of the
imported articles into this country, but we undertook to do it in the
hope that in course of time the industry would be able to stand on its

v
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own legs and would be in a position to withstand world eompetition, and
that as a result of that the products of the Tatas would be sold at a
lower price, and, thereby, the burden which was then thrown upon the
consumers would be considerably lessened. This industry is within a
measurable distance of attaining that position when it will be able to
do away with this protective duty, and we find, that an excise duty is being
saddled upon the consumers. My Honourable friend, Mr. Mody, stated
that he has been assured by Government that this will be taken off at the
earliest possible opportunity.....

Mr. F. E. James (Madras : European) : The House was being
assured, not Mr. Mody.

Mr. Gaya Prasad 8ingh : But Mr. Mody, as a Member of this House,
has taken this assurance at its face value, while some of us who know
better are not prepared to take this assurance of the Government at its
full value. Mr. Mody must remember that the cotton excise duty which
was imposed on the textile industry of Bombay was maintained for a long
number of years, and that his efforts and the efforts of his friends from
Bombay did not avail until we took up the question in the Legislative
Assembly and it was with great difficulty that the excise duty was cven-
tually abolished. Mr. Mody must have a very short memory to forget

what happened with regard to his old industry with which he has barat
his hoat and broken his bridge. (Laughter.)

Diwan Bahadur A. Ramaswami Mudaliar : What does it matter if
the bridge is broken, if the boat has already been burnt ¥ (Laughter.)

Mr. Gaya Prasad Singh : We have got very unpleasant experiences
in these matters. With regard to the present assurance of the Govern-
ment also, I do not know how far we should rely upon it. The plain
fact, which emerges as a result of this imposition of the excise duty, is
that tle prices of the products of Tatas wouwld likely incréase, and: they
would uot have to suffer. I am not referring to Mr. Mody, I am referring
to the Tata Company. The imposition of the excise duty will result in
‘this that the Tatas will increase the prices of their products and natu-
rally this burden will fall upon the consumer, and it is, therefore, in his
interest that this excise duty should not be levied. It is in the interests
of the consumer that this excise duty should not be imposed. I am not
very much impressed with the threat which is held out by the Gavernment
that unless this House accepts the excise duty the Government will not be
willing to give protection to the industry. I hope that those of us who
_claim to be the champions of the interests of the consumers will not be
wmuch cowed down by this threat, but will press this motion to a division
and voteé in favour of the removal of the excise duty.

Mr. B. Dag (Orissa Division : Non-Muhammadan) : Sir, like the
wise statesman that my Honourable friend, Mr. Mody, is, he has muade
his position clear. He said that in a statesmanlike way he and the
majority of the Select Committee members accepted this levy of excise
duty as a settled fact like the Bengal Partition of the old days. T am
onc of those minority members who opposed the levy of the excise duty
on the floor of the House and in the Select Committee, and we have ap-
pended our minutes of dissent which I hope the House has appreciated.
In the course of discussion this morning, it came out, although there was
no compromise—I take this opportunity to say that it is beneath me to
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enter into any compromise with the Government either on the floor of
the House or in any Select Committee—but it came out that there had
‘been some negotiations. Whether the negotintions had been in the lobby
or in. the ante-chambers of the Commerce Member I do not know, but
knowing the great part which my Honourable friend, Mr. Mody, played
during the pashge of the Bafeguarding of Industries Bill.and the Cotton
Textile Protection Bill, I cannot say that he is not susceptible of playing
the part of a negotiator. I am not concerned with that, but I will vefer
to the speech of my Honourable friend, Sir Leslie Hudson, while he was
speaking when this Bill was referred to Seleet Committee. He said :

‘* I may point out that in their note to Government, dnted the 19th July, Tatas
suggested that a condition of the admission of British steel, free of duty, should be
its compliance with the standard specification and to that I imagine no British steel
importer could take exception.’’

I had the temerity to interject :
‘“ Is that a public document that the Honourable Member is quoting from t’’

Sir Leslic Hudson’s reply is :
¢¢ T believe it is to be found in many quarters.’’

Jt has not found access to this quarter of the House, although it has
found aceess to that quarter of the Iouse.

Mr. P. B James: May I inform my Honourable friend that the
document was widely published in the nationalist press of this country ?

Mr. B. Dags: 1 am not an Englishman by birth, and I can only
interpret the KEnglish words in their plain meaning. My Hopourahle
friend wants to put a different meaning to the implication of Sir Leslie
Hudson's speech. However, 1 am not concerned with that, but I belicve
there have been certain talks between the representatives of the Tatas,
my Honourable friend, Mr. Mody, and the gentlemen on the European
Renches. At the outset, Sir Lesliec Hudson was doubtful whether the levy
of an excise duty was the proper thing to be done in the case of sicel.
But after sitting on the Select Committee, when he spoke yesterday, it
appeared that his doubts were completely removed and he now believes
in the levy of an excise duty. He is so much enamoured of this excise
duty that he thinks it is the only thing that will help the Indian steel
to continue its attenuated existence in India. /

Mr. F. B. James : May I interrupt my Honourable friend t He is

1 putting sentiments into Sir Leslie Hudson’s speech,

o which are quite foreign to the sentiments he expressed.

In oxplaining the point of view of the European Group yesterday, he was

careful to say that we had reluctantly agreed to the imposition of exoise,

but that it was subject to two very important econsiderations, of which he

rcminded the Honourable the Commerce Member and the Honourable the

Finance Member, which influenced him in arriving at that decision. I,

therefore, appeal to my Honourable friend, Mr. Das, to be accurute in

his statements and give due weighit to the considerations set forth in the
speech of the Leader of our Group.

Mr. B. Das : Thank you, Mr. James. That leads me nowhere. I
particularly noted this assurance and the two conditions which the Leader
of the European Group defined, but that does not lead me awsy fron: the
humiliating position that the Government are going to levy an excisw duty
and which excise duty will be a balter on the steel industry. As my
Honourable friend, Mr. Thampan, just pointed out, and I read in the
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press yestcrday only, that the Mysore Government have sanctioned nearly
21 lskhs to start a steel plant. Sir, the Tatas have been nurtured on the
large amount of bounty and protection which they have received for the
last ten years. They can even stand for a few years more on their legs
until British steel ean drive the Indian steel completely. But Mysore
steel will find the greatest diffienlty from the outset.

I was referring to the speech of my Honourable friend, Sir Leslie
Hudson. the Leader of the European Group. The result of the negotia-
tions in private and the assurances that were asked for on the floor of the
House demanded varions things. Ie said that the Tatas should not
extend manufacture of their coke. He said something about the tin bars.
The Honourable the Commerce Member, the Leader of the House, made
it clear that Tatas made a most foolish agreement with the tin plate
industry, and I know that the tax-payers paid more price to the steel
in India, which was due to the foolish agreement which Tatas originally
entered into with the tin plate industry from which they could not get
out and the HHonourable the Leader of the House the other day said that
they must enter into an agreement with the tin plate industry in a way
that will help the steel industry. ]

N Diwan Bahadur A. Ramaswami Mudaliar : I thought it was the
other way. Tatas fixed a price which was far in excess of what was
necessary for the tin plate industry, and my Honourable friend, the
‘Commerce Member, said that it was due to Tatas themselves that they
shovld revise the contract in favour of the tin plate industry.

Mr. B. Das : Certainly, I am paying a compliment to my Honour-
able friend, the Leader of the House, that he noted that foolish mistake
of Tatas.

Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions : Non-Muham-
madan Rural) : They gained by this contract.....

The Honourable 8ir Joseph Bhore : I had absolutely no intention
of intervening, but I must say that far from being foolish, Tatas were
quite sanc over this matter. They entered into this contract, because
it was to their advantage. But it is useless trying to clear the mind of
my Honourable friend, so T made no attempt to correct him.

Mr. B. Das : Do I understand that the original agreement with the
tin plate industry was favourable to the steel industry ¢ Then, I am
afraid, the Lieader of the Iouse has not read the first Tariff Board’s
report. I am referring to the original Tariff Board’s report of 1924 and
how the country was penalised, because the Tatas entered into a foolish
ceniract with the tin plate industry.

Mr. H. P. Mody : We rectified it by being smart the second time.

Mr. B. Das: You become smart after making the country pay
terribly for your mistake. You learnt your smartness too late. Then
the Honourable the Leader of the European Group also mentioned as a
sop to the re-rolling industry that bars should come free of duty.

Mr. President (The Honoursble Sir Shanmukham Chetty) : We
have not come to the third reading yet.

Mr. B. Das : T was referring to the negotiations that have gone on
behind the scenes. 1 shall reserve my,remarks on this subjeot till the
thiid reading. R T Cooe
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Now, coming to this excise duty, I am opposed to it, and if we had
a national Government, our Chancellor of the Exchequer would not have
dared to bring forward a measure of this kind. He ought to have waited
till the next Budget season, and then he can bring out a Bill embodying
this proposal. Today the country is of opinion that the Government have
aome -ulterior purpose behind this proposal of levy of ap excise duty.
The Government are not responsible to us. I do not like to repeat what
I spoke on the last oceasion. I will only read two lines from my own
minute of dissent and sit down : 1 said :

¢¢ Government must wait till the next budget time, if, revenue detorioratus due
to the present protection Bill. Govornment cannot dispel the suspicion that they
are deliberately putting a handicap on Indian steel.’’

Sir, that is my charge against the Government.

Mr. President (The Honourable Sir Shanmukham Chetty) : I must
remind the House that the House will sit this afternoon till aboul six

o'clock.
- The Assembly then adjourned for Lunch till Half Past Two of the
ock.

'The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. President (The Honourable Sir Shanmukham Chetty) in the
Chair.

Mr. N. N. Anklesaria : Sir, the episode about the proceedings of the
Select Committee must have come to some of us at least as a matter of
great humiliation and regret. Certainly, Sir, the explanations given by
Honourable Members who sat on the Committee from the Opposition side
will not enhance their reputation for grit or their reputation for their
power to stand up for what they regard as just and true in the interests
of our country. Sir, I have got too much respect for my Honourable
friend, Sir Abdur Rahim, and some of his colleagues to think that the
explanation vouchsafed here was quite the correct explanation. I think
the more correct explanation was the absence of visitors’ galleries and
Press galleries at the meetings of the Select Committee. Sir, in the Select
Committee, Honourable Members become much more responsible and much
more reasonable than you find them here (Mr. 8. C. Mitra : ‘' Ques-
tion ’), and as my Honourable friend questions that, I will give a con-
vincing proof of the truth of my statement.

Mr. Gaya Prasad Bingh : You are speaking from your own expe-
rience.

Mr. N. N. Anklesaria : In this House, Member after Member has
talked of Government Members violating pledges and disregarding pro-
miges mnade in this House. What are the Select Committee people satis-
fled with ! In the seven operative paragraphs of their Report there are
five paragraphs in which Government give mere assurances and my
Honourable friends who have been talking about broken promises and
violated pledges are perfectly satisfied with those assurances. Is that not
reasonableness, Sir ! Sir, that is neither here nor there (Ufr. Gaye
Prasad Singh : ‘‘ Nowhere ’’), but 1 now come to the question 9f.gxem.
Sir, excise has got a very bad name in India, thanks to the agitation of
the Bombay millowners at the time the Fiscal Commission was 1 tting.
The prejudice against excise was started and T must say fomented By the
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Bowbay millowners, but as 1 said, Bir, sentiment is never a companion
of zegson or common sense. The question arises—why have the Goverw»
ment selected excise as a form of tamation in connection with the present
measure 7 Sir, when we gave protection to the steel industry in India;
it was previsaged, that a fresh adjustment would be neceasary of the pro-
tective tariffs at the end of the protective period, and that was as it ought
to be, because, if there ware no readjustment of tariffs, then it would he
taut:uncunt to admitting in the most signal manner possible the failure of
the whole scheme of protection. Fortunately for India and fortunately
for the industry, that is not the case, and the tariffs have got to be read-
justed. But, how shall these tariffs be readjusted ¢ The Tariff Board
stated that it was possible now te re-adjust the tariffs in the interests of
the weneral consumer, especially of the agriculturist and in the inverests
of the subsidiary industries and in the interests of public utility eoncerns,
Now, as regards the consumers’ interests and as regards the interests of
the subsidiary industries, I have nothing to say, because it is so transparent
and self-evident, but as regards the public utility concerns, Members have
spoken ugainst the Government’s view that the tariffs should be in the
interests of public concerns. But imagine, Sir, the public utility coneerns
in India are mostly Government concerns, and by imposing tariffs on the
materinls used mostly by Government public utility concerns, you take
away with one hand what you give with the other by your protective
tariffs. Sir, secondly, the Tariff Board stated and stated in a most
distinet and definite manner that the new scheme should be adjusted so as
tp implement the promises and understandings which were made in con-
nection with the Ottawa negotiations and Agreement. Sir, I just want to
read one or two lines from the Tariff Board’s Report to show how definitely
and how distinctly that object was put forward by the Tariff Board. On
page 62 of their Report they say :

‘¢ We have, however, decided to adopt the other method which is ecaleulated {o
give the British manufacturer a definite advantage consistently with the interests
of the Indian industry. Our objoct in doimg 80 is to maintaim as fur s is new
possible the principle of reciprocity underlying the Ottawn Agreemeut relating to
galvunized sheets, '’ ete.

Sir, when the Tariff Board is so very definite and when owr under-
standings and our promises were so very definite, relying on which the
British Government made it possible for our produets to replace continen-
tal imports into England, T ask why should this Government bhe so
sqneamish about mentioning that fact before this House ? Sir, 1 will
not fake up the time of this House by reading the relevant portion of
your report concerning the Ottawa negotiations, but I rely specially on
yaragraphs 73 and 76 of that report. Anybody who wants to know
what the British Government has done for encouraging the imports of
Indian steel and Indian iron into England with a view to replace con-
tinental produets should read paragraph 73 of that report carefully.

Mr. B. Das : Does my Honourable friend know that the Tata’s have
suffered a great loss by sending pig iron te England ?

~ Mr. N. N. Anblesaria : No, Sir, T do .not know that. Besides,
that is absokutely irrelev,ah't to my argument.

Mr. B. Das : In that case my Homourable friend’s whole specch is
Srrelevant. ' '
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Dr. Ziauddin Ahmad : They sell it Rs. 11 per ton cheaper.

Mr. N. N. Anklesaria : We may be very weak in a military seuse
ay:\d we may be very weak in a financial sense, but our power to negotiate
with outiside countries on account of our having 300 million consumers
of commodities.......

Mr. President (The Honourable Sir Shanmukham Chetty) : Order,
order : The amendment is about the removal of the exeise duty.

Mr. N. N. Anklesaria : I am talking about the excise duty. Sir, I
say that our power which comes from having 300 million consumers of
eommndities is absolutely unrivalled in the world. It is the realization
by Great Britain and by the Indian Government and by our public men
of the existence of our 300 million consumers that will enable us to ea
through negotiations with Great Britain much more rapidly and muec
more efficiently than the wicked murders of a few Englishmen and a few
native officials in India. Sir, the existence of 300 million conswmuers
will make any country desire our good will and fear our hostility.....

Mr. President (The Honourable Sir Shanmukham C€Chetty) : Order,
order : The Honourable Member’s observations are thoroughly irrelevant
over the amendment. :

Mr. N. N. Anklesaria : T how to your ruling, Sir, but if you will bear
with me for a minute.

Mr. President (The lonourable Sir Shanmukham Chetty) : The
Chair has borne with the Honourahle Member for about ten minutes.

Mr. N. N. Anklesaria : Now, Sir, how is that loss to be rccouped !
Shall we impose more duties on the consumers in order to recoup that
loss or shall we impose more income-tax ¢ Naturally, my Honourable
friend, Sir Cowasji Jehangir, Jooks at me with a good deal of misgiving.

8ir Cowasji Jehangir : I have been looking at you the whole time.

Mr. N. N. Anklesaria : | may assure him that I am not guing to
suggest an increase of income-tax. The only remaining method by which,
and, as the Tariff Board says, the most obvious method by which, you
cau recoup your revenue loss is the exeise duty. The other day I
challenged my Honourable friend. Mr. B. Das, to give us any other
alternative to this excise. My Honourable friend said that he would
give out that alternative when his turn came and he would allow the Finance
Meaber to reply to him. Sir, 1 patiently and most attentively listened
to the speech of my Honourable friend, Mr. B. Das, that day, but not,
ane word did he say about the promised alternative in his whole specch
por has my Honourable friend suggested in his minute of dissent any
other alternative which would be called a better alternative to excise. Sir,
as I said, this excise has got a bad name but, after all, it is not such
a bad thing as people imagine it to be. My Honourable friends who have
been railing against excise would be surprised to hear that for 50 years
Englord put an. excise on the manufacture of her cotton cloth, from
1784 to 1834, and that was in the fitness of things. That fact is related
by the Fiscal Commission themselves an pafes 69-70. Sir, the Industry
Res heen getting the benefit of the protective dnties and when a stage
has arrived when those protective duties have achieved what they were
meant to achieve, it is just and proper and it is only fair to the consumer
atd the tax-payer that the industry must bear the bt‘n'den of the exeiss
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duty. My Honourable friend, Diwan Bahadur Ramaswami Mudaliar--I
am ‘sorry he is not in his seat-—and my llonourable friend, Mr. Mody,
regaled us with dismal stories about the soundness of the Tata’s position
in connection with the dividends that have been paid. Sir, I venture to
submit that the Tata’s are an essentially sound concern and they may
be trusted to making the most of the opportunities which a grateful
country has extended and is extending to them. My Honourabl: friend,
Diwan Bahadur Ramaswami Mudaliar, talked of no dividends being paid
on the ordinary shares and with great exultation and flourish of the
hand he repeated ‘‘ nil, nil,”’ for every year. Sir, a table has been given
on page 160 of Dey’s Tariff Problems in India and I have calcuiated
that the interest which the Tata’s have paid during the seven years—
from 3915 to 1922—amount to 1,200 per cent. and, if this 1,200 per cent.
interest is spread over a period of 20 years from 1915 to 1935, it would
work out at 60 per cent. interest per annum on deferred shares. 1f
this is not doing well, I do not know what it is.

Mr. B. Das ; What about Dr. Dalal’s widows ¢

Mr. N. N. Anklesaria : They are perfectly safe. Sir, my Honourable
friend, Mr. Das, has not taken up my challenge of showing a Dbetter
alternative. Government Members have more than once stated that they
are not enamoured of this excise duty but, as a pis aller, they have put
in this form of taxation and they have promised to take it off at the ear-
liest nossible moment. Therefore, 1 say that in the absence of a better
alternative and in the interests of our protective scheme, we should aecept
this scheme of excise taxation. In conclusion, I would say, Sir, vschew
prejudice and eschew suspicion, for where prejudice and suspicion enter
reason and common sense go out. If my Honeurable friend, Mr. B. Das,
wants sny specific proof of the truth of this adage, I would point out
its truth in his own connection. The other day my Honourable friend
said that he was a confirmed protectionist, that he always stood for protec-
tion, but what does he say in his minute of dissent. lle hopes that this
measure of protection in India will be the last measure of protection in
this country.

Mr. B. Das : It is hecause of national humiliation.

Mr. N. N. Anklesaria : You never said that in the minute of dissent.

‘Mr. B. Das : You had better read it again.

Mr. N. N. Anklesaria : As my Honourable friend, Sir Cowasji
Jehangir, is looking at me, I will give an instance in his connection. The
other day, the Honourable the Finance Member gave expression to very
noble sentiments. He asserted more than once that he was a servant of
the Government of India and of India and not of the British Govermuent
(Hear, hear). and this noble expression of opinion the whole ITouse
applauded but my Honourable friend, Sir Cowasji Jehangir, would not
allow this opportunity of making a debating point to go away without
quibbling on the constitutional position. If that is the spirit in which we
Judge this measure, then I say eschew that spirit. With these words I
oppose the motion of my Honourable friend, Dr. Ziauddin.

The Honourable 8ir James Grigg (Finance Member) : Sir, during
the course of this morning’s debate, a slight storm blew up about what

heppened in the Select Committee, as tq whether there was a bargain or
an honourable understanding or somefgihg else. You, Sir, have ruled
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that the House was not entitled to take cognizance of what happened in
the Select Committee, and that being so, the Government are content in
that respect to leave matters where they were left by the statement of
Sir Abdur Rahim. I come now to the real subjeect under discussion
wkhich is; whether we shall or shall not impose an excise duty of Rs. four
per- ton upon the domestic production of steel ingots. During this
debate, a certain number of general principles have been formulated, some
of them rather startling. Take first Mr. Ramakrishna Reddi, his prin-
ciple is that an excise duty is only justified in cases where there is
domestic over-production. On this I would only say this that this is an
entirely novel principle and I do not agree with it. The primary purpose
of an excise is to produce revenue and not to remedy economic dafccts.
Then, my Honourable friend, Mr. Jagan Nath Aggarwal, gave voice to
the theory that there should never be an excise on protected articles.
Again T do not agree. The Fiscal Commission quite definitely contemplat-
ed that there should be excise on protected articles and I referred in my
previons speech to an extract from paragraph 95 of the repott of the
Indian Fiscal Commission. It says :

¢ 1t is possible indeed that the necessities of revenue may force the Government
to put a higher import duty on certain protected goods that is required for purposes
of protection. We deal with such a contingency in a later chapter, wiien we rccom-
mend thal any such excess revenue should be raised by means of an excise duty plus
an additional import duty. The additional duties would be purely for revenue pur-
poses and would ‘bhe dealt with on strictly revenue principles.’’

So that, the standard authority on fiscal matters in India, the
Indian Fiscal Commission, entirely denies the principle formnlated by
Mr. Jagan Nath Aggarwal. Then my Honourable friend, Dr. Ziauddin
Ahmad, also formulated certain principles which are of a general nature.
He said, so far as I understood him, that we should not mix up revenue
and protection and this seems to me to be rather, if T may say so, an
inaccurate echo of my remarks on the last occasion when this way debated
in this House that we should not mix up revenue duties and protective
duties. That is a very well understood principle, but to sav that we
should not mix up in the same Bill revenue and protection, this does not
by any means follow from that. Obviously protection and revenne are
inextricably bound up and you have only to look up at the terrible 1all
in the customs revenue of this country. as a consequence of the protective
policy in some industries, to sec how revenne and proteetion are hound
up. I imagine, however, that what Dr. Ziauddin Ahmad really meant
was, and in this he was joined by my Honourable friend, Raja Babhadur
Krishnamachariar, that you must wait and see how much revenue you are
guing to lose and then .introduce. not now but next February, the uppro-
priate remedial measures. In other words—I apologise for repeating this
metaphor—you must leave the stable door unlocked and in six months
after the horse has heen stolen you think of locking it. Apart from that,
T contend that both these Honourable Members displayed a.certain amount
of ‘nconsistency. After giving expression to the opinion that it is an
absolute outrage that you should mention excise or that you should impose
excise duty in a Bill whose purpose is protection, or whose main purpose
is protection, I find in amendment No. 14 that my Honourable fricad, Dr.
Ziauddin Ahmad, has given notice to move : ‘

" ¢“That after clause 4 of the Bill the following new clnuse be iusericd and the

subsequent clauses be re-numbered accordingly : .
" "U4.5 1f revenne duty is imposed on amy article mentioned: in the Sehedule, the

equal amount of excise duty: shall be imposed on similar articls '’’’ -

'
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T can only say after this, that consistency is not omne of his best
wirtues. How does that square with his theory that there should be
mothing about excise in this Bill ¢

Then, my Honourable friend, Raja Bahadur Krishnamachariar, at
one point contradicted or queried the optimistic forecast of my prede-
cessor that in budgetary matters we have turned the cormer. In that
case, if that is his view, how can he possibly argue, ‘‘ wait and see if we
have turned the corner '’ ? Whether we have turned the economic corner
or not, I do not know, but, I think, I can see some signs of our being in
the course of doing so, but I am bound to say that I do not see any signs
of our having turned the budgetary corner yet, and, it is on that that
T rest my case for the imposition of an excise duty now. We are going
under the protective part of the Bill to lose something which is variously
estimated, but which we at present estimate at 30 lakhs, it may be a little
more or it may be a little less. I do not know, nobody knows, whether the
existing taxation is sufficient to cover that loss. I dealt with all this in
my previous speech and I said that the yield of the match excise duty
and the sugar excise duty has practically not begun yet. Both these are
uncertain elements in the Budget and as the House knows perfectly well
therc are other doubtful items in it. I do mnot think any responsible
Finance Member can recommend the House to take the risk of throwing
away 30 lakhs revenue and not make it up immediately. That is my case,
viz.,, that we do not in the least know where we are, but T think, it is
extremely unlikely that the Budget will stand a loss of 30 lakhs und,
iherefore, we must make it up, not in six months time, but now. Se mueh
for the necessity for making up the revenue. The next question is, is
there any other way of doing it than the one we propose in thiy Bill ¢
The Ruja Bahadur rather hinted, if I have not misunderstood him, that at
{east the debates of the Select Committee proved that there was an slter-
native way of raising this revenue. I went into it.......

Raja Bahadur G. Krishnamachariar : If my Honourable friend
would allow me, what I said was that there was a proposal in the Select
Committee to find out if there was any alternative way of recouping this
loss. We do not know exactly what happened in the Select Committee
whether that attempt was made and if so with what result.

The Honourable 8ir James Grigg : I will come to that. As a matter
of fact T went into all that in my previous speech, and I came to the con-
clusion and tried to prove that there was no alternative way of raising
these 30 lakhs and nothing that happened in the Select Committee changed
my views. I think it will not be an unfair statement of the deliberations
of the Select Committee that thle only way of replacing these 30 lakhs of
revenue was in fact to put back a large part, practically the whole, of
the Rs. 43 a ton which is being taken off the duties both on continental
and on British galvanised sheets. I do not think anybody, who has been a
member of the Select Committee, will challenge that. T made it clear
previously and I make it clear now that Government cannot be a party to
any such scheme as that. As the House knows very well, it is often ex-
tremely difficult to know what in the positive way can be done to lelp the
agriculturist. We have now got something which will undoubtedly help
the agriculturist, particularly in Bengal ; and I personally and Govern-
ment s a whole are certainly not prepared to forego this opportunity of
helping the agrieulturist when it comes to our hands. °
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Now, Sir, as the House will remember, the Fiscal Commission defl-
nitely recommended excise duties and I think it is not
unfair to say that universal economic theory proves that
the least burdensome way, as far as the consumer is concerned, of raising
reveunue, is not to give a gratuitous increase of protection to the producer
but to impose a loxy excise and an exactly equal customs duty ou the com-
modity under consideration. And here perhaps I can again read para-
graph 120 of the Tariff Board’s report : '

‘‘ The general question of replacing by some other source of taxation the
Customs rcvenue lost to Government by reason of the policy of protection is one
which the country must be prepared to face sooner or later. An obvious way of meoting
tho situation is to levy an excise duty, provided the protective duty is increased at
the samo time by a corresponding amount 8o as not to impair the measure of protection
granted to the industry. The same principle may be applied to individual articles
manufactured by a:protected industry on which no protective duty is required by
levying tho duty on both imports and local production at a uniform rate so calculated
that on the total consumpion the aggregate amount of revenue desired by Government
may be realised. Such a course has the advantage, besides safeguarding the Indian
industry and supplying the deficiency in revenue of preventing so high a rise in prices
as will follow if the whole duty is levied in the form of an import duty.'’

8 »u.

In this way, by a comparatively low excise and an equal import duty,
the aceds of the Treasury are met most economically ; for, after the pro-
tective needs of the producer has been fully met, this theory ensures that
the revenue needs should be met by a method which gives the Exchequer
all the money that is taken from the consumer, and it does not adopt the
plan of taking from the consumer many times the amount that the Rx-
cheguer needs and gets, the remainder, by far the greater part, of the
money taken from the consumer, being an entirely gratuitous donation to
the producer who ez-hypothest does not need it. This, I conceive, was
the intention of Mr. Anklesaria’s argument, and, if so, I may say that I

entirely agree with it.

We had the spectacle this morning of a good many people opposite
getting up and simultaneously posing as friends of the consumer a_nd
opposing the excise duty. Sir, I am not sure whether they spoke with
their tongues in their cheeks. I claim that I am the true friend of the
conswner and I, therefore, invite all the other true friends of the con-

sumer to follow me into the lobby.

There are two small points which I might deal with before I sit down.
My Honourable friend, Mr. Thampan, raised again the question of the
States. Sir, I do not think I can do better than read the paragraph of
the Select Committee’s report :

¢« We considered the possibility that the inauguration of steel mauufacturo in
Indian States might bring Ii):to existence circumstancos prejudicial to the interests of
manufacturers in British Indin. We have received an assurance that any develop-
ment of this kind will be carefully watched by Government and tbat steps will be
tak?:, if the necessity arises, to safeguard the interests of manufacturers in British
India.’’

Mr. Thampan rather sneered at assurances of Government, but I do
not think that in the present cireumstances it is possible to formulate 8
aaﬁu&rd against an evil which has not yet em::g.ed, and, at any rate, I
think the producers in this instance are quite tisfled that Gpvernmeqt
mean what they say and that they will wateh the position and will do their

utmost to deal with the danger, if :and when it arises.
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The other question was that raised by Mr. Mody with regerd to the
‘removal of the excise. The Commerce Member and myself have both made
our position in this matter absolutely clear, and if we went on paraphrasing
and reiterating our views on that matter for a month, I do not think we
could make our position any clearer. Neither of us contemplate that this
particular excise should form a permanent part of the fiscal system of this
country. As to the time and the circumstances in which it can be removed
nobody can prophesy, but our desire and intention is that it should not be
kept on a moment longer than it is necessary.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

¢¢ That clause 4 of the Bill be omitted and the suhsequent clauses Lo renumbered
accordingly and comsequential amendments be made in the Bill as wuil as in the
Scl.iedule.”’

The Assembly divided :

AYES—28
Abdul Mutin Chaudhury, Mr, Murtuza S':heb Bahadur, Maulvi Sayyid.
Aggarwal, Mr Jagan Nath, Neogy, Mr. K.
Ba Maung Pandian, Mr. B, Rajaram.
Bhuput Sing, Mr. Pandya, Mr. Vidya Bagar.
.Das, Mr, B, Patil, Rao Bahadur B, L.
Dutt, Mr. Amar Nath. Reddi, Mr. T. N. Ramakrishna.
Gunjal, Mr. N. R. Roy, Rai Bahadur Sukhraj,
Hari Raj Swarup, Lala. 8ant Singh, Bardar.
Ismail Ali Khan, Kunwar Hajee. Sen, Mr. 8. C.
Jog, Mr. 8. G. Shafee Daoodi, Maulvi Mubammud.
Krishnamachariar, Raja Bahadur G. Bingh, Mr. Gaya Prasad.
Lahiri Chaudhury, Mr. D. K. Thampun, Mr. K. P.
Mahapatra, Mr. Sitakanta. Wilayatullah, Khan Bahadur H. M.
Mitra, Mr. 8. C. Ziauddin Ahmad, Dr.
NOES—55.
Abdul Aziz, Khan Bahadur Mian. Jawahar Singh, Sardar Bahadur Sardar
Ahmad Nawaz Khan, Major Nawab. Sir,
AN, Mr. Hamid A. Kamaluddin Ahmad, Shams-ul-Ulems
Allah Baksh Khan Tiwana, Khan Baha- ‘Mr, :
dur Malik, Lal Chand, Hony. Captain TRao Baha-
Anklesaria, Mr. N, N, ] dur Chuudhri.
Bajpai, Mr. G. S. Lindsay, 8ir Dnrcy.
Bhadrapur, Rao Bahadur Krishna | Lumby, Lieut.-Colonel A. F. R.
Raddi B. Metcalfe, Mr. H. A. F.
. Bhore, The Honourable Sir Joseph. Morgan, Mr., Q.
Bn;; Kishore, Rai Rahadur Lala. Muazzam Sghib Bahadur, Mr, Muham-
Buss, Mr. L. C. mad.
Chatarji, Mr. J. M, Mujumdar, Sardar G. N. .
Chinoy, Mr. Rahimtoola M. Mukherjee, Rai Bahadur Sir Satya
Craik, The Honourable Bir Henry. Charan. ’
Dalal. Dr. R. D. Nihal Singh, Sardar
I()}nhgmd M\:\’ A. - Noyce, The Honourable Bir I"mnk
ugnavi, Mr. A. H Perr}' Mr. E. W.
. Grantham, Mr. 8. G. A
Gti:u {, ﬂi {i‘onnuubu &‘ J““' _Rzg‘l:gldjin Ah'mad Khan Ba!mdur
ockenhul v, F.
* Huodson, ' Bir ‘Teslie. ‘! Raghubir Singh, Bo! Bahadur Kunwar..
James, Mr. F. E, b Rafsman; Mr. A T
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Mju:lall,:ﬁstrTa B;Ih:dg; M. C. Singh, Mr. Pradyumna Prashad.
Raﬂanmga .Iyer, ’Mr. 'C. S Birear, The Honourable 8ir Nripeadra.
Rastogi, Rai Saohib Badri Lal. Spence, Mr, G. H.
Rau, Mr. P. R. Studd, Mr. E.
giochargds, l\g w. J. 0 Trivedi, Mr. C. M,
Beova, Mrr J. lsitﬁ::;'. Yamin Khan, Mr. Mubammad.
Scott, Mr. W. L. Zakanllah Khan, Khan , Babudur Abo
Sher ' Muhammad Khan  Gakhar, Abdullah Muhammad.

.Captain. Zyn-ud-din, Khan Bahadur Mir.

Thq motion was negatived.

Mr. President (The Honourable Sir Shanmukham Chetty) : For the
convenience of Honourable Members, the Chair would explain the proce-
dure that it propases to follow regarding the amendments. After finishing
ciause 4, the Chair proposes to go on to the subsequent clauses in order,—
clauses 5, 6, 7, 8, 9, etc.—and then to the Schedule ; and then the House
will come back to clause 3 and then clause 2 and then clause 1 and then
the Title and the Preamble. That will be the order in which the amend-
ments will be taken.

Mr. Sitakanta Mahapatra : Sir, I beg to move :

‘“ That in clause 4 of the Bill, for tho words ‘ four rupees ’ the words ¢ three
rupees ’ be substituted and clause 7 be amended accordingly.’’

8o much has already been said against the imposition of an excise
duty that it is needless for me to say anything more. I shall only, as
briefly as I can, try to convince you that there is a fair scope for a sub-
stantial reduction in the incidence of excise duty, unless the Honourable
the Finance Member wants to tax unnecessarily and make money out of it
on a plea. But the Honourable the Finance Member and the Honourable
the Commerce Memnber have repeatedly asserted on the floor of this House
that they want nothing of the kind and they are prepared to be reasonable
in this case. The Government estimate that the loss to their revenue on
account of lowering of duties now propesed will he in the neighbourhood
of Rs. 30 lakhs. This sum they propose to make up by levying an excise
duty on the production of steel ingots in the Tatas which was roughly
740,000 tons in 1933. But, as I have already indicated in my minute of
dissent, this estimated loss of Rs. 80 lakhs of revenue is an over-estimate.
I shall prove it presently. My first point is that while calenlating loas of
revenue, the Treasury Benches always over-estimate the loss, and, while
caleulating the income, they invariably underestimate it. When we sug-
geut that postcards may be reduced from nine pies to six pies, they say :
¢“ Oh, the loss will be tremendous—so many crores and so many lakhs '’
Bat when we contend there will be a larger saving, they say it is a question
of a few thousands of rupees. The Honourable the Commerce Member
has in a way admitted that this may be an over-cstimate. In his speech
on the 31st July, he said :

¢ Fstimates of losses must be uncertain, but even if we regard this as an over-
estimate, it is absolutely certain that we shall have to face n serious diminution in
our customs revenug."
- But the Finance Member, who is perhaps responsible for these caleu-
lations, is nothing if not very frank in his etatements, since he is not yet

v
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a ‘‘ spoilt child '’ of the Government as newspapers say about him. In
his speech on the 1st of August, the Finance Member said :

“‘ Ou the later figures now available, we estimate the actual loss to be expoeted
is from 25 to 30 lakhs.’’

In view of the fact that the Finance Member himself calculates that
the loss of revenue may vary between 25 and 30 lakhs, it may safely be taken
as 25 lakhgs, but to be modest and cautious, let us put it at an average figure
of 274 lakhs. But this calculation was made by the Finance Member
before the Report of the Select Committee. In the Select Committee the
revenue duties on structurals and steel ingots and steel plates of British
manufacture have been restored. There is-an income of about two lakhs,
Lut let us put it at 13 lakhs, to be very cautious, secording to the modest

;qn}::iuhtion of the Finance Member himself. On the 1st of August, he
8al H . .

¢ There remains the possibility of a revenuc duty on tested structurals und plates.
According to our calculations, the yield of ten per demt. duty on the basis of imports
of 1932-33 would be about 14 laukhs, and on the figures of next year would have

amounted to a sum very slightly in exeess of that figure, certainly it will comc under
two lakhs.’’

But when he was interrupted by Mr. Mody, he admitted that this
might go up to three lakhs if there is a switch-over from continental to
British. Let me read the passage referred to.

‘“Mr. H. P. Mody : May I ask a question ¥ What would happen in the ecase
of a switch-over from. continental to British ¢ Would not the revenue loss he greater ?

‘“ The Honourable Sir James Grigg : If I go into that, it might put me off
from the thiend of my argument, but supposing it doubled and in the rcsult yon get
threo lekhs......3 lakhs is a very inadequate contribution towards 30 lakhs.”®

This is what he said. DBut let me put it at 2} lakhs instead of three
Inkhs. So our loss comes to 25 lakhs. Then, the countervailing duty
leviable upon tin plates and tin sheets have been increased to the extent
of about 12 annas per ton. Tlere, there is a very considerable revenue.
Further, import duties on highly priced alloy steel bars have been consi-
derably increased. Some revenue increase must be allotted to this side.
Over and over all these, in paragraph 6 of the Select Committee’s Report,
there is a clear provision that in case of unfair cutting of prices on im-
ported articles, additional duties will be imposed by the Governntent of
India. In the present world conditions today such reduetion in prices is
a foregone conclusion. From all these factors it may safely be assamed
according to a most modest caleculation that there will never be a loss of
more than 22 to 23 lakhs of revenue as a result only of reduction in-the
level of import duties, and so we are required to raise this sum only by
imposing excise duty, if at all, i

Then, the rate of production of steel ingots in Tatas was 740,000 tons
in 1933, but Tatas have been found to be increasing their production by
leaps and bounds. Let me quote a sentence .from Bir Leslie Hudson’s
speech on the 1st of August. This is what he said :

‘“ Their output in 1923, was 163,000 tons, in 1824, 880,000 tons, and in 1933, it
was 500,000 tons,’’ ‘ :

It is quite possible that in 1934 and further on till 1941, their rate of

production will go on increasing steadily, if not at this,rate, .Further, Sir,
in paragraph 5 of the Select Committee’s Report, it is stated that there if
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every possibilit_y of the inauguration of steel manufactyre in Indian States.
Ycry recently it appeared in the newspapers,—and that was referred to
t'ﬁ‘.is morning in this House,—that the Mysore Government have already
sanctioned such a scheme at Bhadravati at an initial cost of 21 lakhs. Over
and above all these, there are some smaller firms in British India, both
Puropean and Indian, that are even now producing steel to a certain
extent, and there are a number of firms, wgich are perhaps within the
knowledge of Government, that are coming into being in the near future,
not to speak of those that may come into being during all the next seven
years with the object of manufacturing steel. From all these factors, it
would only be very reasonable on the part of Government to agree to g
reduction of the inciderice of excise from rupees four to rupees three per
ton, although I personally believe that there is sufficient scope for reducing
the incidence by half. The Finance Member in his speech on the 1st
Aneust said this :

T l;iersonally should have been very glad to be able to dispemse with it,—I
hope the House will agree that T have proved that we could not dispense with it, if
the balance of the budget was not to be prejudiced and like my Honourahle friend,
the Commeree Member, I cannot see this excise duty on steel ingots becoming a
permuncnt feature of the Indian fiscal system.’’

Sir, when we have agreed to the manner and method of imposing the
excise duty, and when we have accepted the imposition of the excise duty,
I believe the Finance Member in his national sportsman’s spirit will come
to our rescue and agree to a partial reduction of the incidence so that his
loss may be fully recouped without any extra taxation. In his speech
later, on the 31st July last, the Honourable the Commerce Member said :
¢ Its removal or reduction, however, must largely depend upon our general
finaneial position *’. T am sure, he, in his heart of hearts, believes that the
loss of revenue may not be to the extent of 30 lakhs. He is sure, I think,
that it may not be only 740,000 tons, but considerably more of steel ingots
that will require excise. He will, T hope, prevail upon his colleagne to
agree to my modest and very reasonable proposal.

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved :

¢¢ That in clause 4 of the Bill, for the words ‘ four rupecs’ the words ¢ three
rupres ’ be substituted and clause 7 be amended nccordingly.’’

Mr. N. BR. Gunjal (Bombay Central Division : Non-Muhammadan
Rural) : (The Honourable Member, speaking in the vernacular, support-
ed the amendment.)

The Honourable 8ir James Grigg : Sir, I am afraid T must confess
that I only very imperfectly apprehended the argument put forward by
the last speaker (Laughter), and if, therefore, I do not deal with his
remarks at the length which they deserved, I have no doubt ke will
forgive me. Mr. Sitakanta Mahapatra gave us the seecond of onr
peeont arithmetical lectures. As far as I can make him out, the process
which he went through is rather like that of the man who sought to
prove that the ordinary lawyer’s fee in the United Kingdom was not
6s. 8d. but 3d. six and eight equals 14d., which is ls. 2d,, which again
became one and two pence which equals 3d.! 'He seems to me to arrive
at some such result. He first of all started off to prove that the recom-
mendatiens of the Secleet Committee had, in faet. greatly diminished
the loss which the revenue suffered by the adoption of the recommenda-
tions of the Tariff Board. When 1 talked on the 1st August abowt the
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extra revenue which is to be expected from the restoration of the
revenue duty on structurals and plates, that was a gross figure. Of
course, it was not the amount of extra revenue that we shall actually
realise, because the duty to countervail the excise was there anyhow.
So, the extra revenue, in my view, and on a liberal calculation, to be
apprehended from the alterations made in the Bill by the Select Com.
mittee, may be about a lakh. Now, one-fourth of the 30 lakhs, which
is what he proposes to knock off, is about Rs. 74 lakhs. Towards that
Rs. 74 lakhs, instead of producing the whole amount as he tried to do,
he has, in fact, produced only one lakh and still we are Rs. 64 lakhs
short. Yesterday the House passed a Bill on the subjeet of double
income-tax relief which was required in order to stop a potential loss
of Rs. eight lakhs of revenue. The Government having taken the res-
ponsibility of bringing in a measure to stop a loss of Rs. eight lakhs, quite
clearly we should be failing in our duty if we agreed to an amendment
which would mean a loss of revenue of Rs. 6} lakhs. There is not so
much difference between Rs. eight lakhs and Rs. 63 lakhs that one
could afford to take a different view. Therefore, Government must
oppose the amendment.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘“ That in clause 4 of the Bill, for the words ¢ four rupees ’ the words ¢ three
rupees ’ be substituted and clause 7 be amended accordingly.’’

The motion was negatived.

Mr. Sitakanta Mahapatra : I beg to move :

¢ That in clause 4 of the Bill, for the words ¢ four rupees’ the ‘words ® three
rupees eight annus ’ be substituted and clause 7 be amended accordingly.’’

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Honourable Member cannot make a speech. He can move it if he
wants.

Mr. 8itakanta Mahapatra : I want to move it. I only want to

say this that if the ITonourable the Finance Member is unwilling to
sustain a loss of Rs. 64 lakhs he can agree to this small loss.

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved :

‘“ That in clause 4 of the Bill, for the words ¢ four rupees ’ the words ¢ three
rupees cight annas ’ be substituted and clause 7 be amended accordingly.’’

The Honourable 8ir James Grigg : I am afraid, Sir, that my heart,
though not so hard, is at any rate half as hard towards this proposal.
This amendment, if carried, would mean a loss of somewhere between
Rs. three and four lakhs, and even that is a loss which the Government
are not prepared to face.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
questxon IS @
‘‘ That in clause 4 of the Bill, for the words ¢ four rupees ’ the woxdo ¢ throe
rupees eight annas.’ be substituted. and clause , 7. be amended sccordingly.’’

The motion was negatived.
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. Mr, President (The Honourable Sir Shanmukham . Chetty) : The
question Is : g

‘‘ That clause 4 stand part of the Bill.’’
The motion was adopted.
Clause 4 was added to the Bill. :

Mr. President (The Honourable Sir Shanmukham Chetty) : No. 14,
Dr. Ziauddin Abmad’s. amendment,* the Chair is inclined to. think,
is out of order, because, in anticipation, he wants to provide that there
should be an extra excise duty in case there is a revenue duty on any
of ihe articles mentioned in the Schedule, the effect of which would
clearly be an imposition of a heavier burden for which the previous
sanction of the Governor General would be required. Has the Honour-
able Member to say anything on that f

Dr. Ziauddin Ahmad : The intention of my amendment is that the
revenue duty, if it is ever put, should not be used for protective pur-
poses. It should be treated purely as a revenue duty. That is my in-
tention. I would develop the point later on.

Mr. President (The Homnourable Sir Shanmukham Chetty) : When
they increase the revenue duty, it will come before the House and the
Honourable Member can express his opinion at that time.

The question is :
¢¢ That elause 5 stand part of the Bill.”’ >
Raja Bahadur G. Krishnamachariar : Nos. 15, 16 and 17 are only

consequential upon my original amendment relating to clause 4, and
as it has been voted against, all these amendments go.

Mr. President (The Monourable Sir Shanmukham Chetty) : The
guestion is :
‘¢ That clause 5 stand part of the Bill.’’

The motion was adopted.
Clause 5 was added to the Bill.

Clauses 6, 7 and 8 were added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

¢¢ That clause 9 stand part of the Bill.”’

Dr. Ziauddin Ahmad : May I suggest that amendment No. 18 be

taken after we have disposed of amendment No. 3 by Mr. Vidya Sagar
Pandya. This will be a consequential amendment to that.

s¢¢ That after clause 4 of the Bill, the following new clause be inserted and
the subseéquent clauses be rg-numbered aceordingly : -

¢ 5. If revenue duty is imposed on any article mentioned in the Schedule, the
equal amount of excise duty shall be imposed on si‘mihr articlos "’
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Mr. President (The Honourable Sir Shanmukham Chetty) ‘That
means that we will have to postpone clause 9. Clause 9 is held over.

The question is :

‘¢ That clause 10 stand part of the Bill.”’
The motion was adopted.

Clause 10 was added to the Bill.

Mr. Pregident (The Honourable 8ir Shanmukham Chetty) : The
question is :

‘¢ That the Schedule stand part of the Bill.”’

There is a new scheme by Dr. Ziauddin. What the Chair would

like to know is whether the result of this new scheme will result in an
increase of taxation.

The Honourable 8ir Joseph Bhore : On the whole I am not prepared
to say that it will result in an increase.

Mr. President (The Ilonourable Sir Shanmukham Chetty) : What
was the intention of Dr. Ziauddin Ahmad ?

Dr. Ziauddin Ahmad : T have provided for the figures of Rs. 15
ton and Rs. 10 per ton. In one case I have raised it, and in the other
case I have lowered it, and in no case is the duty increased. T will give
a sketch of my schemo

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Honourable Member’s intention was to increase it.

The Honourable Sir Joseph Bhore : There may be an increase on
certain items, but not in the total.

Mr. President (The IHonourable Sir Shanmukham Chetty) : The
Chair will give the benefit of the doubt to the Doector.

Dr. Ziauddin Ahmad : Sir, T beg to move :
‘¢ That for the Schedule to the Bill the following be substituted :

‘ THE SCHEDULE,
(8es section 3.)

Amendments to the Second Schedule to the Indian Tan)f Aot 1894

1. For Items Nos. 143 to 154 the following Items shall be subahtuted and the
subsequent Items shall be re-numbered accordingly, namely—

¢ 143. Iron and steel.
(a) not fabriested--

(i) of British manufacture .. 1-13 times the excise duty leviable fot
the time being on steel ingbts pro-
dueed in British India. :

(i) not of British manufacture .. 1-1{8 times the exeise duty leviable fer

: e time on steel ingots pro-
T tish India plus Rs. 20
')er eut. ad valerem.
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(V) Iron and steel—
fabricated— .
(¢) of British manufacture . 1-1}: times the exeise duty leviable for
. : the time being on steel ingots plus
Rs. 10 per ton.
(i) not of British manufacture .. 1-1L3 times the excise duty leviable for
the time being on steel ingots plus
Rs. 30 per ton.’ .

2. In Item No. 235—
(a) in the second column the words ‘ Iron pig ’ shall be omitted ;

(b) in the fourth column for the figures ¢ 20’ the figures ¢ 10 ’ shall be
substituted ; and o :

(¢) in the fifth column for the figures and words ¢ 10 per cent.’ the word
‘nil ’ shall be substituted.

3. In 1ltem No. 236—

(a) in the fourth column for the figures ¢ 20 ’ the figures ¢ 10 ' shall bo
substituted ; and '

(b) in the fifth column for the figures and words ¢ 10 per cent. ’ the word .
‘nil > shall be substituted. '

4, In Item No. 237—
(a) in the fourth column for the figures ¢ 20 ’ the figures ¢ 10 ’ whall be
substituted ; and

(b) in the fifth column for the figures and words ‘ 10 per ceat. ’ the word
‘ nil ’ shall be substituted .’

I should like first to mention the principles on which the suggested
Schedule is based. I may mention that I have suggested this, not
in the interest of the British manufacturers, but I have made this sug-
gestion in the interest of the Indian consumers alone. I will mention tle
principles and if that is agreed to then the conclusion will follow. My
first principle is that the burden on the consumers should be lightened
as much as possible. I do not think there will be any person who will
be opposed to this principle. The second principle is that minor in-
dustries should be benefited and that in two ways. The price of raw
materials should be cheapened and the price of fabricated articles slightly
raised, so that minor subsidiary industries may profit.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Honourable Member wants to do away with all the classifications.

Dr. Ziauddin Ahmad : I am just going into the principles on which
my amendment is based. My third prineiple is that the Tatas should
have a profit of 104 lakhs every year which I do not like to touch which
is given to them by the Tariff Board. This I called it the visible profit.
I am also giving them a good margin of invisible additional profit in
this amendment, though not to the same extent as is contained in the
Bill. My last principle is that the operation of the Act should be simpli-
fied as much as possible. It has got so much of classifications and sub-
classifications @, b and ¢, and so on. I want to simplify the Tndian,
Tariff Act which may be easy and understood and easy to work. ’If
this principle is adopted, there will be & great retrenchment and saving
in the number. of customs officers. I trust nobody would disagree with
the principles which I have suggested. T said at the very outset that
my- proposals are not based in sympathy of the British manufacturers
but of Indisn consumers.” Now, as regards unfabricated steel, I have

" T.843T.AD ' x
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a table hefore me on page 54. It is Table XXIII. The fair selling
price with ten per cent. profit on work costs are taken from the figures

1 gave yesterday :

{22ND Ava. 1934.

Landed price with- Fair selling price

— out duty Fair aelling price on | on which profit of 10

Ra. per ton. which one crore per cent. on manu-

profit is included. |facturing cost is in-

Ra. per ton. cluded.

Rails .. .. 113 95 78
Fish plates .. .. 151 133 114
Structurals British .. 113 100 86
Bars .. .. 96 94 80
Plates o 114 ’ 99 84
Semis. . .. 64 53 52
Black Sheets .. . 119 122 108
Gelvanised shgets . 160 159 144
Sleppers .. .. 86 78 71

.)"I‘hése figures show that Tata needs no protection against 'Britisﬁ
goods. Any duty we impose on British goods would in fact be addi-
tional protection not contemplated by the Tariff Board.

So when T propose to abolish all duties on British goods,

I am not doing it in the interests of the British manufacturers ; T am
doing it in the interest of eonsumers and in the interest of the miuor
industries aceording to the principles which I have just enunciated and
which the House has admitied. {An Honourgble Membey : ** Admitted 1'’)
Sorry ; not questioned. If we agree to these principlas and these aré the
principley which are admitted hy everybody, then I see no justification
why any duty at all should be placed on British goods in the shape of
additional p;otgctipn—moﬁ than what the 'I‘arigo Board, 'have given
0 the Tatda Company. That is really one 6f the very important prin-
ciples on which T have made my new Schedule and, therefore, I have
g@lﬂw&ed in the first part that on British goods only it should be 1 113
mes the excige duty, leviable for the time being, on steel ingots pro-
duced in British India and no additiopal duty because nane is nee ed.
Now, coming to the non-Britigh goods, I find that the protection is need-
Ef tﬁ e, begause, fglinthg game Table, T notice that in the case of non-
ISR

0ds some kind of protection ig necessary. . What is the quantum

of proteetion 1 T would prefer to put specific duties but I could not
Wgest?&g quciﬁg‘?u‘:u ? Ia x,elfend:fthat_ it may be out of order,
erefore, I propose this duty of 20 per cent. ad valorem, but I may say
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I would like very much specific duty of Rs. 15 per ton imstead of an
ad valorem duty. The duty should not be abnormal aud we may give
quotas to various centres. So my first part is that in consonanee with
the principles I have enunciated, np protection is necessary as against
British goods. If you want to levy any revenue duty, then levy the
revenue duty on British goods and a corresponding amount as the ex-
cise duty as well, but for protection purposes no duty as such in neces-

sury as against British goods.

At this stage, Mr. President (The Honourable Sir Shanmukham
‘Chetty) vacated the Chair, which was then occupied by Mr. Deputy
President (Mr. Abdul Matin Chaudhury).]

Sir, as a result of the last ten years of protection, we have reached
a stage where no protection is needed for Tatas’ goods against British
goods, and if the Government are levying any such duties, I think they
are not doing justice to the consumers of this country because it is not
to their interest ; here I have absolutely no consideration in mind, what-
soever, for the British manufacturer, but I consider, from a study of
the figures I have quoted, that the Tata Company can stand on its own
legs agsinst the British manufacturer and I would not like to be led
away by sentimental arguments. I would like to be told by facts and
figures that if this duty is removed from the British article, then tle
Tatas would substantially suffer and I maintain from the figures I have
guoted that the Tatas can hold its own against British goods., They do,
owever, need some kind of protection against the non-British goods ;
thyt is t6 my mind Rs. 15 per ton ijs quite sufficient protection accovd-
ing to the figures I have got in my hand. Further protection may be
given by assigning quota and not by increasing quantum of proteetion.
Coming to-the second part, that is, the fabricated -articles, in the ease of
these, T would very much like to impose some duty in the interests of
Indian steel rollers. I have suggested that Rs. ten. per ton in' addition
to any excise dnty would be sufficient for our minor industries amd
about Rs. 30 per ton .in the case of the non-British manufacturer. Ilere,
again, further protection may be giveu by quota system.

Coming to the second part of my amendment, there also I have sug-
gested that duties of Rs. 20 and Rs. ten should be changed into duties .
of Rs. ten and =il ; that is, no duty on British goods and a ten per
cent. duty on non-British goods, and then also, T say, I do it in the
interest of the consumer. Sgo this is really the princrplq on which T have
made my suggestions, and excepting one point, that is, where 1 want
to omit pig iron on which I believe there is anotlier motion elsewhere
and which I will take up later on and in which case I shall propose
that the duty on pig iron should be removed altogether. Sir, I have
quoted the principle on which 1 have made my suggestion and I think
the time has come ‘when on unfabricated steel we should have no duty
on British goods but some specific duty on non-British goods, but in
the case of fabricated articles, in the interests of our minor industries,
it 'is desirable that 'we ought to levy some duty on British goods and
also a higher ameount of duty on the non-British goods, end T l.m.w
suggested Rs. ten per ton on British and Ra. 30 per ton on non-British
goeds. These sre resly the essence of my amendment and 1 do net
like to inake detniled Gistinctions as are contemplated here in this BAll
and are aslwo put dewm in the Tariff Board Report in which every item:

1.343LAD K2
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is divided into about twenty smaller items which is really a very trouble-
some thing, both to the customs authorities and to the merchants; it
is mueh better that we should glve some kind of simple tariff as we used
to have before the War ; that is, uniform small duty for revenue pur-
pose, and I think we should go back to the sxmphclty of tariff and
T have suggested that this thing would be exceedingly simple if the
Government accept it, though I know that on the spur of the moment
they may find it emeedmgly difficult and they may mot be inclined to give
any thought to it. Some persons are telling that it is unnecessary .te
make any speech in this Iouse. The Government have certain majori-
ty in their pocket.

" Sir, we are here to represent the interests of the consumers and
we must have our say on their behalf in full. Before I sit down, I should
like to answer one or two points which were raised by several speakers
about myself, because although I tried to do it the last time I could
not get an opportunity. First of all, I come to my Honourable friend,
Sir Cowasji Jehangir. I may tell him one thing—that whenever I
hear abuses and curses, I am exceedingly happy and my digestion im-
proves. (Laughter.) Really speaking, whenever I have to speak, I do
not take any lunch, but simply on account of abuses hurled at me, I went
against my praotlce and had a good lunch. I. have had thirty years
of public life, and there was not a day without erisis. Sir, erisis has
nlways been a feature of my routine work. The absence of crisis w8
to me a crisis. Coming to my Honourable friend, Mr. B. Das, I may
tell him "that the Tatas never make a mistake agamst themselves.

Mr. Deputy President (Mr. Abdul Matin Chaudhury) : The
Honourable Member may reply to all these critieisms during the third
reading.

Dr. Zianddin Ahmad : Sir, on the third reading there may not be
much time and so T wanted to reply to them now. Sir, Government have
always got the last word in every motion. We would not have a chance
to reply to what Government have said till next motion, which may be
entirely different, comes up for discussion. The Honourable the Presi-
dent gave opportunity to reply the Government and other speakers
at the next motion. Will you just give me a chance to explain my posi-
tiont Will you give me an opportunity to reply ?

Mr. Deputy President (Mr. Abdul Matin Chaudhury) : If the
Honourable Member is brief,

Dr. Ziauddin Ahmad : I will take only two minutes. The Finance
Member really misunderstood me when he sketched out
my amendment. My position was simply this that I
consider all excise duties to be unhealthy but I am not opposed to the
excise duty. In fact, in the case of the sugar industry, when this ex-
cise duty was proposed, I actually supported the Government, although
that is the only industry in which I am financially interested. What
I stand for is that the excise duty should be considered as & problem by
itself and any kind of revenue duty which we may impose should not
be used for protection purposes. That was the gist of my amendment.
Put any kind of revenue duty but do.mot-use it for protection' purposes,
Then the other thing to which T would: like te refer was that my Honour-
able. friend, Mr. Mody, said - on the fldor of the Heuse that the Goverm-

<
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ment gave a threat that if excise duty is opposed, they-will withdraw the
Bill. This shows how slippery is the ground on which they are standing
that they will be prepared to withdraw the Bill if the excise duty is re-
moved. With these words, Sir, T move my amendment. '

. Mr, Deputy, President (Mr, Abdul Matin Chaudhury) : Amendment
moved : ' Y

‘o That fq_x";' the Schedule to the Bill the following be substituted :

‘ ¢ THE SOHEDULE.

. (See section 3.)
Amendments to the Second Schedule to the Indian Taniff Aet, 1884,
J. For Items Nos. 143 to 154 the following Items shall be substituted und the
sibsequent Items shall be re-numbered accordingly, namely—
143, Iron and steel '
(a) not fa‘tirle"a!;ed—-

(1) of British manufacture 1-1|3 times the excise duty leviablo for
the time being oan steel ingots pro-
duced in British India.

{it) not of British manufacture .. 1-1|3 times the excise duty leviable" for
the time being on steel ingots pro-
duced in British India plxs Ras. 20 -
por cent. ad valorem.

(b) 'l'ljon and gteel—

fabricated—
(1) of British manufacture +o-1+:1|8 times the excise duty leviuble for
.- the time being ‘on steel ingots plus
Ra. 10 per -ton. ;

(#) not of British manufacture .. 1-1{8 times the excise duty levinble for
the time being on steel ingots piue
Rs. 30 per ton.’
2 In Ttem No. 235—

(a) -in the second eolumm the words ¢ Iron pig ’ shall be omitted

{b) in - the fourth e¢olumn for the ﬂgure'a’.‘ 20 the figures ‘' 10’ ghull be
substituted ; and

(¢) in the fifth colymn for the figures and words ‘ 10 per cout. * the word

: ‘nil ’ shall be substituted.

3., In, Ttem No. 236— .
‘(a) in the fourth eolumn for the figures ¢ 20 ' the ﬂgureat ‘10’ shall be
: substituted ; and . )
“.(B) in the ffth column for the figures and words ¢ 10 per cent.’ the word
o 4nil’> shall be substituted.
"4, Tn Ttem No._ 237— ,
(a) in the fourth column for the figures ¢ 20’ the figures ¢ 10’ shall be
" substituted ; and ’ :

. (‘b) in the fifth colymn for the figures and words ‘ 10 per cent.’ the word
) nil’ ghall be substituted ’.’’

- The Honourable Bir Josenh Bhore : Sir, in the first place, I should
like to congratulate my friend, Dr. Ziavddin Ahmad, for, if, as he says,
hir- digestion improves with triticism, then his digestion must never be
out of order. ‘MyHonourablé friend has enmnciated four principles dnd

in regard to these four prinieiples there can be..... |
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Dr. Zianddin Ahmad : I have enunciated five principles.

The Honourable 8ir Joseph Bhore : I very much regret not having
heard the fifth, but I have taken down four with very great care. So far
as those four principles are concerned, I claim that all of them are in the
muamre which is now before the House. For instance, two of his prin-
ciples were to the effect that Tatas should get their 104 lakhs, that they
should get their ‘‘ invisible '’ profits and that they should get their

‘“ latent '’ profits. Now, Sir, he himself suggested that our Bill embodied
these principles, so that T have nothing further to say.

~ (Dr. Ziauddin Ahmad wanted to interrupt, but the Honourable Mem-
ber did net give way.)

I will go on with the other two primeiples. My Homourable friend
then enunciated a very wholesome principle. He said that minor indus-
tries should be benefited. Well, we have done our very best to see that
they will be benefited and we have given certain assurances.

Dr. Ziauddin Abmad : That is just the thing you have not done.

- The Honourable 8ir Joseph Bhore : Finally, there is the question of
the consumer, and, again, I am with my Honourable friend entirely there.
Owur contention is thet we have done our best, as things are, to see that the
consumer is in no way unnecessarily penalised and, in faet, the imposition
of the excise duty was, as has been pointed out repeatedly from these
Benches, conceived in the interests of the consumer. I claim, therefore,
that onr scheme of protection, as embodied in this measure, gives effect to
all the four principles which my Honourable friend has enunciated. My
Honourable friend has referred to another point, and on this theoretically
I am in entire agreement with him. What he said, I think, was that in
the interests of the consumer even revenue duty should not be imposed
where protection was not necessary.

\

Dr. Ziauddin Ahmad : I am sorry to interrupt the Honourable Mem-

ber, but what 1 said was that the revenue duty should not be used for
protection purposes.

The Honourable 8ir Joseph Bhore : That, of course, is a truism, but
T understood him to say that a revenue duty should not be imposed where
protection was not required. Well, Sir, we endeavoured in one case to
give effect to that prineiple but under pressure we had to vacate the posi-
tion which we had taken up. I would suggest to my Honourable friend
that the scheme of protection embodied in this Bill has been arrived at as
the result of a very detailed and a very protracted inquiry by an authori-
iative Tariff Board. Now, I have no doubt that the alternative suggested
by my Honourable friend has the merit of great simplicity. But I think
he will admit—in fact, he has admitted it in the course of his speech—that
it would be quite impossible for Government at a few minutes’ notice to
substitute a. new scheme for the old scheme. I would, therefore, sugecst
to my Honourable friend that he should write another Tariff Board report.
Let. him take his time over it,.and whemr he has given it to the Houwe, to
the. counsry. and to. the Gevernment, and iwhen. we come te- consider thid:
question in.five. or, six. ysers’ time, we shall be in a position to aceept of.
reject his new scheme in place of the old:-onei I am afewid, Sir, thet E
must oppose my Honourable frignd’s amendment.. ...
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Mr. Deputy President (Mr. Abdul Matin Chaudhury) : The
question is :
“¢ That for the Schedule to the Bill the following be substituted :

‘ THE SOHEDULE. )
(See section 3.) .
Amendmants to the Second Schedule to the Indion Tarff Act, 1891,
1. For Items Nos. 143 to 154 the following Items shall be substituted and the
subsequent Items shall be re-numbered accordingly, namely :—
¢ 143. Iron and steel.
{o) not fabrieated—
() of British manufacture .. 1-1/3 time;dt‘ho excise duty leviable for the
time being on steel ingots produced i
British India.
(#%) not of British manufaoture.. 1-1/8 times the emcise. duty leviable for the
time being on steel ingots produced in
British India- plus Rs. 20 per oent. ad
valorem.

() Iron and steel—
fabricated— -

(¢) of British manufacture .. 1-1/3 times the excise duty leviable for the
time being on steel ingote plus Ras.
10 per ton.

(#) not of British manufacture  1-1/3 times the excise duty leviable for the
time being on steel ingots plus Rs. 80
per ton.’

2. In Item No. 235— .
(a) in the second coluran the words ¢ Irom pig ’ shall be omitted ;
(db) in the fourth column for the figures ‘ 20’ the figures ‘ 10 ’ shall be
substituted ; and
(¢) in the fifth column for the figures and words ‘ 10 per eent.’ the word
‘ nil > shall be substituted.
3. In Item No. 286—
(a) in the fourth column for the figures ¢ 20’ the figures
substituted ; and
(b) in the fifth column for the figures and words ¢ 10 per cent.’ the word
¢ nil ’ shall be substituted.
4. In Ttem 237—
{a) in the fourth column for the figures ¢ 20 ’ the figures
substituted ; gnd
(b) in the fifth column for the figures and words ‘ 10 per cent.’ the word
¢ nil ’ shall be substituted ’.’’
The motion was negatived.

Mr. Deputy President (Mr. Abdul Matin Chaudhury) : The
next amendment (amendment No. 23) stands in the name of Mr. 'I'hamrm.
The Chair would like to know from the Honourable the Commerce Mem-
Yer whether it proposes increased taxation, and whether it is necm
10 have the permission of the Governor General in regard to the pr
eontained in this amendment ! _

- ¥ Houcureble 8ir Joseph Rbiore : Yes, undoubtedly.

¢ 10’ shall be

€10’ shall be
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« Mr. K. P, Thampan : Sir, the permission of the Governor General is
not necessary for this amendment for the reason that the duties that I
propose under my proposal are not higher than the duties that are just
at present levied except in one or two cases. There are several instances
where the duty would be less than the present rate. I am certain the
net effect of the proposal would not be inereased in the present revenue.
It is only in cases where the proposal is for a higher rate that the sanction
of the Governor General in Council is necessary.

Mr. Deputy President (Mr. Abdul Matin Chaundhury) : The
Commerce Member has said that the net effect of this amendment will be
an increase in the proposed taxation and for this reason the sanction of
the Governor General is necessary. The Governor General has withheld
his sanction. The amendment is, therefore, out of order. The next
amendment stands in the name of Dr. Ziauddin Ahmad.

Dr. Ziauddin Ahmad : Sir, I beg to move :

‘“ That in the Bchedule to the Bill, in the proposed Amendment No. 1, in the

tthnlt!;gl (;?lumn of Item No. 142 (b), for the figures ‘ 40 ’ the figures ‘ 30 ’ Lo substi-
uted,

Sir, my intention was that the duty that we have imposed on non-
British goods is too high. To my mind, this Rs. 40 that I have imposed
is a kind of prohibitive duty and there is a good deal of talk among the
merchants that if this duty on non-British goods is accepted, there will
be no trade left with the non-British countries and we will be put in a very
difficult position. I quite agree that we should impose a sufficient protec-
tion, but the protection should not be so heavy as to prohibit the import
of non-British goods altogether. Now, if we really want to decide that
non-British goods should not come into this country, then this is not the
method of dealing with the problem. We cannot afford to practicully
give up our connections with all non-British countries in Europe.. We
must find a market for our production and we must have a favourable
balance of trade in order to give 72 erores to the United Kingdom for all
our commitments. These tariff duties leave us in a position that our
trade with non-British countries will stop altogether, then we will be in a
very unfortunate position. We will not be able to sell our goods in owt-
gside markets. I got a telegram this morning, in which it is said, that
Germany is contemplating taking some action in this matter and, I think,
instead of having a very heavy duty it would be better if we give some
kind of quota to these countries so that they may not be able to import
move than we require. The practical way of dealing with these protective
duties would be this. We know our requirements is in the neighbourhood
of 1,300,000 tons. That is the consumption of India in normal times. It
has substantially diminished on aceount of depression and high prices.
Then. out of this, the Tatas may produce about 600,000 tons. We have got
a margin of about 700,000 tons which we have to import from outside.
We can give a quota to all the countries without applying heavy. taviff
which is practically not needed. The other countries will 'themselves
equalise the price. The fair selling price should be & price on which ten
per cent. profit is given. . My Honounable friend, the Commerce Member,
said clearly on this point, that the Tariff Board figures are very well cal-
culated. Unfortunately, he has placed us.in a position, when we cannot
challenge his figures because he hes not given the evidence or any material
to us. He has placed s in thé positish o¥/n" wian'wifhdat Wi hnd Hmbs.
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We have to take the figures of the Tariff Board for granted, because we
have no other data to go by. As regards the premises on which their
caloulations are based 1 challenge them. One of their premises is, that
Interest at six per cent. should be calculated on working capital. I subwmit
this is too qluch. it ought to be four per cent. The second premise that
I challenge s, that they have given Tatas a clear profit of 100 lakhs on the
grouud that shareholders should at least get eight per cent. profit. On a
sum of 12} crores it comes to 100 lakhs. This figure again I challenge.
A clear profit of 100 lakhs is not what we can afford to pay. In these days
a profit of five or six per cent. is good enough. A profit of eight per cent.
is abnormal. = 'We should begin the other way. We give them a profit of
ten per cent. on working cost. Those Ilonourable Members who are
engaged in industry will be able to tell us whether a profit of ten per cent.
on working cost,.in any undertaking, is not good enough. I gave some
figures last time that their profit varies from 15 per cent. to 40 per cent.
‘We are giving enormous profit to the Tatas. This is the premise of the
Tariff Board which I challenge. The Tariff Board gives them eight per
cent. on their capital of 12§ crores, and this is a thing which the consumers
of India are asked to contribute. Though I do not challenge the figures,
yet I challenge the premises on which these figures are based. Therefore,

on that particular ground, they are not justified.

The, next point I would like to point out is that the Tariff Board has
given a fair selling price, but it has not given any machinery by means of
which we can see whether Tatas will sell articles at the calculated fair
selling price. Will it only remain on paper and will it ever be observed
in practice ¥ Neither the Tariff Board nor the Government have sug-
gested anything in this Bill which will go to show that the Tatas will
actually sell articles at a fair selling price. 1 submit that if this is not
observed, the Tatas would sell their goods at the price at which the duty
paid imported articles would be introduced into this ecountry and, thereby,
the Tatas will get an additional profit of 113 lakhs which I called invisible
profits. My Honourable friend, the Commerce Member, may say anything
in this House, but the country which is behind us will judge the Govern-
ment by the results. This enormous sum of 113 lakhs we cannot afford
to part with. The fact remains, that no machinery is suggested in the
Tariff Board report or in this Bill by means which we can see that the
Tatas will sell their articles at. the scheduled fair selling price which has
been calculated for them. 'Any merchant will verify what I say, namcly,
that the Tatas will sell at the price at which the foreign articles will be
landed duty paid in Bombay. Any customs duty which we will impose
on these articles will add to the price of these articles and will add to
the actual selling price at which the Tatas would sell. These arc facts
which my Honourable friend cannot ignore entirely. e may befool us
for sometime, becanse he has got votes in his pocket,”but the country which
i behind -us will judge the action of the Legislature and will see that we
are providing no machinery and we are deliberately putting ad.dmonal
burden of ¥13 lakhs on consumers. I have ealeulated this figure item by
itere and T have given in tebulated form in my first speech. T called this

sum of 113 lakhs as ** invisible profit ’’ to Tatas. You eannot ignore these
foets. 1 wish your invisible profit or the difference between the selling
price and the price at which these articles will actnally be sold be the
minimum pdssible, because you must take it for granted that the. Tatas

will- never. sell . these - Articles at a fair ‘selling. price. ‘This fair selling
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price will only be on paper just like your centre of gravity which never
exists except in the mind of the mathematician. I, therefore, saubmit,
that the fair selling price does not exist in the market, it only exists in
the Tariff Board report or buried in the Commerce Department. The
Tatas will never sell at a fair selling price. They will sell at a price at
which the imported articles after paying the customs duty will be landed
in the country. I have emphasized this point time after time that the
Bill dves not provide us any machinery to enforce that the fair selling
price should be de facto price. Any duty, which you will impose on these
articles, will add to the protection and add to the fair selling price in-
mediately, because, as soon as we put any duty on the imported artiele,
the price of that article will go up and the Tatas will sell their goods at
that price. I, therefore, submit, that the Government should put an end
to this chance and they ought to see that the Tatas do not sell at a price
higher than the fair selling price that has been fixed. If this machinery
is not provided, and if the Government do not care to provide these
things, then it will be very unfair to the consumers. S8ir, in this parti-
cular case I will give you one illustration.

A legal practitioner when he reaches the highest stage in his profession,
his clients on either side pay him fees in order that he may not be engaged
by the other side. It is a kind of negative reduction fee. I have secn
legal practitioners who are paid simply for the fact that they may not
appear for the opposite side. This i1s the highest of the progress of a
legal practitioner. Similarly, in the case of thieves and dacoits, the
highest point they could reach is when they never do dacoities but they
regulate dacoities and they see that dacoities are committed and their
proper share comes in. Similarly, the Government are reduced to this
position of the highest forn of dacoits and they allow the Tatas to rob
the consumers of the country provided the share of the Government in
the shape of excise duty is paid to them. This is the tax which the
Government are paid by the Tatas because as my Honourable friend,
Mr. Mody, pointed out, and the Government have not challenged that,
the Government said very clearly that they would not allow this Bill to
go through unless the excise dutyv is paid up. That is really dacoity.
The Government do not commit dacoity but they ask others to rob the
consumers and they share the profit. That is the position to which we have
been reduced. With these words I move my motion.

Mr. Deputy President (Mr. Abdul Matin Chaudhury) : Amendment
moved :

“ That in the Schedule to the Bill, in the proposed Amendment No. 1, in the
tt,hitrril (;(:hunn of Ttem No. 142 (b), for the figures ‘ 40 ’ the figures ¢ 30 ' he subwti-
\ttefl.e

The Honourable 8ir Joseph Bhore : Sir, as I think that this amend-
ment is very analogous to a large number of amendments standing in
the name of my Honourable friend in which he seems to have substituted
one figure for another somewhat at random, it will, I think, be advisable
for me once and for all to atate the position of Government with respeet
to suoh substitutions, so that it may be unnecessary for me later om,
when other similar motions are moved, to repeat what I have said on this
oceasion. *

Now. Sir, my Honoursble friend. has subatitﬁtnd the figure ¢ 80’
for the figare ‘* 20 **. ‘T contend that that is & gnbstitution whioch has ne
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scientific basis whatsoever. It is simply a substitution of one fAgure
for another. The figure ‘‘ 40 ”’ may be high,—I do not say thutnft is
not,—but the figure ‘“ 40’ was arrived at by the Tariff Board after a
complete examination of the case and after a complete scrutiny of the

res involved. It has a scientific basis and it is something which ecan
be logically supported and understood. If we depart from the very

ite scheme such as the Tariff Board has adopted, we ‘shall never
know where we are. It is for that reason that I consider that we are-
absolutely bound to adopt the figures in the Tariff Boerd report unless,
as I. have said on more than one occasion, it. is shown that those figures
are incorrect or have been reaehed by incorreet processes.

. Now, the only point which my Honourable friend has really raised
iA connection with the ealculations of the Tariff Board is the allowance
for interest which the Tariff Board has made in ealculating the fuir
selling price. It has allowed interest at the rate of six per cent. on work-
g eapital and it has allowed a profit of eight per eent. on the totad
capital at charge. Now, Sir, certainly opinions may differ in regard
to' the reasonableness of these figures, and 1 do not quarrel with my
Honourable friend for holding the opinion that these figures are on the
high side. But the Tariff Board has given the fullest possible reasons
for proceeding upon that basis. Apart entirely from other reasons
there is one which has poasibly escaped my Honourable friend. One of
the reasons definitely stated is that these figures allow for unforeseen coun-
tingeneies. I understand that, in the course of the inguiry, Tatas’ Repre-
sentatives demanded a specific provision for unforeseen contingencies and
the reply of the Tariff Board was, ‘‘ No ; we have given you & generous
allowanee. We have calculated your profit at what we consider is a
generous fizure and that should cover you against any unforeseen acei-
dents that may occur which may reduce your profits . I think, 8Sir, that
having regard to that explanation it cannot be said that the figures on
which the Tariff Board proceeded are unreasonable ; and if, we assume
that they are not unreasonable, then we are driven to the inevitable con-
clusion that these figures which have been arrived at as a result of calcula-
tions based upon those assumptions must be. accepted unless and until we
can substitute them by others on an equally scientific basis. The more
random substitution of one figure for another is, I submit, not a scientifie
procedure. For that reason, I must oppose this and other similar amend-
ments which stand in the name of my Honourable friend.

Mr. Deputy President (Mr. Abdul Matin Chaudhury) : The

<ueéstion is :
““ That in the Schedule to the Bill, in the propored Amendman% ‘Jo' 1, in the
thitd cclumn of Item No. 142 (b), for the figures ¢ 40 ’ the figures < 30 ' be substi-

tuted.’”’

The motion was negatived.

Dr. Biauddin Ahmad : Sir, I beg to meve :

¢ Phat in the Schedule to the Bill, in the propossd Amendment Ne. 2, in the
tifivet eodomn of Ttem No. 143 (a) (4), the words and figures ‘ ar 10 per cent. a/l valorem,
whichever is higher,” whero they occur for the first time, be omitted.
This i ost important amendments which I should like to
This is one of the m p ke

it i f the previous amendments.
T b o by said tha e ; he Tarift Board Jiterally. Bit

ble friend repeatedly, said that he followed the ’ J :
E:c go?lzws_thepTdriﬁyBoud whenever it suits him and he does not follow.

)
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the Board when it does not suit him. In this particular case he has uot
followed the Tariff Board. Am I not correet in that 1 _

The Honourable 8ir Joseph Bhore : Certainly in the original Bill we
followed the Tariff Board. - . A o

Dr. Ziauddin Ahmad : In this particular Amendment the Tariff Board,
report has not been followed. - .

The Honourable 8ir Joseph Bhore : My Honourable friend is com-:
pletely wrong. Government followed the Tariff Board report in their.
original Bill, and this alteration which he now wants to remove was put .
in by the Select Committee. : .

Dr. Zisuddin Ahmed : Thank you very much. I thought the Select
Committee is intended to reduce the rate. I never heard, except in one soli-
tary example of hosiery, that the Select Committee have come forward to-:
inecrease taxation and give additional protection and Government readily.
accepted them. After all, the Tariff Board report has made exact caleula-.
tions and on the strength of those my Honourable friend drew up the Bill:
acoording to the recommendations of the Tariff Board." They calculated
the exact amount of protection which vught to have been given and Govern-
ment suggested the same amount in their original Bill. ‘But for: some
reason or other, which we do not know and which has been hinted on the:
floor of the House, Government changed their mind and acceded to the
request of Tata’s and increased the amount of protection by an amount
whieh is practically equivalent to rupees five per ton. That is practically
the additional protection which they have given. Now I have to argue
in the first place that the Select Committee was certainly wrong in increas-
ing the protection which had been so carefully calculated by the Tariff
Board and on which Government always stand. And, whenever we put
_forward any argument, the only reply we get is that it is the recommenda:
tion of the Tariff Board. Cannot we say, following that same argument,
that they ought to follow the recommendation of the Tariff Board in this
case also and ought not to have imposed this additianal protection ¥ After
all, we have seen many times that the Select Committee recommended cer-
tain alteration, but if Government thought that they were not: correet,
they came forward with amendments on the floor of the House to restore
their original recommendafions &nd upset thes récommendations of the
Committee. Did they not do it in the case of Sugar Bill and in Reserve
Bank Bill and in' many other eases ? ‘No attempt like that has been yet
made in this case and what is the conclusion that we are going to draw ¥
‘We may shut our mouths but the country is not a fool and the whole world
is not a fool. They understand all the implications of this particular thing.
and, I think, Government have not done justice to the minor industries.
They have not done justice to the consumers by imposing in th~ Srlect

Yommittee this additional burden on the consumers, that is, increasing the
amount of protection. Tt was hinted by somebody—but it was denied—
that no compromise was made : 1T do not know ; I was not in th~ Select
Committee and T do not want to refer to-any action of the Select Commit-
tee, but there are the facts which remain and which nobody ean challenge.
The first is that the excise duty was vigorously opposed by the supporters
of Tatas. bnt in the votine today we have seen that thev are n~t now
opposed to it : they are in favour of the excise duty. This change of mind
is a fact. which cannot, be denied. The second thing that We see is that con:,
trary to all princ‘iples the Government have agresd that thé amount of
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protection should be increased as put down in this revised Bill. The sup-
porters of Tatas have changed their mind as regards the excise duty aml
the Government also have changed their mind and increased protection.
1t is not for me to draw any inference. But facts are there, call it compro-
mise or no compromise between Tatas and the Government. We cannot
-understand it. As this has been recommended by the Select Committee,
I thought some Member of the Government would come forwaid and move
a1 amendment that this should be deleted : it ought not to have been left
‘to the Opposition to delete this additional duty. This creates enormous
doubts in the minds of the people of India because after all they watch the
situation very closely : a large number of people are interested in the use
of steel : they are consumers of steel and they would like that the price of
steel should be as cheap as possible ; but when we come here and increase:
:the burden by the excise duty and by this additional protection, it will not
.be intelligible to any person outside. Of course we may shut our eyes al}d
we may not speak out anything here ; but the country will not remain
silent : the country will judge the results and will watch the situation very
carefully. They see it very clearly. I say that we are giving a clear pr?ﬂt
of 250 lakhs or Rs. 24 crores per annum to Tatas already. This is a thing
on which I challenge any person to prove that I am not right—104 lal;hs
by visible taxation, and 118 lakhs by the difference between fair selling
price and the price at which it will actually be sold and they are bound to
sell it at the imported priee ; and, then, again, there are latent profits here
which we have not taken into eonsideration and which we have no means
‘to judge. My friend has brought in unforeseen cir.cumstances.and it is
demanded that special allowance should be made for this also. This reminds
me that once the King of Oudh gave the revenues og ﬁye districts for the
expenses of betel-nut—pan dan ka kherach—and this is really like that :
for an emergency a big revenue duty is laid to provide for the unforeseen
circumstances that might possibly arise. I say in reply, that we have
already provided 78 lakhs a year in the name of depreciation fund—quitr
sufficient to meet emergencies ; and there is no further provision necessary
to further increase protection. I am afraid, therefore, that the Govern-
ment have lost their case altogether by increasing the duty in this parti-
cular case. They have been asking us that we should folloyv the Tarlff
Bourd Report blindly : they have themselves accepted tl}at principle. \;\)e
did not want to follow blindly, but they have placed us in that position (yi
not placing in our hands the balance sheet gf Tatas or the evidence lai
before the Tariff Board, not even representations submitted to the Governt-
ment. that we have no alternative but to follow the Tariff Board.Repor
'b]jnd’]y’ what is the reason or justification for the Governm_ent. to increase
the daty in this particular case ? We have accepted the pg'mclplehthat. v;:
should follow the Tariff Board Report blindly, though it is not t| hi
thing to do—we cannot leave the destinies of the consumers of Indl? mT ¢
hands of these two or three persons whose previous record.s.arﬁ gn:; l:d
to us ; I think their recommendations ought to have been critically Jtlx %h d
and criticised by the Government of the country w‘ho reprgsent not }ontywm
bigger industries, who represent not only one kind of interest. bu

represent the interests of the people pf India as a whole :;Ind g(l;ge:nr;l zhn:
only guardians of the people of this country. Wllagn t tehat ernmen:
‘brought forward the Safeguarding Bill, I said myself on - p

"H('c'ssijon about the Government : 'my__#ho,]&h”{:d wipport t 1t

“eT very much appreciate the Bill and I give m; M. aid. b
‘il I'bnpl'qﬂ\lt the ggmmefeo Member will prove, as my friend '

'
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bencvolent despot and will look after the interests mot only of the higger industrios
of Hombay and Caleutta, but aleo the smaller industrive which dre .ot very \'oul
and nct represented by influential Members of the Assembly.’’

But our experience compelled me to modify my opinion about the whole
theury of protection and of Govermment. 1 make no secret of it. Sir
Joseph Bhore himself said on the floor of the house, that he would agree
to a thing if it was initiated by Mr. Mody, but he would not aceept it if
it was initiated by me : he said that in reply to a question on the floor of
the House, and, therefore, it becomes exceedingly difficult if we do not take
into eonmderatlon the real facts but only who has said it........

Mr. H. P. Mody : T do not remember any such thing.

Dr. Ziauddin Ahmad : I will show it from the proceedings : there is
an old proverb which has really eome from Imam Ghazali to this effect :
‘‘ look at what has beén said and do mot leck on who has said it '), That
i3, we must censider the substanee of the arguments amd not the person
who has said it. That is really the principle om whieh we should act. But
the Commerce Member’s view is just the reverse. We are, therefare, placed
in an exceedingly diﬁculm position and it becomes very difficult to safe-
guard the consumers’ interests. Their imterests ean only be safeguarded
by the Government of the day ; they plead for mercy ; they plead that
their interests should be borne in mind more prominently than the interests
of the capitalists. That is the only request I make : But in any case of a
-protection Bill, offer protection, but have some mercy on the consumers of
this country, on the poorer population of India, and not take into comsidera-
tion only the interests of the capitalists. We have given eight per cent.,
on what 1 call the visible expenditure ; and, if you calculate the whole
interest, we are giving some 20 per cent. to Tatas : this is an amount of
protection which is certainly not justifiable. 1 do not agree with Mr.
Anklesaria when he said that it was 1,200 per cent.—I think he was working
in astronomical ficld that was rather too heavy ; but, still under this Bill,
18 to 20 per cent. is secured if the Bill is allowed to pass as it is. With
these words, I move my amendment.

Mr. Deputy President (Mr. Abdul Matin Chaudhury) : Amendment
moved :
‘¢ That in the Schedule to the Bill, in the proposed Amendment No. 2, in the

third column of Ttem No. 143 (a) (%), the words and figures ¢ or 10 per cent. ad mlorcm,
whichever is higher,” where they occur for the first time, be omitted.’’

Maulvi Mubammad 8hafee Daoodi : Sir, when the Report of the
Select Committee came to our hands, we found that in paragraph 3 sub-
olause (2) of the Report, there was a duty of ten per cent. ad valorem
imposed on item No. 143 (a) (¢). It struck me at the time as to how this
increased duty could be proposed by the Select Committee. I find from the
dxscussxons that have taken place so far, in this House, that the Tariff
Board view on this point wase that a duty of 1-1|3 times of the excise duty,
leviable for the time being on steel ingots produced in Bl‘ltlSh India, could
be levied. That would come to about Rs, 5-5 and some pies. Now by
the change proposed by the Select Committee it comes to much higher than
that amount. 1 do not think this calculation can be doubted, I mean the
amount proposed by the Select Committee is higher than what was pro-
posed by the Teriff Board. Now, Sir, no reason has been assigned in the
Report of the Selest Committee as to why this ohange was made, and one
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would certainly expect that when a change is made by the Select (.ommittee
in the original Bill, that cogent reasons would be advanced for effecting
such a chqnge.‘ I just now heard the Honourable Member in charge of the
Biil say ‘that this was of course a change made by the Select Committee.
Up to this moment, I do not know what led to this change, and I hope
that tllxe rules which apply to Non-Official Members and which prohibit
them from raising the duty originally proposed also applies to Government
qubers, and in this case they should not be allowed to raise the duty.
With these words, Sir, I support the amendment of my friend, Dr. Ziauddin

Ahmad.

. Seth Haji Abdoola Haroon (Sind : Muhammadan Rural) : Sir, after

hgtenmg to the interesting speech of my Honourable friend, Dr. Ziaud-
din Ahmad, I find that I cannot but agree entirely with the observations
he has made. In the previous Bill we saw that the duty was 1-1|3
more than the excise duty, which means about Rs. 5-5-4, whereas, accord-
ing to the present Bill, which the Select Committee have placed before
us, the duty will be Rs. 5-5-4 or ten per cent. ad valorem, whichever is
higher. I do not know the present price of steel and steel products, but
I imagine it is somewhere about Rs. six per cwt. If that is 8o, then the
ton price is Rs. 120. If you calculate the duty at tem per cent.
ad valorem, the new duty will come to about Rs. 12 per ton, whereas
the proposed duty is Rs. 5-5-4, which again means an increase of duty
of about Rs. 6-12-0 to Rs. seven on the goods. Well, when the import
duty is higher than the selling price in the market of goods of British
manufacture, then they must be sold at Rs. seven per ton. The Tariff
Board have given protection to the extent of about Rs. 5-5-4 to Tatas.
According to this clause, you are givinf Rs. 12 per ton, which means
R« seven more protection per ton. If I am eorrect, Sir, if the market
price I have calculated is correct,—I do not know what is the present
market price,—then Tatas will surely be benefited. My friend, Dr.
Ziauddin Ahmad, said that protection to Tatas is being given in several
ways, visible, ‘invisible and latent, and. therefore, it scems to me that this
is latent protection which is being given by this House to Tatas. 8ir,
I consider it is very unfair to the consumer that Government should
give such concessions to Tatas at the expense of the poor consumers.
With these few wgrds, I support this amendment.

The Honourable Sir James Grigg : Sir, T could hardly believe my
ears when I heard the three Homourable Members attacking the
Government for having in the Selest Oemmittee introduced this amend-
ment. In the debate on the 1st August last, I sought to defend the
position which the @overnment had taken up in folowing the recom-
mendation of the Tariff Board’s Report. I was attacked from all sides
of the House, by the Leaders of every Party, and did a single one of the
Honourable Members get up and +upport the Government ¥ No, not a
word, and now when the Government give way to th_qir Leaders, they
get up and attack the Government for doing so. I notice their Leaders
are not here. Possibly it is a case of *‘ when the cat is away the mice

are having a game of their "".
[At this stage. Mr. Presidéni (The Honourahle Sir Shanmukham

Chetty) resumed the Chair.] .
It might be pointed out that the proposal of Dr. Ziauddin Abmad is
to re:egutzo Gove}:-nmetﬁ's origingl proposal. The Government’s original

]
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proposal was, as I sought to explain previously, concewed in the interests
OI subslliary industries, but woai became clear was that the people who
made a great fuss about those proposals were those very supsidiary
indusiries themselves. And that was the reason why the Government
in the Select Committee moditied their original positicn and accepted a
scheme whieh quite clearty, from all ihat has gone on in the press and in
tls tiouse, commended & much wider measure of support than their
original proposals One of the numerous Chancellors of the Exchequer,
whom I had the honour to serve, used to make use of a hrase when he
tried to perbuade the people to accept various forms'of taxation for
their own good—‘‘ you cannot force little dogs to eat mutton '’. 'That
is the position here, It may or may not be a matter of regret that the
substituted proposal which the Government have now adopted will injure
the British manufacturer, that it will put a few lakhs into the’pockets
of Tatas at the expense ‘of the subsidiary industries, but clearly our
prime motive was to benefit those very subsxdlary industries, and when
it became plain that these people did not appreciate the gifts designed
for them and refused to receive them, the ground was cut from beneath
the feet of the Government. The amendment now made in the Bill
simply means that the Government acqulesced in the views of the people
they intended to benefit and who were not in the least grateful for the
benefits designed for them. That is the position. There having emerged
from the Select Committee a scheme, which obviously commands a much
wider measure of support than the original one, although the modifica-
tions are comparatively small, I think now it is too late for the Govern-
ment to go back to their ongmal proposal, and, therefore, although it
was the Government’s original proposal,—and some of us may regret
that we have been forced to recede from it,—QGovernment -certainly
cannot accept the amendment now proposed. ' B

Mr. President (The Honourable Sir Shanmukham Chetty) :
question is :

‘¢ That in the Schedule to the Bill, in the proposed Amendment No. 2, in the

third column of Item No. 143 (a) (¢), the words and ﬂgures or ‘10 per vent. ad valorem,
whxchever ie higher, ’ where t!my oceur for the firat txmo, be omitted.”’

The Assembly divided :

Amb:
Abdoola Haroon, Seth Haji. Pandya, Mr. Vidya BSagar.
Badi-uz-Zaman, Masulvi. Sadiq Hasan, Shaikh,
Ismail Ali Khan, Kunwar Ha jea. Shafee Daoodi, Maulvi Mnhammnd
Murtuzn Sabeb Bahadur, Maulvi Sayyid. Zlauddin Ahmad Dr.

NOES—S59.
Abdul Aziz, Khan Bahadur Mian. Bhore, The Honourable Sir Joseph.
Abdul Matin Chaudhury, Mr. Brij Kishore, Rai Bahadur Lala,
Ahmad Nawaz Khan, Major Nawsb. Buss, Mr. L. C, O
Ali, Mr. Hamid A. Chatarji, Mr. J. M.
Allah Baksh Khan leum, Khan Baha- Chinoy, Mr. Rahimtoola M.

dar Malik, s Craik, 'I‘he Honoumble Sir Henry.

Anklesaria, Mr. N, N. Dalal, Dr. :
.Bajpni, Mr. G. 8. Duguid, Mr A

Bhudmpur. Rao ~Bahadnr Krishna Gnmtham, My, 8. 4,
- Raddi - B. T Grigg, - “The Honourable ﬂ!r ,hmes
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Hockenhull, Mr. ¥, W,
Hudson, 8ir Leslie.
\ Ali  Xhaa,
Mukammad,
Jadbav, Mr. B. V,
James, Mr. F. E.
Jawahar Singh, Sardar Bahadur Sardar

- Nir,
K;raludd.in .Abhmad, Bhamsul-Ulema

Riout. Nawad

Mr.
L&l Chand, Homy. Captain Rao Baha-

"dur Chaudhri,
. Lindsay, 8ir Darey.
:lumby, Lieut.-Colonel A. F. R.
Mahapatra, Mi, Sitakanta.
Metcalfe, Mr. H. A. ¥.

 Mody, Mr. H. P,
~ Morgan, Mr. G.
- Mujumdar, Sardar G. N,
Mukherjee, Rai Bahadur Sir Batya
Charan.

“Nihal Singh, Sardar.

“Noyce, The Honourable Sir Frauk.
--Pandit, Rao Bahadur 8. R.
Perry, Mr. E. W,

). ]
Rafiuddin = Abmad, Kbpn Babadur
Maulvi, i

Raghubir Singh, Rai Bahafur Kumwar,
Raisman, Mx“hA,. d.

Rsjah, oo Bahadur M, G

Ramukrishna, Mr, V. - :

Ltanga lyer, Mr. O. 8. .

tustogi, Rai Sahib Badd ILmi, :

Ban, Mr. P. R ¢

Bichards, Mr. W. J. Q,

Row, Mr. K. Sanjiva. .

Secott, Mr."W. L. *

Sher Muhammad Khan  Gakbar;
Cuptain. )

Singh, Mr. Pradyumnas Prashad,

Sircar, The Honourable 8it' Nripindsm:

Spence, Mr, G. H. '

Studd, Mr. E, o

Trivedi, Mr, 0. M, Y

Yakub, Sir Myhammad.

Yamnin Khan, Mr. Mahammad, -

Zakaullah Khan, Khan Bahadur Abu:
Abdullah Mubammad.
Zyn-ud-din, Khan Bahadur Mir,

The motion was negatived.

Seth Haji Abdoola Haroon : Sir, I rise to a point of order, and that
bas already been mentioned in the speech of my Honourable friend,
Maulvi Muhammad Shafee Dacodi. That point is whether the Select
QOommittee can raise the duty as proposed in the original Bill without the
(overnor General’s permission.

Mr. President (The Honourable Sir Shanmukham Chotty) : In the
' 5P first page of the Select Committee’s report, under

- the heading ‘‘ The Schedule entries Nos. 2, 3, 8 and
16 ’, in the last sentence of that paragraph, the Honourable Member will

find that sanction has been obtained.

. There is evidently some confusion in the minds of Honourable Mem-
bers as to the validity of certain amendwecnts, Where there is already
an existing duty, if the amendment simply seeks to restore the status guo,
that is to maintain the existing duty, that amendment ix in order and
will not require the sanction of the Governor General, even though it
may be an increase on the proposed duty. It is only where tbe_{p‘mend-
ment would increase, not merely the proposed duty, but would increasé
the cxisting level of duty, that the sanction of the Governor General
would be required.

Mr. T. N. Ramakrishna Reddi : Sir, T beg to move :

‘‘ That in the Schedule to the Bill, in the proposed amendment No. 2, in tho
third column of Item No. 148 (a) (¢), for the¢ words and figuros ¢ or 10 per cent,’
the words and figures ‘ plus 10 per cent. ’ be substituted and the words ¢ whichever
.i8 Ligher ’, wherever they occur, be omitted.”’

Sir, this amendment would have exaetly the opposite effect to that
-of the previous amendment. Here I have only sought to give offect to
dhe conntervailing duty that is imposed on the structurals. That is econ-
templated in item No. 43. The Government have decided to hn.poso‘m
‘excise duty an the steel ingots produced in Ind.ia.a.nd at the same time
they have stated that they are levying a cm&ermlml.; impert duty over

L843LAD Lo
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the foreign imports in order to balance the burden. In. the Bill, as
amended by the Select Committee, the structurals are liable to revenue
duty of ten per cent. Now, if the countervailing duty is levied upon
those structurals as an alternative to revenue duty the effect will be the
countervailing duty per ton being lower than the ten per cent. revenue
duty, the countervailing duty will have absolutely no effect and hence
it will benefit the foreign importers. My amendment only wants to give
eifect to the recommendations of the Government themselves. With
these words, I move my amendment.

Mr, President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved :

‘¢ That in the Schedule to the Bill, in the proposed amendment No. 2, in the
third column of ltem No. 143 (a) (4), for the words and figures ¢ or 10 per cent, ’
the words and figures ¢ plus 1¢ per cent. ’ be substituted and the words ‘ whichever
is higher ', wherever they occur, bo omitted.’’

Mr. K. P. Thampan : On a point of order. When 1 moved my
amendment No. 23, which is the same as this amendment, the Deputy
President ruled me out on the ground that the sanction of ithe Governor
(Reneral was not obtained. I wonder......

Mr. President (The Ilonourable Sir Shanmukham Chetty) : The
Chair is always the Chair, whether it is the President or the Deputy Pre-
sident. '

The Honourable 8ir James Grigg : This amendment is one of a series
designed to make the import duty to countervail the excise duty on
ingots additional to the revenue duty and not merged in it. The sole
effect of that, in the case of tested steel, is to increase the duty against
the consumer. On a rough calculation which I have made, the only
etfect will be to put into the pockets of Tatas anywhere between 12 and
16 lakhs and to take much more than that out of tho consumer. A good
deal of lip service has been paid to the consumer’s interests from the Ben-
ches opposite but not much real attention has been paid to him. In this
instance, the Government are going to attend to the interests of the con-
sumers and resist these amendments. It gives entirely unnecessary pro-
tection to Tatas. It gives them an entirely . gratuitous gift of quite a
considerable number of lakhs and takes even more than that number of
lakhs out of the consumer.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is : '

¢« That in the Schedule to the Bill, in the proposed amendment No. 2, in the
third column of Item No. 143 (a) (i), for the words and figures ¢ or 10 por cent.’
the words and figures ¢ plus 10 per cent.’ be substituted and the worde ¢ whichever
in higher ’, wherever they occur, be omitted.”’

The motion was negatived.

Dr. Ziauddin Ahmad : Sir, my amendment is :

"¢« That in the Schedule to the Bill, in the proposed amendment No. 2, in the
third column of Item No. 143 (a) (ii), for the figures ¢ 43 ' the figures ¢ 10’ be
"substituted.””’

Sir, the figure 43, I thought, was rather too high because it works
out & duty of 66 per cent. ad valorem, which was not very justifiable but
1 put down the figure 10 in view of the fact that my proposal No. 25 may
"be accepted. Therefore, since No..25 has not been accepted, I do mot
‘inove my present amendment. ‘
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Mr. T. N. Ramakrishna Reddi : Sir, I move :

. ‘¢ That in the Bchedule to the Bill, in the proposcd Amendment No. 3, in the
third column of Item No. 144 (i), after the words ¢ ad valorem’ the words and
figurcs ¢ plus 14 times the execise duty leviable for the time being on tho stoel
ingots produced in British India ’ be inserted.’’

Here also I seck to raise the duties on the foreign imports by making
the countervailing duty as an addition to the revenue duty and not as
alternative as proposed in the Bill. For the same reasons which I adduced
in my previous amendment, I move this amendment.

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved :

‘‘ That in the Bchodule to the Bill, in the proposed Amendment No, 3, in the
third column of Item No. 144 (i), after the words ¢ ad valorem’ the words and
figuica ‘ plus 1  times the excise duty leviable for the time being on the steel
ingots produced in British India ’ be imserted.’’

The Honourable 8ir James Grigg : Sir, my comments on this pro-
posal are exactly the same as on the Honourable Member's last proposal.
Government are not prepared to accept an amendment which gives an
unrnecessary protection to Tatas and which unnecessarily takes money out
of the consuiners’ pockets.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

¢¢ That in the Schedule to the Bill, in the proposed Amendment No. 3, in the
third column of Item No. 144 (i), after the words ‘ ad valorem ' tho words and
figuros ¢ plus 1§  times the excise duty leviable for the time boing on the steo
ingots produced in British India ’ be inserted.’’ :

The motion was negatived. .

Dr. Zinuddin Ahmad : Sir, I beg to move :

“¢ That in the Schedule to the Bill, in the proposed Amendment No. 8, in the
third column of Item No. 147 (a)({), the words and figures ¢ or 10 per eent. ad valorem,
whichever is higher ’, where they occur for the first time, be omitted.’’

Sir, this amendment is practically the same as amendment .No. 25,
I do not like to make a fresh speech ; the same speech, as was delivered
on the previous occasion, may be taken to be delivered on this occasion
also. (Laughter.)

Mr. President (The Honourable Sir Shanmukham Chetty) : .\mend-
inent inoved :

¢« That in the Schedule to the Bill, in the proposed Amendment No. 8, in the
third column of Item No. 147 (a) (i), the words and figures ¢ or 10 per cent. ad valorem,
whichover is higher ’, where they occur for the first time, be omitted.’’

The same speech t (Laughter.)
The Honourable 8ir James Grigg : The same speech, Sir.
Mr, President (The Honourable Sir Shanmukham Chetty): The

qaestion is : Ev
¢ That in the Schedule to the Bill, in the proposed Amendment No. 8§, in the
third column of Item No. 147 (a) (i), the words and figures ¢ or 10 per ecent. ad valorem,
whichever is higher ’, where they oceur for the first time, be omitted.’’
The motion was negatived.

Dr, Zisuddin Ahmad : I do not want, Sir, to move amendment No.
32 on account of the same reasons, because this is really a consequential
amendment on the one regarding reduction of the ten per ceat. duty.
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Mr. T. N. Ramakrishna Reddi : Sir, I beg to move :

¢ That in the Bchedule to the Bill, in the proposed Amendment No. 9, in the
third eotumn of Ttem No. 148 (a) (1) ({), for the words and fgures ¢ Rs. 11 tom
or 10 per cent. ad valorem, whichever is higher ’ the words and figurcs ¢ Rs. 82 por
ton ' be substituted.’’

This amendment No. 33, as also amendments *‘Nos. 35, 86, 37 and 38,
all refer to galvanized sheets. I propose by these amendments: to equalize
the protective duty hoth on the British galvanized sheets as well aw the
continental galvanized sheets. Sir, T do not oppose any ' preferential
treatment to the British goods if it does not affect our industries in this
country ; and it is obvious by the fact that I have not moved any amend-
ment for the preferential treatment of British goods in connection with
other articles in the Schedule. Sir, in this particular instance of gal-
vanized sheets, the Tariff Board has departed from its orthodox method
by calculatmg the protective duty that is necessary for the mchgemm
article.

Myr. President (The Honourable Sir Shanmukham Chetty) Not
galvanized sheets—black sheets.

Mr. T. N. Ramakrishna Reddi: They may be converted into
galvanized sheets—that is why I am moving all these amendments, w1th
your permission.

Mr, President (The ¥lonourable Sir Shanmukham Chetty) : The
Honourable Member may move this as a test amendment of his case for
.equalising his duties and then he may decide whether to meve the other
amendments or not.

Mr, T. N. Ramakrishna Reddi : However, I shall make a specech
when I come to the question of the ga.lvamzed sheets and so 1 eontent
mysell with ‘nioving this amendment stating that the duties on Continental
imports ag well as the British imports should be made equal.

Mr. President (The Honourable Sir Shanmukham (‘hetty) Amend-
ment moved :. '

‘¢ That in the Schedule to the Bill, in tho pruposed Amendineat No. 9, in the
third eolamn of Item No. 148 (a) (1) (v), for the words and figures ¢ Ra. 11 per ton ;
or 10 per cent. ad valorem, whichover is higher ’ the words and figuros ‘ R, 32 per
ton ’ be substituted.’’

ge Honourable 8ir James Grigg : Sir, this is a proposal to equa.lizo
the d¥ties on Continental and British sheets. A considerable case against;
this could be made out on Ottawa grounds, but I shall, in order to avoid
any misapprehension, deal with it purely from the pomt of view of the
Indian consumer. Now for this purpose it will be necessary for me to
use o few figures. The bases of the Tariff Board recommendations are
a landed priee for British black sheets of Ra. 119, a landed price for
continental sheets of Rs. 97, and a fair selling price for Tatas m each
cuse of about Rs. 130. Now, this amendment proposes to equalize the
duties at Rs. 32 per ton. That raises the landed price of duty-paid United
Kingdom sheets to Bs. 151 and the landed price of continentals to
Rs. 97 4 32=DRs. 129, What it means is that as Tatas have a limited
capacity for sheets and cannot with their present plant supply the whole
of the Indian market, the whole of the margin automa.twally goes to conti-
nental sheets. The continental exporters will ‘puti-up ‘their price to
Ra. 150, just emough to get underneath the British pricé and that preans
t.hattbbcmmer,Madofpayingafmprieeofﬂs.lsoforhn
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supplies, will have to pay Rs. 150,—and you do not suppose im these
circumstances Tatas are going to sit still and sell their sheets for Ry, 1¥30.
No, they will sell theirs for Rs. 150 or Ra. 149 and, therefore, in cach case
Ra. 19 a toh is unnecessarily being taken out of the comsumer agnd being
put partly into Tatas’ pockets who thus get an unearned increment with-
out their turning a hand, and a similar figure per ton into the pockets of
the continerntal exporter, and you cut completely out of the market the
“British experter. You have thus done severe damage to the Indian
consumer, through the abolition of the differential, to the extent of
Rs. 19 a ton. That does not seem to me to be very good business ! Sir,
I oppose the amendment. -

" Mr. B. Das : Sir. so many fallacious arguments have been advanced
by the Honourable the Finance Member that I am compelled to speak
4 few words. 8ir, this love for the consumer is a theory which has gone
deep into the minds of the Treasury Benches. I may remind the House
how, when the first steel protection was given, it was in the Select Com-
‘mittce that my Leader, Mr. K. C. Neogy, fought for the consumer and
wanted that there should be no proteetion of galvanized sheets, and, at
that ‘time, although the Tatas were not producing a tom of galvanized
sheets, in order to help the Government exchequer, they put a heavy
revenue daty. In 1927, when Sir Charles Innes moved his second Steel
Protection Bill, he acknowledged his defeat before Mr. Neogy. He said—
‘at least virtne and patience had been rewarded, and there wus s reduetion
of duty on the galvanized sheets : and today, Sir, to trot out the intercsts
of the consumers and at the same time to say that British galvanized
sheets will also be affected, is absurd. Sir, to me and to the country at
large, it is the British galvanized sheets that is the main thing that iy in
the minds of the Treasury Benches. S8ir, the differential duty in 1927
has ‘eompletely ousted the continental galvanized sheets from the Indian
market and today Tatas might make a headway, and—I am divalging no
sceret, although my Honourable friend, Sir Leglic Hudsom, peinted out
that T had not nnderstood the true spirit and significance of the difference
between a differential duty and a preferential duty, I advecated the argn-
ment in Select Committee that the differential duty which the Tariff
Bourd has designed is nothing but a preferential tariff for British stesl
gections. Although my Honourable friend, Mr. Mody, was very silent at
thét time, when the galvamized sheets problems were being dincussed, he
brovght forward a similar argument and said that the Tariff Board hes
Yot assessed a differential tariff but that it is a preferemce to British
sients. So, I felt that the arguments that I advanced for the whole
scheste that has been designed by the Tariff Board and the Government ave
eorrect, hecanse Mr. Mody, heing modest and virtuous, did not like to put
forward those arguments in the case of all steel sections. So, Sir, after
tem vears (Government have not handicapped the comsumer. It was the
late Mr. Alexander from Madras who always used to plead that the
duties on the galvanized sheets should be reduced, but, at that time,
Government had no words to say because they were in need of money.
I am_ snre the Steel Company never advocated protection of galvanized
<heets in 1924. Ip 1927 it was reduced. Of course, the Finance Member
has said that he is thinking of tbe consuiner, but I do not know where
is his consumer, I mean the maases, for whom the heart of the Govern-
ment Bleeds so- much § Where does he exist and where is the money in
)};p pbckeiv‘to bnythese gplvanized sheets today !
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Mr. 8. C. Ben (Bengal National Chamber of Commerce : Indian
Commerce) : Therefore he is not handicapped.

BMr. B. Das: Therefore, the consumer is not at all handicapped.
“The other day, my Honourable friend, Raja Bahadur Krishitamachariar,
accused me by saying that we are not thinking of the consumer and the
masses. Sir, when we are thinking of the protection of industries, we
must sce that the protection is adequate or there should be mo pretection
at all. Sir, I do not like the arguments that are so often trotted out
that these schemes are in the interests of the consumers and that they are
being benefited. If the consumers are benefited, it is the rich people who
avc the higher class consumers and they can easily afford to pay higher
prices. On their behalf, I can assure the Government, we are willing to
bear the extra cost ; but the Government are going to reduce the price of
galvanized sheets, not so much in the interests of Tata’s but to see that the
British sheets so capture the market that the Tata’s will never be able
to expand their production of galvanized sheets. Sir, at no time can [
visualise that India will be self-supporting in the matter of galvanized
sheets. With these remarks I support the amendment.

Mr. Prosident (The Honourable Sir Shanmukham Chetty) : The
guestion is : s

¢¢ That in the Schedule to the Bill, in the proposed Amendment No. 9, in the
third column of Item No. 148 (a) (1) (i), for the words and figures ‘ Rs. 11 per ton ;
or 10 per cent. ad valorem, whichever is higher ’ the words and figures ¢ Rs. 32 per
ton ’ be substituted.’’

The motion was negatived.
Dr. Ziauddin Ahmad : Sir, I beg to move :

‘¢ That in the Schedule to the Bill, in the proposed Amendment No. 9, in the
third column of Item No. 148 (a) (1) (ii), for the figures ¢ 32 ’ the figures ¢ 23 ’
be substituted.’’

Sir, I notice that on page 54 of the Tariff Board’s report the price
of non-British goods is given as 97 and the fair selling price is given as
122. So, I thought that the protection that was needed was just 23
after making allowance between excise and countervailing daties. If you
analyse this thing on page 54 and also the previous columns on page 45
where the fair selling prices are given, then you will find that the fair
selling .price of the black sheets is 122 and there the continental price is
given as 97. Therefore, the difference in this case is 23, as Rs. 2 will
be the difference between excise duty and the extra duty put on, i.c., Rs. 6
per ton.

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved :

‘‘ That in the Schedule to the. Bill, in the propose'a" Amendment No. 9, in the
third eolumr of Ttom No. 148 (a) (1) (ii), for the figures ¢ 83 ’ the figures ¢ 23’
Le substituted.’’

The Honourable 8ir Joseph Bhore : Sir, a little while ago when I
was dealing with one of my Honourable friend’s typical amendments,
T deliyered a speech which I asked should be read as repeated on the
occasion of all similar amendments. There is only one additional point
that 1 would refer to here and that is that my Honourable friend has
mixed up his figures. He stated that the fair selling price is 122 but
if he will look at it carefully, he will find that this fair selling price is For
Tatanagar, whereas in Table 23 the fair selling price for a port is given

o
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and it is 129. There is, of course, this difference between this particular
areudment of my Honourable friend and his previous amendments. There
appears to be some logic about this, because it proceeds by transposing
the digits while on a previous oceasion a figure scemed to have been taken
at randum. To that extent, my Honourable friend is a little more
scientific than he was on the previous occasion. I am afraid that |
must oppose the amendment. ‘ .

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is : :

‘¢ That in the Schedule te the Bill, in tho proposed Ameudment No. 9, in the
third column of Ttem No. 148 (a) (1) (i), for the figures ¢ 32 ' the figures * 23 °
be substituted.’’

The motion was negatived.

Mr. T. N. Ramakrishna Reddi : Sir, I beg to move :

‘¢ That in the Schedule to the Bill, in the proposed Amendment No. 9, in the
third column of Item No. 148 (a) (£2) (i), for the words and figurcs ‘ Rs. 10 per
ton ; or 10 per cent. ad wvalorem, whichever is higher ’ the words and figures
‘ Rs. 40 per ton ' be substituted.’’

Sir, this amendment refers to duties on galvanized sheets. My
Honourable friend, the Finance Member, has been repeatedly opposing
similar amendments by saying that they will break the conswmer’s back.
Now, we are dealing with a protection Bill to a particular industry and
necessarily when we impose any protective duty, it will raise the prices
which the consumers will have to pay. Now, the one question which the
House has got to decide is whether you are giving protection to the
industry or not. If you decide that we are giving protection to an
industry, then we must ask the next question ‘ what is the object of giving
that protection 1’ Is it because Government wants to give an instalment
of protection so that the industry may be uble to get along fur a number
of years without being able to stand on its own legs at any time or whether
you are giving protection to that industry substantially so that within a
definite specified time it might be able to stand on its own legs and may
completely eliminate foreign competition and then lower the prices of the
articles so that consumers may benefit ultimately ¥ That is the question
we have to decide. Now, I am dealing with the particular question of
galvanised sheets and I would request Honourable Members not to confuse
this particular item with the other previous items that have alrecady
appeared, This item has been dealt with in a different fashion by the
Tariff Board itself.

Sir, in arriving at the amount of protection that should be given to a.
particular article, the Tariff Board has uniformly adopted the orthodox
method of caleulating the fair selling price of the Indian article. They
have then taken the landed price of the foreign article in the port of
Bombay and then they have taken the difference between these two prices
as the quantum of protection needed for that particular industry. But,
with regard to galvanised sheets, they have deviated from that orthodux
method. In the case of galvanised sheets they have adopted an entirely
different method. That different method is that while they have taken
the landed price of continental gulvanized sheets that are imported into
this eountry in 1983 for the purpose of calculation, they have not taken
the value of the landed price of British palvanised sheets for the sume
period.. They have stated as the reason for this differential caleulation
that. the priee of British galvanised sheets hus been n:rtiﬁcially raised on
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nocount of eertain circumstances, that is the Ottawa Agreement. I1f
Ottawa Agreement has intervened in 1933, there is absolutely no objection
for the Tariff Board to take into consideration the value that existed before
the Ottawa Agreement, that is in the first half of 1932 when oniy compe-
titive prices were prevailing. That would have been a proper method of
calculation. On the other hand, their object seems to be to .give protection
to the British galvanized sheets in prefemence not only to contigental
but also to home production. That point I will presently prove. At the
time of the Ottawa Agreement in fixing the amount of protection that is
necessary as against British galvanized sheets, the parties to the agree-
ments stated that there should be preferential treatment to British
galvanized sheets on account of two considerations. Those are, firstly, that
Great Britain would import Indian pig iron duty free, and secondly, tnat
Gregt Britain will allow Indian sheet bar to Great Britain duty free so
that sheets might be made out of those bars and sent back to India. For
these two considerations a lower rate of protection duty was allowed to
British galvanized sheets. Before that Ottawa Agreement, in 1927, there
was & uniform duty of Rs. 30 per ton on both British and Continental
galvanized sheets. In 1930, the industry wanted further protection,
hecause they conld not stand the eompetition both of British as well as of
the Continent. The Tariff Board enquired into the matter and gave
farther protection of Rs. 37 per ton and jn 1930 the. protection was Rs. 67
per ton both e the Continent as well as on the British galvanized sheets:
In 1932 a surcharge of 25 per cent. was imposed on this duty. The
result has been that the trade of Great Britain had constderably fallen
and the value of the imported galvanised sheets fell from seven crores of
rupess to one crore by the vear 1932. Then came the Ottawa Agrecment
and, as T have just now explained, both parties had come to an agreement
giving a preferential duty to British galvanized sheets. That preference
18 that if the United Kingdom sheets were manufaetured from Indian
sheets, the duty should be Rs. 30. [f the sheets are made from Britizh
steel, the duty should be Rs. 53. As against the (ontinental galvanised
sheets the duty was fixed at Rs. 83 per ton. Thus, for the first time. in
the Ottawa Agreement these differential duties were introduced. 'We have
to ask whether those considerations at present exist, that is to say whether
those considerations still exist for continuing this advantage to the British
galvanized sheets 7 With regard to sheet bars it has been found that it
was no longer possible for the Indian industry to export sheet bar te
Engiand on account of the development in the capacity of producing sheets
in Tata warks, and also on aceount of the inereased demand for billets
by the re-rolling mills in India. For this reason, the Tatas are not in a
position to send sheet bars to England. On the ether end also the industry
is mot anxious to get sheet bar from India. They also wanted to
this kind of ireportation of sheet bar from India. This is what the Taciff
Board say on this point : _ , '

‘‘ On the other hand the representatives of the British industry have infermed
us that for their part they have no ~ particular renson to prebs for a rencwnl of
this agrecment.’’ L ’

So, one consideration, out of these two considerations; has ¢eased. to
exist. Them with regard to the introduction of pig iron imte:the United
Kingdem dnty free. In 1932-33 befare this.faeility waa giver, the imports
imto the United Kingdom of Indian pig iron was 75 thousand tons anmd
,efter inese facilities were given im 1988, the #mporés weve -only 93
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thousand tons. On the other hand, the exports of pig iren to the other
enuntries have enormously inereased much more in proportion than what
it has been in the case of th: United Kingdom. So these considerations
have not been of much benefit to the Indian industries, and, as my
Honourable friend, Mr. Mudaliar, said that after all we gain very little
by this exemption of duty on pig iron. According to him it is only one
rupee per ton that we gain from these exports of pig iron to the United
Kingdom. These two considerations do not exist now. What has been
the position ¢ On account of this preferential duty, the Continental
sheets have been completely ousted and the T'nited Kingdom goods have
been dumped into this country. If the Continental sheets were importied
at a lower value, it is because of many improvements in the steel industry
that have been introduced in Belgium, France and Germany, and hence
they are in a position to produce these sheets more economically. On the
other hand, the United Kingdom has not been able to produce sheets
economically and they want this prop from the Indian market to dump
their goods into our market. (Applause.) What isx the position at pre-
sent with regard to the imports of galvanized sheets into Indin ? It has
been found that the total amount of consumption in India of galvanized
sheets in 1933 was ostimated at 115,000 to 120,000 tons. Now the Tatas
have improved their plant enormously for the production of these
galvanized sheets and a new unit has begun to work in 1933 and they are
introducing another unit and it will begin working by the end of 1934.
And then the total eapacity of the plant for producing the sheets will
be 20 to 25 thousand tons of hlack sheet and 90,000 tons of galvanised
shects. They are also contemplating to introduce another third unit.
Now, Sir, out of 115,000 tons of the market that is obtaining for galvanised
sheets in India, Tatas are in a position to supply 90,000 tons of the
galvanised sheets and there are only about 25,000 tons left both for the
United Kingdom and fer the Continent. Henece, [ do not see any reuson
why they should make this difference in the rates. On the other hand,
if this difference is not made and with a little prop to the Tata’s, they
will be in a position to supply the entire requirements of Indian con-
smmption.

Now, Sir, my Honourable friend has repeatedly said that we will be
hitting bard the consumer if we put equal duties both on British a5 well as
Continental steel. But what will be the effect ¥ If you want to help the
consumers you must reduce the duties both on the Continental as well as
Briticsh galvanised sheets. It is only then that there will be competition
and then the prices will necessarily go down. On the other hand, if yon
retain the heavier duty on the Continent, then the price of galvanised
sheets in India will be governed by the price of the imports of foreign
‘galvanised cheets. That will be the price, and then what will be the
result 1 Thae result will be, that on account of the preference you are
giving the British people, the difference between these two duties will go
to the pockets of the British industrialists as bounty and that hounty has
been caleulated at 20 lakhs of rupees.

Then it is said that the agriculturists will greatly benefit. Sir, the
less the present Qovernment speak of benefiting the agricnlturisty the
better. Sir, T am an agriculturist, I come from an agricultural family and
I represent an agricultural constituency. Certainly, if there is to be any
great benefit to be achieved for the. agriculturists, I would be the firss to
vote for it, Sir, in my Presidency, it is a notorious fact that the vrice of

L34SLAD n . o
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riee has fallen eomsiderably and we have been pressing Government, time
after time, to take steps to raise the price and thus give a benefit to the
agrienltarists. Even to this day there is an export duty on the eéxport of
rice from Indin. When you have got competition on all sides, when
every week Siamese rice is being dumped into the ports of India and when
the prices of agricultural products have gone down, consequently the
Government have not been able to take any steps to stop the imports of
rice. Sir, it has been said that if we are able to raise the price of a maund
of rice by one amna, that will add nine erores of rupees to the agricul-
tural economy of India. But in spite of repeated requests they have
not heen doing anything in that direction. On the other hand they say
that the agrieulturists will benefit by this reduction. The reduction is
iteelf problematical. On the other hand, as I already stated the other
day, it is not the agrieulturists but the industrialists who will benefit if
there is to be any benefit at all. And, whatever extra money the indus-
trialists pay for the galvanised sheets, it will go to the capital cxpenses
of their indnstry. Sir, the consumer is prepared to help the industry by
making some saerifice so that it might stand on its own legs, ana ulti-
mately, dispense with this protection. For all these reasons, T do not cee
any reason why they should make this difference between British galva-
nised sheets and Continental galvanised sheets. I prefaced by saying that
I would not have opposed it if it would not hit the Indian indnstry.
Bir, the Honourable the Finance Member stated they were
compelled to levy the excise duty on steel ingots on account
of the anticipated fall of revenue on account of the preferential rate of
duty proposed to British galvanised sheets : T submit that there will be
absolutely no reason why you should impose an cxcise duty if you cnly
equalise the import duties on all these imports of galvanised sheats. So.
no case has been made out by Government for giving this preterential
treatient to the galvanised sheets of the United Kingdom and of the
Continental countries. 8ir, T have great pleasure in moving this amend-
ment which would equalise the duty. (Applause.)

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved :

‘“ That in the Schedule to the Bill, in the proposed Amendment No. 9, in the
third eolumn of Item No. 148 (a) (2) (i), for the words and figures ‘ Rs. 10 per
ton ; or 10 per cent. ad valorem, whichever is ‘higher ’ the words and figures
‘ Ra. 40 per ton ’ be substituted.’’

The Honourable Sir James Qrigg : Sir, I ask to be excused from
following the last speaker into his disquisition on the subject of rice
in Madras, I will.only just say one word. In so far.as I could follow
his argument, it was that Govermment were extremely  blaméworthy .ior
not having long ago imposed an anti-dumping duty on riee from Siam im-
ported into Madras, but that when they imposed om Continental sheets
an anti-dumping duty they were doing:something outrageons. and wicked.
I do mnot follow the logic of these two conclusions. As a matter of fact,
8ir, 9/10ths of the Honourable Member’s speech would not have been made
if he had Yistened to the explanation on the question of the landed price
of British sheéls which was given by my Honoursble friend, the Com-
merce Member, yesterday. Mr. Beddi is proceeding om the assumption
that in this Bill We are giving s preference to British sheets. . The Com-
merce Mémber proved to the satisfaction of the Honourable Member. who
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first raised this question, also from Madras, that the minimum landed
price, without. duty, of British sheets was Rs. 160, so that no question
of preferemes arises. The ordinary question of differential duties only
is in question. So, with that preliminary, I eome baek to prove again
that the proposal to equalise the duties om British and continental
galvanised sheets will do a great deal of harm to the comsumer. Incident-
ally, both the last speaker amd Mr. Das seem to think that the consumer
of the 150,000 tons of sheets, used every year, is entirely imaginary. Bug
that they are consumed is undoubted ! The landed price, without duty of
continental galvanised shceets, is Ba. 130 a ton. The Commerce Mem-
ber proved quite conclusively that the landed price of British sheets
without duty is Rs. 160 a ton. Tata’s fair seHing priee is Rs, 170 a ton,
Now the proposal is to put a duty of Ra. 40 a ton on British sheets, It
raises the price of British sheets with duty paid te Re. 260. Now, as
Tata’s can only supply a limited part of the Indian market, that mcans
that the whole of the margin is handed over to the eentinental exporter,
which means that the continemtal exporter, who has a landed price
of Rx. 130 a ton and a duty of Rs. 40 a ton, will be able to raise his priee
from Rs. 170 to (say) Rs. 195. Tata’s will also raise their price from
Rs. 170 to Rs. 195. Therefore, on every ton of galvanised sheet con-
sumed in India, the consumer will have to pay Rs. 25 a ton extre.
That is the result of an ill-considered attempt to equalise the duties on
British and continentgl sheets. Thus, it really becomes a question of
cutting off your nose to spite your face—or rather cutting off the Indian
consumers’ nose to spite the British exporters’ face. That seems to me
to be extremely bad business, and, therefore, in the interests of the
Indian consumer, not in the interests of the British exporter, the Gevern-
ment oppose this amendment.

Dr. Ziauddin Ahmad : 8ir, my friend, Mr. Reddi has drawn atten-
tion to a very important point about the connectien between the price
of rice and the consumption of galvanised sheets. Here, I notice, that
in appendix 3 of the Report of the Tariff Board, they have given a graph
and we find from that graph that the consemplion - of thede sheets—
which is given by the dotted line—always lies midway betweea the jute
prices index and the cereal prices index. Therefore, the graph clearly
shows that the censumption of these sheets is proportionate to t
prioes of these important articles—jute and cereals. As we have pointe
out on the floor of the House, these sheets are used substantially in
Kastern Hengal and Burma and in Bibar also, and the agriculturists ean
afferd to buy if they can pay the price for these ets ; and in th
absence of oheap priees for these sheets, they will have to go without
them and live in huts made of straw which are exceedingly inconvenient
.during the rains as well as during the winter and thus they suffer very
mwoh for want of these sheets. Therefore, in the interests of the peopld
.of :kmdia, and espenially in these three Provinces, it is absolutely neces-
sary that we shonld reduee the price of these sheets as much as possible.
Hence, any attempt that may be made to raise the price of sheets,
without correspondingly’ raising the priees of our agricuitural produce,
‘will be hitting the agricolturiat exeeedingly hard. . The graph which s
“put’ here, is'a véry reniarkable graph aed you will find that for the inst
‘Several ypars consumption of these sheets lies just hail-way between . ihe
‘prices of jute #nd the priees of eerealn. ' - ey
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The other thing that we: notice is -that the higher.the prices ef these
theets, the lower becomes the consumption—especially -after the year
1929.30. The law of dimvinishing return: has set .in. -This ig a.. thing
to which we have been repeatedly drawing: attention, that--it is: doing
a great injustice to the people of India, 70 per cent. of wham are agri-
culturists, if we raise the prices of manufactured articles without making
any effort to raise the prices of agricultural produets. This is & point
which Mr. Reddi very much emphasiséd and it is clear from the graphs
given at the end of this report. Therefore, if the Government desire to
levy any duty on this article, in order to raise the price of this particular
eommodity, it is first and foremost their duty to raise the prices of agri-
cultural products, becanse we find that their consumption is very much
‘eorrelated to the prices of agricultural products. Therefore, this point
which Mr. Reddi has just now raised is an exceedingly relevant point :
that is, we must first think of wheat, we must first think of rice, we
must first think of all these products before we can begin to think of
these sheets.

The other point which I mentioned and which I would like to em-
phasise again is that this is an artiele not of luxury, but of necessity for
the poorer people, because the richer people do not require these sheets
for building their houses : they build their houses of bricks and stone :
it is only the poorer people who have to build their houses with straw
and to cover the houses with these sheets to protect them from rains and
from cold......

Mr. Gaya Prasad 8ingh : And from outbreaks of fire also.
Dr. Ziauddin Ahmad : Yes, that is very common to these houses. ... .
An Honourable Member : And from earthquakes.

Dr. Ziauddin Ahmad : My friend adds earthquakes : and I will
add one or two other categories,—nceidents, ete......

Raja Bahadur G. Krishnamachariar : Straw houses are immune from
sarthquakes.

Dr. Ziauddin Ahmad : But, unfortunately, they are not immune
from the other calamity, such as fire, and, therefore, these sheets are ex-
ceedingly important, and, I think, it ought to be the duty of every Gov-
ernment which looks after the interests of the people, to see that the
prices of this commodity should be kept as low as possible. Though we
may give to Tatas very large profits—amounting to four per eent. in some
‘eases, T think, in this particular commodity, we should give them only
‘ten per cent. profit on the working cost and this is quite enough. I
appeal in the interests of those who cannot speak for themselvesthat,
at least in this particular article, the Tatas should be given only ten per
cent. as the manufacturing profit ; and if this prineiple is accepted,
then the prices of these sheets will become low. ' '

! Comimg now to - galvanised sheets, the fair selling price is
Re. 159 per ton. But if ‘we give them only ten per cent. profit, then the fair
gelling price will be rednced from 159 to 144 rupees. If we give them
‘one ‘Tupee extrs for additional profit to meet the ,so-called unforeseen
emergency that might arise, that wonld come to Rs. 145, and, I think,



THE INDIAN IRON AND STEEL DUTIES BILL. 1985

the Government should, in the interests of the poor people, fix the fair
selling price at this figure, and not more. If we put the fair selling
price at Rs. 145, I think it will be fair that we should regulate the
customs duty and make it as low as possible in the interests of these
consumers. With these observations, I oppose the motion.

Mr, Pregident (The llonourable Sir Shanmukham Chetty) : The

(3 X% question is :

‘‘ That in the Bchedule to the Bill, in the proposed Amendment No. 9, in the
third column of Item No. 148 (a) (#) (i), for the words and figures ‘ Rs. 10 per
ton ; or 10 per cent. ad valorem, whichever is higher ’ the words and figurcs
¢ Re. 40 per ton ’ be substituted.’’

The motion was negatived.

The Assembly then adjourned till Eleven of the Clock on Thursday,

the 23rd August, 1934.
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